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LOK SABHA

Tuesday, August 20, 1968/Sravana 29,
1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Prices or SHOEs ror Exrporr TO0 USSR

*541. SHRI SHARDA NAND: Will
the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
Russian Government offers higher
price for shoes and other goods if the
same are purchased through the
“Bharat Vindhya”, Ring Road, South
Extension,. New Delhi;

(b) whether Government propose to
make an enquiry to find out the
reasons therefor;

(c) whether it is also a fact that
this extra money is partly used for
the Communist activities in India; and

(d) if so, whether Government have
made an inquiry in the matter ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.
‘Bharat Vindhya are not associates
of S.T.C. for the exports of shoes or
other footwear to the Soviet Union.

(b) to (d). Do not arise.

s R AT F A AT T
g fr fooy @ ool § W oW F @@
forae AT WA AT AT I Frafaa
J e Arer W ?

st fodrm feg : F 7 onit v & F
R T WL A I AR gefa
o ZYo Hro ¥ IfA ¥ Fifawe g
EAE CE

AT AT AT AL GG D E
& 3@ o Y @G v faer Arar
g R g @9 e §T s g
ot & 7

s fem fag c wgi Wt & 7

T Y 7 @I a7 T A
i T waed faamt o m oy %
i (T) # fr=r @ :

“whether it s a fact that the
Russian Government offers higher
prices for shoes and other goods. ...
wreT TET A §, afew i T
At gFEE Y AT g § | T 4
e T ¥ fF AEed RS ¥,
ST T F q A AT AR F §,
FAfqr TradaeT, fro &, T @
Ze sHER & 7gt AR 4 IR T
¥ ¥4 ¥ I|A ag W enfw &Y
T B, ATAC CHRERY, F Ww X
T AR faar faay &
AT THo o Hio

THo o Hlo F IT AT FT FARH
FE ¥ T f6AT; 99 @ F dwe
T, A 6 WIS AEN F AT AAGL Y
FI THo Ao o ¥ IH AEL FY FARH
oo e fve T@m &1 A =T F
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o WY ghrEa R & R T wq ¥
¥ ST qEAFE § A T A T
¥ wrde § wrefaw Treq & g,
g TWEH H FEAR TR, W
ﬁ%mwgquoﬂo@o
1 AR FYaT § R o9 W oEwW W

MR. SPEAKER: No, he need not
give any example. He has already
taken so much time. Now, let the
hon. Minister answer.

st fedtm fag : wrewer wEIRA, AT
¥ “wr@ Tifer” & AR A 3@ |9
g & 21 W aee R
AT FH IO TR A TR
§ ) 99 AR & AF TQT AT G397 |

=t o= fag : § gg SAT |Ear
ﬂﬁﬂ:ﬂ’oﬁ'o e ¥ FwTAT AT F-
I & BF &, ST T HY SR A
g FwrE !,

ot 3w fag : q@o o o &
FATET HR B AT I qATE TG
F@TEI @@oﬁoﬁo%ﬁﬁa‘
¥ & awx gorg 6 I g, Wi
g AAATESE ATEEH 2 |

Mmoo : AIgaag
svrg & A faer WA # agEar F
FAE T AT I §, I AGGA
1 whroher 9 T Ak Aagd fret
3 Ot @ defal § s W@
qT AN AR ;A g, A ALH A
FT R AT A @Y ?

wit fem fag : AT T A Y
T fore @ §, R @ qH A T,
AT I FT @R IZAT

oft gew wT FOAW :  BR AT
fii sk SR-\E JAT T T B
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It F foala 1 9T W F gwa%
T STt q&wT BT & 1 3w fag
T GG Q1 e s fE
il gTU §9 A1 TS S
frm ® feom w917 dE TS
e fm & qat @ i W,
TfF T F @ 9 AT TFL H/Y
ST T g A 7

st fadw fag : AT AR
ol # Fafa-ae FaaEes
7g T& g f w@o o WMo G A @
&t aaTaT &, ag fat 9 fF ¥ |@le
FT & ATgE A9AT & | WAAIT qe T
39 AR A T 5 A # A wE
§ | T @ T Y AT ET A= [
@ ] | W AT deeT q7 A
| S 99, A1 59 I Fid
FEAT |

A1 gTw 4 FBd : § qeuw
F AT | HAl WEILT FT TATT T

SHRI HEM BARUA : Although we
have rupee payment trade agreement
with Soviet Russia and other East
European countries, is jt a fact that
rupee payment trade agreement is a
misnomer and what we rely on is
barter of goods between the different
countries ? Further, is it a fact that
the price is calculated on the rupee
basis ?

SHRI DINESH SINGH : Yes, it is a
barter trade where the value is cal-
culated in Indian rupee.

SHRI S. M. BANERJEE: I am
happy that the export of shoes to the
Soviet Union and other East European
countries is on the increase. May I
know whether it is a fact that some
orders have been given by the STC
to Messrs. Cooper Allen & Co. in
Kanpur to save their industry from
crisis, and if so, the value of the
orders placed on them ?
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SHRI DINESH SINGH: The STC
has given some orders to Messrs.
Cooper Allen & Co., but I could not
give the exact value off hand.

st W TET AR R AEHR
N TAH TR § s s@AR
FfifewT agt 1 75 Neifersr adfe
Y 7T Hord &, o 9 39 F7 T T
afas &g T #T AV E 7 TW
SR § qg #7 Oefiferw qEw #
o ¥ T F anfer agrmardrom @
g T GHC T FHT AT AT
£ Fr aifoT o) & § feam o
agi & T a1 frwrre #Y ST @
Iq A Fya feaeit §, T Iw AT FT
feftorm @ & an 7 =1 I
ofT IST AT E, O T FER W I
¢ fgiaor T 7 fasr et § 7

=t favm fag : sremer wEET, 9w
F SR wew #r fafem ¥ Fam
g A AT E, I8 BT AT SFHTT
AT & 1§ qF AT awe
qoT 9Em fF fFw a@ ¥ e w®
o g fF fea ame fee aw
o< fow ¥ ®awr 9T oo &1 F=r 0
R Ga1 F1 fgaor a8 s @
&1 & S AT o o o ¥ AT
T FWE, I F IR A A I
s | f/m w w faw
Mz | I aF TW AW A AAF &
fr wrgae Fwafqar fFw g gC W
g g ram w I §, = A
79 3% qa o w3 Ao § 7

= 3 qHTW AR 0 THo o HYo
F g T, TEE IR ¥ ¥ F
ag AR AT HR g T AT E
AT F A I T AW
T IFR qEiferd qEfle #1 T
TAWE ® A JEF qgHAT @ v
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AR K ek A e EacE R it

NLFF mg F 9 INT 9@

2; afz I3 9man &, O F1 gEL I

< 1S fagaw s 6 7

st fidw fag : wlg waw A
AT F IR F g TF AL I F]GY
2 ofgx @ f §Rmew &1 a1 a9
& fow /g & 1 Y g q97 9T 2,
AN TET B | W AWAG g S
TR § gw gfoar @, 91 W I T9
F T F4T

it W FHET WA ;A qEIT,
g AT qET 9T G309 9T AT

MR. SPEAKER : It is not a debate
that we are having now.

SHRI LOBO PRABHU: Would the
hon. Minister clarify whether the price
of shoes has been reduced by Rs. 6
this year as compared to the prices
last year notwithstanding the fact that
the price of shoes in the country has
risen? Secondly, would the hon.
Minister clarify what the prices of the
shoes sold to Russia is as compared- to
the prices of the shoes sold to other
countries ? He may in this connection

.confirm that the prices of shoes sold

to Russia are not even half the price
of the equivalent quality of shoes in
the free market in Europe ?

SHRI DINESH SINGH: The hon.
Member knows very well that there
are no prices of shoes in pgeneral;
there is a price for each individual

-variety of shoes.

SHRI LOBO PRABHU: I am talk-
ing of the average price.

SHRI DINESH SINGH : If he would
wish me to give him the price of any
particular variety, I would be wvery
glad to provide him with the figure.

SHRI S. K. TAPURIAH : The ques-
tion is whether there has been an
average decline of prices. It may be
of all varieties. But has there been
any decline ?
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SHRI DINESH SINGH: With all
due respect to the hon. member, I do
not need his assistance to answer the
question. I have to satisfy you and I
shall do my best to do it.

So far as the general prices of shoes
are concerned, shoes sold to the Soviet
Union are also sold at our export
prices. There is no discrimination
between shoes sold to the Soviet
Union and to any other part of the
* world.

SHRI R. K, SINHA: The Bharat
Vanijya and other firms which trade
with the Soviet Union and East Europe
are brought under discussion many
times in this House. Is such trade
with East Europe or the Soviet Union
permitted and if there is legitimate
trade, is there any lacuna that they
have discovered in the functioning of
these trade organisations, including
this organisation which has been men-
tioned ? If not, why should such
questions be oft-repeated in order fo
embarrass our trade relations with the
Soviet Union ?

SHRI C. K. BHATTACHARYYA:
What is the objection ?

‘MR. SPEAKER :
at all.

It is no question

PrICE OF SopruM NITRATE

*543. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the
acid manufacturers, research labora-
tories and defence establishments
have been seriously hit due to the
exorbitant price of sodium nitrate for
industrial use; and

(b) if so, the steps taken to hold
the price and help the above men-
tioned users ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS (SHRI BHANU PRAKASH
SINGH) : (a) There has been a rise

in the price of sodium nitrate on*

account of devaluation and other

AUGUST 20, 1968
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factors. The requirements of sodium
nitrate in research laboratories is very
little. Defence establishments have
their own synthetic nitric acid factory.
As regards gcid manufacturers, the
manufacture of nitric acid based on
sodium nitrate has become somewhat
out-dated.

(b) The State Trading Corporation
is arranging the import as well as
distribution to actual users of sodium
nitrate at fixed price, the distribution
being on the recommendations of the
Directorate General of Technical
Development and the Development
Commissioner (Small Scale Indus-
tries).

ft drom e/d G wEET
F Sifeqw argde # wrzw § N TWRd
FERIRT AL | T TR FT A
{ N ST S ST F THHT AT
YT 9T, T IF FTHA H GFT AGY
O ? F Fg W S A §
F AT X A w1 FE pfawT o =@
ey § faq w7 § f9= 7 Fi9 g
3 fr Y 912 B2 I 49 TFF @R
T E T I QY G A TR af -
TWEY gATA AW AFTL &Y o 7
& e g g froafk @ gfs @
AY § @ I9F fAw Ao w@r A
@ rE & @ wia 7 ffag 9 F
fog o T AT WO @A W A
forr 2

Wetfrr  fewa  aar awam-sm
Hay (ot S FE HEEE) ;@
¥ q@man a4 & 5 o Fa G
AR T TMIFA N AGE
fr fedeqmew & T Fd T@ &
Ia% 71T 78 g f5 ag At afrra
feqrdfz ot T w91 AW
T T U CERY 4R ALY
o fiemr ot afirere feardde quaar
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g fr #fiwe wleamar A sE=l
F&m A & | a9 fas oY ¥ faw
I A ATAT g AT A HIC THTRS
WA Y T T ag § %
FIRA THFRS FT A FT a0E F G
TEAT AP W 9 FPE FAT gE4AT
2 gy foolt & T 70 9, 5w
&R T OfT ¥ THET T FIAT a5
t | = qEw NS A A ¥ ogE
PR Y FTHagIwn
1 fegr U, TEwT WY X@T STAT § |
Woa’oﬁc%'ﬂﬁﬁ' {mﬁmm
2 AR fedoqz g Wt fFar smm
2 W@ I fwd fendde & fay,
fedw feqidde & fau o4 I A
FifF I IHF T A ATeex-
Afex atdza #< foq § ; Ffew @t
g e ferem g ¥ fag <t s
N2 SER g TN FW § AT 99
FIHT 9 TIE T § AT 39T gT
fra ag ¥ F9 W F T g fear
MY, JEHT GH FITH FAE |

st drarow ¥l o faer s
€ ATEAT & AR a7 | 9T FifeqA
AT T AFAT § | TG § FX A
TEBY FAA qV ATIH! FH FH HET
[ g | T | ®GG I F WA 9
forat a9 BB AW AT F o
THE! FETE FT qHAT & | AT &Y
AF TG AT HICATEAE FTCTRIA
F Fwria F% St s E I fam Y
# §, qe@aT Arfe 7 §, T8 wwafenw
AGET T NEHTA FF AW GRS
IqWEET BV TR qATS F AR
WX I EF AT § THS TG A
g & 9w g g 5w e
aRAMATA FH AT ?

LR ata'?sfgﬂz 1 3% W
TRt AR Y ssoTm R
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TR N fer amar g S g
qrE WIATT & 740 AT 800 ®F A
9T T fFar ST 8 1 feT g w
T qAIw @ A4 & g o Wy
BRA TFAT TG § A ET B -
FT T G T ao1g ¥ 2w Al § T
T FT AR § 1 gEin o ofer
@A AT ar se & fom o
FT FT T ITAT & | T Hie-
ATEAT BT § THET ST T FEAT
2 & agl g H99ad g1 qFdT § ar
[H TR F g 9T AET AW AN
I ST ¥ TEHT qEAT A o aFAv
2 @ T AT FYT FY FIfAw F4/A 1

it FvaTw ¥wA oA AT T
qEAT ] A FwA q ot AfeAd
AT X FRATE ...

st 7 AW F o A §
qifeaw qrEge 1 FZTATAS NEW FAT
& 31 fgrgeam & 1 73w § 39 qFtas
7 qg faqt sarer g ?

g} ot § gd fra @y WA 9%
7z frear a1 = ofar & qE@ET
H?

= wEER At wgae: fadr &
J&T g I § faw aFar g AfeT
AT qg 2 F BRA CawES d@AAdd
BATAE Y I T TG A A
g

st W7 7 FTETA IEE F
RT B TG AT

= GEEElR & wga ;o o ¥
W HA A FO A7 | 797 o fawar
R & ofn ¥ g/ AT @ e &
T

DR. RANEN SEN: It is known to

the hon, Minister that certain small
manufacturers manufacturing nitric
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acid are making representations to the
Government so that Chilean nitrate
can be imported. Even after the
devaluation, the prices of Chilean
nitrate were much lewer than the
price of sodium nitrate. May I ask
the hon. Minister whether in view
of the suffering undergone by  the
small-scale industries producing nitric
acid, he would take steps to obviate
the difficulties of the small-scale
manufacturers ?

SHRI F. A. AHMED: As I have
already pointed out, if we had free
foreign exchange at our disposal we
would have certainly preferred to
import them from Chile to meet our
present requirement. It is used by
the Defence Department, also by our
laboratories. Our requirement was
vety tmall and we are importing tha-
small quantity through the STC. It
is not possible for us to bring it from
Chile because of the foreign exchange.

MANUFACTURE OF PHOTO PROCESSING
EQUIPMENTS IN INDIA
*544. SHRI N. R. DEOGHARE:
Will the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred Question No. 9105 on the
30th April, 1968 and stafe:

(a) the essential components and
equipments of Photo Processing
Equipments which are not manufac-
tured in India;

(b) the components for which indi-
genous production is not sufficient to
meet internal demand;

(¢) whether Government have laid
out any plan for manufacfuring the
essential components in India and
thus increasing indigenous production;
and

(d) if so, when it is likely to be
implemented ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI-

MOHD. SHAFI QURESHI) : (a) and
(b). A full list of components and
equipments for which there is no
indigenous manufacture or which are
not manufactured in sufficient quan-
tities to meet the internal demand, is
not available.

AUGUST 20, 158
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(c) and (d), It is Government’s
policy to encourage the manufacture
of all essential components as soon as
possible but there is no laid out plan
at present,

SHRI N. R. DEOGHARE: The
components which are not available
are not manfactured in the country.
Would the Government of India issue
licences liberally for those parties to
import them ?

SHRI MOHD. SHAFI QURESHI :
Licences gre given to the established
importel:s on a quota of two per cent
as and when they apply for the other
components.

SHRI N. R. DEOGHARE:
anybody applied for a licence ?

SHRI MOHD. SHAFI QURESHI:
There are so many people who have
applied for a licence.

SHRI SONAVANE: The hon. Min-
ister says that licences are given to
established importers. I want to
know why consumers’ firms are not
allowed to import these things so that
they can save the intermediary’s
commission or profit that goes to the
established importers and also sell
them to the consumers at cheaper
prices.

SHRI MOHD. SHAFI QURESHI:
Actual users are also issued licences.

Has

EXPANSION OF ALLOY STEEL PLANT,
DURGAPUR

\ +
*545. SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of STEEL, MINES
AND METALS be pleased to state :

.(a) whether it is a fact that there
is a proposal for the expansion of the
public sector Alloy Steel Plant at
Durgapur from 100,000 tonnes capa-
city to 300,000 tonnes capacity;

(b) if so, whether Government are
not at present &greeable to this pro-
posal; and

(c) if so, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P, C. SETHI) : (a)
Yes, Sir.

(b) and (c). Government have
agreed in principle to the expansion
of Alloy Steels Plant, Durgapur. In
this connection, Messrs Dastur & Co.
were commissioned by Hindustan
Steel Ltd. to make a market survey
study on the demand for various cate-
gories of alloy and special steels in the
country during the Fourth and Fifth
Plan Periods. Their report has been
received recently and is currently
under examination. After this exami-
nation is over, the preparation of the
Detailed Project Report for expansion
of the Alloy Steels Plant will be
considered.

SHRI N. R. LASKAR : May I know
by what time this expansion work will
be completed and when we will be
set-sufficient in alloy steel ?

SHRI P. C. SETHI : As I have stated
in the main answer, the expansion
work is yet to commence.

SHRI CHENGALRAYA NAIDU: Is
it a fact that a meeting was held
recently, in the Steel Ministry, of
alloy steel producers and in that
meeting it seems that the private
sector people pleaded with the Gov-
ernment not to expand the Durgapu-
alloy steel plant so that the private
sector entrepreneurs can have good
business ? At present, is it not a fact
that at the cost of precious foreign
exchange, the Government is import-
ing about one lakh tonnes of alloy
steel and also special steel, and this
excludes the imports made by the
Defence Ministry ? They have sub-
mitted a proposal to expand alloy
steel factory to three lakh tonnes, and
since the Birlas have now entered this
alloy steel business they wanted the
Government not to expand the alloy
steel factory, and so, in view of their
entering this field, is it not a fact that
the Government are not taking inte-
rest in expanding this steel plant?

SHRI P. C. SETHI: It is a long
question and so you will kindly excuse

1890 (SAKA) Oral Answers 2854

me if I take a little long in answering
this question. Recently a meeting
was called of the producing units as
well as the consuming units and there
only the producing units were present.
There was no demand from them that
the Durgapur alloy steel plant should
not proceed further. As you know,
there are certain varieties of steel
which are being produced by main
plants and which are comparatively
cheaper, and they were only saying
that the main steel plant should not
be allowed to produce alloy steel; so
we could not agree and we did not
agree to that proposal because what-
ever could be produced at a cheaper
cost has to be produced.

With regard to the question of
Birlas, there were two firms : one firm
was given licence in 1961 and the
second was given in 1964. Dastur &
Co. were asked to study this and the
Cabinet had decided to give to Dastur
& Co., the project report work in
1967,—

SHRI RANGA : You have also been
trained in answering questions: you
are delivering a speech! (Interrup-
tion).

SHRI P. C. SETHI: It was a long
question and so I have to explain a'l
the points. Therefore, this question
did not arise, and recently, the
NCAER has completed their study and
that is under examination, and when
we are formulating the proposal for
the Planning Commission, we shall
take all aspects into consideration.

Fr¥ ot wgr feg wreet o ooy
T,  qewT NI I WY AR
¥ fufg ag ¥ & anfe s § 98
a2 T AW F A< § faw | E @
#F {9 ¥ ST ear § v aar Freer
& fir g 3w & o Fafora arg g S
FCE & U FT AT qT FAAT AT
AT § P WIFIT A I A KT A
F & fu W geevRe W OT AT
F fo s v fw § A T F1 G
g?
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st weTH W ST : AR HAZY,
T qF FEAXE TA b a g FqAT
qeqF § FF AW TF g NgLE A
F7 g § | 9T P T € e
¥ 39 ¥1 I g€ e A A
TR AT g R Fa 8 gL T
SART @A gH I qET | TG IF
T & FT AT &

o wgrew fag wrd. @ 3w oA
N FARA FT @ § I F FHG AT
it g ?

&t XETH T ¥, : W I AT gH
TARAG IR E

SHRI CHINTAMANI PANIGRAHI :
When there is a proposal before
the Government to expand the
alloy steel plant at Durgapur, may
I know what was the reason for the
Government to give fresh licences in
1961, 1962 and 1964 to the private
business houses for setting up these
factories again ?

SHRI P. C. SETHI : I have just now
explained that these licences were
issued much earlier while the question
of expanding Durgapur Alloy Steel
Plant was taken in 1967 by Cabinet.
This was done keeping in view the
demand study that was done at that
time according to which it was

expected that by 1970-71 the demand.

will be 550,000 tonnes. The NCAR

has recently made a demand pattern.

study and they have come to the
conclusion that the demand would be

somewhere in the range of 3,50,000
tonnes.

SHRI NATH PAI: Sir, I am glad
that for a change.the Parliament is
getting informative answers from the
Minister instead of the usual evasive
replies to which we are accustomed
every day. May I know from the
Minister, who said that the preparation
_of a detailed report will be considered,
because we know that the preparation
of a detailed report by the ministries
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usually takes a very long period and
in view of the fact that one day it
will be required, what is holding back
the Ministry from ordering the pre-
paration of a detailed report in
advance so that we will be having a
detailed report ready and when we
need it we can go ahead with its
implementation ?

SHRI P. C. SETHI : Sir, it is a good
suggestion for action.

SHRI NATH PAI': Sir, he has falsi-
fied me. Now he is evasive.
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MR. SPEAKER : That is a different
question. This is about alloy steel.

SHRI P. VENKATASUBBAIAH :
The Minister has stated previously
that when the government ultimately
took a decision to expand the alloy
steel plant in 1967 some licences were
given to the private sector. When the
decision had been taken to give
licences to the private sector, may I
know whether there was not any pro-
posal to expand the present capacity
of the alloy steel plant at Durgapur
What were the reasons that prompted
the government to give licences to
the private sector and again come for-
ward with the proposal in 1967 for
expansion of this plan.

MR. SPEAKER: I thought the
Minister had answered this question.

~ SHRI P. C. SETHI: The demand
that was expected was 5.60 lakhs.
Recently the demand figure has come
down. We are constantly reviewing
the position. Whatever licences or
letters of intents are progressing, we
shall review them and, if necessary.
cancel them.

SHRI MOHSIN: In view of the
decision to expand the alloy steel
plant at Durgapur, will the govern-
ment think of cancelling the licences
already given ?

MR. SPEAKER : No.

SHRI CHINTAMANI PANI-
GRAHI : For many years the licences
are pending.

MR. SPEAKER : That is all right.
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): (a) to (c).
Suggestions for providing new rail-
way lines/other rail facilities on
strategic considerations emanate from
the Ministry of Defence and are duly
considered and provided with the
utmost speed and expedition. With
defence needs in view, the following
new railway lines have been under-
taken and completed since Sino-Indian
and Indo-Pakistan hostilities :—

1. Rangapara North-North Lakhim-
pur-Murkongselek line: (328
Kms. MG, Cost Rs. 30.38 crores—
Opened on 1-7-1865).

2. BG. line from Siliguri to Jogi-
ghopa : (265 Kms. BG, Cost Rs.
32.5 crores—Opened on 2-8-1985).
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3. Pokaran-Jaisalmer rail link : (105
Kms, MG. Cost Rs. 2.5 crores—
Opened on 28-1-1968).

No other new lines have been asked
for on strategic consideration so far
by the Ministry of Defence.

SHRI BAL RAJ MADHOK : During
the last war we have found that
because of lack of communications on
the Rajasthan border and Kashmir
border -we had to meet with a lot of
difficulties, and suggestions have been
made that Hindumalkot should be
connected with Ganganagar to have a
connecting line along the Western
border and that Jaisalmar-Pokaran
line should be further extended to
the border. May I know whether any
step has been taken to connect Hindu-
malkot with Ganganagar and also to
extend Jaisalmar-Pokaran railway
right up to the border?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : Hindu-
malkot-Ganganagar sector link has
been taken up for construction and we
have allotted a sum of Rs. 1 crore for
that. It was sanctioned as far back as
1961 and the line is under construc-
tion. It is expected that we will be
completing that work quite early.

SHRI RANGA: How many more
years do you need?

SHRI BAL RAJ MADHOK: It is,
only a few miles.

SHRI C. M. POONACHA : Import-
ance has been given to the other line,
Jaisalmar-Pokaran line, which is 105
kilometres, and that has been comple-
ted in record time. That was a more
important one as compared to the
small link of Hindumalkot-Ganga-
nagar. Therefore, on a priority basis
this work has been taken up and
completed. As to whether the Jaisal-
mer line should be extended up to
Barmer, that is a matter on which on
the advice of the Defence Ministry
is necessary before we take it up.
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SHRI BAL RAJ MADHOK : Should
I understand from your answer that
the Defence Ministry had not suggest-
ed the construction of the Jaisalmer-
Barmer line ?

SHRI C. M. POONACHA : I should
think that this is perhaps under their
consideration.

SHRI BAL RAJ MADHOK : Though
the railway line up to Jammu has
been sanctioned, very little work has
been done so far and a suggestion has
been made that in view of the trouble
from Pakistan it should be extended
right up to Riasi and, secondly, the
railways up to Bhuj should be extend-
ed up to Khauda. May I know whe-
ther any steps have been taken to
extend the line from Bhuj to Khauda
and to expedite the construction of the
Pathankot-Jammu-Riasi line ?

SHRI C. M. POONCHA: As 1
explained earlier, it depends upon the
direction and advice we receive from
the Defence Ministry.

SHRI BAL RAJ MADHOK: It is
not a question of the Defence Ministry
recommending something. These are
border areas and it is very important
that they should be connected by
railways. Khauda is a berder town;
so also Riasi and they should be con-
nected. May I know whether any-
thing has been done to execute this
work ?

MR. SPEAKER: Has the Defence
Ministry recommended it and  has
anything been done ?

SHRI BAL RAJ MADHOK: It is
not only a question of defence. From
your. point of view, have you taken
any decision ?

SHRI C. M. POONCHA : In regard
to railway connections for strategic
and defence reasons we are advised
by the Defence Ministry and we act
accardingly. :
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2862

Oral Answers
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SHRI C. M. POONACHA : There
has been a suggestion that from Jog-
gioppa to Gauhati the line will have
to be broad-gauged. The matter is
under consideration.

SHRI HEM BARUA : The sugges-
tion for broad-gauge is right up to
Tinsukia in the interests of the defence
needs.

SHRI C. M. POONACHA : The first
stage of broad-gauging is under consi-
deration and we are now having some
surveys undertaken in respect of the
southern bank. There is a suggestion
that the broadgauge line should run
on the southern bank of Brahmaputra
and that survey is being undertaken
at the moment. There is also another
suggestion that the existing metre
gauge line from Jogighoppa-Bongai~
gaon to Gauhati should be broad-
gauged. This also is under our consi-
deration. As to which of this, the
southern bank or the northern bank.
would be more suitable for various
reasons, including aur defence require-
ments, is under examination.

=t wew fagrdt aEa - A W
et Y T & i saw F qreiw agw
TN F T TG A S AG WA
TRt AR mar goer AW F
T KewrE 6y o1 @r d O WA
9T qgT AYF FI-HEGE g 7 Hav
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SHRI C. M. POONACHA : These
matters depend on two important
considerations—(1). the advice that
we receive from the Defence Ministry
and (2) necessary financial resources
that are made available. I am sure
all aspects mentioned by the hon.
Members are being taken into corsi-
deration. We, from our side, give the
most earnest consideration to this
sector.

SHRI HEM BARUA : Assam is the
most neglected State in the matter of
railways.

s WA fog wigw @ 99 Segmor
grge fedq fafres 9 q@ dwe-
TN AT F1 ag qEAT & T 4¥ |
fedr 1 gfez & aga o0 & fF TRe-
G EAT ATET 1 AT S T w6
vHT JE@E A9 I aqrn § R o9
arA fedew ¥ gfee & &= T 9w
Y, afrsft wTea aeT &t wra #) faem
F fag fos et 2 7 afz gan were
HTAT E QY AT TH KT FE qH A AT
@ §, W1 T 99 Tt Ao A
A w7 A g ?

SHRI C. M. POONACHA: Is the
hon. Member referring to the Bhuj-
Xhandwa line ? There is no such pro-
posal at the moment.

SHRI PILOO MODY : There should
be.

SHRI C. M. POONACHA : Let
consider it.

'
SHRI. BASUMATARI: When the
hoh. Minister visited that place in

us
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o g

Assam, bhe was requested by

people there to give priority to Jogi
ghopa-Gauhati line via Golpars.
want to know whether he has
thinking on the lines of giving
to that in the next Five Year

i

SHRI C. M. POONACHA : This
position is of great importance and
we are giving due consideration to
this.

¥

SHRIMATI JYOTSNA CHARDA:
In view of the fact that Assam is a
strategic area, do the Government
propose to develop the hill section
Lumding-Bhadarpur line and, if not,
will they consider it ?

SHRI C. M. POONACHA : This also
will be looked into. I could not say
off-hand about the various sectors as
to which is important and whiech is
not important.

i BT AT e AR,
T F I o 7 feg weee
¥ I I FY I AT § ARy v
@ ¢ A 9w aF I qwerE
Fr BT faee—aas 9 ArEAT a7
FE FIEA I ALY AT T T qH
I9 ITH FY qfc TE g qE § Wi
gTAT FT AAEF WA T, WEIE,
FAFAT FT I T AT § AR IgHT
qAY 97 AT A W9 wwhww X
ST ST g e aaeas
@ @ A ¥ gArd wEge a
Ty fet & N w1 A g ok
gi, dr-%« g& ¢ afs ), ot w§i ?

SHRI C. M. POONACHA: Ths
matter would be considered. -

SHRI P. G. SEN: From Delhi to
Barauni, it is a broad-gauge line but
from Barauni onwards.to Katihar, it
is a metre-gauge line of 112 miles.
From Katihar onwards, as the Mem-
bers know, there is a broad-gauge line
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upto Assam. Will the hon. Minister
consider broad-gauging the line from
Barauni to Katihar, 112 miles line, so
that we can have a broad-gauge line
from Delhi to Assam ?

SHRI C. M. POONACHA: This
matter is included in our programme
of gauge conversion. But the ques-
tion is directly related to defence
requirements. This. is related more
to the transport requirements.

SHRI NATH PAI: I do not have to

emphasize the strategic importance of -

the western coast and the linking of
Bombay with the naval headquarters
at Mangalore. Konkan is a comple-
tely neglected area. I do not want to
appeal to the sympathy of the House
that it is the most neglected area. Sir,
his distinguished predecessor, now
holding the portfolio of Food, once
told us that Konkan railway line
would be taken in hand in the Third
Plan. The Third Plan has come and
gone. May I know whether there are
any chances for the poor Konkan rail-
way line being taken up at least in
the Fourth Plan? Is the Government
giving a serious thought to it?

SHRI C. M. POONACHA : In view
of the other more important railway
lines as related to the defence require-
ments, as just now explained by my
colleague, this link could not be taken
and given that priority. However, my
hon. friend knows that the west coast
road has been put through and the
traffic requirement, upto a limit, is
being met.

SHRI NARENDRA SINGH MAHI-
DA: May I know whether all the
suggestions of tha Defence Ministry
for making strategic railway lines
have been taken up and completed
and, if not, when they will be com-
pleted.

SHRI C. M. POONACHA : We have
taken up and completed all the
requirements as desired by the
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Deflence Minigtry for strategic pur-
poses.
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Shri C. M, POONACHA : the first
stage of that connection, that is,
Kaliaghat to Dharamnagar has been
completed and further extension of it
is under consideration.

SHRI RANDHIR SINGH: Delhi-
Amritsar and Delhi-Ferozepore lines
are very important for purposes of
defence and defence needs. There are
two important junctions on this rail-
way line—one at Rohtak and the other
at Panipat. There was a very important
railway line for purposes of defence
which was linking these two railway
junctions. That railway line has not
been restored so far. Only 50 per
cent, upto Gohana town, has been
restored. May I expect from the hon.
Minister through you whether in two
or three years the entire railway line,
from Rohtak to Panipat, will be res-
tored for defence ?

SHRI C. M. POONACHA: The
matter is not before us at the moment.

SHRI C. DASS: May I know
how long will it take to complete the
mixed broad gauge line from Reni-
gunta to Tirupathi? Is there any
proposal to extend the broad gauge
line upto Pakala ?

SHRI C. M. POONACHA : This is
not quite relevant to the main Ques-
tion.

THEFT OF CABLES FROM BANKI COLLIERY
oFr N.CD.C. N Korea Recron

*547. SHRI ONKAR LAL BERWA :
Will the Minister of STEEL, MINKS
AND METALS be pleased to state :

(a) whether it is a fact that some
drums of cables have been stolen
recently from the Banki Colliery in
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Korba Region of the National Coal

Development;
(b) if so, the number of drums and
the cost thereof;

(c) whether any enquiry has been
ordered; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a)
Presumably, the Honourable Member
refers to the theft of Russian cables
which was detected on 27th July,
1967 in the Store of the National Coal
Development Corporation in Suraka-
chhar Colliery in Korba region.

(b) The stolen cables were 2062
metres in length and 6,878 tonnes in
weight and the approximate value
thereof was Rs. 85,000/-.

(c) and (d). As soon as the theft
was detected, the local Police aytho-
rities were informed immediately and
a case was registered by them and
necessary investigation in the matter
started which is continuing. Investi-
gation by the Corporation ofﬁclals was
also carried out.

o7 AFTY, A AT ;AT qEIT,
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wAGE
MR. SPEAKER : Now, Q. No. 548.

SHRI HEM BARUA : May I draw
your attention to the fact that part (e)
of this question does disservice and
dishonoyr to Mahatma Gandhi's
memory? He was opposed rightly
or wrongly, possibly more wrengly
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to -all sorts of drinks, Indian or
foreign. Here, an impression sought

to be created is that he was opposed
to foreign drinks only.

MR. SPEAKER: Let us hear the
hon. Minister now.

SHRI PILOO MODY: It is merely
an inaccuracy. It is not a dishonour.

T FT A
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). Import of foreign wines is
allowed primarily to cater to the
needs of foreign tourists and foreign
technicians and experts residing in
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India. The indigenously produced
wines are yet not of the tastes pre-
ferred by them.

(c) Total value of import of wines
in 1966-67 was Rs. 2,70,000.

(d) The allocation is for alcoholic
beverages as a whole and the actual
import of other items was curtailed
by importers to import more wines.

(e) There is no such proposal under
consideration at present.
(f) Does not arise.
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SHRI SYED ZULFIQUAR ALI
KHAN: Are Governors allowed to
import foreign alcohol free of duty

and if so, how many of them avail of
this facility ?
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SHRI MOHD. SHAFI QURESHI : I
have no information with me on that
at present,

SHRI S. K. TAPURIAH: Are they
allowed to import free of duty?

SHRI MOHD. SHAFI QURESHI: I
do not have that information with me
just now. I shall have to ascertain it.

e @gH AT ¢ g Y foeY
AR e g oA feedw @k
T fag e T § g fregw
& WL AR AR F TwEs FA
I gowwae W B § @ F e
AT g 5 99 ieew #1 R @ O
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.SHRI PILOO MODY: I cannot
understand how a question can be
asked about wines and when  the
reply is given it includes all kinds of
liquor. It is quite obvious that the
question is on wines which are only
a part of alcohol. I do not know why
the hon. Minister has confused this. I
would like to know why a substantial
cruelty has been perpetrated on us by
reducing the amount of imported
wines from Rs. 1 crore odd to only
Rs. 25 lakhs.

=t WA W FW ;e
# arza & faq  owgar A% aor A9
a.o-o

SHRI PILOO MODY: I asked the
question in English. Let him please
reply in English.

SHRI MOHD. SHAFI QURESHI : In
Hindustani, all wines are classified as
Sharaab. But in English or in other
foreign languages, they have different
kinds of names such as beer, brandy,
cognac etc. The reply which I have
given is in regard to wines. It does
not -include any other alcohol.
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SHRIMATI SUSHILA ROHATGI:
*Is it not an anomaly and an irony at
the same time that while our defence
laboratories are suffering from pau-
city of foreign exchange, foreign wine
is allowed to flow in India by Indian
money moving out of India in foreign
exchange? It might add to the
‘happiness of ‘some people, but it does
not add to the health or the prosperity
of the country. So, may I know
whether Government would cut off
the imports and ban the import of
wines altogether and direct that
money to tasks of more vital recons-
truction which are so necessary for
our country ?

SHRI DINESH SINGH : Shri_ Piloo
Mody may not agree with the hon.
lady Member.

¢ TN Treraw @ Ty J
AR 9T W WX § e & fad
At Y ST @ & 1 I faw AR
A Fraet @ X few 11 7 @
AOES ¥ gEET F AW I
F gorg & @ AR Fgr 91 5w
wE-E & fau qw § A qEng
AT AY 9E IU A YW TG I I
AT T | 9 F faude e "
HelY s Sie TH A T §eed
FT IZAEA FWQ g Fg 91 fv fom
20 a8t ¥ U T U T qI7-ARR
s F3 far & &< ag swifa Y frant
oA oY & AR WU | 9N A
= frmr @ ¥ o s & afe
favafaarm w1 #1 faamdt @ &
qiar @ 99 ¥ G I¥ g A7 g
¥ ¥WY & 1 afag gaet Qyear Tifge
5 o AT =iy an =Y AT Tife
1500 T9% 379 44 q19 TAF HFAC
SOl e MO - T G
& s wrgan § g QAT 3w
dfedi & 1 % & R AW T
2 % g M) Wit § @R @ Afg
F g I ?
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SHRI MANUBHAI PATEL: In
view of the fact that the Government
of India are committed to the policy of
prohibition as stated by the hon.
Minister of State in the Ministry of
Home Affairs during the last session,
and in view of.the fact that foreign-
ers who come to India are prepared
to respect the Law of India, may 1
know from the hon. Minister who has
just replied to part (e) of the ques-
tion which reads: .

“whether Government propose to
stop the import of foreign wines on
the occasion of Mahatma Gandhi’s
Birth Centenary next year”.

by saying that there is no such pro-
posal before Government, whether
there is any proposal before Govern-
ment to offer wine to the statues of
Mahatmaji during the Birth Cente-
nary ?

SHRI DINESH SINGH : This should
be expunged. It is very wrong on
the part of the hon. Member to say
like that.

MR. SPEAKER : It is totally wrong.
Whatever the policy may be, he need
not say like this.

SHRI MANUBHAI PATEL : Here,
they say that there is no such propo-
sal during the Centenary. When
there is a demand from all over India
for enforcing a policy of prohibition

SHRI CHENGALRAYA NAIDU:
This should be expunged.

SHRI RANDHIR SINGH: This
should be expunged.

SHRI MANUBHAI PATEL: When
a Convention has demanded that there
should be ....

MR. SPEAKER : The hon. Member
must sit down. I am not allowing
him to make a speech now,

AN HON. MEMBER: He cannot
insult Mahatma Gandhi’s statues like
that.
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.SHRI RANDHIR SINGH : This must
be expunged.

MR. SPEAKER : There is no ques-
tion of expunging it. I have said that
it is wrong on the part of the hon.
Member to have said like that.

SHRI SWELL : The Deputy Minister
in answer to a question...(Interrup-
tions).

AN HON, MEMBER : He is shouting.

SHRI SWELL : This is the only way
of getting attention in this House; one
must raise one’s voice to the highest
pitch !

The Deputy Minister in answer to a
question said that these foreign liquors
have been imported in order to meet
the needs of the foreign tourists, The
Ministry of Tourism has been talking
off and on of increasing tourist traffic
to this country. Here is the Ministry
of Commerce saying that the Govern-
ment are regularly and gradually re-
ducing the import of foreign liquors to

* this country; from Rs. 2 crores it has
come down to Rs. 2 lakhs or some:
thing. May I know whether there is

-any co-ordination between this Minis-
try and the Ministry of Tourism ?

SHRI MOHD. SHAFI QURESHI:
Yes, there is co-ordination.

SHRI SWELL: What sort of co-
ordination ? I would demand of Go-
vernment that the Minister gives a
more respectful answer to a question

“in this House.

MR. SPEAKER: Next
Short Notice question.

question.

SHORT NOTICE‘Q‘UESTION
ALLOTMENT OF ACCOMMODATION TO
MPs

+
SNQ.7 DR. MAITREYEE BASU:
SHRI A. SREEDHARAN :
SHRI B. K. DASCHOW-
DHURY :
SHRI RAGHHUVIR SINGH
SHASTRI :
SHRI JYOTIRMOY BASU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:
(a) whether it is a fact that over
70 chosenr accommodations
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have been arbitrarily “allotted
by him to selected few Mem-
bers from the Government
General Pool;

(b) if so, under what circumstan-
ces;

(c) whether Commercial rate of
rent has been charged;

(d) whether the Ministry of Fin-
ance was consulted in this
regard;

(e) if so, whether Government
propose to lay a list of per-
sons who have been allotted
such accommodation on the
Table;

(f) whether these cases were al-
lotted by the House Com-
mittee; and

(g) if not, under what rules these
have been allotted ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (DR. RAM SUBHAG
SINGH) : (a) No, Sir.

(b) tg (d). Do not arise.

(e) The list of 71 allotments to
Members from General Pool is laid on
the Table of the Sabha. ([Placed in
Library. See No. LT-1784/68].

(f) No, Sir.

(g) The Ministry of Works, Housing
& Supply has allotted these bungalows
on the basis of procedure in vogue.

DR. MAITREYEE BASU: The List
has been laid on the Table. We have
gone through it. It is very interesting.
This is a very small question. Really
this should not have been raised on
the floor of the House, but because of
the doings of the Ministry, we have
to ask it. I am sorry I had to do it. -
Will the Minister kindly let us know
what rule has been followed in draw-
ing up this list? This is neither al-
phabetical nor according to division
number. This looks like a counter-
blast to all of us who are here.

DR. RAM SUBHAG SINGH: We
are allotting bungallows according to
the procedure which is in existence.

SHRI VASUDEVAN NAIR: What
is that procedure ?
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SHRI JYOTIRMOY BASU: What
procedure ?

DR. RAM SUBHAG SINGH: The
procedure is that ex-Ministers and
ex-Deputy Ministers, ex-High Commis-
sioners, ex-Rajpramukhs, ex-Chief
Ministers and ex-Speakers are allotted
bungalows from the General Pool,

SHRI JYOTIRMOY BASU: Under
what rules ? .

DR. RAM SUBHAG SINGH: This
is the procedure. Bungalows are also
allotted to Leaders of the Opposition
.and those who are supposed to be
renowned parliamentarians (Interrup-
tions). Shri Masani is a renowned par-
liamentarian; he has been allotted.
Prof. Ranga is leader of the Swatantra
Party; he has been allotted. Similar
is the case with Shri Madhok and Shri
‘Vajpayee.

SHRI BAL RAJ MADHOK : I have
not got it.

DR. RAM SUBHAG SINGH: Shri
K. L. Gupta. Same is the case with
Shri Madhu Limaye and others.

SHRI S. M. BANERJEE: What is
the definition of ‘renowned parliamen-
tarians’ ? (Interruptions).

‘MR. SPEAKER: By this shouting
we cannot get on with the business.
Let questions be put one*by one. When
there is so much of shouting and noise,
no one can hear. I would appeal to
hon, friends to maintain certain stan-
dards. There is no point in shouting
like this.

DR. MAITREYEE BASU: This list
is very revealing in that it shows that
:social position and also political pull
have been used for taking bungalows.
‘This is quite apparent from the list.
‘Will the Minister kindly tell us what
sort of social position we must have
te possess a bungalow ? Should one be
an ex-Ruler or ex-Minister or ex-
Speaker or ex-ICS—what is it?

. DR. RAM SUBHAG SINGH: As I
said earlier, a committee has been set
up to go into the matter and if there
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is any . lacuna the whole thing will be
gone into. But the existing procedure
is not just one year old; it has been
followed since 1953. This list also
contains. . .. (Interruptions). That is
our misfortune; everybody’s misfor-
tune.

SHRI B. K. DASCHOWDHURY :
The reply of the hon. Minister is not
at all satisfactory. The question asked
was : under what rules have these
been allotted ? He has not said any-
thing. It is very difficult to put a sup-
plementary question. The hon, Minis-
ter must clarify the position. He said
some ex-Rulers, ex-High commission-
ers, ex-ICS, etc. Under what rule? You
have stated that the Housing Commit-
tee would look into the needs and
arrangements for accommodation of
the hon. Members. I do not know whe-
ther the Housing Committee was at all
consulted.

MR. SPEAKER : It has nothing to
do with this.

SHRI B. K. DASCHOWDHURY :
In that case is it not a breach of pri-
vilege? The Housing Committee has
been formed by the Speaker; it has
not been consulted by the Minister
concerned. The matter was raised in
the Rajya Sabha on the 30th July by
an hon. Member and the hon. Minis-
ter Shri Jaganath Rao replied: ‘I
may mention here that no bungalow
had been allotted by me from the
general pool except on the recommen-
dation of the Minister of Parliamentary
Affairs.’

SHRI RANDHIR SINGH: On a
point of order. He cannot quote from
the Rajya Sabha proceedings.

MR. SPEAKER: Members can
quote from the newspaper. Cannot
he quote a Minister’s statement in a
House of Parliament ?

SHRI B. K. DASCHOWDHURY :
What made the Minister of Parlia-
mentary Affairs recommend to the
Minister of Works, Housing and Sup-
ply ?
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. MR. SPEAKER: You should stop
now; you are confusing the question.

"SHRI B. K. DASCHOWDHURY :
Will the hon. Minister explain it ?

DR. RAM SUBHAG SINGH : It has
already been explained in reply to
part (a) of the question.

DR. RANEN SEN : This is the worst
type of corruption...(Interruptions)

DR. RAM SUBHAG SINGH : If this
is corruption, you are the most corrupt
person.

SHRI JYOTIRMOY

BASU: Nepo-
tism. '

DR. RAM SUBHAG SINGH: You
are the worst nepotist.

s WA fag weh @ Ae
T F WA Y 9gt 9T oF foree @
§ o) Fg & 5 I Iw mivametam
g AW wfwa@fas § 98 571 9
AT [ § 1 g ddE
forra el ¥ fs gwew o
Y g ad f5 swFN AW
TifeaTefEe & SR # A & 1 s
g TR g9 93 F femw FT At
R g e @ am
TEAINE @7 G5 Nwwi
Wy oraT @ fw e & o feaer
TN Gl ¥ 1 3w e 7 OX FER
EN W aw A A § I e
HEY AR § S WEE  FH-HHY
'@ wifemmde # o §, o foe § @
W § S wEE au ST F R g
§ dfew w9 S aven faargam &, w@
faed@amEm 3 warare
T a5 §, afeT o= s A aw &
Y FT AFE faar T g 1 g A
A 99 79 9 & AT § a9 IR &
X TR w1 e FT fawriar a1
T T9qT § | oifeEmde & d=)
YN agam gFREFaRTH
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[[am? sea e & SR @R @, ag 7 A
31 9 FIT FT I qF S FY 97 (q 4
# s =T g i ag st w e
g SR § ? '

Tl W gaw Fag : & et Y F
R & 701 e e | g
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5 G wo ag w9 go @Y ag %
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#1 913 faae =ifgd &

Tlo TW gwnt Fag : & S daEww
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o 7% a9 § A @E ; ¢ I
TR & Xgar ar | WQ A7 F O
i & fF FE FreT s s @
AT O A1 TS T AT F O qr A
T FEAT § IEHT qW IR FW §
e wg o W € fr s W faman
=ifgg | =g F fafaeeT ) ar da
s g e, Fat @y sgm
Tt WY € T AdY | g 9
oF FHC ¥ A § A 3D a¥ IR
s A G

SHRI JYOTIRMOY BASU: It is a
matter of deep regret that this place
which is supposed to be the seat of
democracy, where we talk about nepo-
tism, favouritism, and criticise the
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civil servants or the bureaucrats, has
become the seat of nepotism and
favouritism as has been seen from the
reply. of the Minister of Parliamentary
Aftairs. He has been guided by parti-
san considerations; he has been guided
by other considerations. (Interrup-
tion.) Yesterday, we saw Mr. M. R.
Masani praising the Congress and Mr.
Morarji Desai, and that is why we saw
a big list in which the Swatantra Party
has been given a choice of bungalows,
the Class VIII variety. (Interruption)

MR. SPEAKER: Order, order.
Please put your question.

SHRI JYOTIRMOY BASU: My
question is, (a) at the beginning of the
fourth Lok Sabha, whether any re-
allotment was done of the bungalows
which were in possession of the Cong-
,ress Members; (b) whether there is
any departmental understanding or
departmental directive which shows
special consideration to ex-Ministers,
Ambassadors, Governors, civil servants,
Congress Ministers in the States, their
sons and daughters, and, if so, under
what rules; and (c) while the House
Committee has been writing to the
Works Ministry for allotment of a few
more bungalows from the General
Pool to MPs Pool, nothing has been
done. On the other hand, they are
trying to shift it into the MPs Pool
with the present occupation so that
the rents are reduced.

I want to say another word. The
Chairman of the House Committee—
it is a most unfortunate thing for me
to say— his name is seen in the Gene-
ral Pool list. What is this? It is a
shameful thing.

DR. RAM SUBHAG SINGH: He
has attributed motives to me, of being
partisan, I think he is the worst par-
tisan. He himself has applied to me.
(Interruption) I have got your letters
for allotment of a house and you have
asked that to be sent to the Chairman
of the House Committee. And daily
you come for some concession; every
day you come for some concession;
you come and talk that Members’

SRAVANA 29,

1890 (SAKA) Oral Answers 2882

salary should be increased. But on
the floor of the House you say that it
should not be permitted! Daily you
call on me; every day you are calling
on me for some concession. You tell
me how many times you have come to
-my room for concession. (Interrup-
tion)

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Order, order. Will
you kindly sit down? He has asked
a question and he has replied. There
is nothing for us to get excited. I
think the subject has excited the hon. -
Members,

SHRI JYOTIRMOY BASU: He
said I am a partisan.

MR. SPEAKER : i’..et us not pursue
the matter.

SHRI JYOTIRMOY BASU: You
will allow me to explain. (Interrup-
tion).

MR. SPEAKER : Order, order. May
I suggest to both of you and to the
House that we might stop there.

SHRI JYOTIRMOY BASU: He is
wrong. He has lied before the House.

SHRI H. N. MUKERJEE : Sir, it is
a pity that personal element has been
injected into this. I want to go back
to the matter of principle. I have been
a Member since 1952, the same time as
the hon. Minister. I have never found
this sort of thing. We have been told
that general pool residences have been
allotted by the Minister at his discre-
tion in consultation with the Speaker.

MR. SPEAKER: He may kindly
resume . his seat. I will call him
again. Unfortunately, the Speaker’s
name has been dragged into this while
answering some Unstarred Question
on 5th August. There is some G.O.
about which I do not know about *in
consultation with the Speaker”. But
I must tell this House, and it is good
that they know it, that not even in one
case was I consulted. Only in one
case, I remember, when the hon. Min-
ister was sitting in my chamber and
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an hori. Member came in I told the
Minister : “Why do you not give him
a house? He has been suffering”.
That is the only case where I mention-
ed about a Member to the Minister in
the chamber. Otherwise, about the
other 70 cases I do not know anything.
Let not my name be drawn in. A
Member may get a house or a Member
may not get a house. Even the House
Committee has no say.- I do not mind
who is given a house and who is not
given a house, The Speaker is nowhere
here. In the answer that is given it is
said “in consultation with the Speak-
er”. Let me deny that. The Speaker
is not consulted and no house is allot-
ted after\ consulting him,

DR. RAM SUBHAG SINGH : Sir, as
1 told you, in 1953 that was the sys-
tem, that the Speaker and Chairman
or the Chairman as the case may be,
may be consulted—or the Minister for
Parliamentary Affairs also—by the
Minister, Works, Housing and Supply.
From the beginning of the Third Lok
Sabha, that is in 1962, this procedure
was modified and the Speaker and
Chairman are not consulted. I do not
say that I am consulted, but I am not
in the habit of disowning anything
and I am prepared to accept all the
wrongs.

SHRI H. N. MUKERJEE : Therefore,
Sir, quite apart from the matter re-
garding consultation with the Speaker,
I find that in the list given to us on
that day there are names of members,
1 would not specify them, who do not

. satisfy any one of the criteria men-
tioned by the Minister which criteria
were known to us in 1952-53—ex-
Ambassadors, ex-Ministers, ex-Chief
Ministers, leaders of recognised Oppo-
sition Parties and all that—but they
have introduced an expression called
‘“other M.P.s”, M.P’s whom they can
include in the list of allottees out of
the general pool which, Sir, is an invi-
“tation to patronage on the part of the
Minister which he is advertising by
referring to Shri Basu or any other
Members and saying they go to him for
patronage. Is it the intention of Gov-
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ernment to put in an expression called
“other M.P’s” in regard to the matter
of allocation of rather sumptuous and
commodious houses out of the general
pool and thereby lending themselves
to the practice of patronage and nepo-
tism which is extremely undesirable ?
° DR. RAM SUBHAG SINGH : I fully
share the sentiments of Shri Mukerjee
that everything should be done in the
most- desirable way. What happened in
1953 was according to the procedure
that .was laid down. I do not disown
that procedure, but I was not there at
that time. Shri Mukerjee knows it.
He was living by my side. He was in
a bigger place and I was in a smaller
place.

AN HON. MEMBER : Sir, this is very
unjust.

DR. RAM SUBHAG SINGH : I with-
draw it. But here I do not want to
say that I do not allot any house, be-
cause I am prepared to get' my gala
cut here........ (Interruption). There-
fore I readily accepted the short notice
question. I know that I am not in the
picture. But, as I said, we have got a
committee and that will go into it.

SHRI VASUDEVAN NAIR:
is that committee ?

What

DR. RAM SUBHAG SINGH: A
committee of five persons, a commit-
tee of the Cabinet.

Of these 71 or 72—because two peo-
ple own one bungalow, it becomes 71
—1I am prepared to convince anybody
that at least 60 are .umost deserving
‘cases. But I am prepared to be guided
by the House. Let us lay down an-
other criterion and give only one room
to everybody in a hostel. I will be
too happy.

SHRI P. RAMAMURTI: The hon.
Minister got very much agitated and
said that Shri Jyotirmoy Basu had
been approaching him for a bungalow
and all those things. Actually, Shri
Jyotirmoy Basu is living in the Vithal-
bhai Patel House only in one room and
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he has been asking for the allotment
of a house. He has been going and
pestering the Housing Committee to
allot him a good house. He has never
been asking for a bungalow. Shri Bhag-
wati is there and he will stand witness
to that. Shri Vasudevan Nair is also
there and he too will stand witness to
that. If a person does not get a house
and asks for it, there is nothing wrong
in it. Therefore for him to make this
kind of insinuation and talk like that
is absolutely unwarranted and I sug-
gest that the Speaker directs him to
withdraw these kinds of things.

DR. RAM SUBHAG SINGH: I am
second to none in my friendship with
Shri Jyotirmoy Basu; he knows that.
But once he attributed some motive,
he and his leader must be prepared to
bear the burnt of that also,_

SOME HON. MEMBERS rose—
MR. SPEAKER :
perly explained.

SHRI JYOTIRMOY BASU: My
dear friend, Dr. Ram Subhag Singh
....(Interruption).

MR. SPEAKER : Both of you are
dear friends and are putting wus in
trouble.

It has been pro-

SHRI JYOTIRMOY BASU : Sir, this
is an issue which must be thrashed
out. From the beginning I have been
living in a pigeon-hole in Vithalbhai
Patel House. I have been to the hon.
Finance Minister two or three times to
ask him to sanction allotment of extra
space in that building at M.P. rate so
that I could have living space. That
has not been done so far on some pre-
text or the other. I have never wanted
a bungalow. I have said, “If you can-
not give me another two rooms in
that place, then give me a bungalow.”
He also mentioned about the MPs
Amenities Committee.

MR. SPEAKER: That you can ex-
plain at the proper time, when the
Bill comes up before us.

SHRI JYOTIRMOY BASU : No, Sir;
it is an unmixed lie. He has lied be-
fore the House,
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DR. RAM SUBHAG SINGH: It is a
truth. I will prove it; I will produce
persons to prove it. You are in the
habit of telling a lie...... (Interrup-
tion).

MR. SPEAKER : Now it is creating
a lot of excitement.

s ofa T : FAT O F e 7
FE A qam =1fe )

SHRI J. B. KRIPALANI : Sir, I have
nothing to do with the controversy
that is going on but for any Minister
to say that somebody comes to him
for favours is a very undesirable thing
because the ministers have power;
they control things. If we find any-
thing legitimate, to whom shall we
go? Shall we go to their peons? We
naturally go to them, This is some-
thing that should be recognised and
should not be thrown into the face of
anybody that he came with this re-
quest or that, whether the request is
legitimate or not. That is the ques-
tion. The question is not that we ap-
proach the ministers. Whom are we to
approach when they have the power?

MR. SPEAKER: 1 wish, the hon.
Minister who knows about it had ans-
wered it. That would have been much
better. I am told that Dr. Ram Subhag
Singh does not allot any houses; there-
fore he is not fully aware of allot-
ments and all that. I would appeal to
the hon. Ministers to regularise, to
make some rules, and not to bring in
the Ministers, the Speaker and every-
body into this unfortunate thing. They
may have some committee—the Hous-
ing Committee is there—and that com-
mittee may frame some rules and allot
houses to Members so that all the
names need not be brought in. If the
hon. Members want, they may go and
approach the. mmnﬂttge. -

SHRI JYOTIRMOY BASU : Sir, you
appoint a committee.

MR. SPEAKER: The
Committee is there. .
SHRI JYOTIRMOY BASU: That

will not do; that is hoodwinked by
the Minister.

Housing
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MmNISTERIAL DELEGATION TO U.S.S.R.

*542. SHRI KAMESHWAR SINGH :
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that a high
official of the Oil and Natural Gas
Commission accompanied a Ministerial
Delegation to Moscow; and

(b) if so, the reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No, Sir.

(b) Does not arise.

MINING AND ALLIED MACHINERY CORPO-
RATION, DURGAPUR

*549. SHRI P. K. GHOSH_ Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Shri B. V. K. Murty
has been appointed as the Managing
Director of the Mining and Allied
Machinery Corporation Limited, Dur-
gapur;

(b) whether the said officer was in
the employment of the National Coal
Development Corporation, Ranchi as
Chief Engineer, Electrical-Mechanical
and had resigned from that post;

(c) whether any C.B.I enquiry was
instituted against him, while he was in
the employment of the N.C.D.C.; and

" (d) if so, whether Government have
verified the report of the C.B.I. in the
matter and the reasons for his resig-
nation from the N.C.D.C before his
present appointment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF A. AHMED) : (a)
Yes, Sir. Shri V. B. K. Murthy has
been appointed as Managing Director,
Mining and Allied Machinery Corpo-
ration Ltd., Durgapur with effect from
the Ist August, 1968.

(b) Yes.

20, 1968 Written Answers 2888

(¢) and (d). Certain allegations
made against the Officer were enquired
into in 1964-65 and it was concluded
that there was no case against the
officer. Shri Murthy resigned from
NCDC on 30th April, 1968 on personal
grounds.

INDIA’s ForEIGN TRADE

*550. SHRI SHIVA CHANDRA
JHA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that India's
foreign trade is based on the principle
of comparative costs of commodities;

(b) if so, the details thereof; and

(c) if not, the basic factors which
determine India’'s trade with other
countries at present ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to
(c). India’s foreign trade is based on
certain traditional features as well as
on the new impetus given by the need
to earn foreign exchange and reduce
our dependence -on aid. We are cons-
tantly endeavouring to develop advan-
tages in the matter of costs and other
factors which will enable us to expand
our foreign trade considerably.

QuALITY OF CARS

*551. SHRI HIMATSINGKA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether his Department had
asked the car manufacturers about the
action they had taken to implement
Government's directives to improve
the quality of cars;

(b) whether replies from all the car
manufacturers have since been receiv-
ed and, if not, from whom they have

not been received;

(c) which of the car ma.nuﬁ;cturers
have carried out Government’s direc-
tives in this regard; and

(d) whether the implementation of
Government’s directives has resulted
in any increase in the cost of produc-
tion and the consequent increase in the
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sale price and, if so, the extent of the
increase in the case of each type of
car ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY

AFFAIRS (SHRI F. A. AHMED) : (a)

Yes, Sir.

(b) and (c). Replies from all the
three car manufacturers have been
received and are, at present, under
examination. The manufacturers have,
by and large, agreed to implement the
directives.

(d) Two of the car manufacturers in
whose cases the duration of the war-
ranty previously allowed was less
than what has been prescribed now
following acceptance of the Motor Car
Quality Enquiry Committee’s recom-
mendations, have stated that imple-
mentation of the recommendations of
the Motor Car Quality Enquiry Com-
mittee will involve additional financial
commitment. However, they have not
so far made any specific request for
price increase on this account.

- CoLLISION AT HATKANAGALE STATION
(S.C. RLy.)

*552. SHRI S. K. TAPURIAH :
SHRI D. C. SHARMA :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a head-
on collision occurred between the
Kolhapur-Sangli Passenger and a sta-
tionary Goods train at Hatkanagale on
the Miraj-Kolhapur section of Hubli
Division (South-Central Railway) on
the 26th June, 1968;

(b) if so, the number of bersons kil-
led and injured in the accident;

(c) the cause of the accident; and

(d) whether any enquiries lave
been instituted against any of the rail-
way employees for the alleged negli-
gence resulting in this accident and,
if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
collision took place between Sangli-
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Kolhapur Passenger and an engine
shunting a load.

(b) In this accident one person was
killed and another 29 injured of whom
3 were hurt grievously.

(c) and (d). The Additional Com-
missioner of Railway Safety held a
statutory inquiry into this accident.
According to his provisional finding the-
accident was due to the failure of rail-
way staff. ’

Suitable action will be taken against.
the defaulting staff.

Heavy MAcCHINE Bumbping PLANT,.
RaNcHI
¢553. SHRI INDRAJIT GUPTA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Starred Question No.
45 on the 23rd July, 1968 and state:

(a) whether the Soviet experts
team has correctly pointed out that in
the Heavy Machine-Building Plant at
Ranchi, there is a shortage of 280
Engineers and 69 Technicians in the
various Departments;

(b) if so, the reasons for allowing
such shortage to have arisen despite
large scale unemployment of qualified
Engineers in the country; and

(c) the action taken subsequently
in the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
A recommendation to this effect was
made by the Soviet team of experts.

(b) and (c). The recruitment and
placement of engi and hnici
ans in this undertaking has been made,
taking into account the build-up of
production and work-load in the vari-
ous departments. The additional re-
quirements of technical personnel has,
however, been reviewed afresh and
action is being taken to post required
personnel in position.
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ExPORT OF MUSICAL INSTRUMENTS

*554. SHRI SAMAR GUHA: Will
‘the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that the
Indian musical instruments like Sitar,
Veena, Tabla etc., are finding good
market in the Western and American
countries particularly in the U.S.A.;

(b) if so, the details thereof; and

(c) the steps Government have
taken to explore the possibility of
further expanding such foreign mark-
‘ets and popularising the Indian Musical
instruments outside’ India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) A statement showing export of
musical instruments for the years
1965-66 to 1967-68 is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-1785/68].

(c) Government have taken a num-
ber of steps to boost their exports.
The most important among . them
are : —

(i) a Pilot Centre is being run for
musical instruments at Madras
in order to improve the quali-
ty of musical instruments like
Sitar and Tamboora;

the musical instruments are
being displayed in the Show
Rooms abroad to popularise
. them; and

(iii) Export of Musical Instruments
is freely allowed without any
export licence. Registered Ex-
.porters are given replenish-
ment import licences to the
extent of 10% of the f.ob.
value of their exports. -

(i)

RAammwAy Goops TRAFFIC

*555. DR. RANEN SEN: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the steps taken by Gov-
ernment to-arrest the declining trend
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in the Railway goods traffic have yield-
ed any result;

(b) if so, to what extent the fall in
goods traffic has been checked; and

(¢) what is the performance of the
Railways in the first six months of -
the current year in this respect ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
Sir.

(b) It is naturally difficult to indi-
cate the precise extent to which the
fall in goods traffic has been checked
due to the steps taken by the Rail-
ways and how much is due to other
reasons. It is only possible to surmise
the same from the available data
about originating tonnage and earn-
ings.

(c) In the first six months of the
calendar year the Railways lifted about
1.75 million tonnes of revénue earning
goods traffic more as compared to the
corresponding period of “the previous
year. .

\

aME g1¢ fass fafmie
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INDUSTRIAL COLLABORATION

*558. SHRI G. S. REDDI: Will the
Minister of COMMERCE be pleased to.
state :

(a) the number of Indian firms
which have applied for the setting up
of Industries in other countries with
foreign collaboration;

(b) the nature of industries which
the Indian firms propose to set up with
foreign collaboration in those countries;
and

(c) the number of firms which have
been given sanction so far ?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (¢).
About 120 proposals for setting up
joint industrial ventures abroad were
received from Indian entrepreneurs
during the period 1963 to July, 1968.
Of these 60 proposals emanating from
38 Indian firms have so far been
approved.

The approved proposals relate to a
large variety of industrial fields. The
prominent among them include Asbes-~
tos Cement Products Plants; Textile
& Jute Mills; Hardboard Plant; Phar-
maceutical products and some Engi-~
neering Complexes.

weonfeat 1 fantn .

*550. st wgAr fag men
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Visir BY RAILWAY MINISTER ABROAD

*561. SHRI S. C, SAMANTA : Will"
the Minister of RAILWAYS be pleas-
ed to state:

(a) the reasons due to which he was
required to go on a visit abroad re-
cently at a time when rail accidents,
collisions, breaches, etc. were already
occurring; and

(b) whether it is a fact that the re-
cent strike jsituation which resulted
in losses to goods, passengers etc.
could have been prevented, if he had
been present in India and taken timely
action ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Having been assigned the duties
of Minister-in-waiting, to the President,
I accompanied him during his visit to
the U.SS.R. from the 8th to the 18th
July 1968. There was no abnormal
situation on the Railways at the time
of my going abroad and, in any case,
administrative and operational matters
of the nature referred to by the hon'ble
Member have little relevance in the
context of a Cabinet Minister having
to fulfil certain special functions con-
nected with the Head of the State.
The strike situation mentioned in part
(b) of the Question presumably refers
to the unauthorised absence last
month, on a large scale, of firemen on
the South Central and Southern Rail-
ways. If so, there are well-established
procedures laid down for dealing with
such situations. I was also kept in
touch with developments while abroad
and both of my colleagues, the Minis-
ter of State for Railways and the
Deputy Minister for Railways were
here to give necessary guidance. The
firemen in question decided to return
to duty from the midnight of 18th/
19th July 1968.

TrraNTuM Dioxme PLANT

*562. SHRI P. C. ADICHAN: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to refer to the reply given
to Starred Question No. 9 on the 22nd
July, 1968 and state :

.1961 for expansion of their
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(a) whether it is a fact that a Tita-
nium Dioxide Plant will be construct-
ed at Trivandrum in Kerala by the
Power Gas Corporation of Great
Britain;

(b) if so, the main terms of the
collaboration agreement and the de-
tails of the project, indicating its pro-
duction capacity and cost and foreign
exchange content; and

(c) the steps taken so far for the
erection of the plant and when it is
likely to be completed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(@) and (b). M/s. Travancore Tita-
nium Products Ltd., Trivandrum who
were granted an Industrial Licence in
annual
capacity for manufacture of Titanium
Dioxide from 6,500 tonnes to 24,500
tonnes, have now taken up the imp-
lementation of the Expansion Pro-
gramme without any foreign technical
collaboration. The entire process
know-how is that of the Company.
They have signed an agreement with
M/s. Power Gas Corporation Ltd.,
Bombay, to provide engineering ser-
vices consisting of engineering design
on the basis of process know-how fur-
nished by M/s. Travancore Titanium
Products Ltd., procurement services
for equipment to be purchased indi-
genously, construction, erection, super-
vision and plant start-up. For these
services, M/s. Power Gas Corporation
Ltd. are to be paid Rs, 19.50 lakhs as
fees in Indian Currency.

(c) The process know-how to be fur-
nished by M/s. Travancore Titanium
Products Ltd. has been translated into
appropriate flow-sheets, drawings,
equipment schedules etc. and sent to
M/s. Power Gas Corporation Ltd. to
enable them to carry out engineering
design work. M/s. Travancore Tita-
nium Products Ltd. have received
quotations for the majority of imported
plant and machinery. The value of
imported plant and machinery is esti-
mated at Rs. 65 lakhs approximately.
Site survey has been started and de-
tails of service buildings are being
worked out. The project is schedul-
ed to be completed by April, 1971.
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APPOINTMENT OF CHAIRMAN OF STATE
TRADING CORPORATION

*563 SHRT PREM CHAND VERMA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that a Direc-
tor of a private firm has been appoint-
ed as the Chairman, of the State Trad-
ing Corporation;

(b) if so, the reasons for appoint-
ing a person from the private sector;

(c) whether before making the
appointment, the Home Ministry’s
clearance was sought;

(d) whether the person appointed
is also the Director of any other Public
Undertaking or Member of any Boards
and, if so, the names of such Under-
takings and Boards; and

(e) his terms of appointment, re-
muneration, tenure, etc. ?

THE MINISTER OF COMMERCE

(SHRI DINESH SINGH): (a) Yes,
Sir.
(b) and (c). Before the expiry of

the term of the former Chairman of
the State Trading Corporation, who
.was a Civil Servant, Government had
been on the look out for a suitable
person having practical experience of
marketing to be appointed as Chair-
man of the Corporation. In view of
the rapidly growing trading activities
of the Corporation, it was considered
that a person who is familiar with
modern management techniques and
has experience of sales promotion
would help the Corporation to develop
further its marketing skills and to
extend and consolidate its position in
international trade. Fortunately, Gov-
ernment has been able to find exactly
the kind of person they have been
looking for for this important assign-
ment. The appointment has been
approved by the Appointment Com-
mittee of the Cabinet.

(d) The present Chairman is also a
Director of (i) Hindustan Steel Ltd.
and (ii) Central Board of Reserve
Bank of India and automatically, of
its- subsidiary, Industrial Development
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Bank. The Chairman is also connect-
ed with certain educational institutions
like the Indian Institute of Manage-
ment, Ahmedabad, Administrative Staff
College, Hyderabad and the National
Council of Applied Economic Research.
He is also a member of the Govern-
ing Body of the Indian Institute of
Foreign Trade.

(e) The terms of appointment which
are considerably less than those en-
joyed by the Chairman in his previous
appointment, and which conform
broadly to those given to his predeces-
sor are:

(i) He will be given a fixed sala-
ry of Rs. 4,000.

(ii) He is on contract till 10th
June, 1973. The contract is
terminable with six months"
notice on either side.

(iii) He will be entitled to T.A.,
D.A., Provident Fund, Gratu-
ity, medical facilities, termi-
nal benefits etc., as per Corpo-
ration’s rules.

(iv) Transport facilities as
mally admissible.

(v) Entertainment Allowance to
be fixed by the Board of
Directors.

(vi) The Corporation will-hire suit-
able accommodation for him
for which he will pay 10% of
his salary.

nor-

Kurtt STEEL PLANT

*564. SHRI C. K. BHATTACHARY-
YA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that the
Kulti Steel Plant is on the verge of
collapse;

(b) whether it is also fact that the
plant has been built on an abandoned
colliery, as discovered recently; and

(c) the action taken for the pro-
tection of the Plant ?

'THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
No, Sir.

(b) Yes, Sir.
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(c) It is reported that the manage-
ment undertook soil consolidation in-
-cluding cement stowing and re-align-
ment of buildings for the protection of
the plant.

NATIONAL INSTRUMENTS, CALCUTTA

*565. SHRI S. M. BANERJEE : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether any final decision has
been taken to diversify production in
the National Instruments, Calcutta;

(b) whether defence items are being
produced in this project;

(c¢) if not, the reason for the same;
and

(d) whether steps have been taken
to safeguard the interests of the em-
ployees against the declaration of sur-
pluses because of less work ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFIARS (SHRI F. A. AHMED) : (a)
to. (c). The National Instruments
Ltd. Calcutta has already developed
some new items for production. Orders
for manufacture of some items for
Defence have also been obtained and
they are in various stages of imple-
mentation.

(d) Work-load position of the com-
pany has improved and with the im-
provement of work load, the entire
labour strength of the Company will
be engaged.
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PRODUCTION OF AILOYS AND SPECIAL
STEEL

*567. SHRI D. N. PATODIA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that alloys
and special steel now being produced
in the country are facing still compe-
tition even in the domestic market be-
cause of liberal import policy for these
products;

(b) whether it is also a fact that as
yet no steps have been taken to stand-
ardise the products according to lead-
ing standards and this is likely to
affect the sale of these products even
in the Indian market; and

(¢) if so, what steps are likely to be
taken by Government to improve the
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a)
No, Sir. Government are not aware
of any stiff competition in the domestic
market due to the current import poli-
cy. Imports are allowed only on pro-
duction of non-availability certificates
from indigenous producers.

(b) No, Sir. The Indian Standards
Institute has standardised most of the
alloy and special steels and has issued
a number of pamphlets. Indian manu-
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" facturers have been advised to manu-

facture such steels according to ISI
specifications.
(c) Does not arise,

AGITATION BY FIREMEN

*568. SHRI R. K. SINHA :
SHRI R. BARUA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the Rail-
way Firemen have decided at their all
India Conference at Wankaner in the
4th Week of July to launch another
agitation if the 14 demands are not
accepted by Government; and

(b) if so, Government’s
thereto ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
According to information available
with the Railway, certain resolutions
were passed at a meeting of the Indian
‘Railway Firemen’s Association at
Wankaner on 25-7-1968.

(b) Such demands are always ex-
amined on merits by Government
when brought up by Irecognised
Unions/Federations.

reaction

Re-ExporT OF INDIAN GooODs BY EAST
EUROPEAN COUNTRIES

*569. SHRI KANWAR LAL
GUPTA :
SHRI K. M. KOUSHIK :

Will the Minister of COMMERCE be
pleased to state: -

(a) the quantity of tea exported
during the last two years to each of
the East European countries on rupee
payment basis;

(b) the quantity of tea consumption
in these countries;

(c) whether it is a fact that these
countries export tea, gunny bags and
many other articles to other countries
and earn dollars;

(d) whether it is also a fact that
these countries have appointed their

agents to European Common Market
countries; and
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(e) if so, the stéps Government pro-
pose to take to stop the re-export of
Indian goods to those countries?

THE MINISTER OF . COMMERCE
(SHRI DINESH SINGH): (a) and
(b). Statements laid on the Table of
the House. [Placed in Library. See
No. LT-1786/68).

(c) Several commodities figure on
the export lists of East European coun-
tries to different regions of the world
including general currency areas. In
regard to tea, what is exported is most-
ly indigenously produced, processed
or blended tea and exports are mostly
to Socialist countries. There is ng
evidence of the export of jute goods
from these countries except from one
about which adequate action has been
taken. There may bé some isolated
cases of re-export of some of these
commodities originally imported from
India, but the quantities involved
could not have been significant.

(d) Government of India are not
aware of these countries having
appointed their agents in E.C.M. coun-
tries.

(e) Whenever reports of re-export
of Indian goods are brought to the
notice of the Government, suitable
action is taken and the matter taken
up with the Government concerned
where necessary.

DoNATIONS BY M/s. Dopsar (P) Lip.
T0 THE CONGRESS PARTY FOR ELECTION
PURPOSES .

*570. SHRI BABURAO PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT = AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that M/s.
Dodsal (P) Ltd. gave Rs. 35,000 to the
Gujarat Pradesh Congress Committee
and Rs. 25,000 to the Bombay Pradesh
Congress Committee in February, 1967
as donations for General Elections;

(b) if so, whether these donations

" were given through Shri Kantilal

Morarji Desai;
(c) whether it is a fact that M/s.

_P. C. Hansotia and Co., the Charter-

ed Accountants, have passed a remark
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that these contributions being in ex-
cess by Rs, 23,105 contravened the pro-
visions of Section 293-A of the Com-
panies Act; )

(d) if so, what action has been
taker: against M/s. Dodsal (P). 4itd.;
and

(e) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b). The Profit and Loss Account
of the company for the year ended 31st
March, 1967 discloses that the company
contributed a sum of Rs. 60,000 to the
Congress Party during that year, but
the contribution made to individual
committees of that party is not given
therein. However, on enquiry it is
understood that donations of Rs. 35,000
and Rs. 25,000 were given to  the
Gujarat and Bombay Committees res-
pectively and that only cheque made
out in favour of the Gujarat Pradesh
Congress Committee was sent through
Shri Kantilal Morarji Desai at the
Congress Committee’s address  at
Ahmedabad.

(c) Yes, Sir.

(d) The matter is under examina-
tion.

(e) Does not arise.

IMPORT OF SobruMm NITRATE

4421. SHRI S. C. SAMANTA : Will
the Minister of COMMERCE be ple-
ased to state:

(a) whether the policy regarding
the import of sodium nitrate has un-
dergone any change; .

(b) if so, its effect on the nitric acid
industry especially on the Small Scale
and Cottage industries;

(c) whether any representations
have been received by Government in
the matter; and

(d) if so, the details thereof and
Government’s reaction thereto ?

.THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes,
Sir The import of this item has been
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allowed during the current licensing
period-April, 1968-March, =~ 1969,
through State Trading Corporation of
India, while it was not allowed during
the last licensing period. A customs
duty of 60 percent has been levied on
the import and-it is now included in
the category of chemical.

(b) The levy of customs duty on
Sodium Nitrate has increased its price
and its product, Nitric Acid.

(c) Yes, Sir. Acids and Chemicals
Manufacturers Association  Limited
have made a representation that the
levy of customs duty has increased the
price of Sodium Nitrate.

(d) The main suggestions in the re-
presentation are for the exemption
from payment of custom duty, import
of Sodium Nitrate from Chile, and its
offer to Small Scale Industries units at
cheaper price, disallowing of import of
Sodium Sulphate through S.T.C. and
manufacture of Sodium Nitrate by the
Fertilizer Corporation of India. These
are under examination of Government.

MEMORANDUM FROM ALL INDIA RAIL-
ways INSTITUTE EMPLOYEES UNION

4422, SHRI BHAGABAN DAS: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have re--
ceived a memorandum from the All
India Railway Institute Employees’
Union;

(b) if so, the details thereof; and

(c) the steps taken by Government
thereon ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a)
Yes.

(b). The demands relate to:—

(i) Recognition of the Institute
Employees’ Union.

(ii) Extension of the status and
facilities enjoyed by Rail-
way employees to the emplo-
yees of the Institutes on Rail-
.ways in the matter of scales
of pay etc.
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(iii) Security of service of the In-
- stitute employees, sanction of
overtime and appointment of
definite staff for a specific
- work.

(c) The employees of the Railway
Institutes are not Railway employees.
They are paid out of Institute Funds
and as such they could not be consi-
dered at par with the Railway em-
ployees and hence the demands can
not be acceded to.

PURCHASE OF TICKET BY AN MUP. AT
BHOPAL STATION CONSEQUENT ON THE
L0SS OF HIS IDENTITY CARD.

4423. SHRI HEERJI BHAI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that on the
24th July, 1968 Shri J, Sundar Lal,
Member of Parliament, who was tra-
velling by the Southern Express, was
forced to buy a railway ticket at Bho-
pal Station (Central Railway) by the
Assistant Station Master, Bhopal as
the said member had lost his Railway-
Pass-cum-Identity Card inspite of the
fact that he had lodged a report in
this regard on the Lok Sabha letter-
head pad at the Enquiry Office, Bho-
pal and had also reported the matter
to the Bhopal Railway Police;

(b) whether it is also a fact that the
said member had shown to the said
Rajlway official a certificate from a
Minister of Madhya Pradesh Govern-
ment in regard to his being a Member
of Parliament;

(c) whether it is also a fact that the
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the duly filled. in Railway Journey

"form prescribed by Parliament;

(d) if so, the action being taken by
Government against the said Railway
official; and

(e) the amount which the said
member had to pay as Railway fare
after the said incident and whether
this amount has been Trefunded to
him ?

THE MINISTER OF RAILWAYS
(SHRI 'C. M. POONACHA) : (a). to
(e). Information is being collected
and will be laid on the Table of the
Sabha.

ForercN Tours' BY OFFICERS OF HANDI-
crAFTs AND HanNpLooMms ExporT CoR-
PORATION

4424. SHRI BABURAO PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) the names of countries visited
during the last three years by Mrs.
Papul Jaykar and Mrs. Kitty
Shivarao of the Handicrafts and Hand-
looms Export Corporation of India,
with dates of each trip and the total
cost of each trip in Indian currency
and foreign currencies;

(b) the exact benefits to the coun-
try from these various overseas trips;

(c¢) whether these ladies were ac-
companied by their husbands; and

(d) if so, on what particular trips
and at whose expense ?

-THE MINISTER OF COMMERCE

A . (SHRI DINESH SINGH) : (a) The
said Railway official did not accept information is given below :—
Year Period of Country  Visited Expenditure (Rs.)
foreign tour Foreign Indian |
Currency Currency
1 2 3 4 5
MRS. PUPUL JAYAKAR
1965-66 30.4.65 to U.K., France, 7,197.00 11,345.72
/1.7.65 Ttaly, U.S.A. -
and Canada. .
1966-67 9.5.66to Japan, U .S.A. 5,996 -26 13,042.16
25-7-66 Canada,

Italy, France,
Netherlands.
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1 2 3 4 5
1967-58 12.6.67to France, 7,211.93 17,338-21
15-7.61 Switzerland,
USA, Canada.
MRS. K. SHIVA RAO
1965-66 —_ —_ — —_
1966-67 — — — —
1967-68 24.3.68 to U.K., U.S.A., 7,762.85 ' 14,557.95
30.4.68. Canada and
France.

(b) The visits of Mrs. Jayakar, as
the executive Director of the HHEC,
were to supervise the HHEC'S Sales
operations, and to promote the exports
of Indian Handlooms and Handicrafts.
The various business contacts and
negotiations undertaken by her during
her visits have contributed to the
increase in the exports of handlooms
and handicrafts and in particular to
the Corporation’s export earnings
through these items.

The visit of Mrs. Shiva Rao, who
is a Director of the HHEC, has helped
in promoting the export of handicrafts
in general, and costume jewellery
in particular. As a result of her visit,
orders have started coming in from

leading Departmental Stores for silver )

filgree and other such items,
(¢) No, Sir.
(d) Does not arise.

FOREIGN COMPANIES IN PLANTATION
INDUSTRY

4425. SHRI BABURAO .PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) the number of foreign compa-
nies owning and running tea, coffee
and rubber plantations with the total
acreage of land under the control and
the percentage of land actually under
cultivation in each crop;

(b) the total -investment of .these
companies and the annual profit m}de
by them before and after the taxation;

(c) the amount of profits repatria-
ted by these foreign countries annual-
ly during the three recent consecutive
years;

(d) how long have Government de-
cided to tolerate these foreign inte-
rests considering Government's pol%cy
of nationalising or socialising all in-
dustries;

" (e) whether there is any immediate
prospects of nationalising these plan-
tations; and

(f) if not, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
_MOHD. SHAFI QURESHI) : (a)

Number Area under Percentage

of the of areain
- Foreign  control col.
com- of (2 to the
panies  foreign total
companies area
under
plantation.
Tea 126 3,60,048 8%
acres
Coffee 2 372 0-29%
hectares
Rubber 11,391
hectares
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(b) The total amount of foreign
capital by foreign companies in planta-
tion industries as at the end of March,
1965 was Rs. 121 crores, of which Rs.
10.1 crores was invested in foreign
controlled rupee companies, Rs. 107.9
crores was invested in branches of
forelgn companies and Rs. 3 crores
was held as portfolio investment in
rupee companies by foreigners.

The total profits made by branches

of foreign companies during 1964-65
and 1965-66 were as under:—

(Rs. crores)
Profits Profits
Year before after
taxation taxation
1 ) 2 3
1964-65 9-02 379
7-19 22

1965-66 -

(c) Information relating to profits
remitted abroad, based on the Survey
of Foreign Liabilities and Assets and
covering Indian branches of foreign
companies and foreign controlled rupee
companies in the plantation indusrty,
is -as" under : —

Year Profits
remitted
’(Rs. crores)
1963-64 6-8
1964-65 - 6-0

Information for subseqﬁent period is

not available.

(d) to (f). The Government have
not felt it necessary to consider -the
question of nationalization of the plan-
tations.

ALLOTMENT OF FABRICATION WORK FOR
BOKARO STEEL PLANT T0 PRIVATE
INDUSTRIALISTS

4426. SHRI BABURAO PATEL:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that 1,10,000
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tons of fabrication work for the Bokaro
Steel Plant has been given to small
industrialists who have very little ex-
perience of this work;

(b) if so, the names of the indus-
trialists;

(c) whether it is also a fact that the
Soviet engineers have objected to this
procedure which is likely to lead to
more delay in commissioning the
Plant;

(d) whether a complaint about this
state of affairs has been made .to the
Prime Minister;

(e) if so, her reaction to it;

(f) the steps taken by Government
to avoid- the delay and waste in the
working of the project; nnq

(g) if no action has been taken, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND

METALS (SHRI P. C, SETHI) : (a)
Hindustan Steelworks Construction
Ltd. had invited apen ~competitive

tenders and have given the work to the
various parties after assessment of
their capacities.

(b) The name of the parties and the
tonnage awarded is as under:

Name of the parties Awarded
c ~ tonnage
1 3

1. M/s. Siesta Industrial &

Training Corporatlon,

Bombay. . 3,000
2. M/s. Consolidated Engi-

neering Co. Private Ltd.,

New Dethi . 5.600
3. M/s. Hindustan Develop-

ment Corporation Ltd.,

Calcutta . . 9,043
4. Mjs. Kaveri Structurals,

Madras . . 15,236
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5. M/s. Tungabhadra Steel

Products Ltd. Tungbhadra 4,700
6. Mfs. Arthur Butler &
Co. Ltd. Calcutta . o 6,606
6.- M/s. Bharat- Industrial
Works, Bhilai . 6,650
8. M/s.  Central India
Machinery Manufacturing
Co. Ltd. Bharatpur . 8,400
.'9. M/s. Madern India Con-
struction Co. Ltd. Calcutta 10,000
10. M/s. Hindustan Motors
Ltd., Calcutta 6,494
11.-M/s. Andhra Foundry &
Machine  Co. Ltd.
Secundrabad . 3,980
12.‘M/s. Prem Engineering
Works, Meerut . . 9,903
13. M/s. Triveni - Structurals
Ltd. Allahabad . . 20,600
14. Mjs. New Standard
Engineering Co. Ltd.
_Bombay. . . . 10,100
15. M/s. Bridge & Roof Co.
(India) Ltd. Calcutta . . 9,000
16. M/s. Mining & Allied
Machinery Corporation,
Durgapur . . 2,200
ToTAL 131,512
Say
131,500
tonnes

(c) to (d). No, Sir.
(e) Does not arise.

(f) and (g). A revised construction
schedule envisaging completion of the
‘project by end of December, 1971, has
been drawn up. In order to ensure
implementation of the project accord-
ing to the revised schedule, planning
and scheduling is being done with net
work technique of the time schedule
for completion of civil engineering and
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structural work as also the manufac-
ture and supply of equipment by
HEC, MAMC and Private Sector and
the progress of construction is being
continuously watched,

ExPORT OF RAYON TYRE YARN TO POLAND

4427 SHRI G. S. REDDI: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that under
the Indo-Polish agreement, Rayon tyre
yarn is being exported to Poland for
the first time;

(b) if so, whether Poland is the only
Socialist country to import this non-
traditional item; and

(c) the expected earnings from the
export of this yarn during this year
and the increase expected in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) A
trial consignment of 5 tonnes of Rayon
tyre yarn and cord has been exported

to Poland recently by a private party.

(b) Poland is the first socialist coun-
try in East Europe to. import this
item.

(c) If the trial consignment is found
satisfactory, further orders may fol-
low. At this stage, therefore, it is
not possible to make any assessment
of the expected earnings from export
of this yarn during this year and the
increase expected in future.

ExpPoRT OF LADIES’ KURTA AND JODHPURT
CoAT

4428. SHRI G. S. REDDI: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the
Handicrafts and Handloom Exports
Corporation of India is able to deve-
lop exports of Kurta for ladies and
Jodhpuri coat for men in the U.S.A.
which are fast becoming popular;

(b) if so, the expected volume of
sales therefrom every year; and
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(c) the places where the. show-
rooms have been set up in the U.S.A.
and other cities of Europe to step up
sales of these items?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) Yes,
Sir.

(b) Export target for cotton and silk
ready made garments, including
Kurtas and Jodhpuri Coats, in 1968
is Rs. 16.5 lakhs and Rs. 50 lakhs res-
pectively as against exports of Rs. 5.47
lakhs and Rs. 32.00 lakhs respectively,
in 1967. Out of this, the Corporation’s
estimated export sales of garments are
Rs. 10 lakhs in 1968 as against ex-
ports of Rs. 496 lakhs in 1967.

(¢) New York and Boston in the
United States of America, Montreal in
Canada and Paris in France.

ABOLITION OF SALES Tax oN Kuapr
GARMENTS

4429. SHRI G. S. REDDI: Will the
Minister of COMMERCE be pleased to
state : '

(a) whether the Delhi Administra-
tion has abolished Sales-tax on the
Khadi garments; and

(b) if so, the date from which the
exemption will take effect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). Exemption of sales-tax on khadi
garments is under consideration.

WATER SupPLY TO ROURKELA STEEL
PLANT

4430 SHRI MAHENDRA MAJHI:
SHRI D. AMAT :

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that due to
the construction of Mandira Dam, cn
the river Sankha, in District Sundar-
garh (Orissa) for the purpose of
maintaining reservoir to supply water
1o Rourkela Steel Plant a bridge con-
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‘structed by the State P.W.D. across the-
river, has been submerged under water
and sand thereby dislodging the com-
munication across the river;

(b) whether the present road route
from the District headquarters Sundar-
garh to Biramitrapur via Rourkela, a
mining area, has been increased by
about 60 (sixty) miles more as a re-
sult thereof, putting the vehicular-
traffic into unnecessary expenditure
and inconvenience; and

(c) if so, whether the Hindustan
Steel Plant Authorities have paid any
compensation for the bridge, and, if
not, whether they propose to do so ?

THE DEPUTY MINISTER IN THE'
MINISTRY OF STEEL MINES AND-
METALS (SHRI RAM SEWAK) : (a)
to (¢). The information is being col-
lected and will be placed on the Table
of the House.

ALLOTMENT OF SHOPS TO DISPLACED:
PERSONS AT ROURKELA

4431, SHRI MAHENDRA MAJHI:
SHRI G, C. NAIK :
SHRI D. AMAT :

Will the Minister of STEEL, MINES:
AND METALS be pleased to state:

(a) the total number of shops in the
Ispat Market of the Civil Township of-
Hindustan Steel Plant at Rourkela;

(b) the number of displaced per-
sons who applied for the allotment of
shops and their names and addresses;

(c) the number of applications for
the allotment_of shops which were
rejected with reasons therefor; and

(d) the number of persons who were
allotted shops applied for and their
names and addresses ?

THE MINISTER OF STATE IN THE"
MINISTRY OF-STEEL MINES AND
METALS (SHRI P. C. SETHI) : (a)
to (d). There are 100 regular shops
and about 200 platforms and temporary
sheds in the Ispat Market of the HSL
township at Rourkela. Eight displac-
ed persons had recently applied for-
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the allotment of shops. The applica-
tions were considered by the Shop
Allotment Committee of the Plant in
accordance with prescribed rules and
allotment was made to one of the
applicants only,

RECRUITMENT OF DISPLACED PERSONS IN
ROURKELA STEEL PLANT

4432. SHRI MAHENDRA MAJHI :

SHRI G..C. NAIK :
SHRI D. AMAT:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that some
persons under the pretence of displac-
cd persons secured jobs in the Rourkela
Steel Plant of the Hindustan Steel
Ltd,;

(b) whether it is also a fact that
genuine demands of real displaced
persons have been ignored and over-
looked due to nepotism and favouri-
tism displayed by senior officers of
the Rourkela Steel Plant;

(c) if so, the steps taken to ensure
proper scrutiny of the entitlement of
such persons; and ,

(d) whether Government are aware
that there is discontentment among
the displaced tribal people for such a
type of apartheid treatment metted
out to them in regard to appointments
made by the Plant authorities ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a)
It has been the policy of the Rourkela
Stee! Plant to give preference in em-
ployment to genuine displaced per-
sons only in accordance with the gene-
ral policy laid down by Government
of India in this behalf. The land for
the Plant having been acquired seve-
ral years back, it is not possible at
this stage to ascertain and indicate as
to whether any person secured a job
under the pretence of being a dis~

- placed .person.
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(b) and (c). No such instance has
come to the notice of Government.
However, since 1966, the assistance of
civil authorities has been sought in
obtaining complete and exhaustive
lists of persons belonging to bora fide
displaced families.

(d) No, Sir.

SmaLL CAR PrOJECT

4433. SHRI DEORAO PATIL: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) the names of the State Gov-
ernments which have forwarded to
the Central Governments schemes for
the establishment of small car projects;
and

(b) the details of schemes and the
action taken .by Government in this
regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Only one State Government, viz.
Mysore, has sponsored a proposal for
the setting up of a project for the
manufacture of small cars,

(b) The salient feature of the pro-
posal received from the Mysore State
Industrial Development and Invest-
ment Corporation are as follows :—

Make of Car Mazda 808, 782cc,
4 cylinder, 4 door.

Capacity proposed 50,000 Nos. per
annum.

Forelgncollaborauon M/s. Toyo Kogyo
of Japan.

Investment on plant i
and machinery . Rs. 28 crores, out
of which Rs. 8
crores will be in
foreign exchange.

Expected price. Rs. 6,330 ex-factory.

This proposal will be considered,
along with other similar proposals
after a, decision is taken to proceed
with the small car project.
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C.P. RaLwAy CoMPANY LTD,

4434. SHRI DEORAO PATIL: Will
the Minister of RAILWAYS be pleased
to refer to the replies given to Un-
starred Questions Nos. 5437 and 5438
on the 22nd December, 1967 and state
the steps taken by Government against
the C.P. Railway Company Ltd., the
owner of the Central Provinces Rail-
way line running from ACHALPUR
to YEOTMAL, who have declined to
provide the necessary funds for ‘incur-
ring capital expenditure and for mak-
ing improvements, such as, construc-

anwT fiw e W S A
wfedt & «rEwn

4435, Y Wi ®WT ¥
I welT I a9 Y T FG 6 -

(%) foox wiw agl & wwerw
Y GO A T FAF Fpa-feT ©ai
¥ mfEat § 9O W4T a9t A9 AT, A
BIH ¥ fray wmer feed W o)

(=) <Y ATEAY 9% Fow Ay @
fesdi & § e ogT 9% W9 Ay
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tion of platforms, sheds, provision of
fans and lights and for electrifying
stations ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : No fur-
ther action in the matter has been
taken. As this is a privately owned
railway and the proposed works are in
the nature of amenities to passengers
and other railway users and are not
essential from the point of safety of
operation etc. the matter has not been
pursued,

a1 fesai § % o F fod @9 A
T s F AT g9 AT § A1 97 a7 R
qT T ? ,

WA waAr (s Wo Ho gATHT) :
AF) wfaa=i ¥ sty oF faE
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(1) (z2) (3 (9 (5 (e)
1963 1964 1965 1966 1967

(i) aar * * * 2091 2898
(ii) F=m™= I * * * 1299 1428
(iii) =Wz * * * 10195 10629
EiEs 14469 14955

12843 15084 13585
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CLASSIFICATION OF INDIAN RAlLwAy

STAFF

4437, SHRI RAMACHANDRA
VEERAPPA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that a spe-

cial team has been created en the
Lucknow Division of the Northern
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Railway to examine the classification
of the staff under the Indian- Rail-
ways Act, 1890 as the existing machin-
ery was inadequate to undertake this
work;

(b) whether the team is examining
cases of both upgrading and down-
grading of classification and, if not,
the reasons therefor; and

(c) whether the team has been able
to bring any savings to Government in
downgrading of classification and, if
so, the amount of savings effected and
whether the savings will be recurring
or non-recurring ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

i (b) Yes.

(c) Yes, the review has resulted in
recurring saving of Rs. 1,87,544.00 per
amnum due to downgrading of classi-
ﬁcatxon only.

IMPORT AND MANUFACTURE oF HIcH

PRESSURE CYLINDER

4439. SHRI G. S. MISHRA : Will the
Minister of INDUSTRIAL: DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) the category of high pressure
cylinders imported by the Railways,
Defence, Civil Departments, State Gov-
ernments, Public Undertakings and
Autonomous bodies and private in-
dustries during the years from 1966 to
1968 so far, in terms of Rupee and
their number;

(b) the reasons why these cylind-
ers are not manufactured by the L.P.G.
Cylinders manufacturers in the coun-
try and whether it is due to non-
availability of raw material or tech-
nical know-how;

(c) whether Government has receiv-
ed any proposals for the manufacture
of High Pressure Cylinders in the
country; and

(d) if so, the names of the parties,
the salient features of their proposals
and Government’s reaction thereto ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The requisite information is being col-
lected and will be placed on the Table
of the House. -

(b), Only one manufacturer of L.P.
gas cylinders has shown interest in the
manufacture of H.P. gas cylinders. No
reasons have been indicated by other
manufacturers for not taking up manu-
facture of H.P. gas cylinders.

(c) and (d). Proposals were receiv-
ed from M/s. Gannon Dunkerly & Co,,
M/s. Gas Cylinders India Ltd., Calcutta
and M/s. Pressed Steel Tank Co,
Calcutta for manufacture of Cylinders
with an annual capacity of 18,000 Nos.,
50,000 Nos. and 77,000 Nos. respective-
ly. It has, however, since been de-
cided to set up this project in the
Public Sector and a Details feasibility
report is being prepared by the Nation-
al Industrial Development Corporation,

MINERALS IN MYSORE

4440. SHRI J. H. PATEL: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the prospecting ‘of
copper sulphate and pyrites Mines at
Ingaldal Chitturadurga, Mysore State
is progressing; and

(b) if so, the expenditure incurred
thereon so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Yes, Sir.

(b) The Geological Survey of India
do not maintain their account State/
investigation wise. The expenditure
incurred is met from the sanctioned
budget grant of the Geological Sur-
vey of. India.

MANUFACTURE OF TRACTORS

4441. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether there is any scheme
under the Fourth Five Year Plan to
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manufacture tractors in the public sec-
tor;
" (b) if so, the details of the scheme,
indicating its cost, production capacity,
specification of the tractors to be pro-
duced and the country from whnqh
collaboration is forthcoming for this
project; and

(c) the likely location of the plant?

THE ‘MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
to (c). A proposal to establish a fact-
ory in the public sector for the manu-
facture of agricultural tractors (Model-
Zetor—2011 of 20 HP) with a capa-
city of 12,000 Nos. per annum, in col-
laboration with M/s. Motokov of
Czechoslovakia, has been under the
consideration of the Government. The
economic feasibility report of the pro-
ject is, at present, lunder examina-
tion. If, after the examination of the
report, it is decided to go ahead with
this project, it may be set up at ‘Ram-
nagar in Varanasi District of Uttar
Pradesh. According to the estimates
given in the economic feasibility re-
port, the project is likely to cost about
Rs. 10.64 crores.

INDUSTRIAL ESTATES IN GUJARAT

4442. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased state :

(a) whether the Gujarat Govern-
ment had submitted to the Central
Government a scheme for the develop-

" ment of small industries and for the
setting up of industrial estates in
Gujarat during 1968-69; ’

(b) if so, the broad features of the
scheme and its layout; )

(c) whether the scheme has been
approved by Government and if so,
with what modification, if any; and

(d) the employment opportunities to
be created by the said scheme?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A’ AHMED) : (a)
Yes, Sir.
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(b) A statement is laid on the Table
of the House: [Placed in Library.
See No. LT-17817/68). .

(c) The proposals of the State Gov-
ernment of Gujarat for small scale
industries and industrial estates for
1968-69 were approved without any
modification by the working group on’
village and small industries of the
Planning Commission.

(d) The information is being collect-
ed from the State Government and
will be laid on the Table of the House.

MEDIUM INDUSTRIES IN GUJARAT

4443. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state :

(a) whether any scheme for the de-
velopment of medium industries in
Gujarat in 1968-69 has been submitted
by Gujarat Government;

(b) if so, the layout and other de-
tails of the scheme, indicating the ex-
tent of additional capacity to be creat-
ed in each industry;

(c) whether the scheme has been
approved by Government and if so,
with what modifications, if any; and

(d) the extent of employment oppor-
tunities to be created by the scheme ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
to (¢). The Working Group on Indus-
tries and Minerals had considered the
Annual Plan proposals for 1968-69 re-
ceived from the Govt. of Gujarat and
recommended an outlay of Rs. 432.80
lakhs for large and medium industrial
schemes. The State Government have
made a provision of Rs. 400 lakhs for
these schemes in their Budget for 1968-
69. The distribution of these amounts

., among the various schemes is given

in the Statement laid on the Table of
the House. [Placed in Library. See
No. LT-1788/68).

(d) The information has been called
for from the Government of Gujarat
and will be laid on the Table of the
House on receipt.
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CLOSURE OF TEXTILE MILLS IN GUJARAT

4444. SHRI VIRENDRAKUMAR
SHAH: . Will the Minister of COM-
MERCE be pleased to state:

(a) whether any textile mills in
Gujarat were closed down during the
last three months;

(b) if so, the number and names of
such mills and the total number of
textile mills closed down in Gujarat
till now;

(c) the reasons for such closures;

and
(d) the steps taken by Government
to reopen them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir,

(b) One mill namely—Prabha Mills
Ltd., Viramgam, closed down in Guja-
rat on 6th May, 1968. The total
number of closed cotton textile mills
in the State at the end of July, 1968
was 9.

‘(¢) Financial/working difficulties,
land dispute and suspension of power
supply.

(d) The affairs of three mills have
been investigated into by Committees
appointed under the Industries (Deve-
lopment and Regulation) Act, 1951.
The reports in respect of two mills are
under examination while the third mill
is involved in litigation which is pend-
ing in the High Court. The affairs of
three mills are under investigation and
further action, will be considered after
the reports of the Investigation Com-
mittee are received. One mill has
shifted its location, erection of the
machinery is going on and it is ex-
pected to start working as soon as the
power supply is received. The cases
of the remaining two mills, are being
examined in consultation with the
State Government.

FOUR-WHEELER WAGONS

‘4445. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that some
industrial units in Baroda have been
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forced to curtail production and re-
trench workers due to acute shortage
of railway wagons experience by
them; and

(b) the annual number of covered
four-wheeler wagons being manu-
factured in India and the portion
allotted to the Western Railway and,
in particular, to the Baroda Division?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) The actual number of general
service B.G. covered four-wheeler
wagons manufactured for the Indian
Railways during the last three years
are given below :— ’

1965-66 1966-67 1967-68

7271 4600 2912

Out of the total wagon holdings on
the Indian Railways, target holdings
are prescribed from time to time for
individual Zonal Railways on the
basis. of their requirements. At pre-
sent a target holding of 18177 covered
wagons in terms of 4-wheelers is pres-
cribed for the Western Railway, There
is no specific number of covered
wagons earmarked for Baroda Divi-
sion. Distribution of wagons between
various Divisions of the same Railway
is made on day-to-day basis according
to traffic requirements.

GRANT OF MINING LEASE

4446. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
STEEL, MINES AND METALS be
pleased to state:

(a) the number of certificates gran-
ted for mining leases in Gujarat dur-
ing 1966-67; and

(b) the names of those who have
been granted such certificates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) and (b). The required informa-
tion is being collected and will be
laid on the Table of the House.
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MINERALS IN GUJARAT

4447. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
STEEL, MINES AND METALS be
pleased to state:

(a) whether Government have sur-
veyed the quantum of ore and mine-
rals available at Chhota Udaipur
Taluka, Bawan District of Gujarat;

(b) whether any report has been
received; and.

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY QF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) to (c¢). The information is being
collected and will be laid on the Table
of the House, when received.

INDUSTRIAL DEVELOPMENT OF GUJARAT

4448. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the steps taken and the progress
made towards the industrial develop-
ment of Gujarat during the last Five
Year Plan; and

(b) the steps proposed to be taken
during the Fourth Five Year Plan in
this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) The salient features of the indus-
trial development of Gujarat in the
public sector during the Third Plan
are indicated in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-1789/68).-

(b) As the Fourth Five Year Plan
is yet to be finalised, no definite in-
formation can be furnished at this
stage.

HicH PRESSURE GaAs Cnnmms

4449. SHRI G. S. MISHRA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND . COMPANY
AFFAIRS be pleased: to state:

(a) the pressure above which the
Gas Cylinders are specified as High
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Pressure Gas Cylinders and the speci-
fications that govern thier characteris-
tics; N

(b) the cost of one High Pressure
imported Cylinder.

(c) the manufacturing cost per Cy-
linder (L.P.) of the three units manu-
facturing L.P. cylinders in India and
at what price they are being pur-
chased by M/s. 1.O.C, from the respec-
tive units manufacturing L.P. Gas
Cylinders for their Domestic Gas Dis-.
tribution division; and

(d) the assistance which is given
to these units against Government
orders in terms of raw material and
the terms and conditions governing
the supply of Cylinders by them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) There are three types of cylinders,
namely :

(i) Cylinders for low pressure
liquifiable gases,

(ii) Cylinders for high pressure
liquifiable gases,

(iii) Cylinders
gases.

for compressed

In the case of high pressure cylinders,
the maximum filling pressure is 1800
Ibs. per square inch. Depending upon
the type of steel used, a maximum of
3600 1b. per square inch is also recog-
nised.

(b) The cost of imported H.P. gas
cylinders varies according to the
country of origin and the capacity.

(c) The manufacturing cost per
cylinder (L.P.) of the three units
manufacturing L.P. cylinders is not
available. The ex-factory prices
charged by each firm are as under :—

M/s. Kosan Metal Products, Bom-
bay—Rs. 60 per cylinder.

M/s. Gannon Dunkerley & Co.
Ltd. Bombay—Rs. 55 per cylinder.
M/s. Hyderabad Allwyn Metal
Works, Hyderabad—Rs. T7 per
cylinder.
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Information regarding prices at which
these are being purchased by the
1.0.C. is being collected.

(d) The information
lected.

is being col-

PUNCTUALITY -OF TRAINS BETWEEN
ROHTAK AND GOHANA

4450. SHRI ABDUL GHANI DAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) the percentage of punctuality of
trains running between Rohtak and
Gohana, 1-GR, 3-GR, 5-GR Dn. and
2-GR, 4-GR and 6-GR Up trains;

(b) the total number of special
checkings made up till now; and

(c) the number of ordinary check-
ings made during this year?

THE MINISTER OF RAILWAYS
"(SHRI C. M. POONACHA): (a)
During the three months April to
June, 1968, the punctuality percentage
was as under :—

1 GR 74.7%

2 GR 74.7%

3 GR 72.5%

4 GR 82.4%

5 GR 66.09%

6 GR 67.0%
(b) and (c). Dunng the period

January to July, 1968, three special
checks and twenty four ordinary
checks on ticketless travel were car-
ried out on the Rohtak-Gohana Sec-
tion.

BREAKING OF AXLE BOXES AND STEALING
oF COPPER

4451. SHRI V. NARASIMHA RAO:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) the number of reports received
by the Railway Board and the General
Manager, Southern Central Railway re-
garding the breaking of Axle boxes
of wagons and stealing of copper upto
June, 1968;

(b) whether ' any charges were
framed against the concerned persons
in the main Workshops of the South-
-ern Central Railway;
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(c) if so, the action taken by Gov-
ernment; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI €. M. POONACHA) : (a)
No reports regarding breaking of axle
boxes - and stealing of copper have
come to notice. However, 6 reports
involving 42 cases of theft of axle
brass were received.’

(b) Yes.

(c) 1 person was prosecuted, but
later on acqu.ltted by the court. 1
person was dismissed from service ‘and
2 persons were suspended. - In one
case D.A-R. Enquiry is in progress.

(d) Does not arise.
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EXPANSION SCHEMES FOR BHARAT ELEC-
TRICALS LTD. AND HINDUSTAN MACHINE
‘TooLs

4454. SHRI K, LAKKAPPA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the
authorities of the Bharat Electricals
Ltd. and the Hindustan Machine Tools
from' Bangalore have submitted sche-
mes for their expansion  through the
Government of Mysore;

(b) if so, the nature of these
schemes; and

(c) whether these schemes have
been included in the Fourth Five
Year Plan?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) By Bharat Electricals Ltd., the
Honourable Member, presumably, is
referring to Bharat Heavy Electricals
Ltd. Neither Messrs. Bharat Heavy
Electricals Ltd. nor Messrs. Hindustan
Machine Tools Ltd. have submitted
any scheme for expansion through the
Government of Mysore.

(b) and (c). Do not arise,

RaYoN FAcTORY AT Nacpa
4455. SHRI KAMESHWAR SINGH :
Will the Minister of COMMERCE be
pleased to state: )
(a) whether Government’s attention
has been drawn to the judicial enquiry
L41LSS/68 —4
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report regarding the ‘“Furnace Explo-
sion” in the Rayon Factory at Nagda;
and

(b) if so, the action taken by Gov-
ernment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). The information is being col-
lected and will be laid on the Table
of the House.

Bmras Factory AT NAgpa

4456. SHRI KAMESHWAR SINGH :
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government’s atten-
tion has been drawn towards the sub-
standard fittings used by the Birlas
in the most dangerous areas of the
factory at Nagda;

(b) it so, whether Government pro-
pose to enquire into the matter; and

(c) if not, the reasons therefor?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c).
The information is being collected and
will be laid on the Table of the
House.

EXPORT OF WAGONS TO SoviET UNTON

4457. SHRI KAMESHWAR SINGH :
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
Soviet Government has demanded ex-
tensive and expensive modifications in
the wagons to be exported to the
Soviet Union;

(b) whether the Soviet Govern-
ment has asked to strengthen the
springs and for the use of high tensile
materials;

(c) if so, the cost of manufacturing
of the wagons to the Soviet specifica-
tions; and

(d) the agreed price of export
finalised with the Soviet Govern-
ment.
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a), (c)
and (d). The specifications for the
wagons for export to the U.S.S.R. are
different from those in use in India.

The question of costs and price are
under negotiation by the State Trad-
ing Corporation of India with the
‘wogan builders and will be taken up
later with the buyers.

(b) Yes, Sir.
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CLASSIFICATION OF HARD Boarps, BLocx
Boarps AND TrMmBER PARTICLE BoArps

4459. SHRI N. R. DEOGHARE:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 5627 on the
22nd December, 1967 and state :

(a) whether the recommendation

‘'made by the Railway Board’s Com-

mercial Committee at its meeting held
at Bombay in March, 1967 for the clas-
sification of Hard Boards, Block
Boards and Timber Particle Boards in
LR.C.A. Goods Tariff No. 32, have been
implemented; and

(b) if not, the reasons for their non-
implementation for such a long time ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). After examining the recommen-
dation of the Commercial Committee,
it was decided to lower the classifica-
tion of these commodities from class
75-C (Smalls) and 62.5-B (Wagon-
loads) to Class 67.5-C (Smalls) and
52.5-B (Wagonloads), with effect from
15-4-1968.

CrAamM ror ReEruxp or Amount of III
*  Crass TICKET

4460. SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that claim
for the refund of amount of III Class
ticket No. 02136 dated the 8th May,
1967 Ex. Delhi to Howrah, which was
preferred as far back as May, 1967,
has not been settled;

(b) if so, the reasons for delay in
settling such a petty claim; and

(c) whether Government have any
proposal for expeditious settlement of
railway claims and, if so, the details
thereof ?
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THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA) : (a) and
(b). The relevant file is not forthcom-
ing. Entries made in the registers
would show that the claim was re-
pudiated on 31-7-1967, but in view of
what the hon’ble Member says, the
matter is being further looked into.

(¢) Claims for refunds against
tickets are normally settled fairly
promptly. The average time taken on
Northern Railway is about twenty
days.

Bus-TRAIN COLLISIONS BETWEEN NAVAL-
GOHAN AND MALSAILU STATIONS
(CENTRAL RAILWAY)

4461. SHRI N. R. LASKAR:
SHRI CHENGALRAYA
NAIDU :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a Pas-
senger train dashed against a bus at
an unmanned gate between Naval-
gohan and Malsailu stations of the
Central Railway;

‘(b) if so, the number of passengers

(c) whether any enquiry has been
conducted into this accident; and

(d) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Pre-
sumably the reference is to the colli-
sion which took place between a pas-
senger train No. 582 Up and a State
Road Transport bus between Naval-
gohan and Malsailu stations at unman-
ned level crossing gate No. 130 on
27-7-1968.

(b) In this accident 6 passengers of
the bus were killed and 26 injured.

(c) and (d). This accident has been
inquired into by a committee of Rail-
way Officers. According to the find-
ing of the inquiry committee the driv-
er of the bus was solely responsible in
that he rashly tried to cross the line
in the face of the approaching train,
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ExPoRTING UNITS

4462. SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that a re-
cent survey has revealed that at least
180 manufacturing units exported 10
per cent of their production during
the year 1967-68;

(b) if so, the lother main points
revealed in the above report; and

(c) whether Government are consi-
dering any scheme to give preference
in the matter of import facilities re-
lating to the expansion of the install-
ed capacity of these units? -

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir. At the time of the formulation
of Import Policy for 1968-69, about
175 industrial units produced evidence
to show that the FOB value of their
exports was 10 per cent or more in
relation to the book value of their pro-
duction during 1967-68.

(b) Of the 175 units mentioned
above, 61 are engaged in priority in-
dustries and the remaining 114 in
other than priority industries. .

(c) Yes, Sir. The Import Policy for
1968-69 already provides for facilities
for expansion and improvement of in-
stalled production capacity for these
industries.

ENQUIRY AGAINST AREA GENERAL
MANAGER, N.C.D.C., Korsa UN1T

4463. SHRI ONKAR LAL BERWA:
SHRI P. K. GHOSH :

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether the enquiry pending
against the Area Manager, Korba of
the National Coal Development Cor-
poration has since been completed;

(b) if not, the reasons fer the de-
lay; and ' '
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(¢) when it is likely to be complet-
ed? N

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). The C.B.I. enquiry into cer-
tain allegations against the Area Gene-
ral Manager, Korba, has not yet been
completed as it involved examination
of a number of officers and documents.

(c) The report is expected shortly.

feedl-mfsaree v ® ™
‘mfpﬁ FIQA ¥ =TT

4464. St ot A= A :
st TR TF Ay
it qercw woYE
=Nt sEw fagrt T=Edr
=t wrem fag dgw -
ot TaE fag W :
&w?@#ﬁn{ﬁﬁﬁ;mﬁr‘r
(F) #n 7€ g= ¢ fr fooolt aix
mfsamEr, @v F fiw i
F 3T Y 9T Afus qHT F A Y T9Y
F FOT I F&AT 7 BT 7Y FeAE
e §;
(&) af &, @t <@ AT 7 T
I T FEAIE #Y § AT FA
faac g ?

WA vt (st Fo qo gATAT) : (F)
AR (@), ©@ a9y foaet mfear a=
@ ¢ 3 it ol wfvamare & =
QT FI T it A maeaarsit
N qU FA ¥ fau @i & 1 Afsw
FUTEE @A Y SER F @Y I,
faeett R X faoelt F e A
¥ Iaaw S el anfe & Freor
T 9T N At Az oA
R a1 ghfeaa F33 & fag e misar

AUGUST 20, 1968

2940

Written Answers

% Twg 9T 99 H1 faenfam) w1 21
agfaar 7 @, T TvvE v R
MEEN

DerAY IN THE RUNNING OF TRAINS ON
FARIDABAD-DELHEI SECTION

4465. SHRI SHRI GOPAL SABOO:
SHRI JAGANNATH RAO
JOSHI :
SHRI ATAL BIHARI
VAJPAYEE :
SHRI SHARDA NAND :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that G.T.
Express from the South sometimes
takes more than one hour to cover
the journey between Faridabad and
Delhi; :

(b) the names of other trains which
are often delayed on this section; and

(c) the reasons therefor and the
steps taken by Government in the
matter and the result thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) 17 Dn. Madras-Delhi Janta Ex-~
press, 23 Dn. Bombay Central-Delhi
Janta Express, 57 Dn. Bombay VT-
Amritsar Express, 63 Dn. Toofan Ex-
press, 3 Dn. Frontier Mail, 5 Dn. Punjab
Mail and 21 Dn. Dakshin Express are
other trains which are sometimes held
up on this section.

(¢) whenever these trains are out of
path owing to detentions on account of
variety of factors elsewhere on the
run; difficulties are met with in res-
pect of path on the section, reception
arrangements at New Delhi/Delhi Main
etc. Also, teething troubles experi-
enced in connection with the recent
installation of power signalling at
Delhi main, and the non-interlocked
working at New Delhi are other tempo-
rary factors which have affected the
running of the trains on this section,
particularly the incoming trains, Every
feasible step is being taken to ensure
that detentions to trains on this sec~
tion are avoided.
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MAFATLAL BusiNess House

4467. SHRI SHIVA  CHANDRA
JHA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
.PANY AFFAIRS be pleased to state:

(a) whether it is a fact that at the
time of the count by the Monopolies
Inquiry Commission, Mafatlal business
house, which occupied the fourteenth
place among the Big Business houses
has grown to the fourth position since
then; :

(b) if so, the reasons therefor and
‘Government'’s reaction thereto; and

(c) what were the total assets of
the Mafatlal business house in 1963-64
and what are its total assets at pre-
sent ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
According to the Report of the Mono-
polies ‘Inquiry ‘Commission, Mafatlal
Group occupied fifteenth position as
on 31st March, 1964. Information as
to its present position is not available.

(b) Does not arise,

(c) According to the Report of the
Monopolies Inquiry Commission, the
total assets of companies included in
Mafatlal Group as on 31st March,
1964 were Rs. 4591 lacs. Information
regarding assets of these companies as
on 31st March, 1967 is being collected
and it will be laid on the Table of the
House.

CAPITAL INVESTMENT IN PUBLIC SEC-
TOR STEEL PLANTS

4469. SHRI SHIVA CHANDRA
JHA: Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) the amount which has been
spent since ‘the First Five Year Plan
up-till now on the construction of the
steel plants;

(b) which they are and in which
States;

(¢) how much foreign exchange in
terms of rupees has been spent on
them up till now and from which
countries;

(d) the total production of steel in
the country at present;

(e) how much steel, if any, is export-

ed;
(f) how much foreign exchange is

earned therefrom per year; and

(g) the estimated amount of steel
production for becoming self-suffi-
cient ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (g). The information is being col-
lected and will be laid on the Table of
the House.
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EXPORT OF ANIMALS

4470. SHRI SHIVA CHANDRA
JHA :
SHRI N. R. LASKAR:
SHRI CHENGALRAYA
NAIDU :

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that Gov-
ernment have banned the export of
animals to foreign countries;

(b) if so, the reasons therefor; and

(c) if not, the kinds of animals ex-
ported in general from India to other
‘countries up tilt now and the amount
of foreign exchange earned therefrom
within the last five years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) and
(b). Export of only those animals as
are mentioned in Schedule I to the Ex-
ports (Control) Order, 1968, is regu-
lated for reasons of limited availabi-
lity and the need’ to preserve  rare
species from total extinction.

(¢) A statement showing the num-
ber -and value of live animals export-
ed during the years 1963-64 to 1967-
68 and April, 1968 is laid on the Table
of the House. [Placed in Library. See
No. LT-1790/68).

RETIREMENT OF CrAss I aAND II RAILWAY
’ OFFICERS

4471. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
RAILWAYS be pleased to state :

(a) the number of Class I and IT
Officers who were made to retire after
attaining the age of 50 or after putting
in 25 years’ service due to their un-
satisfactory and inefficient service dur-
ing the last two years; and

(b) the number of Officers who were

forced to retire due to corrupt prac-
tices during the same period ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Nil.
Under the extant rules and orders,
Railway Officers whether in Class
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I or Class II, can only be retired from
service on or after attaining the age
of 55 years (and not 50 years) on three
months’ notice, on the basis of a re-
view of their record of service as a
whole,

(b) NilL

THEFT AND PILFERAGE CASES

4472, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
RAILWAYS be pleased to state the
number of cases of theft and pilfer-
ages of goods each worth more than
Rupees five thousand on the Indian
Railways during the year 1967-68
(Zone-wise) ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): The
number of such cases on each Zone
are as under :—

Railway

Central

Eastern

Northern

North Eastern
Northeast Frontier
Southern

South Central
South Eastern
Western

Number of cases

e8
L NN N ©

-

RESTORATION OF RAILWAY COMMUNICA-
TIONS FROM THURBHITA TO BHAPTIAHI

4473. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
RAILWAYS be pleased to state
whether for the restoration of the rail-
way line from Thurbhita to Bhaptiahi
(North Eastern Railway), all the pre-
liminary studies have been made and
the future programme for extending/
restoring the Railway Communications
up to Bhaptiahi, an important market
place near Indo-Nepal Border, has
been drawn up?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : Investi-
gations for restoration of the railway
line from Thurbhita to Bhaptiahi, a
distance of about 13 kms., are being
carried out. A final decision on the
restoration of the line up to Bhaptiahi
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will be taken after the survey report
is received and examined by the Rail-
way Eloard.

\

CIGARETTE FACTORIES IN BIHAR

.4474. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) whether tobacco leaf 'curing will
be restarted in the Cigarette factories
for tobacco godowns at Dalsung Savai
(Bihar) to save the tobacco growers’
interest;

(b) whether Government have con-
sidered to open a Cigarette factory in
North Bihar in the Fourth Five Year
Plan; and

(¢) if so, the details thereof ? °

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The India Leaf Tobacco Development
Company, which is an industrial un-
dertaking in the private sector, had a
tobacco leaf curing and processing
factory which was functioning about a
decade back in Dalsung Serai belt.
The factory was closed because the
tobacco grown in the area was' not
of proper quality, There does not
seem to be any proposal for restarting
this unit.

(b) No, Sir.

(¢) Does not arise,

RussIAN ENGINEERS FOR BOKARO STEEL
Prant

' 4475. SHRI BABURAO PATEL:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that 600
more Russian Engineers are being sent
shortly to the Bokaro Steel Plant to
supervise the construction work there;
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(b) if so, the necessity of inviting
these Engineers;

(c) whether the cost of the Bokaro
Steel Plant has gone up on this ac-
count alone by Rs. 15 to 16 crores;

(d) how many more Russian experts
will be required to complete the Plant
and by which time it will be put into
commission;

(e) whether training is being giv-
en to the present surplus Indian staff
to absorb them on the production side;
and

(f) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
No, Sir.

(b) and (c).

(d) On the whole, 572 Soviet spe-
cialists will be required and they will
be sent.to India in batches and for
varying terms according to Bokaro
Steel’s requirement. The plant is
scheduled to be cummissioned by the
end of December, 1971.

(e) and (f). A detailed assessment
of the requirement of personnel, source
of recruitment, availability of training
facilities etc. is being made by Bokaro
Steel Ltd. Training programmes will
be set afoot after the assessment is
made,

Do not arise.

TexTiLE MiLs IN MADRAS

. 4476. SHRI HIMATSINGKA: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) the special steps taken by Gov-
ernment to solve the crisis in the tex-
tile mills in Madras;

(b) the number of textile mills in
Madras which were lying closed dur-
ing each of the months from March to
June 1968; and

(c) the total production capacity
and employment potential of these
mills ? L

.
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- THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Special steps taken are:

(1) A loan of Rs. 50 lakhs has
been sanctioned to the Govern-
ment of Madras for re-loan-
ing to Apex Cooperative So-
cieties to enable them to pur-
chase and stock yarn,

Additional rebate of 5% in
addition to the normal re-
bate of 5% on the sale of
handloom cloth by Co-opera-
tive Societies for a period up

2)
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(3) A special additional assistance
of Rs. 2 per 10 lbs. as freight
differential has been allowed
to stimulate the export of
cone/cheese yarn.

(4) A scheme for retention of
stocks of yarn for mills in
Madras State has been approv-
ed.

(5) Three Investigation Committe-
es have been appointed under
the Industries (Development
and Regulation) Act, to look
into the affairs of 20 mills in

to 3 months has been announc- Madras.
ed. (b) and (c).
Total No.
of mills ‘Workers
Month closed n pindles Looms on Rolls
Madras.
March, 1968 12 2.27 lakhs 348 7353
April, 1968 19 3.61 lakhs 348 10869
May, 1968 22 4.19 lakhs 448 12105
June, 1968 21 4.43 lakhs 834 12729

PRICES OF PAPER

4477. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether at the annual meeting
of the Indian Paper-makers’ Associa-
tion, held in Calcutta on the 24th May,
1968, the steps to keep paper prices
down were discussed and, if so, what
specific suggestions came up at the
meeting and what decisions, if any,
were taken; and

(b) what demands were made by
the paper-industry representatives at
the meeting and what was Govern-
ment's reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
There was no discussion as such in
respect of paper prices in the meeting
of 24th May, 1968, as such. The mat-
ters relating to the decontrol of paper
prices, the consequent increase in the

prices effected by the paper industry
and need to hold the price line as far
as possible were only stressed upon
by the chairman of The Indian Paper-
makers’ Association and the Minister
of Industrial Development & Company
Affairs.

(b) The Paper industry mentioned
about difficulties in getting leases of
forest areas and also requested for con-
tinuation of liberal policy in respect
of import of wood pulp and machinery
stores required for the paper indus-
try. They were assured all possible
help in the matter.

MODERNISATION OF TEXTILE INDUSTRY

4478. SHRI HIMATSINGKA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government have sug-
gested to the State Governments to
associate themselves with the execu-
tion of the scheme for modernisation,
rehabilitation and rationalisation of
the textile industry and to set up satel-
lite corporations in the principal in-
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dustrial States like Madras, Maharash-
tra and Gujarat; and

(b) if so, the precise recommenda-
tions made by Government in this
Tegard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
‘MOHD. SHAFI QURESHI) : (a) and
(b). (1) Government have suggested
to the State Governments to set up
State Textile Corporations as subsi-
diaries to the National Textile Corpo-
ration. The financial requirements in
respect of such corporations would be
shared between the Centre and the
States. The details are under consi-
«deration.

(2) The State Governments are al-
Teady aware of the need for moder-
nisation and rehabilitation of the tex-
tile industry. While the National Tex-
tile Corporation and its subsidiaries
in the States will help in modernisa-
tion and rehabilitation of mills taken
over by the Government and handed
over to them for management, the
other mills can approach the institu-
tional financing agencies for similar
help.

LATE RUNNING OF LocAL TRAINS IN
Derar AREA OF NORTHERN RAILWAY

4479. SHRI YASHPAL SINGH : Will
the Minister of RAILWAYS be pleased
to state:

(a) whether even after opening of
the second rail bridge on Jamuna, the
local trains which cater to the.needs
of students of Delhj and general public
residing in Ghaziabad or Meerut, are
not running in time; .

(b) if so, the reasons therefor; and

(c) by what time the local trains
are likely to run punctually ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
‘There is occasional late running of
local trains catering to passengers bet-
ween Meerut/Ghazmbad and ‘Delhi/
New Delhi.

‘(b) and (c). The occasional late
running is caused by a variety of
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factors like indiscriminate alarm chain
pulling, frequent Control failures
(mostly resulting from theft of wires),
teething troubles arising out of instal-
lation of Power Signalling in Delhi,
non-interlocked working at New Delhi,
late running of main line trains due
to variety of reasons. Every feasible
effort is made to improve the punctu-
ality of trains including local trains.

MANUFACTURE OF MACHINERY FOR
BORARO STIEL PROJECT

4480. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state the quantity and
the value of machinery manufactured
at the Heavy Engineering Corporation,
Ranchi so far for the Bokaro Steel
Project and how much more machin-
ery is to be manufactured by the said
Corporation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. AL AHMED) :
Till the end of July, 1968, Heavy Engi-
neering Corporation Ltd.,, had supplied
to Bokaro Steel Project 876 tonnes of
mechanical equipment and 1739 ton-
nes of structurals. They are to sup-
ply about 71,074 tonnes of mechani-
cal equipment and about 24,761 tonnes
of steel structures, The price of the
equipment is yet to be settled.

SHUTTLE TRAIN BETWEEN SAFDARJANG
AND GHAZIABAD

4481. SHRI YASHPAL SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is proposed to run a
Shuttle train service from Safdarjang
Railway station to Ghaziabad via new
bridge to enable the students and
Government employees to attend the -
morning classes in colleges at Ghazia-
bad; and

(b) if so, by what date ?
THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA) : (a) No.
(b) Does not arise,
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OVER-BRIDGE ON RAILWAY CROSSING, AT
PaTEL RoAD, NEw DELHI

-4482. SHRI BAL RAJ MADHOK:
Will the Minister of RAILWAYS be
pleased to state:

“(a) whether it is a fact that appro-
val has been given for the construc-
tion of an over-bridge on the railway
crossing at Patel Road between West
Patel Nagar and Kirtinagar in New
Delhi;

(b) whether it is also a fact that
contract for the construction of the
over-bridge has been given; and

. (c) if so, the time limit for comple-
tion of this over-bridge ?
.« THE MINISTER OF RAILWAYS
¢SHRI C. M. POONACHA) : (a) Yes.
' (b) No,

(c) Does not arise.

o Free ZoNE OF KANDLA

- 4483. SHRI BAL RAJ MADHOK:
Will the Minister of COMMERCE be
pleased to state:

~ (a) how many industries have so
f4r ‘been set up in the free' zone of
Kandla;

(b) the total investment in these
mdustnes, and

.4{c) the total export earnings there-
from ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) Five
units have been set up in the Kandla
Free Trade Zone, up to March, 1968.
-.i(b) Total investment by these units
is about Rs. 18 lakhs,

(c) Total exports from the Kandla
Free Trade Zone upto 31st July, 1968,
were Rs. 18,69,000.

ij;'rprrAcr: OF TRAINS AT OUTER SIGNAL
" oF DerHr MAIN STATION

4484. SHRI-BAL RAJ MADHOK:
‘Will the Minister of RAILWAYS be
pleased to state:

. (a) -whether it is a fact that most of
the incaming trains in Delhi are stopp-
éd at the outer signal as a result of
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which even train running right time
become late; and

(b) if so, the reasons therefor and
what steps are being taken to remove
this shortcoming which causes much
annoyance to the passengers ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b) During June and July, 1968, about
23.9% of the total number of trains
arriving into Delhi Main got detained
outside signals, for small periods rang-
ing from 2 to 5 minutes. The main
reasons were teething troubles follow-
ing installation of Power Signalling at
Delhi Main, trains running out of path
resulting in the scheduled berthing
arrangements getting upset etc, Every
feasible effort is being made to improve
the running of trains and to avoid
detention to incoming trains outside
signals.

Visrr BY INDIAN JUTE MILLS’ ASSOCIA-
TION’s DELEGATION TO U.S.S.R.

4486. SHRI INDRAJIT GUPTA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether a high level delegation"
of the Indian Jute Mills Association
has recently visited the U.S.S.R.;

(b) if so, the purpose of their visit
and the result achieved; and

(c) whether the foreign demand for,
and high profitability of, jute carpet-
backing have started to decline, neces-
sitating discovery of new markets ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
,MOHD. SHAFI QURESHI) : (a) Yes,
Sir. |

(b) The purpose of the visit was (i)
to foster goodwill with an important
customer, (ii) maintenance and ‘in-
crease wherever possible of exports of
traditional jute goods, and (iii) pro-
motion of specialities including carpet
backing. The results have been satis-
factory. Apart from promises of im-
porting traditional jute goods as pro-
vided in the Trade Plan, keen interest
was shown in carpet backing and
bleached hessian,
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(c) The demand for carpet backing
is increasing. In view of the rise in
price of raw material, the profitability
might have been affected somewhat.
The industry is, however, continuously
exploring new markets.

EXPANSION OF DURGAPUR ALLOY STEEL
PranT

4487. SHRI INDRAJIT GUPTA :
SHRI P. C. ADICHAN :
SHRI J. M. BISWAS:

" 'Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether a meeting of Alloy
Steel producers was recently conven-
ed by Government;

(b) if so, whether the private-sector
producers are pressing for a larger
allocation of capacity to them at the
expense of the public sector and for
halting the expansion of the Durgapur
Alloy Steel Plant; and

(c) if so, Government's reaction in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a)
Yes, Sir.

(b) There was no demand from the
private sector manufacturers for halt-
ing the Durgapur Alloy Steel Plant
expansion.

(c) Does not arise,

DEePOSITS OF LEAD AND COPPER

4480. SHRI INDRAJIT . GUPTA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether a large-scale lead de-
posit and a small-scale copper deposit
have been found in the Agnigundala
region;

. (b) whether it has been decided to
entrust exploitation of these deposits
to the Hindustan Zinc Ltd. or to any
other concern; and
. (c) the opinion obtained by Gov-
ernment from the U.S. consultant firm
which examined the deposits ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
The investigations carried out by Geo-
logical Survey of India have indicated
what appear to be potentially work-
able deposits of lead in Bandalamottu
block in Agnigundala region. Copper
deposits have been found to exist in
Nallakonda and Dhukonda blocks of
the Agnigundala lead-copper belt.

(b) The feasibility study of exploit-
ing Agnigundala Copper-Lead deposit
has been assigned to Hindustan Cop-
per Ltd.

(c) No consultants have been
appointed for examining the deposits.
However, M/s, Ashland Oil Co., who
at one time appeared interested in
developing the property in collabora-
tion with Hindustan Copper Ltd., had
deputed their experts to ‘appraise the
property and they submitted a report.

LICENCE FOR MANUFACTURE OF TENNIS
BaLLs

4489. SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether there is any proposal
to give a licence to a foreign concern
to manufacture tennis balls in India;

(b). if so, the main features there-
of ;

(c) whether it is a fact that indi-
genous manufacture of tennis balls has
made satisfactory progress in the re-
cent years; and :

(d) the extent to which the indigen-
ous industry will be adversely affect-
ed by the new licensing proposal ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b) An application has been re-
ceived from M/s. Dunlop India Ltd.
for grant of a licence under the Indus-
tries (Development & Regulation)
Act, 1951, for the manufacture of lawn
tennis balls, with a capacity of 12,00,000
Nos. per annum, in collaboration with
M/s. International Sports Co. Ltd,
London and it is under eonsideration.
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(c) and (d). Complaints have been
‘received about the quality, availability
and prices of tennis balls manufactur-
ed by the existing producers,
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Lock our IN TExmAco CALCUTTA

4492. SHRI SAMAR GUHA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that as a
result of the lock-out in Texmaco, Cal-
cutta production of rolled stock and
boilers has been suspended;

(b) if so, the loss of production and
the amount involved;

(c) whether such loss of production
will affect any Indian industry and also
the export of such boilers and rolled
stock to foreign countries; and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
It has been reported by the Company
that they have suspended production
of railway wagons and boilers due to
the strike of workers from 15th April
1968.

(b) The loss of production of rail-
way wagons is estimated at Rs. 40.00
lakhs per month and the total loss of
production of boilers from 15-4-1968
to 31-7-1968 is estimated at Rs. 15.57
lakhs.

(c) and (d) There would be some
effect on ancillary industries manufac-
turing items such as electrodes, nuts,
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bolts, revets, etc. There are no signi-
ficant exports of boilers at present.
Information in respect of the effect of
the strike on wagon exports is being
collected.

TRADE WITH SOUTH VIETNAM

4493. DR, RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether India is still maintain-
ing trade relations with South Viet-
nam;

(b) if so, what is the annual turn
over of trade between the two coun-
tries at present; and

(c) the types of products exported
.to South Vietnam during the last three
years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,

(b) The total value of goods ex-
ported to and imported from South
Vietnam during the last three years
was as follows : B

(Value in Rs. lakhs)
Exports Imports Volume
Year to from of
South  South Trade
Vietnam Vietnam
1965-66 N 287 Negligible 287
*1966-67 490 Do. 490
1967-68 117 Do. 117

*Fij for April and May 1966 have
beggmseahwl;nby 57~573' for com-
parison.

(c) The main items of India’s ex-
ports to South Vietnam were Iron &
Steel, Machinery other than Electrical,
Electrical Machinery, Paper and Paper
Board and Chemical Elements and
Compounds.

EXPORT OF SHOES

4494. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that India is
facing stiff competition from Pakistan
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in the export of shoes to the World
markets;

(b) whether it is also a fact that
the prices of Pakistani shoes in the
world markets are much less than
that of the Indian shoes;

(c) whether India is likely to lose
some of its foreign markets as a re-
sult of this new development; and

(d) if so, the steps Government pro-.
pose to take to meet the competition
from Pakistan in the export of shpes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Be-
sides Pakistan, Italy, France, UK. are
India's competitors for the export of
shoes in the world markets.

(b) Yes, Sir. -
(c) No, Sir.

(d) In spite of continued competi-
tion from China, Parkistan, UK, Italy,
France, value of export of footwear
from India during 1963-64, 1964-65,
1965-66, 1966-67 and 1967-68 was of
the order of Rs. 361 lakhs, Rs. 418
lakhs, Rs. 818 lakhs, Rs. 871 lakhs and
Rs, 911 lakhs respectively. With pro-
vision of import replenishment
which takes care of scarce imported
materials required for quality produc-
tion of shoes for export, and the pro-
motional measures such as participa~
tion in international fairs in the fore-
ign countries, on-the-spot study by
sales-cum-study teams, market sur-
veys undertaken by the Finished
Leather and Leather Manufactures Ex-
port Promotion Council it is expected
that rising trend in the export of
shoes would maintain,

ExrorT OF RavoN Fasrics

4495, DR. RANEN SEN: Will the
Minister of COMMERCE be pleased to.
state :

(a) whether it is a fact that the ex-
port of rayon and synthetic fabrics
has declined in the recent years;

(b) if so, the reasons therefor; and

(c) the steps taken to step up ex-
ports of these commodities ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) Due to certain unfavourable ex-
ternal factors such as political distur-
bances in some of the importing coun-
tries, increasing competition from high-
ly industrialised countries, continuing
import restrictions in some countries
and the emergence of indigenous in-
dustries in some developing countries,
India’s total exports of rayon and syn-
thetic fabrics have been declining
since 1964. The export received a
further set back due to the abolition
of the erstwhile export promotion
scheme for art silk fabrics from June,
1966 resulting in shortage of yarns
and also rise in prices of yarns.

(c) Among the steps taken by Gov-
ernment to step up exports of rayon
and synthetic fabrics are:—

(1) For promotion of exports of
Cellulosic  art-silk  fabrics
(Rayon filament yarn fabrics,
spun rayon fabrics and acetate
fabrics) Government have in-
troduced a scheme which pro-
vides for the grant of cash
assistance not exceeding 25%
of the FOB value of the ex-
ports with a cut-off point of
33.3% in individual cases. This
cash assistance is given by

- STC and is allowed on exports

: of cellulosic art silk fabrics
made by the STC and/or its
business associates.

For promotion of export of
synthetic fabrics a replenish-
ment scheme has been intro-
duced whereby the exporters
are given 1.2 kg. of imported
nylon yarn for every 1 kg. of
nylon yarn established as hav-
ing been used in the exported
fabric.

A joint sales team of Rayex
and S.T.C, visited Canada,
UK., Holland, Belgium, Italy,
Iraq and Kenya and secured
orders approximately for a
value of Rs. 6 crores for ex-
port of -art silk fabrics:

)

€3)
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CENTURY ENKA

4496. DR. RANEN SEN :
SHRI P. C. ADICHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have fin-
ally decided to renew the licence for
Century Enkaan an industrial enter-
prise sponsored by the house of Birlas;

(b) whether it took about fourteen
months for Government to come to a
decision on the subject;

(¢) if so, the factors which delayed
the decision in the matter; and

(d) on what grounds the licence has
now been renewed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
to (d). The entire question is still
under the consideration of Government
and a final decision is yet to be taken.

PropUCTION OF IRON ORE

4497. SHRI BHOGENDRA JHA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) the total production of iron ore
from the Bellary Hospet mines;

(b) whether these ores are one of
the best qualities produced anywhere
in the world;

(c) the proportion of these ores
which is exported and at what prices;

(d) whether there is an abundance
of electricity and water near the mines;
and

(e) if so, the relative economic ad-
vantage in exporting ores to that of
starting a Steel Mill there?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
The total production of iron ore during
1967 was 2.58 million tonnes and dur-
ing 1968 (January—May) 1.02 million
tonnes.
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(b) Bulk of the iron ore produced
is of 65 to 67% Fe content which is
high grade.

(¢) The entire production is export-
ed. The prices obtained are the same
as are obtained for similar types and
grades of ore exported from other
areas.

(d) Tungabhadra Dam and Power
Station are the nearest possible source
of supply. However, information is
not available on abundance of Power
and Water.

(e) It is difficult to compare the
two in view of the wide disparity of
investment and other parameters in-
volved, since the angle involved for
exporting iron ore is to earn foreign
exchange whereas setting up of Steel
Mill would need to be justified on its
economic viability, domestic and export
demand etc.

CLOSURE OF CoAL MINES

4498. SHRI BHOGENDRA JHA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that seve-
ral coal mines have been closed due
to the laying of the Barauni-Haldia
pipelines;

(b) if so, the details thereof;

(c) the total annual production of

cooking and other varieties of coal
from those mines and their price at
the present rate; and

(d) the estimated coal stock in
those mines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) { (a)
No such closure has come to the notice
of Government.

(b) to (d). Do not arise,
NATIONAL CoAL DEVELOPMENT CORPO-
RATION

4499. SHRI BHOGENDRA JHA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that many
pits in the Giridih group of collieries
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of the National Coal Development
Corporation are proposed to be closed
or have already been closed down;

(b) whether any expert estimate has
been made of the total stock of coal
in the various pits proposed to be
closed; and

(c) if so, details thereof, if not,
whether any such estimate is proposed
to be made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (c¢). Some pits in the Giridih group
of collieries have been closed down
progressively on account of exhaus-
tion of reserves and the question of
closure of further pits is under the
examination of an expert committee
constituted by the Board of Directors,
which will go into all aspects of the
matter including the reserves of coal
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IMPORTED RAW MATERIALS FOR SMALL
ScALE INDUSTRIES

4306. SHRI S. C. SAMANTA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether the requirements of
Small Scale Industries in regard to
imported raw materials are being fully
met; :

(b) if not, the extent of shortage;
and

(c) the prospects of meeting the re-
quirements of the established industri-
es?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
and (b). Under the existing policy,
priority industries, in the large scale
as well as in the small sector, can
L41LSS;68—5
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obtain their full requirements of im-
ported raw materials, components, efc.,
on the basis of a proven need for such
imports. In respect of industries other
than priority industries, however, allo-
cations are on a more restricted basis,
depending on the relative importance
of the industry and the availability of
foreign exchange. In order to simplify
licensing procedures for the small scale
industry, non-priority units in the
small scale sector are allowed to
approach the licensing authorities
directly and the quantum of import
licence is related to the past allocations
of these units.

(c) The prospects of meeting the
import requirements of priority as
well as non-priority industries depend
on the growth of our experts and also
on the availability of non-project
assistance.

DELEI-BoMBAY MAD/Exeress TRAINS

4507. SHRI S. C. SAMANTA : Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that although
four or five Mail and Express trains-
run from Delhi to Bombay via Rajas-
than and Gujarat, there are only two
Mail and Express traing from Delhi
to Bombay via Uttar Pradesh, Madhya
Pradesh and Maharashtra, when the
latter route has potentiality for traffic;

(b) whether it is also a fact that
passengers bound for Bombay beyond
Mathura Railway Station, coming from
Uttar Pradesh, Madhya Pradesh and
Maharashtra have to experience gap
of more than 14 hours between the
two trains bound for Bombay and the
Central Railway; .

(c) the reasons for not taking any
action in the matter by the Adminis-
tration so far; and

(d) whether there is any likelihood
of introducing more trains on this route
in the near future?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) As
against 4 pairs of through Mail/Ex-
press trains running between Bombay
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Central and New Delhi/Delhi (West-
ern Railway route), there are two
pairs of through Mail/Express trains
between Bombay VT and New Delhi
(Central Railway route).

(b) Yes.

(¢) and (d). Introduction of any
additional through train between Bom-
bay VT and New Delhi on the Central
Railway route is not at present opera-
tionally feasible for want of requisite
line capacity on certain sections en-
route, paucity of rolling stock and
lack of terminal facilities at Bombay
VT/New Delhi stations.

CLOSURE OF ‘Suez CANAL

4508. SHRI P. C. ADICHAN: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether the closure of Suez
Canal has adversely affected India’s
trade with the Western countries;

(b) if so, to what extent; and

(c) what is the amount of additional
freight charges that India has to pay
annually as a result of the re-routing
of ships via Cape since the closure of
the Canal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). The closure of Suez Canal has no
doubt affected the competitiveness of
our products exported to the countries
located beyond Suez Canal but it is
not possible to arrive at any quantita-
tive estimate of its impact on our ex-
port trade as this is only one of the
factors which tend to influence and
determine the total volume of export
trade.

(c) It is not possible to estimate the
additional freight incurred by India as
a result of the closure of the Suez
Canal. It can, however, be stated that
India is incurring an estimated addi-
tional expense of about 3 million dol-
lars per month on account of higher
freight charges that have to be paid
for our imports from countries to the
west of the Suez Canal. In addition,
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our exports have also to bear addition-
al freight, though it is not easy to
assess the same precisely.

ABOLITION OF DINING CAR ATTACHED TO
Denra DuN ExPress

4509. SHRI P. C. ADICHAN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Western Railway authorities have de-
cided to abolish the dining car attach-
ed to the Dehra Dun Express and re-
place it with an ordinary third class
coach;

(b) if so, the reasons therefor; and

(¢) whether this will not create un-
necessary hardships to the passengers
and whether Government propose to
reconsider their decision in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) 19DN/20UP Dehra Dun Express-
es are generally running overcrowded.
By abolishing the Dining Car and re-
placing it by an ordinary third class
Coach, it will be possible to provide
more accommodation for the travell-
ing public and thereby reduce over-
crowding on these trains. As the trains
are running full load, it is not possible
to put an extra third class coach on
the trains otherwise.

The sales from the dinning car are
also poor due to which it is running
at considerable loss.

(c) The discontinuance of the dining
car will not put passengers to unneces-
sary hardship since adequate catering
and vending facilities will be available
at stations enroute to meet the needs
for food and refreshments of passen-
gers travelling by these trains.

DeposITs OF LIMESTONE IN HIMACHAL
PRADESH

4510. SHRI PREM CHAND
VERMA : Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it is a fact that large
deposits of good quality limestone have
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been found near Dharamsala in Hima-
chal Pradesh;

(b) if so, the estimated quantum of
deposits and whether any industry is
likely to be established for extracting
these deposits; and

(c) how long it will take to com-
plete the investigation and to imple-
ment the decisions taken in the mat-
ter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (c). Investigations conducted by
the Geological Survey of India in 1957,
indicated the availability of adequate
reserves of cement grade limestones at
Dharamkot. At the instance of the
then Government of Punjab, the Geo-
logical Survey of India took up a de-
tailed investigation of the limestones
with the object of proving in detail,
the limestone reserves for setting up
of Portland Cement . Factory near
Dharamsala. Drilling operations were
taken up in 1966 and the investiga-
tions are in progress which are ex-
pected to be completed by the end of
January, 1968. Final decision will be
taken by the State Government after
the reserves are actually proved and
sufficient analytical results are avail-
able.

SEIZURE OF RAILWAY TICKETS

4511. SHRI PREM CHAND
VERMA : Will the Minister of RAIL-
‘WAYS be pleased to state :

(a) whether it is a fact that the Rail-
way tickets of the value of Rs. 15
lakhs, which were being sold at half
the price, were seized from some peo-
ple in Bombay;

(b) if so, whether these were found
to have been stolen or were found to
be fictitious;

(c) if the tickets were stolen, whe-
ther such a loss had been reported
prior to the seizure, and, if not, the
reasons therefor; and
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(d) if the tickets were found to be
fictitious, whether such cases came to
light in the past also and, if so, what
steps have been taken to check that
these fictitious tickets do not get cur-
rency ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) to (d). Do not arise.

CORRUPTION CASES IN MINISTRY OF
COMMERCE

4512. SHRI PREM CHAND
VERMA : Will the Minister of COM-
MERCE be pleased to state:

(a) the number of cases involving
corruption, bribery, theft and other
criminal offences discovered during the
period from the 1st April to 30th
June, 1968 in his Ministry and the
number of officials and non-officials in
each class;

(b) the number of cases in which
prosecution was launched and the num-
ber of cases referred to the Central
Bureau of Investigation;

(c) the number of cases detected in
the year 1967-68, the number of cases
which resulted in conviction and the
number of persons against whom de-
partmental action was taken; and

(d) the concrete steps taken to pre-
vent such cases ?

THE MINISTE OF COMMERCE
(SHRI DINESH SINGH) : (a) to (c).
The information is being collected and
will be laid on the Table of tne House.

(d) In all the important organisa-
tions under this Ministry officers of
appropriate rank have been designated
as Vigilance Officers to look after the
vigilance work in those organisations.
There is a Chief Vigilance Officer in
the Ministry for co-ordinating the vigi-
lance activities in the various organi-
sations under this Ministry.

A close liaison is kept with the
Central Bureau of Investigation.

Some of the other important steps
taken to prevent corruption etc. in the



2971

Written Answers

various offices under
were : —

(i) Security measures in the or-
ganisation having public deal-
ings have been tightened up.
Visitors to these offices are
allowed to see only gazetted
officers and not the members
of the staff.

As a result of the recommen-
dations of the Study Team
headed by the late Shri H. C.
Mathur, a number of improve-
ments in procedures have
been effected in the Import
Trade Control Organisation,
with a view to simplifying
them and avoiding delays.
Time limits have been pres-
cribed for disposal of import
applications. The applications
are also required to be dealt
with in a chronological order.
Import policy is framed in
such a way as to leave the
minimum possible discretion
to the licensing authorities.

In pursuance of the recom-
mendations of the Santhanam
Committee on Prevention of
Corruption, the penalty pro-
vided in the Imports and Ex-
ports Control Act for contra-
vention of conditions of licen-
ces and Import and Export
Control Order has been en-
hanced. A provision has also
been made in the Imports
Control Order to enable the
licensing authorities to take
action for over- and under-
inwoicing of goods.

Periodical inspections and
scrutiny, post-facto, of records
are undertaken by a number
of organisations with a view
to find out the nature of mis-
takes and irregularities if any
with a view to check/rectify
the position.

integrity clearance is essential
before a Government servant
is allowed promotion or con-
firmation. This serves as .a
check on officers of doubtful
integrity getting advance-
ment in service.

this Ministry

(i)

(iii)

(iv)

)
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(vi) The Corporations/Boards etc.
have generally adopted the
provisions of the Government
Servants Conduct Rules,

SURVEY OF STAFF IN MINISTRY OF IN-
DUSTRIAL DEVELOPMENT AND COMPANY
AFFAIRS

4513. SHRI PREM CHAND VERMA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state : -

(a) whether any survey of the staff
employed in his Ministry was made
during 1967-68;

(b) if so, how much surplus staff
was found (class-wise) and what policy.
has been adopted about it;

(c) whether it is proposed to re-

trench the staff or to absorb them
otherwise;
(d) how many additional hands

were employed by his Ministry during
the period from the 1st April to 30th
June, 1968 (class-wise) and how many
new posts of Gazetted officers were
created during the period; and

(e) the details of surplus staff work-
ing with Ministers, Ministers of State
and Deputy Ministers for which pro-
per sanction has not been obtained ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) : (a)
No, Sir.

(b) and (c). Do not arise.

(d) 42 L.D.Cs. were appointed dur-
ing the period from 1-4-1968 to
30-6-1968 against existing vacancies,
and 9 posts of Assistant Director (Gr.
I) were created during this period.

(e) None.

ExpPANSION OF PuBLIC SECTOR STEEL
PLANTS

4514. SHRI S. M. BANERJEE : Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether there is any program-
me of further expansion of public sec-
tor Steel Projects; and
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(b) if so, the main features there-
of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). The entire question of
assessment of demand and creation of
further capacity in the iron and steel
sector is currently under examina-
tien. The details of the proposals in-
cluding expansion would be finalised
only after the report of the Steering
Group has been finalised.

INSTALLATION OF ELECTRONIC COMPUTERS
ON RAmLwAYs

4515. SHRI S, M. BANERJEE : Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Electronic Compu-
ters are likely to be installed on differ-
ent Railways;

(b) whether this question has been

discussed with the representatives of
the workers;

(c) if so, their reaction in the mat-
ter; and

(d) whether there is a total opposi-
tion to this by the All India Railway-
men’s Federation ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Computers have been installed on six
Zonal Railways and three Production
Units and are likely to be installed
shortly on another Railway, in the
Railway Board’s Office and ‘in Mughal-
sarai Marshalling Yard,

(b) to (d). The scheme of compu-
terisation has been fully explained to
and discussed with the two Federa-
tions of Railway Labour. They have
been given assurances of ‘no retrench-
ment’, ‘no adverse effect on emolu-
ments, present or future’, and ‘ng
transfers of re-deployed staff from
their present station without the em-
ployee’s consent’. One of the Federa-
tions has accepted the assurances but
the All India Railwaymen’s Federation
has not.
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ReoPENING OF CLOSED TEXTILES MILLS

4516. SHRI S. M. BANERJEE : Will
the Minister of COMMERCE be
pleased to state:

(a) whether some of the closed Tex-
tile Mills have since been reopened;

(b) if so, the names thereof; and

(¢) whether these mills have been
taken over by Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) 1. Cochin Lakshmi Mills, Tri-
chur (Kerala).

2. G.T.N. Textiles Ltd., Alwaye

(_Kerala).

3. V.R. Textiles (P) Ltd, Co-
imbatore (Madras).
4. The Gobald Textiles (P) Ltd.,

Tirpur (Madras).

5. Parvathi Mills Ltd., Quilon

(Kerala).

6. The New Bhopal Textile Lid.,
Bhopal.

7. Mahaboobshahi Kulburga
Mills Co. Ltd, Gulburga
(Mysore).

8. Bijli Cotton Mills, Hathras
(U.P).

9. Sarvaraya Textiles Ltd.,
Vizianagar.

10. Badhra Spinning Mills
Ltd., Bangalore,

11. R.B. Bansilal Abirchand Spin-
ning & Weaving Mills Co, Pvt.
Ltd., Hinghanghat (which was
previously in the list of the
mills to be scrapped).

(c) One mill viz.,, New Bhopal Tex-
tile Ltd., Bhopal, has been taken ove«:
by the Central Government under the
Industries (Development and Regula-
tion) Act, 1951.

gfRdl-adle g | X oA

4519. = vy formd : w7 W AT
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(@) T weAmi ¥ afcomrasT
F@ET ¥ sl & w9 7 feae ofer
ST A 7

A W (A Ro Wo gATHET) :
(%) S=a9, 1968 ¥ A, 1968 dF
ofem 39T # AR F1 ST @Y 9T
N 2,500 §2ATG g3 |

(') 150 %W |

PROMOTION OF JUNIOR ASSISPANT StA-
TION MASTERS AND WAR SERVICE CAN-
DIDATES

4524. SHRI RAM SWARUP VIDY-
ARTHI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
junior Assistant Station Masters and
War Service candidates have been
promoted as Station Masters in prefer-
ence to the staff recruited prior to the
1st June, 1962 in violation of the Rail-
way Board’s letter No, E49/RC-1/8/3
dated the 25th February, 1950 result-
ing in extra expenditure due to non-
finalisation of combined seniority list
by the General Manager, Northern
Railways, New Delhi for the last eight
years;

(b) whether the Audi: note issued
by the Chief Auditor, Delhi in 1966
in this connection is still outstanding;
and

(c) what action has been taken by
Government for non-finalisation of the
seniority list for the last eight years
and the Audit note for the last 1%
years ?

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA) :
(b) Yes.

(c) The seniority list has already
been issued by the Northern Railway,
but it is under review to verify whe-
ther the policy formulated by the Rail-
way Board has been adhered to. The
Audit note will be disposed of by the
Northern Railway after the seniority
list has been finalised.

(a) No.
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House Bumwpmne SOCIETY FOR RAILwAY
EMPLOYEES ¢

4525. SHRI RAM SWARUP
VIDYARTHI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that a House
Building Society for the Railway em-
ployees working in Delhi/New Delri
is functioning in the Railway Board;

(b) if so, the details thereof;

(c) the total amount of shares re-
ceived as on the 31st July, 1968;

(d) the names of members, gazetted
and non-gazetted of the Society and
their date of priority; and

(e) the likely date by which they
are expected to receive the land and
the location thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(e). Presumably, the Hon'ble Mem-
ber has in mind the Railway Board
Employees’ Cooperative Housing So-
ciety Ltd. which functions in Delhi.
This is an autonomous body and the
following information has been from
them :

“The Railway Board Employees’
Cooperative Housing Society Ltd.
was registered in the year 1961
under registration No. 1550. It has
773 members on roll and a share
capital of Rs. 38,650. In addition,
the Society has 991 persons on the
waiting list, who have paid Rs. 49,550
as advance towards share money.

The members of the Society enjoy
equal status and, therefore, the So-
ciety does not maintain the names
of members separately distributed
between gazetted and non-gazetted.

The date of enrolment forms the
basis of priority.

The Society in in correspondence
with the Delhi Administration for
securing land. So far, the Society
has not secured any land and it is
not possible to say when land will
be released by Delhi Administra-
tion.”
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Price oF Coking CoarL

4526. SHRI S. K. TAPURIAH : Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether Government have re-
cently agreed to an increase of Rs. 1.75
per ton in the price of coking coal
with an undertaking to increase the
price by another 0.75 paise after a
scheme for coal sampling mutually
acceptable to the coal and steel indus-
tries is evolved;

(b) if so, the main terms of this
agreement;

(c) the reasons for granting the in-
crease in the price of coking coal; and

(d) how far this would affect the
cost of production of steel?

THE DEPUTY MINISTER IN THE .

MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). A price increase of Rs. 1.75
per tonne has been agreed to in res-
pect of coking coals supplied to steel
plants, coal washeries and cokeries.
An additional Re. 0.75 per tonne would
be admissible on a satisfactory solu-
tion of mutually agreed formulae of
sampling.

(c) Increase in the cost of produc-
tion of coal.

(d) Only marginally.
<

STUDIES ON STEEL DEMANDS IN INDIA

4527. SHRI D. N. PATODIA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that two
demand studies for steel in India have
been prepared by the National Coun-
cil of Applied Economic Research and
Messrs. M. N. Dastur and Co.;

(b) whether it is also a fact that the
studies differ widely from each other
in their findings; and

(¢) the main findings of both the
studies and whether Government have
considered both of them and taken
any final decision about the future
needs of steel in India?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P, C. SETHI) : (a)
It is a fact that a demand study for
the entire iron and steel requirements
including alloy steels has been pre-
pared by the National Council of
Applied Economic Research. However,
the study of Messrs. M. N. Dastur &
Co. is only with regard to the alloy
steel demand.

(b) and (c). Alloy steel demand as
projected in both these studies are
currently under study but no final de-

cision has yet been taken about the
future needs of alloy steel.

STRIKES IN PUBLIC SECTOR STEEL PLANTS

4528. SHRI D. N. PATODIA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state : :

(a) the number of strikes which
took place in the public sector steel
projects during the last three years;

(b) the loss of man-hours and pro-
duction as a result thereof;

(c) the number of strikes which
were held illegal; .

(d) whether even in such cases the
wages had to be paid; and

(e) if so, the wage bill paid for the
strike period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (e). The information is being col-
lected and will be laid on the Table
of the House.

REORGANISATION OF INDIAN BUREAU oOF
MINES AND GEOLOGICAL SURVEY or
INDIA

4530. SHRI D. N. PATODIA : Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether pursuant to the recom-
mendations of the Mukherji Commis-
sion, Government have taken steps to
reorganise the Indian Bureau of Mines
and the Geological Survey of India;
and

(b) if so, the action taken in this
direction ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
and (b). In pursuance of the recom-
mendations of the Committee on Re-
organisation of the Indian Bureau of
Mines (headed by Shri B. C. Mukher-
ji) the functions of the Bureau have
been streamlined. To enable the
Indian Bureau of Mines to undertake
the additional responsibilities of re-
search and of rendering advice to the
mining industry, as recommended by
the Committee, it has been decided to
set up a Consultancy Cell in the orga-
nisation. The Scheme is under consi-
deration. ’

The Committee also recommended
re-transfer of the Exploration Wing
from the Geological Survey of India
to the Indian Bureau of Mines, which
has not been accepted by the Gov-
ernment.

waE w famter
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STENOGRAPHERS ATTACHED WITH SENIOR
ScALE OFFICERS ON THE RAILWAYS

4532. SHRI NIHAL SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Railway Board issued an order in
January, 1965 that Stenographers
working with the Senior Scale Officers
should be in the Grade of Rs. 210-435
from 1st April, 1965 and that selections,
posting etc. should be completed before
the 1st April, 1965;

(b) whether it is also a fact that
the Northern Railway did not finalise
the said selections etc. by the stipulat-
ed date;

(c) whether it is also a fact that
Railway Board in May, 1966 directed
that the Payment of arrears should be
made to actual holders of posts for the
period from the 1st April, 1965 till
their replacement by selected persons;

(d) if so, the reason why the North-
ern Railway has not so far arranged
payment of arrears to the actual hold-
ers of the posts although requests were
made by the staff; and
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(e) the time expected to be taken
for making the payment of arrears?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
The grade is Rs. 210-425 and not Rs.
210-435.

(b) Yes.

(c) to (e). Yes. The orders were
issued by the Railway Board in March,
1966 and not in May, 1966. As., on
the Northern Railway, the stenogra-
phers were being pooled for Senior
Scale Officers and Assistant Officers, it
was not possible to pin-point the
actual incumbents of the upgraded
posts in all cases. This has resulted
in representations and counter-repre-
sentations from certain stenographers.
‘These are under consideration.

The Railway Administration expects
to arrange the payment of arrears in
about two months time.
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HDWUSTAN MACHINE TooL FACTORIES

4536. SHRI VIKRAM CHAND
MAHAJAN: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state the total production capacity of
the five Hindustan Machine Tool
Factories, how the capacity is being
utilised at present and the value of
production in each factory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A AHMED) :
The present production capacity of all
the five machine tool factories of the
Hindustan Machine Tools Limited,
Bangalore is, machines, valued at Rs.
2,080 lakhs per annum. The capacity
is being utilised in the manufacture of
the following items :

General Purpose Centre Lathes,
Turret Lathes, Heavy Duty Lathes,
Milling Machines, Electrically con-
trolled Milling Machines, Radial
Drills, Gear Shapers, Special Pur-
pose Machines, Tool Grinding and
Lapping Machines, Surface Grinding
Machines, Gear Hobbers, Single
Spindle and Multi-spindle Automa-
ties, Minichucker, Ram type Milling
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Machines, Broaching Machines, High
Precision Centre Lathes, Copying
Lathes, Drum Turret Lathes, Fine
Boring Machines, Multi-tool Auto-
matic Lathes and Horizontal Boring
Machines.

The walue of production in the
machine tool factories is as follows :

January-June, 1968

(Rs. in lakhs)
HM.T. I & II, Bangalore ' 202
H.M.T. III, Pinjore 105

HM.T. IV, Kalamassery o7
HM.T YV, Hyderabad

3
07
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SETTLEMENT OF CLAIMS ARISING OUT OF
ACCIDENT AT YALVIGI RAILWAY STATION

4541, SHRI A, SREEDHARAN: Will
the Minister of RATLWAYS be pleased
to refer to the reply given to Starred
Question No. 1240 on the 16th April,
1968 regarding accident at Yalvigi Rail-
way station on the 19th March, 1968
and state:

(a) whether the Claims Commission-
er has since been appointed;

(b) if so, whether he has determin-
ed the claims arising out of the above
accident; and

(c¢) if so, the amount of compensa-
tion paid in each case?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
‘The Claims Commissioner assumed
charge on 1-7-1968.
(b) Not yet.

(c) Does not arise,

CARDAMOM CULTIVATION

4542. SHRI A. SREEDHARAN : Will
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Star-

red Question No 1378 on the 23rd
April, 1968 and state:
(a) whether the remaining two

schemes submitted by the Cardamom
Board have since been approved; and

(b) if so, the broad details thereof ?
THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
(b) Does not arise.
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JUTE MI1LLs 1N WEST BENGAL

4546. SHRI B. K. DASCHOWDH-
URY: Will the Minister of COM-
MERCE be pleased to refer to the
reply given to Unstarred Question No.
3758 on the 12th March, 1968 and
State :

(a) whether the information regard-
ing the Jute Mills in West Bengal has
since been collected;

(b) if so, the details thereof; and

(¢) if not, the reasons for the de-
lay ?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir.

(b) There are at present 84 jute
mills in West Bengal. Out of them
73 jute mills are working at present.
The number of workers including
clerical, watch-ward staff etc. working
in these mills, as at the end of Decem-
ber, 1967, is 2,39,562. The following
is the break-up:

Number of permanent

workers : 1,33,251
Number of Badli (tempo-

rary) workers: 90,468
Number of clerical,

watch-ward staff etc, 15,843
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(c) Does not arise.

PRIVATE FOREIGN INDUSTRIES

4547. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether there are rules and re-
gulations in regard to the issuing of
industrial licences for starting new
undertakings by private foreign inves-
tors;

(b) if so, what are those rules and
regulations; and

(c) in how many cases these rules
and regulations have been violated
during the last ten years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SRI F. A, AHMED):
(a) and (b). The same rules and re-
gulations as are applicable to Indian
investors are applicable to foreign in-
vestors for starting new undertakings.
These are embodied in the Industries
(Development and Regulation) Act &
Rules framed and executive instruc-
tions issued thereunder. If an intend-
ing foreign investor comes up with a
well conceived scheme, he may first be
considered for the grant of a letter
of intent. The letter of intent will
be converted into an industrial licence
only after such conditions as may be
specified in the letter of intent, in-
cluding the formulation of an Indian
Company for taking over the project,
have been fulfilled. The letter of in-
tent will be valid for a specific period
and unless the requisite formalities
are completed within that period, it
will automatically lapse.

(c) Information is being collected
and will be laid on the Table of the
House.

BORROWING BY A FOREIGN CONTROLLED
ALuMINTUM COMPANY
4548. SHRI JYOTIRMOY BASU :
SHRI BHAGAWAN DAS :
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(8) whether it is a fact that a fore-
ign controlled aluminium Co. has bor-
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rowed 2 million dollars from Export/
Import Bank, Washington;

(b) whether it is also a fact that
the said bank which is a US. Gov-
ernment agency has imposed terms
upon the said company; and

(c) if so, the details’ thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (c). The Indian Aluminium Com-
pany Ltd., Calcutta, majority shares
in which are held by foreigners, con-
cluded an agreement with the Export-
Import Bank of USA in Septemper
1967, for a foreign exchange loan ot
$2 million for meeting a part of the
foreign exchange requirements in con-
nection with the Company’s new alu-
minium smelter and aluminium rolling
mill being set up at Belgaum
(Mysore) and Kalwa (Maharashtra)
respectively. The broad terms of the
agreement are that it provides for re-
payment of principal and payment of
interest in 20 successive semi-annual
instalments, the first commencing from
30th June 1970. The loan is repay-
able over a period of 13 years includ-
ing a grace period of 3 years and car-
ries interest at the rate of 6% per
annum plus a commitment fee of
+% on undrawn balances.

DRINKING HABITS OF RAILWAY ENGINE
DRIVERS

4549. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that two
Railway Engine Drivers who were re-
sponsible for accidents. towards the
end of May, 1968 were found to be
under the influence of drink :

(b) if so, the action taken against
them; and

(c) the steps taken or proposed to
be taken to check the drinking habits
of the Railway Engine Drivers ?
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THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) In
the accident that took place on
28-5-1968 at Renigunta the driver was
found smelling of country liquor.

(b) and (c). To check the habit of
drinking among the railway staff the
following steps have been taken :—

(1) The Railway Administrations
. have been asked to seek the
assistance of the State Gov-
.ernments in removing the
liquor shops, which are situat-
ed in the vicinity of stations,
yards, sheds etc. to distant
places.

Instructions have also been is-
sued that a list of running
staf who are addicted to
drinking should be compiled
and a confidential watch kept
on. their day to day work and
also their activities in running
Tooms.

(3) A rule has also been incorpo-
rated that no railway servant
(whether he is directly con-
nected with working of trains
or not), while on duty, should
be in a state of intoxication
or in a state which may im-
pair his capacity to perform
his duties. Further no rail-
way servant directly connect-
ed with the working of trains
shall take any alcoholic drink
within 8 hours of the com-
mencement of his duty and
take any such drink while on
duty.

2)

SHORTAGE AND ACCUMULATION OF SPAR-
ES IN DURGAPUR STEEL PLANT

4550. SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that some
units of the Durgapur Steel Plant are
lying idle or not working to the rated
capacity for years together for want
of spares and, if so, the reasqns there-
for;
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(b) whether it is also a fact that
there is a considerable quantity of ac-
cumulated spares which has little scope
for being used even at a distant date
and. if so, the reasons for placing or-
ders if there was no utility for them;
and

(c) whether the need for an inquiry
in the matter has been considered ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI) : (a)
None of the units of Durgapur Steel
Plant are lying idle for want of spares.
However, there are some units which
are not working to full capacity due
among other reasons to shortage of
spares. The shortage of spares is
partly due to failure of indigenous
supplies.

(b) and (c). Some of these spares
are in the nature of insurance spares
which have to be there even if they
are not actually needed for a long
time. However, the Pande Committee
had also pointed out that there was
scope for reducing the inventories of
spares. Hindustan Steel Ltd. have
since appointed a High Level Com-
mittee to go into the problem of spares
with a view to streamlining inven-
tories.

DURGAPUR COAL WASHERY
4551. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

‘Wil the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether the Durgapur Coal
‘Washery has run into comveyor troub-
le;

(b) whether any action has been
taken to instal a conveyor belt to
take the Sinks to the thermal power
station for burning; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P, C. SETHI) : (a)
No Sir,
1L411SS/68—6
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(b) A conveyor belt exists to con-
vey middlings to Durgapur Thermal
Power Station.

(c) Does not arise.

SMALL CAr ProJECT

4552. SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Andhra Govern-
ment have requested the Centre to
locate the proposed small car project
in the public sector in that State;

(b) whether the request of the
Andhra Government has been consi-
dered; and

(c) if so, the outcome thereof ? |

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Yes.

(b) and (c). The Andhra Pradesh
Government have been informed that
their request will be considered, along
with similar requests from other State
Governments, after a decision is taken
to proceed with the small car project.

IMPORT OF DEFECTIVE RAILS

4553. SHRI BENI SHANKER
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether some Rails which were
imported after being duly inspected
by the Director General, India Supply
Mission, London were found defective
some time back thus putting the Rail-
ways to a loss;

(b) if so, what steps have been
taken against the erring officials; and

(c) what steps Government are tak-
ing to prevent recurrence of such in-
cidents in future ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) All
imported rails are covered by a
guarantee for a period of 5 years and
the suppliers reimburse the cost of
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sueh rails when failure takes place
within ‘the guarantee period. There
has, however, been a case of 4 rails
(weighing about 2 tonnes) out of the
one lakh tonnes of rails imported dur-
ing 1960-61 which were found defect-
ive after the expiry of the guarantee
period. The cost of the 4 rails could
not be recovered from the suppliers.

(b) Each and every rail is not tested
and occasionally such defects are notic-
ed. No individual responsibility can
be fixed in such cases.

(c¢) The actual number of defects
noticed is very insignificant fraction
‘(in this case 1 in 50,000) and it is not
proposed to make the specification or
the tests more vigorous for this reason,
‘as such a course of action will be
Very expensive.

BOARDS INDICATING NAMES OF STATIONS
ON SOUTHERN RAILWAY

4554. SHRI YAJNA DATT
SHARMA : Will the Minister of
RATLWAYS be pleased to state:

(a) whether it is a fact ‘that Deva-
nagri lettering has been completely
dispensed with from the Boards indi-
cating names of stations in the South-
ern Railway;

(b) whether any instructions were
issued to this effect by the Railway
Board; and

(e) if so, the reasons therefor ?

. THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). No.

(¢) Does not arise.
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IpLE INDUSTRIAL CAPACITY

4557. SHRI LOBO PRABHU: Will
‘the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) the latest statistics of idle indus-
trial capacity;

(b) what investigations Government
have made in regard to causes of this
idle capdcity;

(c) whether Government propose
to offer cash incentives on percentage

increases in production from idle
capacity; and
(d) whether Government propose

‘to exempt the closed factories from
the operation of the Industrial Dis-
putes Act in respect of such idle lab-
our as is willing to opt out of the
application of the said Act?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
Information regarding the installed
capacity and production is being pub-
lished regularly in the “Monthly Sta-
tistics of the Production of Selected
Industries of India”.

(b) in order to get a realistic and
objective picture of the difficulties
which have contributed to the reces-
sional trends in the economy and deve-
lopment of idle capacity in some sec-
tors of the industry, a Special Re-
Pporting System was introduced early
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in 1967. Under this system about 300
Top Executives of selected units in
the major industrial sectors were re-
quested to indicate the various bottle-
necks which were inhibiting industrial
growth and to suggest remedial mea-
sures. A Steering Committee consist-
ing of the Secretaries of the Depart-
ment of Industrial Development, Minis-
tries of Commerce, Planning Commis-
sion, Petroleum & Chemicals, Iron and
Steel, Department of Economic Affairs,
Labour & Employment, the Director
General of Technical Development and
the Economic Adviser to the Ministry
of Industrial Development & Company
Affairs was set up to examine the
special reports with a view to identi-
fying the difficulties which are com-
mon to most of the industries and
which called for organisation of re-
medial measures.

(c) and (d). No such proposals are
under consideration in this Ministry.

NEwsPRINT FAcTORY IN PuBLIC SECTOR

4558. SHRI LOBO PRABHU: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether a newsprint factory is
being set up in the Public sector;

(b) whether it will have any fea-
tures which will reduce the cost of
production and improve the quality as
compared to the existing factory in
the Public Sector;

(c) the difference in price between
the production of the existing factory
(NEPA) and of comparable news-
print landed in India; and

(d) the reasons for the higher cost
of newsprint produced in India?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The proposal to set up a newsprint
factory in the public sector is still at
the exploratory stage.

(b) The proposed plant is expected
to be based on Euclyptus as raw
material, instead of ‘salai’ wood which
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is the basic raw material for the ex-
isting newsprint plant in the country.
By this change, the quality might be
better but the cost of production is
not likely to be less.

(c) The landed cost of the imported
newsprint is about Rs. 60 to 100 per
tonne higher that the F.O.R. price of
Nepa Newsprint,

(d) Does not arise.

PRODUCTION OF SCOOTERS

4559. SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) the annual production of scoot-
ers and the number of applications
now registered for them;

) (b) how the price of scooters manu-
factured in India compares with the
price in the countries of their origin;
and

(c) the steps taken by Government
to reduce the high price and meet the
pending demand ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
The production of scooters in the
country since 1965 has been as under :

Year Production in Nos.
1965 20,296
1966 20,971
1967 30,296
1968 (Up to July, 68) 21,075

The number of applicants who have
registered their orders for scooters
with the various dealers in the coun-
try as on 30-6-1968 is as follows:—

Lambretta 74,973 Nos.
Vespa 1,35,572 Nos.
Fantabulus 41 Nos.

(b) The prices of the three makes
of scooters manufactured in India in
the country of their origin as in 1986
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and their current ex-factory prices in
India are given below :—

Make of Price in the Present
Scooter country or Ex-factory
origin (shown  price
in brackets) in
India

exclusive
of
excise
duty and
surcharge
on built
up
vehicles

Rs. Rs.
2,085 (Italy) 2,339
1,813 (Italy) 2,402
2,691 (UK.) 3,200

Lambratta
Vespa . .
Fantabulus

(c) To meet the growing demand
and to make available scooters to the
consumers at relatively reasonable
prices, Government have decided to
license one more unit of a suitable
economic capacity.

REDUCTION IN IMPORT PRICES

4560. SHRI S. R. DAMANI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) the steps taken by Government
for getting reduction in the import
prices from all countries consequent
upon the devaluation of the Pound
Sterling where prices were fixed in
terms of it; and

(b) the amount of saving accrued
thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). In countries where the export
prices were fixed in Sterling, there
would be an automatic reduction in
import prices consequent upon the
devaluation of Sterling, and as such
the question of asking for a reduction
does not arise.
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COMMITTEE FOR RURAL INDUSTRIES

4561. SHRI S. R. DAMANI: Wil
the Minister of INDUSTRIAL DEVE-
LOFMENT AND COMPANY AFFAIRS
be pleased to state:

(&) the work done by the Committee
for Rural Industries set up by the
Plarning Commission in 1962 under
the project scheme; and

(b) the extent to which it has help-
-ed the village economy ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a)
and (b), A statement is laid on the
table of the House. [Placed in Lib-
rary. See No. LT-179/68].
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INDUSTRIES IN THE PRIVATE SECTOR

4564. SHRI A. DIPA : Will the Min-
ister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) the number of industries in the
private sector for which licences were
sanctioned during the years 1965-66,
1966-67 and 1967-68;

(b) the conditions on which such
licences were issued to the industries
in the private sector;

(c) whether any of the industrial
concerns has flouted the conditions
after the issue of a licence during the
above period and if so, the details
thereof;

(d) the action taken by Government
in the matter;

(e) the number of industrial con-
cerns which applied for licences but
were refused the grant of licences; and

(f) the reasons for which these were
refused ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) The number of licences issued
under the Industries (Development
and Regulation) Act, 1951, for industri-
es in the Private Sector during 1965 to
1968 (30-6-1968) is as under :+—

Year No. of licences issued
1965 515
1966 338
1967 280
1968 (upto 30.6.68) 91

(b) The conditions generally attach-
ed to the Licences are :—

(i) The date by which the ‘effect-
ive steps’ for the implementa-
tion of the project should be
taken;

(ii) The date by which the project
should be established;

(iii) Item(s) of manufacture and
capacity of the items;

(iv) Location of the Unit;
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(c) and (d). Some cases of estab-
lishment of capacity in excess of licen-
sed capacity have come to Govern-
ment’s notice. Action to be taken in
such cases is under Government’s con-
sideration.

(e) The number of applicants who
applied for licences but were refused
the grant of licences is given below : —

Year No. of applicants refused
the grant of licences
1865 1020
1966 571
1967 383
1968 (upto 30-6-1968) 55

(f) All applications for licences are
considered on merits. Generally, grant
of licences may be refused on one or
more of the following grounds : —

(i) Sufficient capacity has already
been  licensed/installed and
there is no need for setting up
additional capacity,

(ii) Large foreign exchange

penditure involved,

(iii) The project is not technically
sound,

(iv) The project is not in accord-
ance with the priorities and
targets laid down in the five
year plans.

ex-

INDUSTRIAL PROJECT IN KERALA WITH
,JAPANESE ASSISTANCE

4565. SHRI P. C. ADICHAN: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether Japanese collaboration
had been offered for certain major in-
dustrial projects in Kerala;

(b) if so, for which projects and
what were the terms of the offer; and

(c) the difficulties in finalising the
collaboration agreements and the pro-
gress which has been made in this
regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). The information is being
collected and will be laid on the table
of the House.
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MANUFACTURE OF DRILLING Rics

4566. SHRI DHULESHWAR
MEFENA :

SHRI RAMACHANDRA
ULKA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Heavy Engineering
Corporation Ltd., Ranchi have started
the manufacture of drilling rigs for
wells;

(b) if so, the details thereof; and

(c) the annual production capacity
and the cost of production thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) Yes, Sir

(b) and (c). The designed capacity
of Heavy Machine Building Plant of
Heavy Engineering Corporation Ltd.,
Ranchi, for the manufacture of oil as
well as well drilling rigs is 5,500 ton-
nes per annum. The production of
well drilling rigs has been taken up
consistent with orders. The types of
rigs taken up for manufacture are as
under :

(i) Medium duty Percussion rig
UP-200
(ii) Light Duty rotary rig
URB-3AM
(iii) Medium duty rotary rig
HMB-DR-15

MANUFACTURE OF WATCH COMPONENTS

4567. SHRI DHULESHWAR
MEENA :
SHRI RAMACHANDRA
ULAKA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the number of units engaged at
present in the country in the manu-
facture of watch components and
watch assembling separately;
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(b) the total number of watches
imported during 1967-68; and

(c) the total amount of foreign ex-
change spent in this regard during the
above period ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. AL AHMED) :
(a) There are at present two large
scale umits, one in the public and the
other in the private sector, engaged in
the assembly of watches. They also
manufacture watch components for
their own use.

(b) and (c). The import figures in
reapect of watches for the period April
1967—March 1968 are as follows :—

Quantity Value

Description (in Nos.) in
Rs. 1000
Pocket watches . 8 1
Wrist Watches 373 24
Stop watches 2,127 88
Other watches 134 11
ToraL 2,642 124

MINERALS. AND METALS TRADING
CORPORATION

4568. SHRI DHULESHWAR
MEENA :
SHRI RAMACHANDRA
ULAKA :

Will the Minister of COMMERCE
be pleased to state :

(a) the details of the losses suffer-
ed by the Minerals and Metals Trad-
ing Corporation during the years
1967-68;

(b) the reasons therefor; and

(c) the manner in which Govern-
ment propose to make up these losses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESH) : (a) The
accounts of the Corporation for 1967-
68 have not yet been finalised; how-
ever there will be, overall, no losses
for thia year.

¢b) and (c). Do not arise.

SRAVANA 29, 1890 (SAKA)
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INDUSTRIAL LICENCES SANCTIONED FOR
RAJASTHAN

»

4569. SHRI DHULESHWAR
MEENA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the number of applications for
industrial licences received from Rajas-
than and Orissa separately during
1967-68; and

(b) the number out of them sanc-

tioned and the number registered dur-
ing the same period ?

THE MINISTER OF INDUSTRIAL
- DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A, AHMED) :
(a) and (b). A statement showing the:
number of applications for licences un-
der the Industries (Development and
Regulation) Act, received from Rajas-
than and Orissa and approved during
1967 and 1968 (up to 30th June, 1968)
is attached.

Statement
State No. of applications No. of appli- -
received  during cations app-
1967 and 1968 (up roved out of °
to 30-6-1968) Col. 2
w @) (€)]
Rajasthan 33 6
Orissa 17 2

As regards registration of units, the
position is that separate applications
for registration of industrial units hav-
ing fixed assets between Rs. 7.5 lakhs
to Rs. 25 lakhs are required to be
made to different authorities like the
D.G.T.D., the Textile Commissioner,
Bombay, the Jute Commissioner, Cal-
cutta and the Iron & Steel Controller,
Calcutta, and industrial units are not
reglstered on the basis of applications
made for grant of industrial licences
under the Industries (Development and
Regulation) Act, 1951.

MAXUPACTURE OF POWER TILLERS

4570. SHRI DHULESHWAR
MEENA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state the progress made so far in re-
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gard to the manufacture of Power Til-
lers in Rajasthan and Orissa States,
separately ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
Government have not so far received
any scheme for setting up of a factory
for the manufacture of Power tillers
in the State of Rajasthan.

M/s. F. W. Heilgers & Co. Private
Ltd.,, Calcutta propose to establish a
factory for the manufacture of Power
tillers at Chowdhwar in Orissa State.
Facilities such as, land, building, water
supply and power etc. are already
available at the proposed site. Gov-
ernment have approved the terms of
their collaboration
M/s. Kubota Iron and Machinery
Works Ltd., Osaka (Japan) for the
manufacture of Kubota’ Power tillers
for a capacity of 12,000 Nos. per
annum. The firm is now working out
their requirements of capital goods in
consultation with their collaborators.
They will submit their application for
the import of capital goods after the
list of equipment is finalised and scru-
tinised from the indigenous angle.
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BAGALKOT CEMENT FACTORY

4875. SHRI K. LAKKAPPA : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that Gov-
ermment of Mysore has taken a deci-
siom to sell Bagalkot Cement Factory,
Mysore to private sector; and

(b) if ‘so. the reactions therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) No, Sir.

(b) Does not arise.

PLYywoop FACTORY IN ANDAMAN ISLAND

4876. SHRI. K. R. GANESH: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether there is any proposal
to start a plywood factory in the Little
Andaman Island;

(b) if so, the capacity of the pro-
posed factory and the expected outlay
on it; and

(c) whether this factory is to be
located in the public sector ?

AUGUST 20, 1968 '
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) No, Sir.

(b) and (c). Do not arise.

PLYywoop INDUSTRY IN THE ANDAMAN
AND Ni1coBAR ISLaNDS

4577. SHRI K. R, GANESH : Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether any representation was
submitted to the Minister of State by
the Plywood Industry in the Andaman
and Nicobar Islands during his visit to
the territory in January, 1968;

(b) if so, the problems raised in the
representations; and

(c) whether any decision has been
taken with regard to relief to the local
plywood industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) The Plywood Manufacturers Asso-
ciation of Andaman submitted a memo-
randum dated 5-2-1968 to the Prime
Minister about the plywood industry
in Andaman.

(b) The memorandum is mainly con-
cerned with the reduction of royalty
rate on logs for the revival of woed
industries.

(c) The matter is under considera-
tion.

INDUSTRIAL DEVELOPMENT OF ANDAMAN
AND NIcOBAR ISLANDS

4578. SHRI K. R. GANESH : Wil
the Minister of INDUSTRIAL DEVRE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether there is a scheme for
the integrated development of the
Andaman and Nicobar Islands;

(b) if so, the details of the mdus-
tries included in the scheme and the
total outlay on the project; and

(c) whether any decision has been
taken with regard to the location of
these industries in the public sector ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A: AHMED) :
(a) and (b). Yes, Sir. An outlay of
Rs. 11 crores has been approved for
Andaman & Nicobar Islands for the
Territory’s Fourth Five Year Plan by
Heads of development as detailed in
the statement laid on the Table of the
House. [Placed in Library. See No.
LT-1792/68). The Andaman & Nicobar
Administration has been asked to sub-
mit its proposals for the new Fourth
Five Year Plan. These will be dis-
cussed in the Central Working Groups
and with the Andaman & Nicobar Ad-
ministration and a final view in re-
gard to the size and contents of the
Territory’s new Fourth Five Year Plan
would be taken thereafter.

(c) Since the Fourth Plan has not
vet been finalised it is not possible to
indicate at this stage which new indus-
trial public sector projects would be
set up in the Andaman & Nicobar Is-
lands during the Fourth Plan period.
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IMPORT OF MACHINERY BY IRRIGATION
AND PowER MINISTRY

4587. SHRI ABDUL GHANI DAR:
Will the Minister of 'INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that Jrriga-
tion and Power Ministry was permitted
to import huge machinery from abroad
although it was available in the coun-
try; and

(b) if so, the reasons therefor and
whether the Prime Minister raised any
objections for these imports ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) and (b). The information is being
collected and it will be laid on the
Table of the House.

IMPORT OF RAw MATERIALS

4588. SHRI ABDUL GHANI DAR:
Will the Minister of COMMERCE be
pleased to state the quantity of woollen
yarn, nylon yarn, shoddy yarn, raw
wool, cotton, cotton yarn and worsted
yarn and stainless steel allowed to be
imported by the State Trading Corpo-
ration and private parties separately
during the years 1967-68 and 1968-69,
up to 30th June, 1968 ¢

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : State-
ments showing total imports of wollen
yarn, Cotton yarn and thread, Stain-
less Steel sheets etc., during the years
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1967-68 and 1968-89 (April, 1868) and
imports made by the State Trading
Corporation are laid on the Table of
the Home. [Placed in Library. See
No. LT-1793/68).
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DespATCH OF BOXES OF AMMUNITION
BY PASSENGER TRAIN FROM KIkxme TO
Pa™n

4595. SHRI YAJNA DATT SHAR-
MA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that 20
boxes containing 10,000 gun cartridges
of 12 bore were despatched by the
General Manager, Ammunition Facto-
ry, Kirkee, (Poona) on the 31st May,
1968 to a firm at Patti (Amritsar) by
a Passenger train;

(b) whether it is a fact that the
boxes of ammuniiton have not -yet
reached the consignee;

(c) whether Government have re-
ceived any complaints about the non-
receipt of the boxes from the repre-
sentatives of the firm;

(d) whether Government have taken
any precautionary steps so that the
ammunition does not fall into the
hands of undesirable and anti-national
elements; and

(e) if so, the result of investigations
made into the matter ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.

(b) No. The consignment reached
destination on 1-8-1968 and was deli-
vered to the consignee on 2-8-1968.

. (¢) Yes. A complaint dated 2-7-1968
was received by the Northern Rail-
way Administration.

(d) and (e). In view of answer to
part (b), these questions do not arise.

C.G.H.S. FAcILITIES FOR RAILWAY Em-
PLOYEES IN DELEHX AND NEw DELHI

4596. SHRI RAM SWARUP VIDYA-
RTHI: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 5556,
on the 22nd December, 1967 and state :

(a) whether it is a fact that the
Minister of Health have agreed to pro-
vide under the C.G.H.S. outdoor treat-
ment facilities to the Railway em-
ployees/their families serving in Delhi/
New Delhi area;

(b) if so, whether his Ministry would
like to approach the Ministry of Health
to effect the same for the employees/
their families desirous of availing of
the C.G.H.S. facilities on payment par
with their equivalents serving in other
Departments/Ministries or on the extra
payment to be borne by the Railway
Ministry/Northern Railway; and

(c) if not, the reasons therefor and
how Government propose to redress
the grievances of their employees in
this direction ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). The C.G.H.S. authorities have not
agreed to extend outdoor treatment
facilities to the Railway employees/
their families residing in Delhi/New
Delhi areas on the terms and condi-
tions applicable to Central Government
servants. In some of the areas they
have, however, offered to provide these
facilities at public rates, which are
considerably higher than what is appli-
cable to Central Government servants.

(c) The proposal is neither finan-
cially justiied nor administratively
convenient. There should, however,
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be no cause for any grievances as the
existing rules permit the Railway em-
ployees residing beyond the jurisdic-
tion of Railway Medical Institutions
to obtain medical treatment from the
nearest Government/recognised Hospi-
tals or dispensaries run by philanthro-
phic organisations and claim reim-
bursement subsequently,

SobruM SULPHATE

4597. SHRI K. M. KOUSHIK : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state :

(a) whether sodium sulphate is be-
ing manufactured in our country a
if so, where and in what. quantity;

(b) whether the quantity manufac-
tured in the country is sufficient for
our needs; and

(c) if not, whether it is being im-
ported and if so, from where and in
what quantity ? .

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) Yes, Sir. About 5,000 tonnes per
annum of Sodium Sulphate is being
produced at Didwana (Rajasthan) and
in other Sma]l factories and about
45,000 tonnes per tonnes per annum
in various Rayon factories in India.

(b) The indigenous production is
sufficient to meet about 90% of the
country’s requirement.

(c) Yes, Sir. The countries and the
quantity of Sodium Sulphate imported
from each of them during 1967-68 are
as follows : —

Country Quantity (in tonnes)

(1) UK. Negligible

(2) Czechoslovakia 2

(3) GDR 10

(4) Netherlands 31

(5) USA, 408
Total : 451
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Parer ML v U.P.

4598. SHRI BALGOVIND VERMA :
‘Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that a paper
mill is going to be set up at Gola
Gokaran Nath, District Kheri in Uttar
Pradesh;

(b) if so, the total investment on
the mill;

(c) whether it is to be set up in
Private or Public Sector; and

(d) when it will start production ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED) :
(a) No, Sir.

(b) to (d). Do not arise.

PRODUCTION OF SODIUM SULPHATE

4599. SHRI J. H. PATEL : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state :

(a) the quantity of Sodium Sulphate
produced in the country and the actual
requirement of the country; and

(b) the steps taken by Government
to achieve self-sufficiency in produc-
tion ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :

(a) (i) Indigenous production—
About 50,000 tonnes

per annum
Country’s requirement—
About 62,00 tonnes

per annum

(b) Sodium sulphate is by and large
a by-product of Rayon Industry who
have been asked to optimise their pro-
duction. The Government of Rajas-
than is also doubling the production
of Sodium Sulphate in their Didwana
factory.
LA1LSS/68—7

(ii)
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SENIORITY OF STENOGRAPHERS IN Ram-
WAY BOARD’S SERVICES

4600. SHRI J. M. BISWAS: Will
the Minister of RAILWAYS be pleas-
ed to state :—

(a) the policy followed in the mat-
ter of assigning seniority to the Steno-
graphers recruited on the basis of ex-
amination conducted by the Union Pub-
lic Service Commission to the Railway
Board’s services;

(b) whether it is a fact that Steno-
graphers recruited on the basis of the
results announced in 1957 and 1958
have not been given their due seniority
according to the merit;

(¢) whether the present seniority
lst is in accordance with the policy
of Government in the matter of assign-
ing seniority to direct recruits to the
Railway Board’s services;

(@) if not, the reasons for a differen-
tial treatment between one category of
direct recruits and the other within
the Board’s services; and

(e) the action Government propose
to take to revise the seniority list in
the light of the policy enunciated for
direct recruits ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Nor-
mally inter-se seniority of candidates
recruited as Stenographers on the re-
sults of Stenographers’ Examination
held by the U.P.S.C., is determined by
their order of merit, stenographers re-
cruited as a result of an earlier exami-
nation being senior to those recruited
as a result of subsequent examinations.

(b) to (e). Only staff already in
railway service were considered for
regular and long term appointment as
stenographers. after they had qualified
in the Stenographers’ Examinations
held by the UP.S.C. in 1957 and 1958.
Such of them as had been offered
appointment in the ‘Central Secretariat
Stenographers’ Service had given in
writing that they did not wish to be
considered for that Service and would
remain in the Board’s office. The inser
se seniority of all such stenographers
as also of stenographers appointed
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earlier in the same manner was deter-
mined with reference to continuous
length of service in the grade in the
Board’s office. The recruitment in
other categories having not been made
in a like manner, no analogy can be
drawn between these categories and
the stenographers mentioned above.

BREACHES IN RAILWAY TRACKS

4601. SHRI S. C. SAMANTA : Wwill
the Minister of RAILWAYS be pleased
to state:

(a) whether his Ministry has any
plans for improving and reinforcing
the railway tracks and raise the level
wherever necessary for preventing dis-
ruption of Railway service during rains
in places where breaches have either
occured or are likely to occur;

(b) what was the loss to the Rail-
way property including the cost of
repairs and compensation paid due
to the breaches on the Railway lines;
during the Third Five Year Plan
period; and

(c) whether any loss of life has
been reported and, if so, what is the
number ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). The information is being collect-
ed and will be laid on the table of the
Sabha.

ALKALI AND CHEMICAL CORPORATION OF
INDIA LimrTED

4602. SHRI GADILINGANA GOWD:
‘Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Alkali and Chemical Corporation of
India Limited, suffered a heavy loss of
Rupees 8 lakhs during the half-year
ending the 31st March, 1968; and

(b) if so, the reasons therefor and
the action taken to remedy the situa-
tion to avoid further losses?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) The Directors’ Report bringing
out half-yearly trading results to the
shareholders issued on May 16, 1968,
does indicate that the company suffer-
ed a loss of Rs. 8 lakhs during the
half-year ended 31st March, 1968.

(b) The Report indicates that the
loss was due, in the main, to shortage
of alcohol, continuing recession and
increasing competition. The Report
also states that the situation worsened
on account of a substantial increase in
raw material and other costs compar-
ed with the corresponding period of
the previous year.

The Directors have, stated in their
Report that efforts to remedy the situa-
tion, by reduction in costs mnd by
ensuring steady flow of raw materials,
are in hand.

STENOGRAPHERS IN NORTHERN RAILWAY
HEADQUARTERS OFFICE

4603. SHRI GADILINGANA GOWD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Stenographers in the scale of Rs. 130-
300 employed in the various Branches
of the Northern Railway Headquart-
ers’ Office continue to be employed as
Leave Reserves against short term
vacancies created during the leave
availed of by Stenographers in the
scale Rs. 210-425 without any financial
benefit;

(b) whether Government consider
it suitable to issue instructions that
Leave Reserves should be held to be
deployed separately in case of Junior
Scale and Senior Scale Stenographers
in the event of their availing of leave
in order to remove discontentment pre-
vailing in the Category;

(c) if not, the reasons therefor;

(d) whether Government propose to
pay remuneration of flat rate in case
Junior Scale Stenographers continue te
be deployed to work with Senior Scale
Officers against leave arrangements on
short term basis also; and

(e) if not, the reasons therefor ?
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THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA): (a)
Leave vacancies in the higher grade
for periods for which officiating
arrangements can be made are filled
by the empanelled/senior-most staff
due promotion and in their place the
yeave reserve in grade Rs. 130-300
(AS) in utilised.
*(b) and (c). No. In terms of the
extent orders leave reserve can only
be provided in the lowest grade of this
category, viz. Rs. 130-300 (AS).

(d) and (e). No. Payment for offi-
ciating in higher grade is regulated
according to the extant rules and or-
ders, which provide for officiating
allowance being granted only against
long term postings of a month or more
duration.

STENOGRAPHERS IN NORTHERN RAILWAY
HEADQUARYTERS OFFICE

4604. SHRI GADILINGANA GOWD:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Steno-
graphers in scale of Rs, 130-300 em-
ployed in the various Branches of the
Northern Railway Headquarters Office
continue to be deployed to work with
the Senior Scale Officers despite vari-
ous instructions from the General
Manager and the Railway Board; and

(b) if so, the reasons therefor, the
news of the Branches who have con-
travened the orders, the steps being
taken to implement the orders and the
action proposed to be taken for the
lapse against the defaulters?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes,
in a small number of cases.

(b) In the undermentioned Branches
of the Northern Railway, Stenogra-
phers in grade Rs. 130-300 (instead of
those in grade Rs. 210-425) continue to
work with Senior Scale Officers in
some cases.

Stores, Electrical, Engineering, Com-
mercial Administration, Operating,
Signal & Telecommunication and Secu-
rity.
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The Railway Administration have
initiated action to set right the situa-
tion. The Railway has also been in-
structed to fix a target date for this
purpose and to fix responsibility for
the delay in the implementation of the
orders.

SELECTION OF ‘A’ GRADE CHARGEMEN

4605. SHRI GADILINGANA GOWD:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
selection of “A” Grade Chargemen
was completely boycotted by the ean-
didates called for the election on the
Eastern Railway and Northern Rail-
way Mechanical Branches and for Rs.
335-425 (A.F.0.) grade in the Electri-
cal Branch on the Northern Railway;

(b) if so, the reasons therefor; and

(c) what steps have been taken or
are proposed to be taken to remove
the grievances of the staff in this re-
gard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). Information is being collected and
will be laid on the Table of the Sabha.

STIPEND TO APPRENTICE MECHANICS

4606. SHRI GADILINGANA GOWD:
Will the Minister of RAILWAYS be
pleased to state :

(a) the policy regarding the pay-
ment of stipend during the apprentice-
ship to the Intermediate Apprentice
Mechanics drawn from the Artisans
staff;

(b) the amount of stipend being
paid to these Apprentices on the North-
ern Railway;

(c) whether the policy laid down is
being followed by the said Railway;
and .

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
intermediate Apprentice Mechanics
selected and drawn from skilled arti-
sans as departmental candidates are
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treated as Railway servants under
training. Under rule 2015 of Indian
Railway Establishment Code, Vol. II,
they are granted such pay as the com-
petent authority may consider equi-
table but in no case exceeding the
pay which they would have drawn
while on duty as skilled artisans.

(b) At present, they are not paid
stipend but pay as in (a) above. Prior
to 29-3-1966 such staff were paid sti-
pend by the Northern Railway. The
question of regularising this is under
consideration.

(c) Ves.

(d) Does not arise.

FoREIGN PROPERTY IN INDIA

4607. SHRI KARTIK ORAON :
SHRI G. C. NAIK :
SHRI MAHENDRA MAJHI :

Will the Minister of COMMERCE
be pleased to state:

(a) the details of moveable and im-
movable properties of the firms and
the estimated value of each belonging
to the (i) Chinese nationals and (ii)
Pakistanis, in India already vested in
the Custodian of Enemy Property for
India; and

(b) the total amount of annual ex-
penditure being incurred towards the
admihistration of these properties ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) The
following properties belonging to
Chinese and Pakistani nationals are
vested in the Custodian of Enemy
Property for India:

(i) Chinese Properties
Vested firms and cash
balances which include

bank balances, provi-
dent Fund balances etc

Rs® 28.85 lakhs

Value

(ii) Pakistani properties In lakhs
Vested firms. 115
Buildings. 300
Estates. 200
Shares. 300

(face value)
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Securities. 1500
(face value)
Cash, 300
Total : 2715 lakhs

(b) The total annual expenditure
towards ‘the administration of these
properties is Rs. 67,800 approximately.

LINKING OF MINES WITH RamLway
LINES

4608. SHRI KARTIK ORAON :
SHRI G. C. NAIK :
SHRI MAHENDRA MAJHI :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether all the mineral deposits
falling under the South Eastern Rail-
way Zone have been connected with
the Railway lines @and, if so, since
when;

(b) whether Goods and Passenger
trains are also running on those lines
and, if so, since when; and

(¢) if not, which mines have not
yvet been connected with the Railway
lines and what steps have been taken
in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Major deposits, where Rail connections
were found necessary and economically
viable have been connected.

(b) Except for Bailadilla line, others
have been opened for traffic.

(¢) No mines sponsored by Mines
and Metals Ministry and which have
so far been found economically viable
for rail connection have been left un-
provided with suitable schemes.

SURVEY OF MINERALS IN INDIA

4609. SHRI D. D. JENA :
SHRI G. C. NAIK :
Will the Minister of STEEL, MINES
AND METALS be pleased to state:
.. (a) the minerals discovered and

surveyed in each State by the Geo-
logical Survey of India;
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(b) the policy adopted by Govern-
ment for the exploitation of these
minerals and for grantirig leases to
public corporations or private parties;
and

(c) the total annual revenue in the
shape of royalty and dead rent deriv-
ed therefrom; separately, form :

(i) Public Sector Corporations,
and

(ii) individual persons and com-
panies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
As a result of survéy carried out by
the Geological Survey of India in each
State. the more important minerals re-
corded are indicated in the statement
laid on the Table of the House. [Placed
in Library. See No. LT-1795/68].

(b) The policy of Government about
exploitation of minerals is laid down
in the Industrial Policy Resolution of
30th April, 1956, and the grant of
leases is governed by the Mines and
Minerals (Regulation and Develop-
ment) Act, 1957 and the Rules framed
thereunder.

(c¢) The information is being collec-
ed and will be placed on the table of
the House, when received.

ALLOTMENT OF PoOwEer-Looms 1IN
MAHARASHTRA STATE

4610. SHRI GEORGE FERNANDES :
Will the Minister of COMMERCE be
pleased to state:

powerlooms
under the

(a) the number of
allotted to Maharashtra
Fourth Five Year Plan;

(b) when was the allotment made;

(¢) the procedure laid down for the
issue of texmarks;

(d) how many applications have so
far been received by Government

through the Government of Maharash-
tra for the sanction of texmarks;

(e) whether Governmert have re-
ceived any complaints from the appli-
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cants for powerloom licences that their
applications for texmarks not yet been
granted; and

(f) if so, the action Government pro-
pose to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE' (SHRI
MOHD. SHAFI QURESHI) : (a) 7,300
Powerlooms,

(b) 2nd June, 1966,

(c) Applications have to be made to
the State Government for allotment of
powerlooms. On receipt of allotment,
applicants have to approach Textile
Commissioner for issue of texmarks
and have to pay a fee of Rs. 100 per
powerloom.

(d) 351.

(e) and (f). Yes, Sir. A camplaint
was received but on investigation it
was found that their applications had
not reached the Textile Commission-
er through the Maharashtra Govern-
ment.
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ASSISTANT INSPECTORS OF WORKS

4612. SHRI HUKAM CHAND ’

KACHWAI :
SHRI J. B. SINGH :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Starred Question No. 1006 on the 2nd
April, 1968 and state :

(a) whether it is a fact that vide
Railway Board’s letter No. E(NG)II-
67REI/58, dated the 29th April, 1968
it has been decided that the Assist-
ant Inspectors of Works (Grade 205-
280) now absorbed as Clerks may be
allowed Rs. 100 plus increments equal
to the number of years they have
served on the Western Railway;
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(b) if so. the reasons for not fulfill-
ing the assurance given by the G.M./
C.C.G. Vide ‘letter No. 1086/30/10,
dated the 15th October, 1966 where it
was assured that their pay would be
fixed according to the length and
nature of previous service;

(c) whether it is also a fact that
vide G. M. Eastern Railway's letter
No. AE4082/ADJE/No. 11, dated the
8th July, 1950 an A.I.O.W. turned clerk
(now working as JOW Kota on West-
ern Railway) was allowed Rs. 125 as
basic pay (when Clerks’ grade was
55-130) after serving for about two
years as AIOW, and

(d) if so, the reasons for fixing
less pay of present surplus A.ILO.W.s.
who have served on the Western Rail-
way for about six years?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). According to the letter referred
to, in part (a) an AL.OW. (scale Rs.
205-280) recruited through a Railway
Service Commission is entitled to pay
being fixed on absorption as a Clerk
in grade Rs. 110-180 at Rs. 110 increas-
ed by the number of increments in the
Clerks’ grade equal to the number of
completed years of service in the
AILOW’s grade. The pay of the sur-
plus staff on the Western Railway is
being refixed in terms of that letter,
wherever necessary. This does not go
against the contents of G.M./Western
Railway’s letter No. 1086/30/10 dated
15-10-66 referred to in part (b).

(c) and (d). The information is
being collected and will be laid on
the Table of the Sabha.

AsSSISTANT P.W.Is. IN NORTHERN RAIL-
WAY

4613. SHRI T. P. SHAH :
SHRI ONKAR SINGH :

Will the Minister of RAILWAYS be '
pleased to state:

(a) whether it is a fact that vide
Railway Board’s letter No. E939E/236/
E(ii)B, dated the 25th May, 1968 and
CE(E)CCG’s letter No. E890/5/Vol.VII,
dated the 6th May, 1968, it has been
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notified that there are vacancies of
Assistant Permanent-Way Inspector the
Northern and Western Railways;

(b) if so, the number of such vacan-
cies on these Railways; and

(c) whether the surplus Assistant
Inspectors of Works of the Western
Railway are being considered on exi-
sting vacancies of APWIs and whether
they are likely to be absorbed there ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
(The letter dated 25-5-68 was issued
by Northern Railway).

(b) Northern 150
Western 10
(c) Yes.
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Bmar CotroN Mmuis (P) Lrp., PHUL-
WARI SHARIFF, PATNA

4615. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Bihar Cotton Mills
(P) Ltd, Phulwari Shariff, Patna

/
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(Bihar) is running at a loss in spite
of its new machinery;

(b) if so, the reasons therefor;

(c) whether the Government of
Bihar have advanced any loan to the
Mill with a view to improving its
economic condition;

(d) if so, the amount thereof;

(e) whether Government propose to
advance more loans to it; and

(f) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) In
1966 the Bihar Cotton Mills (P) Ltd.,
suffered a loss of Rs. 3.68 lakhs, with-
out providing for depreciation while
the net additions to the plant and
machinery amounted to Rs. 6.99 lakhs.

(b) Old plant and machinery need-
ing renovation and modernisation, lab-
our unrest and suspension of produc-
tion for some time.

(c) to (f). Government of India
have no knowledge of any loan ad-

_vanced or proposed to be advanced to

the mills by the Government of Bihar.
However, the secured borrowings of
the mills from the Bihar Investment
Company as on 31-12-1966 are report-
ed to be Rs. 2.07 lakhs.
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Exporr OF RAILWAY WAGONS TO
U.S.S.R.

4618. SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that the ex-
port of Railway Wagons to U.S.S.R.
will entail great loss to our country;
and

(b) if so, the steps taken by Gov-
ernment to prevent it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Does not arise.

INDIAN FIRMS AND ESTABLISHMENTS IN
PakistaNn CuUsTODY

.
4619. SHRI K. P. SINGH DEO : Will
the Minister of COMMERCE be pleas-
ed to state: '

(a) whether Government are aware
that the Indian firms and establish-
ments in the custody of Pakistan since
the outbreak of hostilities between
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India and Pakistan in 1965 are being
sold by Pakistan by public auction;

(b) whether any ‘agreement was
reached between India and Pakistan
in regard to the disposal of such pro-
perties in the custody of the two Gov-
ernments; and

(¢) if so, whether selling of Indian
property by Pakistan by public auc-
tion is in conformity with the agree-
ment reached between the two Gov-
ernments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Yes,
Sir. The Government of India have
strongly protested to the Government
of Pakistan on several occasions against
the illegal seizure, utilisation, transfer
and disposal of Indian assets in
Pakistan.

(b) No. Sir.

(c) Does not arise.

ASSISTANCE TO ARGENTINA FOR DEVE-
LOPMENT OF RAILWAYS

4620. SHRI K. P. SINGH DEO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Gov-
ernment of Argentina has requested
the Government of India to provide
technical know-how for the develop-
ment of their Railways;

(b) if so. the nature of the assis-
tance sought by the Government of
Argentina;

(c) whether Government have agre-
ed to give such an assistance; and

(d) the conditions on which the as-
sistance is proposed to be given to the
Government of Argentina ?”

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.
(b) to (d). Do not arise.

INDIAN RAILWAY SERVICE OF ENGINEERS

4621. SHRI K. P. SINGH DEO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that there
is a great frustration among officers

-
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of the Indian Railway Service of Engi-
neers Class I due to blocking of pro-
motions to the higher grades;

(b) if so, the avenues open to the
Indian Railway Service of Engineers
Class I for further promotion;

(c) the reasons for blocking of pro-
motions to the next higher grades in
the Service; and

(d) the steps’ taken by the Govern-
ment in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(¢). Representations have been re-
ceived from officers of various Rail-
way Services including those of the
Indian Railway Service of Engineers
for better avenues of promotion. In
the management of the cadre of the
Indian Railway Service of Engineers,
due consideration is given to provide.
as far as possible, reasonable career
prospects for those entering that ser-
vice Prior to 1966, due to large scale
expansion of the cadre on account of
Five Year Plans, the pace of promo-
tion from Junior to Senior Scale and
from Senior Scale to the Administra-
tive Grades had accelerated. With the
slowing down of construction and deve-
lopmental works, the pace of promo-
tion cannot be maintained at the old
lével and has naturally slowed down
but this cannot be termed as block in
promotion.

(d) Efforts are made from time to

‘time to improve the prospects of pro-

motion of the Class I Officers by fitting
them against general administrative
posts and by sending suitable officers
on deputation to other departments of
the Government of India or Public
Sector Undertakings.

Mrica MINING INDUSTRY

4622. SHRI K. P. SINGH DEO : Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the Mica
Mining Industry in the country has
not shown any improvement in pro-
duction for the last decade;

(b) if so. the reasons therefor; and
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(c) the steps taken by Government
to increase the production of Mica is
one of the largest sources of foreign
exchange earning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Yes, Sir.

(b) The main reason' is dependence
of mica mining industry on exports
and vagaries of international mica
market. Due to the development of
synthetic substitute products of mica
and emergence of countries such as
Breazil, Republic of Malagassy in the
international mica market, the compe-
tition for Indian mica exports has in-
creased.

(¢) Increasing the production of
mica is closely linked up with the
possibility of increasing exports as
indigenous consumption of mica in the
country is only marginal. The Gov-
ernment is trying to boost the exports
of mica through Mica Export Promo-
tion Council and develop mica con-
suming industries in the country. The

Government has also fixed the floor .

prices for various types of mica and
also introduced compulsory pre-ship-
ment inspection to ensure export of
quality mica.

The Central Glass & Ceramic Rese-
arch Institute is conducting research
on the utilisation of mica (including

waste/scrap mica) as a result of which .

mica insulation bricks industry has
been set up in the country which is
consuming a large amount of miga
waste.

SETTING UP OF INDUSTRIES IN MANIPUR

4623. SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Government of
Manipur have proposed a few indus-
tries for inclusion in the Fourth Five
Year Plan;

(b) it so, the industries so propos-
ed for being set up in Manipur during
this period; and
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(c) whether the previous decision
for a cement plant for Manipur has
been shelved and, if not, the progress
made so far?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b) The State Governments
and the Union Territories including
Manipur have been requested to sub-
mit their proposals for inclusion in the
Fourth Five Year Plan and these are
awaited.

(c) No, Sir. The Manipur Admin-
istration has proposed to entrust the
work regarding detailed investigation
of all aspects connected with the estab-
lishment of a cement plant in Mani-
pur to the National Industrial Deve-
lopment Corporation and this has been
agreed to.
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LATE RUNNING OF TRAINS FROM RAE-
BARELI TO KAPNUR

4630. SHRI K. D. TRIPATHI: Will
the Minister of RAILWAYS be pleas-
ed tc state: .

(a) the number of days when 2 RC
Passenger train running frem Rae-
Bareli to Kanpur arrived at Kanpur
Railway Station at the right time as
prescribed in the Railway Time Table
between the 1st April and 31st July,
1968;
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(b) Whether several representations
have been made to him by the people
of the affected area and by Members
of Parliament for improvement in the
late running of this train; and

(c) if so, the steps taken or propos-
ed to be taken in the matter ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) 1
RC Rae-Bareli-Kanpur Mixed train
arrived Kanpur Central right time on
31 days during the period April 1,
1968 to July 31, 1968;

(b) and (c) Some representations
have been received and in order to
improve the running of these trains,
they have been converted into passen-
ger trains with effect from 12-8-1968.

BLue Fmuwms

4631. SHRI JUGAL MONDAL: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) witether Government are aware
that Blue Films produced by some of
the leading Film Stars as well as pro-
ducers have been smuggled or sent
abroad; and

(b) if so, the action taken by Gov-
ernment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) No
such instance has come to the notice
of thé Government.

(b) Question does not arise.

ExporT oF H.M.T. MACHINES

4632. SHRI K. P. SINGH DEO:
SHRI HARDYAL DEVGUN :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed some agents
in foreign countries to introduce the
Rindustan Machines Tools machines in
new areas;

(b) if so. the countries where such
agents have been appointed by Gov-
ernment;

(¢) the conditions of their appoint-
ment; and
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(d) the extent to which their
appointment has helped in stepping
up the export of H.M.T. machines ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :

(a) Yes, Sir,

(b) Hindustan Machine Tools Ltd.,
Bangalore have appointed Agents in
U.S.A, UK., UAR., Canada, Federal
Republic of Germany, Denmark, Yugo-
slavia, Sweden, Holland, Australia,
New Zealand and Ceylon.

(c) The Agency arrangements bet-
ween Hindustan Machine Tools Limit-
ed, Bangalore, with their Agents
abroad are in the nature of commer-
cial contracts and it is not considered
arpropriate to divulge the details of
the conditions of appointment, etc.

(d) During the year 1967-68, the
Company exported machine tools valu-
ed at Rs. 29.28 lakhs. They are try-
ing tc step up their exports and have
kept a target of Rs. 1 crore worth of
machine tools for the vear 1968-69.

KoyNAa PROJECT OF BHARAT ALUMINIUM
Co.

4633. SHRI G. S. MISHRA: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to drop out
the Koyna Project of Bharat Alumi-
nium Co.;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
some senior officials have expressed
the view that in the present circum-
stances, India has adequate production
of aluminium and the requirement can
be met from private sector Industries
and Korba Project and thus Koyna
Project is not necessary;

(d) if so, the details thereof;

(e) whether it is further a faet that
he had a talk with the Chief Minister
of Maharashtra, and the latter issued
a statement that Koyna Project has
been cleared: and
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‘(f) if so, the date on which the
Koyna Project had been cleared, and
the salient features of-this project with
particular reference to the agreement
for consultancy;

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) :

(a) No. Sir.

(b) Does not arise.

(c) No. Sir.

(d) Does not arise,

(e) and' (f). The Koyna Project has
not yet been formally sanctioned.
Apparently, the reference is to the
clearance given for taking up further
negotiations in connection with tech-
nical consultancy arrangement for the
Koyna Aluminium Project. Details of
the agreement for consultancy are still
being negotiated by the Bharat Alu-
minium Company.

CONCENTRATION OF IRON & STEEL AND
SuGArR MILLS

4634. SHRI R. K, AMIN :
SHRI C. C. DESAI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that there
is a good deal of concentration in a
particular region of sugar mills and
Iron and Steel factories in India; and

(b) if so, Government’s reaction
thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) and (b). In so far as the Sugar
Industry is concerned, there were 139
working sugar factories in India at the
commencement of the First Five Year
Plan (1950-51). Most of these factor-
ies were established during the early
thirties soon after the grant of tariff
protection in 1932 and were concen-
trated mostly in the North as sugar-
cane was mostly grown in those re-
gions at that time. There has since
been a considerable dispersal of the
industry to other States, particularly
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in Maharashtra, Gujarat, Madras,
Andhra Pradesh, Mysore and Kerala,
as a result of development of sugar
cane cultivation in those States.

As regard the Iron & Steel industry,
the integrated Steel Plants are mainly
located in the Iron and Coal belt of
Bengal, Bihar and Madhya Pradesh.
The location of industrial complexes
like iron and steel works are deter-
mined taking into consideration the
economic viability and the technical
feasibility of the projects.

DEMAND FOR INDIAN GARMENTS

4635. SHRI R. K. AMIN :
SHRI C. C. DESAI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether there is a good demand
for Indian dresses in U.S.A.; and

(b) if so. the steps Government pro-
pose to take to satisfy the ever-in-
creasing demand in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) Pre-
sumably the Hon'ble Members are re-
ferring to ready-made garments. There
has been an increase in the export of
garments to U.S.A.

(b) Some of the steps taken to pro-
mote exports of garments to U.S.A.
are as follows : —

(i) Import replenishment licences
are granted to the extent of
75% of the F.O.B. value of
exports for the import of Zip
fasteners, buckles, embellish-
ments, etc. The import of
certain machinery items re-
quired for the garment in-
dustry is also permissible
under this provision.

Under the cash assistance
scheme for exports of cotton
textiles operated by the Indian
Cotton Mills’ Federation, with
effect from the 1st April, 1968,
cash assistance for exports of
garments to U.S.A. has been
increased from 85% to 159,
of the F.O.B. value of exports.

(ii)
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RUNNING OF ELECTRIC TRAINS BETWEEN
AHEMDABAD AND BoMBAY

4636. SHRI R. K. AMIN :
SHRI C. C. DESAI:

Wiil the Minister of RAILWAYS be
pleased to state :

(a) whether is is a fact that the
work for running electric trains bet-
ween Ahmedabad and Bombay will
be completed by 1971-72; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). Section between Bombay and
Virar is already electrified on 1500
V DC system. Electrification of the
section beyond Virar to Sabarmati is
included in the current programme of
electrification on 25 KV AC system
and the Project Estimate has been
sanctioned. The detailed survey for
the actual construction of the project
has been completed. Tenders for sup-
ply and erection of overhead equip-
ment, switching stations and booster
trarisformer stations have been invit-
ed and tenders received are under
serutiny, Civil Engineering works like
lifting of F.O.B. and construction of
staff quarters are in Progress. No
target for the completion of the electri-
fication of Virar-Sabarmati section has
so far been fixed.

BANK GUARANTEE FOR MAHALAXMI
TEXTILE MiLLs BHAVNAGAR AND DUReA
MmLs oF Kanr

4637. SHRI R. K. AMIN :
SHRI C. C. DESAIL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that Govern-
ment gave a guarantee for bank credit
granted to the Mahalaxmi Mills of
Bhavnagar and the Durga Mills of
Kadi in Gujarat State;

(b) if so, the quantum of loss Gov-
ernment have to bear as a result there-
of;

(c) the plans Government have con-
sidered to start those mills in order to
recover the amount of loss; and
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(d) whether there is any scheme of
the nomenclature of Mini-textile for
providing employment to the textile
mill workers and, if so, the details
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) and (c¢). Do not arise,

(d) Government of Gujarat have
decided to start Amber Charkha Cen-
tres, for providing employment to a
section of the workers rendered un-
employed due to closure of some cot-
ton textile mills, in collaboration with
and under the supervision and control
of the Gujarat Khadi Gramodyog
Board. To start with, 30 New Model
Charkha Centres are proposed to be
set up. Each Centre would provide
employment to about 35 persons in
one shift and to 70 in two shifts.
The workers recruited in the Centre
would be given training for one month
in the first instance and during the
training period eaeh worker would be
given a stipend of Rs. 50. The State
Government has sanctioned Rs. 5,70,000
for this purpose for the period Iune
1968 to February 1969.

GoLcHA PROPERTIES LTp.

4638. SHRI K. N, PANDEY : Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that pur-
suant to the judgement of the Rajas-
than High Court, a Liquidator has
been appointed to liquidate the depo-
sits which the Golcha Properties Limit-
ed had taken from the public;

(b) the total amount of deposits
which were taken by Golcha Properti-
es and the interest thereon;

(c) the steps which have been taken
by the liquidator to freeze the pro-
perties ‘'of the Golcha; and

(d) when the deposits will .be paid
back to the depositors.?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED) : (a)
Yes, Sir. The High Court of Rajasthan
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had passed an order on 10-5-1968 for
winding-up of Golcha Properties Ltd.
and the Official Liquidator, Jodhpur,
has been appointed as a Liquidator.

(b) The total amount of deposits as
on 31-8-1966 amounted to Rs. 78,48,954/-
and interest thereon was worked at
Rs. 6,06,148 up to the same date. There-
after the accounts have not been made
up.

(c) The Official Liquidator has
taken over all the assets of the com-
pany in liquidation under his charge.
The main assets comprise of one cine-
ma, namely, Golcha at Delhi and an-
other, namely, Maratha Mandir at
Bombay. These two cinemas are now
being run by the Official Liquidator
under the direct supervision of the
Rajasthan High Court. The Official
Liquidator has also taken appropriate
steps to recover the various debts due
to the company in liquidation,

(d) The time which is likely to take
for the return of deposits to the de-
positors cannot be said with certainty
as the same would depend on the
realisation of the debts due to the com-
pany and sale of its assets as well as
settlement of claims of the depositors
in accardance with law.

CLOSURE OF INDUSTRIAL UNITS DUE TO
REecesstoN

4639. SHRI M. S, OBEROI :
SHRI B. N. SHASTRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the total number of Industrial
units in the public as well as in the
private sectors which are. still lying
closed in the country due to the recent
spell of recession;

(b) the present position with regard
to the existence of recessionary effects
in our industries at present and when
this effect will be completely removed
and when the industries are likely to
resume their full normal working; and

(c) whether Government have re-
cently decided to liberalise credit faci-
lities to the industrialists to remove
L41LSS3/53 -3
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the recessionary trends in their pro-
jects and, if so, the main features
thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) :
(a) to (c). Information is being col-
lected and it will be-laid on the Table
of the House as soon as possible.

Low PRODUCTION IN INDUSTRIAL UNTTS

4640. SHRI M. S. OBEROI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that most
of the industrial units in the country
are working below their rated capa-
city at present;

(b) if so, whether any survey has
been made or is proposed to be made
to find out reasons therefor; and

(c) what measures are contemplated
to ensure that our industrial units
acquire their full level of production
as early as possible ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A AHMED):
(a) and (b). Complete information in
regard to the rated capacity and pro-
duction of all industrial units (large
scale and small scale) in the country
is not available. As such it is not
possible to state whether most of the
units in the country are working below
their rated capacity at present or not.

In order to get a realistic and objec-
tive picture of the difficulties which
have contributed to recessionary trends
in the economy and development of
idle capacity in some sectors of the in*
dustry, a Special Reporting System
was introduced early in 1967. Under
this System about 300 Top Executives
of selected units in the major indus-
trial sectors were requested to indi-
cate the various bottlenecks which
were inhibiting industrial growth and
to suggest remedial measures. A
Steering Committee consisting of the
Secretaries of the Department of  In-
dustrial Development, Ministries of
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Commerce, Petroleum & Chemicals,
Iron and Steel, Department of Econo-
mic Affairs, Labour and Employment,
Planing Commission, the Director
General of Technical Development and
the Economic Adviser to the Ministry
of Industrial Development and Com-
pany Affairs was set up to examine the
special reports with a view to identi-
fying the difficulties which are com-
mon to most of the industries and
which called for organisation of reme-
dial measures.

(c) Some of the steps taken to
secure maximum utilisation of the in-
stalled capacity in industries are giv-
en below :—

(i) Review of the governmental pro-
grammes which have  been
affecting the demand in industri-
es, with a view to placing of
increased orders where possible,
as in the case of Railway
wagons;

(ii) Banning of imports to the maxi-

mum possible extent to which

the indigenous capacity can be
utilised;

Diversification on a more liberal

basis is being actively encourag-

ed;

Stepping up of exports through

stronger marketing structures

both for the public and private
sector.

(v) Liberalised Credit Policy.

(iid)

(iv)

REORGANISATION OF STATE TRADING
CORPORATION

4641. SHRI M. S. OBEROI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) when the Committee appointed
by Government to go into the work-
ing of the State Trading Corporation is
likely to complete its work and sub-
mit its report; and

(b) whether the said Committee will
also examine the question of merger
of the Minerals and Metals Trading
Corporation with the State Trading
Cornorauon ‘to ensure better co-ordi-
nation between the two establish-
nents ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFTI' QURESHI) : (a) The
Committee is scheduled to submit its
report by the end of October, 1968.

(b) No, Sir.

M/s. BENNETT COLEMAN & Co.

4642. SHRI YASHPAL SINGH:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether a memorandum has
been submitted by the Times of India
Employees’ Union on the 3rd August,
1968 urging him to institute an imme-
diate inquiry into the conduct of Shri
D. K. Kunte, Chairman M/s. Bennett
Coleman & Co.;

(b) if so, whether Government pro-
pose to lay a copy thereof on the
Table of the House; and

(c) the action which is proposed to
be taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) Yes, Sir.

(b) A copy of the memorandum is
placed on the table of the House.
[Placed in Library. See No. LT-1797/
68].

(c) The matter is under considera-
tion.

Survey OF COAL IN GADARWARA TEHSIL,
NARSINGHPUR DISTRICT

4643. SHRI NITTRAJ SINGH CHAU-
DHARY: Will the Minister of STEEL,
MINES AND METALS be pleased to
state : [

(a) whether the coal survey neear
Gotitoria in Gadarwara Tehsi) of Nar-
singhpur District has been completed:

(b) if not, when it is likely to be
completed;

(c) the estimated quantity of coal
so far formed and the number of coal

seams formed with the coal thick-
nebs in each seam;

(d) the time by which the work in
the mine is likely to start; and

(e) if not, the reasons thevefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
. and (b). No, Sir. The investigation
is expected to be completed in the
Fourth Plan Period.

(c) Four coal seams have been re-
cognised in the top 60 metres of this
formation. The gross reserves of about
6 million tonnes are estimated from
this area. The thickness of the seams
are as follows:

L 1.27—2.41 metres.

IL. 1.12—1.6 metres.

IIL 5.3—9.07 metres,

IV. 7 metres.

(d) and (e). This will be consi-
dered after the investigation is com-
pleted.

FINANCIAL ASSISTANCE TO INDUSTRIAT.
Housks

4644 SHRI NITTIRAJ SINGH CHAU-
DHARY: Will the Minister cf IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the total financial assistance
given by LF.C, ICICI, IDBI to the
Indian Industrial Houses in the form
of loans, debentures, underwritings,
guarantees from 1961-62 to 1967-C8;

(b) which are the top six beneficiary
business houses;

(c) whether these advanves have
helped in the rise of per capi!a nation-
al income and, if so, by what percen-
tage;

(d) whether these advances have
helped in the concentration of produc-
tion and capital;

(e) if so, whether the giving of
these advances is proposed to be
stopped now; and

() if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMLD) :
(a) to (f). The points referred to by
the Honourahle Member are covered
by the terms of reference of the In-
dustrial Licensing Policy Inquiry Com-
mittee, the report of which is await-
ed
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ANNUAL CAPACITY SANCTIONED TO
BrriAs ALuMINTUM FACTORY

4645. SHRI NITIRAJ SINGE
CHAUDHARY : Will the Minister of
STEEL, MINES AND METALS bc
pleased to state:

(a) the total annual capacity initial-
ly sanctioned to Birlas for their Alu-
minium Factory;

(b) whether they have asked tor
increase of their annual aiuminium
production capacity and, if su, thc ex-
tent of increase asked for;

(c) Government’s decision thereon;

(d) whether this increase will not
adversely affect the public sector alu-
minium plants being set up at Korba,
Koyna and elsewhere; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) to (e). A licence under the In-
dustries (Development and Regula-
tion) Act, 1951, was granted in Sept-
ember, 1957, to M/s. Birla Gwalier
(P) Ltd. to set up a new industrial
undertaking, under the name and style
of ‘Hindustan Aluminium Corporation
Ltd’, for the manufacture of 20,000
tonnes per annum of aluminium metal
in Mirzapur District (UP). Subsequ-
ent to this, during 1963, the Hindus-
tan Aluminium Corporation were
granted a licence under the Act for
expansion of their aluminium smelter
up to 60,000 tonnes per annum. This
capacity has recently been installed.
On an application of the Corporation,
a further licence under the Act was
granted to them in December 1966, for
expansion of their aluminium smelter
from 60,000 to 120,000 tonnes per an-
num capacity, The licence was grant-+
ed to bridge the gap between the esti-
mated demand for and likely indi-
genous supply of the metal by 1970-71
taking into account the estimated
availability of the metal from all other
aluminium projects in the country in-
cluding the Korba (Madhya Pradesh)
and Koyna (Maharashtra) Aluminium
Projects. The public sector projects
were not, therefore, expected to be
adversely affected.
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RammwAy Users’ CONSULTATIVE Com-
MITTEES

4648. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAIL-
WAYS be pleased to state:

(a) the reasons why Zonal/Division-
al Railway Users Consultative Com-
mittees have been and are being made
farcical by authorising their Presi-
dents/Chairman to disallow discussion
on subjects even when they fall with-
in the list of subjects that can be:
discussed by the said Committees;

(b) the reasons why proceedings of
the aforesaid Committees are so con-
ducted that they end in about 3 hours
and sufficient time is left for leisure;
and’

(c) whether Government propose to
consider directing the Presidents/
Chairmen of the aforesaid Committees
to allow members to raise discussion
on all subjects falling within the rules.
and have meetings at places where
members are not tempted to go on
sightseeing ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
proposals and suggestions sent by
members are carefully examined at
the level of the Divisional Superin-
tendents in respect of the Divisional
Railway Users’ Consultative Commit-
tees, and of the Heads of Departments
in respect of Zonal Railway Users’
Consultative Committees. Proposals
and suggestions which are of minor
importance and those which are not
within the purview of the Consultative
Committees according to the Constitu-
tion and Rules for conduct of busi-
ness, are usually not included in the
Agenda at the Divisional or Zonal
Committee’s level but these receive
careful consideration and the members
concerned are advised of the action
taken or the position in respect of
their proposals. This is done to keep
the Agenda within manageable limits.

The all round keenness for member-
ship of these Committees would indi-
cate that there is no question of these
Committees being farcical in nature.
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(b) No time limit has been prescrib-
ed for discussion of the subjects and
all subjects included in the Agenda
are discussed before the meeting
comes to an end.

However, the observation of the
Member is being brought to the notice
of the Chairmen of the Consultative
Committees.

(¢c) In view of the answer to part
(a) of the question, the need for any
further directives to the Presidents/
Chairmen of these Committees does
not arise.

The views of the Member about
the selection of the venue of meetings
are being communicated to the Presi-
dents/Chairmen but it may be pointed
out that the venue is decided in full
consultation with the members of the
Committees.

INSTITUTE FOR TRAINING OF MANAGERS
OF TEA GARDENS

4647. SHRI KARTIK ORAON : Will
the Minister of COMMERCE be pleas-
ed to state :

(a) whether there is any Institute
for imparting training to the Tea
Garden Managers working in the Tea
Gardens of West Bengal and Assam;

(b) if so, the details thereof; and

(c) whether there is any Tribal
Manager in a Tea Garden, where the
tribal labourers from 80 per cent aof
the total population of the Tea Gard-
ens ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Does not arise.

(¢) The information is being collect-
ed and will be laid on the Table of
the House in due course.

INVESTMENT IN HINDUSTAN STEEL
LivMrTED

4648. SHRI KARTIK ORAON : Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) the total capital investment in
the Hindustan Steel Limited so far,
indicating the break-up of the various
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concerns like Durgapur Steel Plant,
Rourkela Steel Plant and Bhilai Steel
Plant and Mining and Allied Machin-
ery Corporation;

(b) the total investment for the pre-
paration of the detailed Project Re-
ports by the US.SR. upto 1967-68
from the very inception; and

(c) the total number of foreign ex-
perts and the expenditure incurred on
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
to (¢). The information is being col-
lected and will be laid on the Table
of the House.

SELECTION OF YARD MASTERS ON NORTH-
ERN RAmLway

4649. SHRI ISHAQ SAMBHALI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that in Delhi
Division of Northern Railway, Yard
Masters’ selection held on the 10th
August, 1964 was declared null and
vaid on 14th September, 1965 due to
some favouritism and nepotism and
subsequently fresh selection was held
on the 28th July, 1966, and the same
malpractices were repeated;

(b) whether to favour certain em-
ployees, the result of selection held
on 28th July, 1966 was withheld and
declared only on the intervention
through an M.P.;

(¢) whether to favour the ineligible
and non-qualified employee, an ad hoc
exemption was granted and a period
of 2 years has been provided to them
for passing the pre-requisite course;

(d) if so, the reasons for granting
ad hoc exemption to them; and

(e) the reasons for ignoring the eli-
gible and qualified staff and not eradi-
cating such Irregularities and what
action is being taken for restoring the
rights of eligible staff ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(e). Information is being collected and
will be placed on the Table of the
Sabha.
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TRADE WITH AFGHANISTAN

4650. SHRI D. N. PATODIA: Will
the Minister of COMMERCE be pleas-
ed to state: :

(a) whether it is a fact that a com-
plete stalemate has cropped up bet-
ween India and Afghanistan about the
volume of trade between the two coun-
tries during the last 12 months;

(b) whether it is also a fact that
which the Afghan Government main-
tains that the ceiling of trade has not
been reached and a balance of Rs.
1.5 crores remain, the Government of
India maintains that the ceiling has
been reached and that no balance is
left; and

(c) if so, what are the facts of the
case and the steps which have been
taken to resolve the dispute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) No,
Sir.

(b) Certain variations in the Afghan
and Indian Trade statistics relating to
1967-68 Trade Arrangement were
noticed; but the issue has been fully
resolved.

(c) Does not arise.

ExPORT OF COFFEE

4651. SHRI ARJUN SINGH BHAD-
ORIA: Will the Minister of COM-
MERCE be pleased to state :

(a) the total quantity of Coffee ex-
ported during the years from 1964-66
to 1967-68;

(b) the names of the countries to
which it was exported and the amount
of foreign exchange earned during the
above years; and

(c) the quantity of Coffee propos-
ed to be exported during the year
1968-69 ?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) :
(a) Financial Year Total Quantity
of Coffee ex-
ported (in tonnes)
1964-65 30,691
1965-66 26,504
1966-67 25,832
1967-68 33,949
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(b) A statement showing names of
countries to which Indian coffee was
exported during the years 1964-65 to
1967-68 is laid on the Table of the
House. [Placed in Library. See No.
LT-1798/68).

The amounts of foreign exchange
earned from coffee exports during the
years 1964-65, 1965-66, 1966-67 and
1967-68 were Rs. 13.34 crores, Rs. 12.94
crores, Rs. 14.44 crores and Rs. 18.15
crores respectively.

(¢) According to the latest avail-
able indications, exports of Indian
Coffee during 1968-69 is likely to be
of the order of 30,000 tonnes.

ExporT oF FiLms

4652. SHRI JUGAL MONDAL : Will
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Un-
starred Question No. 2958 on the 5th
March, 1968 and state :

(a) whether the requisite informa-
tion regarding the export of Films has
since been collected; and

(b) if so, the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI) : (a) and
(b). The requisite information regard-
ing export of films was collected and
submitted to the Department of Parhia-
mentary Affairs on the 15th  July,
1968 for placing it on the Table of the
House.

ExporT OF CoTroN AND CrOTH

4653. SHRI JUGAL MONDAL : Wil
the Minister of COMMERCE be pleas-
ed to state: .

(a) the quantity of cotton and cloth
exported during the period from Sept-
ember, 1967 to July, 1968 monthwise;
and

(b) the amount of foreign exchange
earned thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) : (a) and
(b). Exports of cotton and cloth during
the period September, 1967 to May,
1968 and the amount of foreign ex-
change earned therefrom have been
as follows :—

COTTON COTTO;I Ig}\c(l)lTH gMill—made
oom)

MONTH Quantity | VALUE Quantity VALUE

(Tonnes) | Million Million (million Million Million

Rupees US dollars metres) Rup.es US dollars

September, 1967 4,891 16.55 221 58.69 8564 11.42
October, 1967 1,900 6.14 082 47.07 68.94 9.19
November, 1967 1,178 3.61 0.48 24.60 3899 520
December, 1967 2,020 645 0.86 40.78 62.72 8.36
January, 1968 6,126 20.13 2.68 44.37 56.87  7.58
February, 1968 4,766 16.14 215 438.01 64.46 8.60
March, 1968 4,111 14.18 1.89 4491 61.16 8.15
April, 1968 3,217 11.14 1.49 34.66 47.54  6.34
May, 1968 2,400 890 119 45.80 63.70  8.49
(Provisional)

Information for the months of June
and July, 1968 is not yet available.

REPRESENTATION
FroM RATLWAY COMMERCIAL CLERKS
ASSOCIATION

4654. SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-

ceived a representation from the Rail-
way Commercial Clerks’ Association
protesting against the de-categorism-
tion of Station Masters and Assistant
Station Masters and their entry in the
Commercial departments; and

(b) if so, the action taken there-
on?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
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(b) No specific action was consi-
dered necessary as such matters could
always be discussed with the local Rail-
way Administration by the Organised
Labour which enjoy negotiating facili~
ties at the different tiers of the Ad-
ministration. However, the position
with regard to the point raised is that,
since it is mandatory for the Railways
to provide alternative jobs to the
medically decategorised staff, their
absorption against posts in Commer-
cial or any other Department, for
which they are found suitable, can-
not be helped.

CorPER DEPOSITS IN ANDHRA PRADESH

4655. SHRI V. NARASIMHA RAO:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether it is a fact that the
Geological Survey of India and the
National Mineral Development Corpo-
ration had surveyed copper ore de-
posits at Agnigundala in Andhra
Pradesh;

(b) whether any report has been
submitted to Government and the ex-
penditure incurred on the survey;

(c) the estimated tonnes of ore to
be exported per year;

(d) the action taken by Government
on the report; and

(e) if not, whether Government
have any proposal to give the work on
lease to the private parties ?

THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) :
(a) The Geological Survey of India
have surveyed the Agnigundala area
in Guntur, Andhra Pradesh. The
Hindustan Copper Limited have been
entrusted with the preparation of a
feasibility study for opening up this
area. L.
(b) The Hindustan Copper Limited
are still to submit a feasibility report.
Expenditure Incurred by Hindustan
Copper Limited till 31-3-1968 is Rs.
4.09 lakhs,

(c) There is no proposal to export
any ore. ’

(d) and (e).
sent.

Do not arise at pre-
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Znc SMELTER PROJECT AT VISAKHAPAT-
NAM

4656. SHRI V. NARASIMHA RAO:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that the
Zinc Smelter Project to be set up at
Visakhapatnam has been revived by
Government;

(b) if so, the cost estimates of the
project;

(c) prior to this decision, whether
Government received any report on
this project from the Polish Collabo-
rators for implementation; and

(d) if so, the action taken by Gov-
ernment thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
A final decision about the setting up of
a Zinc smelter at Visakhapatnam has
not yet been taken. Meanwhile, the
Polish Consultants for the project have
been asked whether they could com-
plete the unfinished work on the pre-
paration of the Detailed Project Re-
port for the Smelter. They have indi-
cated their willingness to corhplete the
work subject to certain clarifications
required by them. The matter is be-
ing examined.

(b) Reliable cost estimates will be
known only when the Detailed Project
Report is ready.

(c¢) No report for implementing the
Project was received from the Polish
side.

(d) Does not arise.

SCHEDULED CASTES AND SCHEDULED
TrRBES RAILWAY EMPLOYEES

4657. SHRI V. NARASIMHA RAO:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
Railway Board had created a section
under an Officer on Special Duty to
watch the interests of the Scheduled
Castes and Scheduled Tribes employe-
es on the Indian Railways;

(b) if so, the functions of the said
officer;
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(c) whether any separate Branch
has been formed in the Railway
Board’s office to safeguard the conces-
sions and privileges of the Scheduled
Castes and Scheduled Tribes employe-
es; and

(d) whether any proposal has been
received by Government for taking
the Scheduled Castes and Scheduled
Tribes representatives as members of
the Selection Board ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
The section is still in existence.

(b) The post of Officer on Special
Duty is not in existence now, but
the work is done by one of the offi-
cers of the Establishment Directorate.
The duties of the said officer were to
look after the interests of Scheduled
Castes/Tribes on the Railways and to
ensure proper implementation of
Labour Laws.

(c) Refer reply to (a) above.

(d) Suggestions to this effect have
been received from some quarters.
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CONSTRUCTION OF CULVERTS ON RamLway
TRACK BETWEEN MADHOSINGH AND
MirzarUR GHAT (N.E. RAmLwAy)

4659. SHRI BANSH NARAIN
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether he is aware that the
level of railway track between Madho-
smgh and Mirzapur Ghat on the North
Eastern Railway in Varanasi District
is 5 to 9 feet higher than the ground
surface which resulted in inundation
of 30-40 villages during the monsoons
last year;

(b) if so, whether Government pro-
pose to consider construction of 10
additional culverts on this line to
obviate inundation; and

(c) if so, how long it would take
to construct these culverts ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). The height of the railway bank
between Madhosingh and Mirzapur
Ghat Stations varies from 6 to 12 feet.
There is no proposal to provide addi-
tional waterways in the section as ele-
ven bridges and culverts and two
causeways already exist, which are
considered adequate. The Railway Ad-
ministration is not aware of inundation
of 30-40 villages during the monsoons
last year.

(c) Does not arise.

Rupee PAYMENT TRADE .

4660. SHRI K. M. KOUSHIK : Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that be-
cause of the ruppe payment agree-
ments and the devaluation of our
rupee, the country has been losing to
the tune of 57 per cent both on our
exports and imports;
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(b) if so, whether any efforts have
been made to re-evaluate prices; and

(¢) if so, with what results?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a) No,
Sir.

(b)y and (c). Do not arise.

EXTENSION OF BROAD GAUGE LINE FROM
BONGAIGAON TO GAUHATI

4662. SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government propose to
extend the Broad Gauge railway line
from Bongaigaon to Gauhati;

(b) if so, when; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) to
(c). The matter is still under study.

MINERALS IN GUJARAT

4663. SHRI NARENDRA SINGH
MAHIDA: Wil the Minister of
STEEL, MINES AND METALS be
pleased to state:

(a) whether Government have ex-
plored the mineral wealth of Gujarat;
and

(b) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : (a)
Yes, Sir.

(b) As a result of investigations
carried out by the Geological Survey
of India, deposits of bauxite, fluorspar,
manganese ores, limestone, clays, lig-
nite, calcite, glass sands, gypsum, oil
and natural gas have so far been re-
corded in Gujarat. '

RUNNING OF BoGres oF FLviNG Mam
WITHOUT LIGHTS AND FANS

4664. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that some
first class bogies of the Flying Mail are
running without lights and fans for the
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last several months a.nd thus causing
great inconvenience to passengers;

(b) whether it is a fact that a bogie
No. 786 of the said train was without
light and fans on the 6th August,
1968; and

(c) if so, the steps taken to repair
them and the reasons why they have
not been repaired so far ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) Coach No. 786 of the Flying Mail
arrived New Delhi on 6-8-1968 with
dim lights and fans working slow.

(c) The failure was due to the dyna-
mo belt of the coach falling off on the
way. This was attended to at Delhi
on 7-8-1968 and the coach left Delhi
with Flying Mail with lights and fans
in working order on the same day.

CENTRAL SERVICES

4665. SHRI P. R. THAKUR: Will
the Minister of RAILWAYS be pleas-

ed to state:

(a) the names of the various- Cen-
tral Services already constituted and
likely to be constituted shortly under
the administrative control of his Minis-
try;

(b) the dates of the initial consti-
tution and the Government rules fram-
ed for each of the services since the
inorganisation of the Constitution;

(c) the strength of each of the ser-
vices at the initial constitution and the
number of yearly recruits, separately
for each of them till to-date; and

(d) the number of persons belong-
ing to Scheduled Castes and Scheduled
Tribes appointed to each of the ser-
vices at the initial constitution and in
the yearly recruitment till to-date ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) A
statement giving the names of the ex-
isting Railway Services is laid on the
Table of the House. [Placed is Lib-
rary. See No. LT-1799/68]. No Rail-
way Services are likely to be consti-
tuted shortly.
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(b) to (d). A statement giving the
information is laid on the Table of the
House. [Placed in Library. See No.
LT-1799/68]. .

MORADABAD JUNCTION

. 4666. SHRI YASHPAL SINGH:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the tin
shed of the Third Class waiting room
at Moradabad Junction has broken at
several places;

(b) whether it is also a fact that
the passengers feel inconvenience in
the rainy season; and

(c) if so, what steps have been taken
in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No.

(b) No.

(c) Does not arise.

DEPARTMENTAL MEDICAL Am 10 RAmL-
WAY EMPLOYEES RESIDING IN MOTINAGAR
AND ApJOINING CoLoNIEs, NEw Drier

4667. SHRI YASHPAL SINGH:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
Railway employees who reside in Moti-
nagar and adjoining colonies in New
Delhi have made a representation to
Government for the Departmental
Medical Aid;

(b) whether it is also a fact that the
number of employees who reside in
this area is above 500, and

(c) if so, what steps are being tak-
en in this regard ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) Yes.
Some railway employees living in pri-
vate accommodation in Motinagar and
its adjoining areas have represented
for opening a Health Unit to cater to
their medical needs.

(b) The exact number of railway
employees residing in these areas is
nat known. Since they are residing
in private accommodation the number
is likely to vary from time to time.
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(c) Provision of a Health Unit at
a place depends upon the cencentra-
tion of staff it that place, its degree
of isolation and the availability of
non-railway medical facilities in the
area. Judged by these criteria, a
Health Unit in Motinagar is not justi-
fied. The railway employees of these
colonies can avail of the medieal faci-
lities from the Sarai Rohilla Health
Unit which is situated at a distance of
about 34 Kms. from these colonies.
Railway rules also permit reimburse-
ment of expenditure to the railway
employees residing beyond the juris-
diction of a railway medical institu-
tion, for treatment obtained in a
Government/recognised hospital or a
dispensary run by a philanthrophic
organisation for themselves or family
members,

faererwr R v qT wRTETET T
qo 1WA aE=
4668, =t SATI AT : AT WK
HelY g IO &Y FOT A fF :

(%) 7 ag &9 g fF Sa< =
# foergan @wa 9 Fo 1 YORTEAR
TE F g FTAAT G 7.50 §
g qg MY A=t 9T Y@ 9.50
FFar 10 a5 fawva ¥ wg=at §;

(@) 7T gg sy &= g £ 2 qve o
ge WeW MEr gYT ¥ wWEr @
ﬁ‘.ﬁﬁﬁ‘aaﬁ%; \

() afz g, @ 7 SvdE wew
T # oA T I F g
faeeit arfeg o v A &, afs
ag fowmar § s 7.25 & 99
q¥; AR

(%) #aT 2 TAo &ro THo WA
A R AT TAET TG G R
T T AFR A aeAr w4
Fo 1 YUREE WL WE: 7. 259
frogar Rww ¥ feeelt & f@ @
& A FW I T 7§ @l e A
Y srgfamT 1 greT F S 99 7



3081

Written Answers

TR wAr (st Ko Ho gATET ) :
(%) ¥, 1968 fas & =
WA, 1 uae o FATY
TOT foggar & I § g 17
7g 99 T8) & FF 7 et faerggar g
2 92 grgEd afaF [} ¥ ag=m

(&) 2 oq0 o THo FATH MY
FTIFE 1 e Fo THo FATY MY
FEr F gz ¥ oot ¥ fag
21.15 I JU9 IAGT & 1 qE LY
afgs arFfra & &

() a1

(7) o FIX AT I
FIRO § qiF F7 q F NG WG
afas gz At Gaeaey F
A9 9 g% AR wHEE G
g &R "at #7 I w1 afas G
T V9 39 TE FT A GHG T
T ¥ faw grasva gucA fear o
7|

Litasy CllE £

4669. = wHvAT gr : W1 TN
AT A IAX T FOFG (5 ¢

(%) #a1 7g a= & f& ar-mge
SFWAT 9 FcafaF Aol O & |
FAR F ATHH Fo 47T 5 faAw
= F R WSS

(9) ¥ ag a9 3 fF w9 Svwa
XWX WA ¥ free v et
RFAATTIT 6 Wo g0 ¥ 9 Ho o
F v fadw awg # Tl |
K114

() T wRET § T FEEES A
T ?

A Ay (S do Ho gATHT) :

(%) R (). o= 7@ & wiq
B R Fafes o @@ 2

SRAVANA 29, 1890 (SAKA)

3082

Written Answers

IfFT TR ST R FXEF o
T Wit @ &, wifs s
TF F AT qF agd o mieat @@
I Aoy § AR omfeat g
A 0 ®Y F e wr& L2
FHER IR |

() 7afr | g | T

4670. = YA ATTA : TV @A
HdY g A T FAUFG F ¢
() ®rag e g fe TTTETS

(=) afcg, @ @ a=w Tar
FrAaEy #Y T § 7

WA Adr (s Fo Ho gAT) :

§1 o e Aty a@ g



3083

Written Answers

g afas 7g | FEgR # fafaw et
WA q mfeE ¥ T AER
AT FY qETE

(&) Mfa=gd dRFAER Fdw
W omfedl & & @A F IR0 T@
3 5 Toae oo @l R W@
FHT Y A IerfaE e &
faasa s F w3 a9 Fraifa
THY ¥ ey I § 1 AR A SR
T T F A FaT § A
FER w1 faar @ @ @R afage
QA FTHH o F @
e Free 9X WY =1 oaw @, I
Fag ¥ mfsdl # A T faww
N A YT FE FT G GHA FwW
T

B.G. LiNes FRoMm NANGAL T0 UNaA

4671. SHRI HEM RAJ: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Government have re-
ceived any proposals from the Hima-
chal Pradesh Government to extend
the broad gauge lines from Nangal to
Una or from Hoshiarpur to Gagret;
and

(b) if so, whether Government pro-
pose to undertake a survey of these
two lines and, if so, when?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). A proposal for the construction
of a new B.G. Railway line
Nangal to Talwara via Una and Gagret
had been received from Government
of Himachal Pradesh. To assess the
financial implications of the proposed
link, a quick appreciation was carried
out in 1963, which revealed that this
project would not be financially re-
munerative. Due to paucity of funds,
the proposed rail link is not likely to
be considered for construction during
the Fourth Plan. Any survey carried
out now will be out of date, it at all
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the construction of the line is cpnsi-
dered at a distant future date. No
survey is, therefore, proposed to be
taken up at present for this line.

Arr INDIA RAmLwAY INSTITUTE EMPLO-
YEES’ UNION

4672. SHRI BHAGABAN DAS: Will
the Minister of RAILWAYS be pleased
to state :

(a) whether Government have re-
ceived a memorandum from the All
India Railway Institute Employees’
Union;

(b) if so, the total number of em-
ployees working in the Railway Insti-
tutes in different Railways during
1967-68;

(¢) whether these employees are
considered as Railway employees and,
if not, the reasons thereof;

(d) whether Government are con-
sidering a propesal to treat these em-
ployees as Railway employees; and

(e) if so, when the decision is likely
to be taken in the matter

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA) : (a) A
memorandum has recently been receiv-
ed from the Member who has propos-
ed this Question.

(b) The total number of empleyees
working in the Railway Institutes is
not readily available.

(c) No; as they are paid from Insti-
tute Funds and not from Railway
Revenues.

(d) No.

(e) Does not arise.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CARRYING OF INDIAN PASSPORTS

BY SOME OF THE PERSONS RESPONSIBLE

FOR HIJACKING AN ISRAELI AIRCRAFT TO
ALGIERS

SHRI HEM BARUA (Mangaldai) :
Sir, I call the attention of the Minister
of External Affairs to the following
matter of urgent public importance and
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I request that he may make a state-
ment thereon :—
Reported carrying of Indian Pass-
port by some of the three persons
responsible for  hijacking an
Israeli aircraft to Algiers.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Mr.
Speaker, Sir, according to information
received on 30th July, 1968 from the
Israeli Government, one of the three
persons reported to be involved in
hijacking the Israeli aircraft to Algiers
from Rome on 23rd July, 1968, carried
an Indian passport (An Hon. Member :
Shame.) issued to Shri Fazal Hussain
on 30th October 1967 by our Embassy
in Irag. Our Embassy in Iraq has
confirmed the issue of such a passport
in lieu of a previous passport dated
25th October, 1961, issued by the
RP.O. Delhi. Shri Fazal Hussain,
who is presently in employment in
Kuwait as a cook to Ali Mohammed
Rizwan, General Secretary of the
Kuwait National Petroleum Company,
has confirmed to our Embassy in
Kuwait that he received the passport
dated 30th October 1967 from our
Embassy in Iraq when he went there

- on a pilgrimage in 1967. He has also
stated that on arrival in Kuwait in
March 1968 from India he handed his
passport to his employer. The
employer is at present away in
Europe from where he is expected
back in September, Shri Hussain has
further stated to our Embassy that he
has been in Kuwait with his present
employer continuously since March
1968.

From the foregoing facts it appears
that the possibility of the passport in
question having passed into the
custody of unauthorised persons, or of
-an identical document with the same
details having been forged, cannot be
ruled out.

The Algerian authorities have so far
stated only that the three comman-
does who hijacked the plane carried
forged documents.

There is no Indian either among
the released passengers or the remain-
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ing five still detained with the crew
of the hijacked Israeli plane.

The matter is under investigation
by our Missions in Algeria, Iraq and
Kuwait as well as by authorities here.
Meanwhile, instructions have been
issued to our Passport Issuing Autho-
rities to impound the passport.

SHRI HEM BARUA : After giving
a detailed description of the whole
incident, the TIME magazine of
August 2 has pointed out that three
well-dressed Arab passengers of that
particular aircraft went into the cock-
pit and one of them beat the co-pilot
with the butt-end of his pistol like
this. ... (Interruption).

SHRI PILOO MODY (Godhra): I
thought, he said “bit”, not “beat”.

SHRI HEM BARUA : He struck the
co-pilot with the butt-end of his
pistol. ... (Interruption).

SHRI PILOO MODY: How?

SHRI HEM BARUA: and wanted
the pilot of the aircraft, after the. air-
craft flew for an hour out of Rome,
to divert the course of the aircraft to
Algiers and not to fly to Tel Aviv. It
is reported by the Time magazine
that some of the three persons who
were responsible for this misdeed held
Indian passports. The Minister has
also admitted that an Indian passport
was there. In the context of that,
may I know if the possession of an
Indian passport by some of these mis-
creants, at least, one of these three
miscreants, is an offence or not and,
it it is an offence, whether our
Government is going to enquire into
the entire background of the incident,
the persons responsible for handing
over the passport to these miscreants,
whether they have been brought to
book or not—that is what I am inte-
rested to know—or else this incident
has damaged the image of India in
the world.

SHRI SURENDRA PAL SINGH : As
I stated earlier, in the main state--
ment, the passport held by this parti-
cular individual is not a genuine
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passport. There is no doubt about
that. It is, obviously, a forged pass-
port. Even if it is an original docu-
ment, the picture inside the passport
muet have been changed. All these
things are being investigated.

SHRI HEM BARUA: This is an
offence. The picture was changed by
somebody and the person who is res-
posible for allowing that man to
change it is an Indian and he should
be prosecuted. Why has not the Gov-
ernment brought the Indian responsi-
ble for that to book? This is a
serious matter. Government is not
thinking seriously. The image of India
has been damaged in the world.

SHRI SURENDRA PAL SINGH:
This particular individual to whom
the passport was issued by Indian
authorities, actually lives in Kuwait
and he has been there since March,
1968. It is not that person who went
there with that passport. His passport
is with the employer. It is possible
that the passport may have gone into
wrong hands or they may have got
another passport which may have
been forged. All these things will be
gone into and we will ind out the
position. '

MR. SPEAKER: Dr. Santosham—
not here. Then, Papers to be laid.

1231 hrs.

PAPERS LAID ON THE TABLE
ANNUAL REPORTS OF DEVELOPMENT
CouNcIL For DRUGS AND PHARMACEUTI-
CALS AND DEVELOPMENT COUNCIL FOR

ART SmLK INDUSTRY

THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DEVE-

On behalf of Shri F. A.
beg to lay on the Table a
of the Annual Reports of
the followi Development Councils
for the year 1966-687, under sub-section
of

(1) Development Councill for
Drugs and Pharmaceuticals.
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(2) Development Council for Art
Silk  Industry. [Placed in
Library. -See No. LT-1778/68.]1

NOTIFICATION UNDER ExPORT (QUALITY
CONTROL AND INSPECTION) AcCT.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): I beg to
lay on the Table a copy of the Export
(Quality Control and Inspection)
Amendment Rules, 1968, published in
Notification No. S.O. 2718 in Gazette
of India dated the 3rd August, 1968,
under sub-section (3) of section 17 of
the Export (Quality Control and Ins-
pection) Act, 1963 (Hindi and English
versions). [Placed in Library. See
No. LT-1779/68.]

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i)“In accordance with the provi-
sions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to enclose a copy
of the Indian Registration
(Amendment) Bill, 1968, which
has been passed by the Rajya
Sabha at its sitting held on the
14th August, 1968.”

(ii) “In accordance with the provi-
sions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to enclcse a copy of
the Bihar State Legislature
(Delegation of Powers) Bill,
1968, which has been passed by
the Rajya Sabha at its sitting
held on the 14th August, 1968.”

1233 hrs.

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY : Sir, I lay on the
Table of the House the following
Bills, as passed by Rajya Sabha :—

(1) The Indian Registration
(Amendment) Bill, 1868.

(2) The Bihar State Legislature
(Delegation of Powers) Bill,
1908,
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PERSONAL EXPLANATION BY
DEPUTY PRIME MINISTER

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
* MORARJI DESAI) : Mr. Speaker, Sir,
while replying to the debate yester-
day on the Motion regarding dis-
approval of the conduct of the Prime
Minister - and myself, Shri Madhu
Limaye waved a letter purporting to
establish that there had been incon-
sistencies in my statements concern-
ing the role of Shri Kantilal Desai,
for my secretarial work. I would
have explained this yesterday, but
before saying anything categorically,
I wanted to go through office copies
of letters written by my son and
satisfy myself that he had not written
anything which was not in connection
with my engagements or public rela-
tions work.

The letter in question is a letter in
Hindi on the subject of appointment
with the heading :

“I7 NATA FHT 7T, 5, T o TAF TARE

with a letter No. 842-PSF/68/H dated
4th March, 1968 and signed Kantibhai.

This particular letter and several
dozen letters which I have been able
to examine in the short interval have
not been signed by him using the
designation of my Private Secretary.
The members of my official personal
staff use the designation of Special
Assistants, Private Secretary and
Additional Private Secretary or Per-
sonal Assistant on the top of the
letter-head. No such designation has
baen uwsed by my son either in this
letter or in any of the communications
I have come across. All that has
been mentioned in them is the address
of my residence, with an Issue num-
ber subsequently put down by the
despatcher. All letters issued from
my residence or office must necessarily
carry a letter number for purposes of
reference and record. The record is
a running series of all letters issued
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. by DPM.

on my behalf. The replies are seat
in the light of my instructions on the
correspondence. There is a separate
register and record of letters issued
by me personally. In order to deal
with the issue of inconsistency in my
statements on the subject, let me
quote what has been stated on diffe-
rent occasions. In my extempore
statement on 30th April 1968, I said
as follows :—

“I could not afford in those days
any other Private Secretary and. he
was good enough to come and serve
me as my private secretary and
from that time on he has continued
to serve me as my private secretary,
even today, but he is not borne on
Government establishment. He is
not paid by Government anything
for that matter.

“He, therefore, accompanied me
in September-October when I had
gone out for more than a month,
because many friends said that I
should be accompanied by him as
my personal, private secretary to
look after me.”

In my statement on July 24 I had
said as follows :—

“I had drawn distinction between
the role of my son as my private
Secretary when I was out of office
and as my personal private secretary
when he accompanied me on one or
two official tours. No part of the
cost was met by Government, nor
had my son access to official re-
cords.”

In the reply to the question of Shri
Rabi Ray on the 12th August 1968,
which Shri Madhu Limaye read out
yesterday, the anwser was :

“Shri Kantilal Desai has not been
appointed as Private Secretary to
Deputy Prime Minister and Finance
Minister. He has, however, been
assisting him in his non-officlal
work.”

Shri Limaye and the entire House
know that Shri Kantilal Desai has not
been appointed as my Private Secretary
after I came to hold office. The ques-
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tion of any formal appointment prior
to my coming into office obviously does
not arise.

As regards his role, the statements
have been consistent in that he had
been assisting me in my non-official
work, that is, social engagements,
appointments for interview, and public
relations work. He has had no autho-
rity to go beyond these spheres.

May I add that, if it is the sense of
the House that he should not sign even
letters for giving appointments for
interviews, I shall stop the practice.

SHRI RANGA (Srikakulam) : Yes;
thgtisﬂght.
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FFEX A AL | I@ fm AW
faqr | fmE 357 —I@AS Q-
AN | T TEAT R § ¥
tar & wuw ST SEOE | ARAQ
Tt &ty garfa |

“A member may, with the permis-
sion of the Speaker, make a personal
explanation although there is no
- question before the House, but in
this case no debatable matter may

be brought forward, and no debate
shall arise.”

#T H U A% HAT FET § F wEA
I qam femr § ag faogw faaqus

MR. SPEAKER: That is your con-
tention. . No more speech is necessary
for that.

i\ 7y ol : Y e § A ®
37
MR. SPEAKER: No question of
“Baad”'
ot e fomd : & o fore o @
g, T AT JY T EY |
MR. SPEAKER: No question of
writing. You think it is debatable.
st 7y feed : I T AR A FgSA
fs feRRaa Tar =i ? - - - (swmwm)

SHRI TULSHIDAS JADHAV (Bara-
mati) rose—

SHRI RANDH®R SINGH (Rohtak)
TOSe—

SHRI S. M. BANERJEE (Kanpur)
rose— '

MR. SPEAKER: Will all of you
please sit down ? The conhcerned two
persons are here. Why do you want
to complicate it? Please sit down."
(Interruption).

SHRI SURENDRANATH DWIVEDY

(Kendrapara) : I really fail to under-
stand this. If a procedural matter is
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Personal

raised, why should the members get
exercised and rise like this ?

MR. SPEAKER : Now, it is a simple
matter. Yesterday....

SHRI P. G. SEN (Purnea): On a
point of order....

MR. SPEAKER: Is it a point of
order against my standing ? Will he
kindly sit down ?

SHRI P. G. SEN : Before this is taken
up....

MR. SPEAKER: Will he first sit
down? When the Speaker is on his
legs, no other Member should get up.
Later on, after I sit down, he may also
shout along with others, and I would
have no objection because I cannot
control him also. But at least he
should observe this rule that when the
Speaker is on his legs, he should not
get up and speak. Let him hear me
for at least two minutes before he says
anything.

Yesterday, toward the fag end of
his speech, Shri Madhu Limaye waved
a letter....

SHRI P. G. SEN: That is my point
of order....

MR. SPEAKER: I am getting a
terrible headache. I do not think
that I would last long at this rate.
The point is that Shri Madhu Limaye
waved a letter and began reading
something from it yesterday. I did
not know anything; naturally, in the
course of his speech he read out some
letter written by Shri Kantilal Desai,
and it was passed on to Shri Morarji
Desai straight. Naturally, Shri Morarji
Desai could not reply on the spot
without verifying. Therefore, after
verifying and studying, he had sent
me & copy of a statement which he
has made now, '

st Ay fowd ;o wEkRw, AN
I ATET &, gwamt s o
Ty W9 qTar @, AfeT TR Ay
W far g
MR. SPEAKER: During the Ques-

tion Hour.
LAILSS/68—9
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st g fowd : AfFT g QA
ferogr AT gAY (wwEw)

MR. SPEAKER: Will the hon.
Member sit down? (Interruptions.)
I am trying to give the answer. Why
should other hon. Members try to
answer on behalf of the Speaker ?
Can I not answer it?

My point is that before it was in-
cluded in the agenda it was sent to
me. It is not as though after I had
included it he had sent it to me; it is
only after he had sent it to me that
I had included it in the agenda. After
going through it during the Question
Hour. I got it included in the agenda,
and it has been included here. So,
how can Shri Madhu Limaye say
that it was included before ?

o wyg famd : 33 feFaw g @
T, I F AR I@ET AR
g!

MR. SPEAKER: On my action
there can be no questioning. I have
included it in the agenda. It was
only after that that I permitted him
to read it. I wonder where there is
any question of a point of order.
There is absolutely no offence in-
volved in it......

ot wy famd : § wfad w&0 fF

MR. SPEAKER : Later on, he may
complain. But I have found that there
is nothing debatable, and therefore, I
have allowed him. Now, let us go on
to the next item.

SHRI J. B. KRIPALANI (Guna) :
Mr. Speaker, Sirr On a personal
explanation....

MR. SPEAKER: Will the hon.
Member kindly sit down? Shri
Morarji Desai.
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12.42 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL),. 1965-66

SHRI MORARJI DESAI: I beg to
present a statement showing Demands
for Excess Grants in respect of the
Budget (General) for 1965-66.

12421 hrs,

DEMANDS* FOR EXCESS GRANTS
(RAILWAYS), 1965-66

MR. SPEAKER : The House will now
take up discussion and voting on the
Demands for Excess Grants in respect
of the Budget (Railways) for 1965-66.

DeEMAND No.  2—MISCELLANEOUS EXPEN-
DITURE

MR. SPEAKER : Motion moved :

“That a sum of Rs. 10,34,355 be
granted to the President to make
good an excess on the grant in res-
pect of ‘Miscellaneous Expenditure’
for the year ended the 31st day of
March, 1966.”

DEMAND No. 5—REVENUE WORKING Ex-
PENSES—REPATRS AND MAINTENANCE

MR. SPEAKER : Motion moved :

“That a sum of Rs. 66,74,139 be
granted to the President to make
good an excess on the grant in
respect of ‘Revenue Working Expen-
ses—Repairs and Maintenance’ for
t1h9§6 y'ear ended the 31st day of March,

DEMAND No. 8—REVENUE WORKING Ex-
PENSES—OPERATION OTHER THAN STAFF
AND FueL

MR. SPEAKER : Motion moved :

“That a sum of Rs 955653 be
granted to the President to make
good an excess on the grant in res-
pect of ‘Revenue Working Expenses
—Operation other than Staff and
Fuel’ for the year ended the 3lst
dav of Marrh. 1966.”
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DEMAND No. 15—OPEN LINE WORKS—

CAPITAL, DEPRECIATION RESERVE FUND
AND DEVELOPMENT FUND.

MR. SPEAKER : Motion moved :

“That a sum of Rs. 77,85,167 be
granted to the President to make
good an excess on the grant in
respect of ‘Open Line Works—Capi-
ta], Depreciation Reserve Fund and
Development Fund’ for the year
ended the 31st day of March, 1966.”

o of wr Amw (IEE)

AT FEIEE, TR AR TFR F AT
T Y " oA T g Py
e FAR A oA, A9 Suva A
g9 #Y 7€ § @ I oy =
gAY AE 9T @Y & 1 39 fowfaw
§ & g fadaw war g g f g
™ wfeam & Y ¥ T8 1935 F
S TaTAe % gfvedr T ar SR
T AT ey g 4y fv o ey
W AR FT S A, Sad fR
o AEER BT SARTEA FA AT AAFR
AT TfF gAr dfwm &
afesd 115 § g9 amd &1 AR
fear war &, afew oo fowfeer & &
Tg FEm e g fFogel Wi ¥
e WY g w1 WY § i faady @
iR ¥ W% A1 g, 9E9 S
gd F FY oy o fawmr v oty
T s

Heq WERA, § TS IR I
¥ 1849 T F Wieqmw ava fwan
T IR TIF ATIHT &1 fa=mar =rgan
g1 # 9y FFETIA FAIA 5
T A FT AN F—

12.44 hos.

[MR. DEPUTY-SPEARER in the Chair]

“The Commons recorded a perma-
nent disapproval, of these depart-
mental excesses by resolving in 1849
that when a certain amount of

*Moved with the recommendation of the Ppresident.
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expenditure for a particular service
has been determined by, Parliament,
it is the bounden 'duty of the depart-
ment which has that service under
its charge and control to take care
that the expenditure do not exceed
the amount placed at its disposal for
that purpose.”

0 T gr9q WTH FTAT F 1849
q ug g&IE T far ar 5 fe o
TEFER AT AT FT ARIFTC AL RO
fF ag St @A ag F qiqaEee §
AT A1 E, AN wius @d wYaw
AT TN 74 &Y aFmTEfF 1935 %
TR A% UfE § ot Tq
T T SOEEAT AG AT | Ig W g4 faq
FE WE 5 a0 qF wgFd T A
FT FIE T AT FET A0034 1. ForadT
@A 3T wgeE I Pad ww gf §
399 wUF WA @9 w47 I
feel AR & srAfy T8

TN

9T o Zaw fF feamwe do 15
® 77 W@ wTar wfaF @d gam 2,
94 ¥ 55 w@ w747 S @ Feay ar
g ag g T & IS @A 99 )
#R 27 W@ TIAT FY @A IGT FT
It g9 gFha &, 99 9T @ Ray T
2 1 SIeny WEET, TgUEr @ T A8
? 5 faam w3 & @ AW
TAEY AT AT FHAT AT |

gt aF I § WE 1 gwfa W+
—3a% g ¥ fradt @Ed FA G,
IgH AR @A ¥ fad feaar e
o O 4—ig A W A R
qaE G TE G oFA 77 AW@
‘T F @ fay oA A
Fad Fe—— gmm § 5 i
2

TH IFR A9 IGT  fF AqEA 5
% 2 W faar wmw g fawd 66 @
wa # T ofew @5 ;Y T
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o N X oas A ? oA
97, St 37X A AT AR A
I, I A AT § T F WG ea
g A 3wy & 1 Afr wrE @ W
g &, S9% ST ZAT 66 TG
T AOWd ¥ fraf@r § syar &+
53 § 1 & 72 wiAar AgW g oSl
% IT AT B FGA @A FTAT
IIF AOHT FY 9T, IE AT IHF
Ty FAEW ¥ IIFT WG HTAW
gAM HEFEAT oW AFAT E | TR
FTR 66 AT@ TIAT AT EH &d
FLAT—H qAAT g AT &1 1965
66 § @z <FT @F FT WL, 9g AE
aar wir AL g fee stag W
IGET FI ATT 2. wfed o F fod
# 4geH F1 997 ST IARAE 5
93 FTE ¥ 39 fram W AET w1
TR A A w@ @ FEe w9
fFar wmar & 6 {aqd WA 1 ITa
SECER S ‘Wfff =X % 399 FaF T4
g Q@ & A A o) o oy fraw
arrngra artwerg. qrg IX 9T
T IR & 7 9T FaasT ST
HEFAT T Y AW AFATE |

SHRI DHIRESWAR KALITA (Gau-
hati) : It has become a regular feature
for the hon. Minister to come to this
House with demands for excess grants,
I do not understand it. Only three
months back we passed the Railway
Budget. :

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : This is in
respect of the year 1865-66,

SHRI DHIRESWAR KALITA : That
is what I am saying; this is a regular
feature. You come with demands for
excess grants and supplementary
demands. I shall say only one thing.
We have ‘written certain letters. In
these demands you have not mcluded
anywhere about the laying of new raﬁ-
way lines.
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AN HON. MEMBER : These relate
to 1965-66.

SHRI DHIRESWAR KALITA: 1
have written so many times regarding
a railway bridge over the Brahma-
putra. Seventy Members of Parlia-
ment have given a letter to him. He
has also promised that he would look
into this. Times without number I
had written to him but he has not
replied to that.- That is why I am
raising this matter on the floor of this
House. Assam is the only State where
there is no broad-gauge 1line. The
broad gauge line was taken to a certain
point but has not been further extend-
ed.

SHRI DATTATRAYA  KUNTE
(Kolaba) : On a point of order. We
are now discussing the excess demands
for grants. 1 raised the same point
last year also. This discussion ought
to be limited to those demands. He is
now making a demand for a broad
gauge line in Assam. I am in full
sympathy with him; I stand by him.
But these are excess demands and
matters that are not covered by these
demands could not be discussed. As
I said last year, you do away with
these distinctions such as excess
demands, supplementary demands, etc.
and then speak on all these things.
Otherwise, Members like me who
want to abide by the rules find them-
selves in difficulty when the issues
that are discussed are not relevant.

MR. DEPUTY-SPEAKER: 1 do
realise that he has gone a little beyond
the scope of the debate. Even the
Minister pointed this out to him but
he wanted to raise some questions
regarding his letter. He ought to have
raised those issues yesterday really.
The point of order is correct.

SHRI DHIRESHWAR KALITA :
My grievance is also correct.

MR. DEPUTY-SPEAKER : The hon.
Minister has taken note of all that you
said. But if he does not reply to your
points, I am not in a position to ask
him to reply to you.
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SHRI DHIRESWAR KALITA : After
three months, he will come again:

SHRI C. K. BHATTACHARYYA
(Raiganj) : Sir, Mr. Kalita has made
by task easier. I shall refer only to a
small section of railway line in North
Bengal.

MR. DEPUTY-SPEAKER : It would
be difficult for me to allow it, because
I have just now ruled against such a
thing. You can only refer to the
excess demands so far as the expendi-
ture that was incurred, and ask why it
was exceeded and all that. Beyond
that, nothing.

SHRI C. K. BHATTACHARYYA:
There is a question of the improvement
of the railways included in that item.

MR. DEPUTY-SPEAKER: Not to-
day; I am extremely sorry.

SHRI C. K. BHATTACHARYYA:
The question of improvement in the
railways might be referred to.

MR. DEPUTY-SPEAKER: I am
sorry; yesterday you could have raised
it. On the next occasion, you can do
that.

SHRI LOBO PRABHU (Udipi):
Since the discussion is being confined
only to the actual heads of excesses, I
would like to begin by asking why the
Minister delayed to bring this matter
up earlier. The demands relate to
1965-66. The appropriation accounts
must have been reconciled in 1967, and
we are now near the end of 1968. The
accounts, if they are of any importance,
have to be brought to the notice of
Parliament without delay. A little
explanation on this, I think, is due to
the House.

The first demand relates to a mis-
cellaneous one where there is an excess
in a very considerable percentage : 2.84
per cent, It is explained that the diffe-
rence has arisen because the Central
Bureau of Investigation made a
demand which was not expected. The
Central Bureau of Investigation is not
an accident; it has been in existence
for long, and if any kind of proper
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‘budgeting and any kind of proper
appropriation takes place in the month
of March_ this excess coild have been
avoided. The point that I wish to
stress is that it is a substantial amount
relating to a department which is by
'nmo means transient, by no means
accidental.

"The second demand is in relation to
the repairs and maintenance of works.
It is not in a very high percentage.
But here again, the question arises
why adjustment was not made in
March when the facility exists, and
when the provision exists for squaring
the accounts. If an expenditure is
incurred after the adjustment are sub-
mitted—I would like the Minister to
note this—then it is not a proper kind
of expenditure. It is a kind of expen-
diture which probably will not bear
scrutiny at any level.

The third demand is about staff and
fuel to the extent of about Rs. 9 lakhs
which has been recommended for regu-
larisation by the Public Accounts
Committee like the other demands. I
would like to know here also whether

there was any change in the rate of

the fuel used so that it was necessary
for this excess amount of Rs. 9 lakhs
to be incurred.

_The last demand relates to the
Reserve Fund and Development Fund
which is a small amount to the tune of
15 per cent, but it is actually Rs. 77
lakhs. Rs. 77 lakhs is a considerable
amount to be spent after the appro-
priation accounts have been submitted,
Whether it is on right lines or not, I
think the Minister may give us an
explanation which he gave to the
Public Accounts Committee, as to why
this very large difference arose.

13 Hrs,

The Lok Sabha adjourned for lunch
till Fourteen of the Clock.

(SAKA) (Railways), 1965-66 3102

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
hours of the clock. .

[MR. DEPUTY-SPEAKER in the Chavr]
DEMANDS FOR EXCESS GRANTS
(RAILWAYS). 1965-66—Contd.

SHRI S. M. BANERJEE (Kanpur) :
Mr. Deputy-Speaker, Sir, I would like
to confine my remarks only to two or
three points. The hon. Minister is
aware that nearly 12 lakhs of raﬂway
employees. .

MR. DEPUTY-SPEAK.ER: Before
you began your speech, there was a
point of order on this subject. So far
as the excess demands are concerned,
you cannot raise other issues during
this discussion.

SHRI S. M. BANERJEE : I am refer-
ring to railway employees.

MR. DEPUTY-SPEAKER : That is
true. You can ask why the excess
was incurred and why it could not be
anticipated. You cannot refer to other
general problems,

SHRI S. M. BANERJEE : This House
is going to vote the excess demand
because they have spent something
without anticipating it in advance. If
excess could be voted for that, why
could it not be granted to meet the
dearness allowance and other demands
of the railway employees? That is
my argument.

MR. DEPUTY-SPEAKER : You could
refer only to the past period, why the
excess expenditure was incurred. You
are suggesting that even in the current
budget excess could be incurred to
satisty the demands of the workers. I
suppose that is your argument,

SHRI S. M. BANERJEE : Exactly.

MR. DEPUTY-SPEAKER : I do not
know how far it will come within the
scope of this discussion.

SHRI S. M. BANERJEE : The Minis-
ter may not accept it but it is an argu-
ment. When the hon, Minister replies
to the debate, let him throw some
light on it, because he has granted, he
has agreed in principle, to appoint a
tribunal to go into 24 demands which



3103 DEG.

[Shri S. M. Banerjee]

are not of an all-India nature, for
which “we are thankful; at least, Shri
Parimal Ghosh assured this House that
you are thinking of appointing a com-
mittee. :

SHRI C. M. POONACHA : That is
it.

SHRI S. M. BANERJEE: I would
only request him if he. could possibly
put his weight in the cabinet, if he
has any, to see that Finance Minister
also agrees to that. Because, a con-
vention is going on now at Jamalpur
of thé All India Railwaymen’s Federa-
tion from the 19th of this month and
out of the 27 lakhs Central Govern-
ment employees 12 lakhs are out of the
railways. So, the Railway Minister
should react very sharply and do
something about their demands.

Coming to the other minor points,
much has been said about railway
accidents.

MR. DEPUTY-SPEAKER : It is not
fair to refer to railway accidents at
this stage. When Shri Kalita wanted
to say something about Assam railways
and some. other hon. Member want>d
to say something about the Bengal
railways, I said that the scope of the
debate, so far as excess grants are
concerned ‘is very limited. You have
begun and you have admitted that
though it is not quite relevant, still
you wanted to make a point about the
tribunal.

SHRI S. M. BANERJEE: Sir, I
would request you to look at “Demand
No. 8&—Railways—Revenue—Ordinary

Working Expenses—Operation  other
than Staff and Fuel”. It is stated
there :

“This demand 1is for railway

operational expenditure for station-
ery, forms and tickets, handlng,
collection and delivery of goods and
expenses at out-agencies, compen-
sation for goods lost or damaged,
including amounts kept in suspense
pending settlement of inter-railway
liability, electrical general services,
clothing and stores, and other mis-
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cellaneous operating expenses.”
Everything is there. If I am intelligent
enough, 1 ¢tan speak on everything
within this Demand.

MR. DEPUTY-SPEAKER: He is
entitled to speak provided he confines
his remarks to the Excess Demand and
questions the hon. Minister as to why
the excess expenditure had been in-
curred and why he has come forward
before the House with these Excess
Demands. That is the only question
which he can raise.

SHRI S. M. BANERJEE:
confine myself to that.

I shall
These Excess

-Demands are the result of lack of

foresight and also due to inefficiency.
When I am talking of inefficiency, I do
not accuse any one Minister but I
accuse them all because they are an
emblem of inefficiency. Since the Rail--
way Minister is a new Minister, I
would forgive him because I always
forgive new Ministers.

But as regards the operational
expenses you may kindly see why the
operational expenses have been incur-
red in excess of budgeted figures.
This is due to the fact that the rail-
ways have no proper planning with
the result that they incur certain
expenditure which according to us is
extravagant, and naturally they come
before this House with these Excess
Demands knowing full well that they
have a majority here and they will
be granted the amounts. The same
thing was happening when Shri S. K.
Patil was there or even when Shri
Jagjivan Ram or late-lamented Shri
Lal Bahadur Shastri was in charge
of the railways. Therefore, I would
suggest that there should be proper
budgeting and proper expenditure. I
am pointing this out because the
country is suffering as a result of this.
Without disclosing your identity as
Deputy-Speaker, if you, Sir, would
try to travel in a third class compart-
ment you would find that you cannot
get into the compartment. And yet
there is loss of revenue. Either the
men are travelling without tickets or
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else there is something wrong some-
where else. If they are really travel-
ling with tickets, there cannot be any
question of loss to the railways.

I would request the hon. Railway
Minister to be very vigilant, He
should control the Railway Board
whieh is a white elephant to us. If
he is subservient to the Railway
Board, he will not able to work at
all. He should see that the Railway
Board is subservient to him. °

With these words, I would warn
him that we shall never sanction such
Excess Demands in future,

SHRI SRINIBAS MISRA (Cuttack):
I would just like to ask one question.
The other day when the Demands had
come before the House. I had my
say on both the sets of Demands.
Now, I do not want to say anything.
But I only want to ask one question.
The audit report” was published in
February, 1967. In 1968, the hon.
Minister has come forward for getting
the excess expenditure regularised.
I would like to know why this delay
had been there. Did he expect that
the PAC will somehow not see it?
Why has he come forward with these
Excess Demands after the report of
the PAC? Why should he not have
come forward earlier? Why has
there been this delay ? Let the hon.
Minister explain that.

&l q@o Ge Ay (TAT) : SuTEAs
wEeT, & FEAT wEar g f Wy d Ay
T T A9 ¥ T @ FET
TET & W TTH T ief g,
IgH I ¥ FIr IO Fg g fF Sy
TR I § W F oI e
g T @y A 9g wwge
g fd aw a2 g i
s diam afgd fEead  sww
i § @) AT T gERT FFS
FT el 1 gwggE fod e ak
R AT WIEAT  fAfRET @R WY
O AT TG E ITHT AT WGIRT B
AT el |
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st o At @ (o) : IUTAR
g, § auy  Fifegrdr ¥ fw
F AT AT F ATHA FEAT ATGAG |
-y e § o9 AN 39
femree e ff | wAd QI
ferrge Y ff | Sfearew ¥ &
oF F qU ax feav aar g, awvr
Al & v 7 dfar w oW,
afer st gud femre ot ag ot OO
T g & 1 e F1 dgEr AW
31 & g faw o & b
7 3B @ frrwm g Al
feared &1 ¥ FT WIS FEGEL QA
¥ a8t RuAwg W g arer gl

MR. DEPUTY-SPEAKER : The hon.
Member should realise that I have
already ruled that the scope of the
discussion is very limited. I had
already asked hon. Members on the
other side to confine their remarks
to the specific Excess Demands. This
is not the time when all these things
can be raised. If anything requires
to be done. the hon. Minister would
look into it.

ff qo ATo 1T : ¥ f3z sem i
5 fearem 1 Q- foFaT 99 K Ay
fearew #1 fawe o

MR. DEPUTY-SPEAKER: This is
not the time to raise it. If he has
any complaint I would request the
hon. Minister to look into it.

i 7o qro T  H dguw T
w g F oA faw aw fem
g
THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Mr.
Deputy-Speaker, Sir, you have cor-
rectly observed that the scope of the
discussion rising out of these Excess
Demands is very lmited and it is
restricted only to the budget heads

that are brought up before the House
for approval of the expenditure in-
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[Shri C. M. Poonacha]
cgrred thereunder.

It is true that these relate to the
year 1865-66. A question has been
asked as to why and how such long
delays are taking place. My hon.
friend Shri Shrichand Goel raised a
very pertinent questions and he even
quoted profusely from a voluminous
record of the British Parliamentary
manual or something like that He
has pointed out that the conditions or
terms or rules governing the control
of expenditure in the UK were of a
particular type. I accept it and I
admit it. But let us also recognise
this fact that there is some difference
between the financial structure of this
country and that of the UK. In the
UK, in the context there the hon.
Member quoted from the rules pre-
valent there, but ours is a different
context;, We are concerned with
federal finance here. It is not that
type of finance which is in UK, and,
therefore, advisedly in our Constitu-
tion we have article 115. This arises
out of article 115 which has envisaged
the possible difficulties that may arise
from time to time in Tegularising
expenditure.

ft ok sRhw (Tiefa) ¢

I WEIRG, TEEF ALH T FY

wfomr @ fe @ aTadY gg Sav ST

tfraree ¥ 3© U @ g

T W THW TN AR TG
FEwA AT afgd | oW ¥ AW

qE ME §, TE AT FT Ao &

1956 ¥ g I T §IT F qAX

AT A7 | FX A9 ARfEE w357

T 3§ A AT BT IqT G IqH

e | S A W T a9 oY

W s aggd v anferw 1159
AT W@ F, W agT F fammi
g AN @ F—I@ WA H

SN GO U CUE SN 1
FHTEHF o wo o qT F
B H AT §Fd! §——ATGHT %o
f& THIT I qEA & TS (A,

B ET )
iw

3
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ot f& s A femrd 1 ag ATOEY
T 3 LA & R, 3 W
fag st @o FTo wifew H Twa R,
faa® arR § st FEP AWT 9=
2

SHRI C. M. POONACHA: I was
just wanting to explain the facts
connected with a situation of this
kind where it would be difficult to
assess precisely the expenditure
booked, because there are ever so
many transactions. It is not a single
line transaction so far as the railways
are concerned. The operation of the
railways depends on the purchase of
a variety of stores items at various
levels and a variety of services, inter-
railway adjustments, inter-govern-
mental adjustments and so on. The
AG baoks the expenses and then he
advises us. This takes some time.
These could not be precisely assessed
at the time of the budget. Therefore,
article 115 has been very advisedly
drafted and it says that if any money
has been spent or any service during
a financial year in excess of the
amount granted for the service and
for that year_ the President shall cause
to be laid before both Houses of
Parliament a statement showing the
estimated accounts of that expendi-
ture and cause to be presented to the
Lok Sabha a Demand for such excess
grants as the case may be. This is
the Constitutional provision. Then,
there are also other procedures laid
down. The Comptroller and Auditor
General has to go through all these
things. The accounts are audited and
the audited accounts come bofer the
administration or the Ministry con-
cerned. Then the PAC is seized of
the matter. It goes before the PAC.
and after having gone through the
entire question, the sphere of the
excess expenditure incurred, and the
justification or clarification given by
the Ministry concerned. the PAC
would make a recommendation for the
presentation of such Excess Demands
as they deem fit before Parliament.

SHRI GEORGE FERNANDES : On a
point of order. Sir.
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SHRI C. M. POONACHA : Sir, I am
not yielding. I am coming to that
point. He is trying to misquote.

SHRI GEORGE FERNANDES : The
Minister is trying to mislead the House.

MR. DEPUTY-SPEAKER: He is
Taising @ new point of order.
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*“Mr., Speaker: We had a discus-
sion on this matter. I also want to
make & few observations regarding
the accounts. The Budget ought to
contain all the provision which can
possibly be anticipated for expendi-
ture during the course of the year
and if they are voted and the Appro-
priation Bill is also passed in this
House under article 114, no money
shall be spent which has not been
granted by the House and is not
provided for in the Appropriation
Bill. But an exception has been
created in article 115—an exception
is always an exception and ought to
be resorted to in as few instances as
possible—in favour of certain new
services and certain excess items
which might not have been reason-
ably anticipated.”
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“But they must have the prior
sanction of the House in the same

year. As soon as the Government
comes to know that it is likely to
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spend much more than what the
House has granted, it must take the
sanction. If under some unavoidable
circumstances some money had to be
paid just at the end of the year and
there is no time to place the estimate
before the House in advance by way
of Supplementary Demands for
Grants and obtain its permission, in
those cases money can be spent for
which the Consolidated Contingency
Fund makes provision under. article
116. Under those circumstances I
feel that the Government ought not

" to remain satisfied or wait until the

Audit Report comes and the Public
Accounts Committee looks into it.”

HT A9 i FEA T AT I G
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“Demand No. 75 in this case was
due to the adjustment of interest on
the capital invested in the Himachal
Pradesh Government Transport for
the years 1949-50 to 1951-52. The
request for making the provision of
funds was received from the State
Government in March 1952 when it
was too late to ask for supplemen-
tary appropriation. By the 31st
March, 1952, that year will be over.
The Budget would, naturally, have
been presented earlier, some time on
the 28th February or 29th February
if it had been a leap year. There-
fore after the presentation of the
Budget there might not have been
sufficient time to include that item by
way of Supplementary Demands. But
the Finance Ministry was aware of
this. They have said in this note
that it was too late to ask for sup-
plementary appropriation. Why was
it put off till today? As soon as
they came to know of it, they ought
to have come before this House. I
feel that in regard to this expendi-
ture every day of delay has to be
accounted for to the House.”
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“As soon as it comes to the notice
of the Government, they ought to
bring it before the House for regu-
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[Shri George Fernandes]

larising it. If it is a Supplementary
Demand or an Excess Demand, it
‘must be brought before the House.
In each year that passes, in each
session of Parliament that passes, the
Government must come to this
House and say why they did not
bring it before the House during
that particular session, why  that
session was not thought of. Of
course, in particular cases it might
have escaped the notice of the Gov-
ernment. Now, rule 241(4) was
referred to....”

I do not know whether the same rule

holds good today.
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“Now, Rule 241(4) was referred to.
I am afraid there is misunderstand-
ing regarding the interpretation of
this Rule. The Rule says:

“If any money has been spent on
any service during a financial year
in excess of the amount granted by
the House for that purpose. the
Committee shall examine with the
reference to the fact of each case
the circumstances leading to such an
excess and make such recommen-
dation as it may deem fit.”

SHRI C. M. POONACHA : Which
Committee ?

SHRI GEORGE FERNANDES : The
Public Accounts Committee.

¥T 99 F weeaqu feewm Az smem
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“Nowhere is it stated that the
Excess Demand ought not to be
placed before the House until the
Public Accounts Committee looks
into it.
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“SHRI M, C. SHAH : That was our
interpretation,

MR. SPEAKER : That is wrong.

SHRI M. C. SHAH: If your ruling
is that way, we will follow that,

MR. SPEAKER: It is not my own
ruling for the first time. That inter-
pretation does not seem to be warran-
ted by the Ilanguage of the Rule.
Therefore, the Government ought not
to wait so long. As soon as it comes
to the notice of the Government,
they must ask for regularising it.
There may be cases where, with all
diligence, they might not have done
so and the Public Accounts Com-
mittee may just look into this matter.
No doubt, there is some force in this.
If the Public Accounts Committee
looks into this immediately and
places the facts before the House, the
House will have material for the pur-
pose of discussing this matter, whether
it ought to allow the Excess Demand
or not. That would be an advantage
to the House. There is no doubt about
that. But, not to place it before the
House even in such cases which are
definitely known to the Government,
“saying that the Public Accounts Com-
mittee has not sent its Report, is not
correct. There is no doubt regarding
this matter.

I would urge upon the Government
wherever it comes to notice such
Excess Demands, to immediately bring
them to the notice of this House and
ask for Supplementary Grants or
Excess Grants in such cases ag are
here...."”

MR. DEPUTY-SPEAKER : You have
made your point.

s I GRS
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“Here, I find a reference made in
the introductory remarks. It is said
here that the Public Accounts Com-
mittee sometimes suspeets the bona
fides of withholding this. Here it is
said : ’
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“In para 7 of the above Report, the
Committee have held that any estab-
lished mis-classification in the Appro-
priation Accounts which either attracts
or avoids the necessity for regularisa-
tion of any excess by Parliament would
be taken into account by them in
making their recommendation to the
Parliament.”

Tz I THT FAT AT AT 7T AT
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“Therefore, no impression ought to
be created that an attemp is made to
make an excess expenditure and then
try to avoid or screen it away from the
Parliament or the Public Accounts
Committee by taking it from something
else. The House must, therefore, be
very careful. The Finance Ministry,
at the same time, must be very care-
ful when it comes to know
about an excess expenditure. The
mere fact that so far the accounts
have not been separated from the audit
branch is not an excuse and it ought
not be an excuse for not bringing it
before the House as early as possible.
Therefore, I hope herafter there will
be a change in the attitude of the
Finance Ministry with regard to this
point.” ~ '
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'SHRI C. M. POONACHA: I  have
heard the hon. Member’s reference to
this particular ruling and I hold what
I am doing is strictly within the ruling
of the hon. Chair given at that time.
I have not deviated even one inch, and
this fact can be proved by a reference
to the Public Accounts Committee’s
observations contained in their report
which was submitted to us on the
accounts. ... (Interruptions.) The
Public Accounts Committee considerad
the accounts of the Indian Railways
for the year 1965-66 in 1967-68, and
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the excess grants now before Parlia-
ment were recommended, for regulari-
ation by Parliament in the 23rd
Report of the Commitee which was

presented to Parliament only on
30-4-1968. 1 have not lost any
time....

SHRI N. DANDEKAR (Jamnagar) :
When did the Audit point out that the
excess expenditure had been incurred ?

SHRI C. M. POONACHA : That was
in 1967.

SHRI N. DANDEKAR: In the
accounts of 1965-66 of which excess
grants we are considering. when did
the Audit point out that excess expen-
diture had been incurred ?

SHRI C. M. POONACHA : That was
in February 1967.

SHRI N. DANDEKAR : Why has this
been delayed there from February
1967, when the Audit pointed it out, to
August 1968 ? That is the question
which my hon, friend has raised.

SHRI C. M. POONACHA : Our pro-
cedure requires that the matter will
have to be placed before the Public
Accounts Committee. The Public
Accounts Committee will have to look
into it very carefully and make a
recommendation whether this excess
demand could be presented to Parlia-
ment under article 115, and this is
exactly what they have done. In thoir
Report they have precisely and in clear
terms suggested that this should be
presented to Parliament under article
115. This was on 30-4-1968 and we
have not lost any time.... (Interrup-
tion).

SHRI DATTATRAYA KUNTE: I
would like to make a submission,

MR. DEPUTY-SPEAKER : Has the
hon, Minister finished ?
SHRI C. M. POONACHA : Not yet.

MR. DEPUTY-SPEAKER : Let the
hon. Minister finish his reply. Then L
will call the hon, Member.
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SHRI C., M. POONACHA : This is
what they have concluded in their
Report. I am referring to the Public
Accounts Committee’s Report :

“The Committee recommended
that subject to these observa-
tions, the excess expenditure of
Rs. 1,6449,314 under voted grants
numbers 2, 5, 8 and 15 incurred
during 1965-66 be regularised by
Parliament in the manner prescribed
by aritcle 115 of the Constitution.”
We have certain procedures laid

down and in accordance with the
procedure, the expenditure control is
exercised in a very thorough manner
by the Auditor-General of India who,
-after going through the details of each
and individual case, comes to a certain
conclusion which is subjected to an
examination by the Public Accounts
Committee which is the creation of this
Parliament_ a body of this Parliament,
and PAC having gone into all the
details, recommends. So, at various
stages expenditure control is so
rigorous and so detailed in its applica-
tion that, every scrutiny is made
before it comes to Parliament. When
we come before Parliament, there
would have been the complete exami-
nation of each and every individual
item, and with that clarification. We
come before Parliament for the neces-
sary regularisation. It is true that
at every stage we would be looking
into the extra demands that would be
necessary for meeting a particular
charge and these would, no doubt,
be included in the supplementary
grants every year, but there are
certain items which could not
be anticipated with all the pre-
<cision at the time of framing the
budget or at the time of framing the
supplementary budget ,which excep-
tional cases  as was referred to by my
hon, friend, Shri George Fernandes,
could not be precisely spelt out, and on
such minimum number of items where
such a strict scrutiny or anticipation
could not be made at the time of fram-
ing the budget, we come here. There
are only four heads—Demands Nos. 2,
5, 8 and 15. It is not as if I am com-
ing for all the Demands for the Rail-
way Budget as a whole. It is not so.
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On certain specific items, we have
given all the details and particulars.
I submit what Las been presented by
the Railway Ministry in this regard is
strictly im accordance with the pro-
cedure and rules laid down.

SHRI SRINIBAS MISRA : What is
the procedure he is referring to? Is
it laid down anywhere ?

MR. DEPUTY-SPEAKER: He is
referring to art. 115.

SHRI DATTATRAYA KUNTE: I am
afraid the hon. Minister in trying to
make a reference to the recommenda-
tions of the Public Accounts Com-
has not understood how the Com-
mittee functions.

SHRI N. DANDEKER : Exactly.

SHRI DATTATRAYA KUNTE : The
PAC does not scrutinise the accounts
of the Government at all. The Audi-
tor General is supposed to audit the
accounts. The accounts are audited.
Then he makes certain observations
regarding the defects he finds. I have
asked for a copy of the Audit Report
1967 (Railways)—I could not get it
earlier.

In that Audit Report, there will be a
reference to the Auditor General say-
ing that these excess demands ought to
have been sanctioned by Parliament
under art. 115 already. That has not
been done. This was a matter which
the Auditor General brought to the
notice of the Public Accounts Com-
mittee. I am not supposed to divulge
what evidence was tendered before
the Committee or what took place
there. But I must point out one thing.
Normally, when there is an excess
expenditure and when it is not regu-
larised under art. 115, certain questions
are asked and the Ministry has to
answer as to why they were not able
to do it. Normally, the Ministry say
‘We will do it; we have not done it
before. The moment the audit report
is there 'with the department, they are
supposed to answer that audit objec-
tion. In this particular matter, you
will find from the Audit Report (Rail-
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ways) 1967 that the audit objection
was raised in the Report itself. There-
fore, Government need not have wait-
ed for the PAC to have dealt with
this matter. It might have happened
that the PAC might not be able
to take up any of these matters;
it is possible that the Com-
mittee could not find time to
deal with any of these matters. So
Government should have immediately
come to the House.

It is true that this House has fol-
lowed certain practices and the pre-
sent Minister of Railways has gone
on the basis of those practices. In
connection with the Excess Grants
themselves this morning, I had raised
a point of order saying that we were
exceeding the limit as regards debate.
That suited his purpose, and he liked
it. But he may not like the point of
order I now raise,

AN HON. MEMBER: It does not
suit him now.

SHRI DATTATRAYA KUNTE: I
do not know. I'do not want to make
such sort of comment.

As 1 was saying, in so far as the
defacts - that have been brought to
light are concerned, even though he
may be correct so far as the practice
is concerned, it was his duty. on prin-
ciple, to have come to the House the
moment these defects were pointed
out by audit and they came to his
notice. It might have happened that
the department was not notified. We
do not know if their own accounts
department has pointed these things
out. They must have pointed out to
the department that ‘you have ex-
ceeded your expenditure on items
such’,

Then again, audit does not look into
all these items. Many times it is a
sample audit and sometimes is it
possible that these would escape the
notice of audit.

Therefore, it is necessary, it is laid
down, that the department must suo
motu come to the House immediately
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these things come to notice. As to
what that ‘immediately’ is, one has
got to find out. I am sure the Min-
ister will agree with me that in this
particular case he cannot take the
stand that in spite of the audit note
it did not come to the notice of the
department. The stand he is taking
is that the procedure is that only
after the PAC looks into it, he has to
come to the House. On that very
small point, I most humbly submit
that the Minister though right in his
practice is wrong in principle, Let
us go back to the principles. We
should look to the principles.

SHRI SRI CHAND GOYAL : I have.
to make a submission with regard to
this point of order. The Railway
Minister does not seem to have care-.
fully listened to the ruling given by
your hoh. predecessor. The ruling is
that the House should not wait, the.
department should not wait for the
report of the Public Accounts Com-
mittee. As soon as an audit objection
is raised it is the bounden duty of
the Government to bring the matter
before the House. The audit report
came to their nefice in February 1967.
After that five sessions of Parliament
have been held: 15th March, 1967;
May 67, November-December 1967;
Budget session, 1968 and the present
session. ‘This is the fifth session
after that. The Government ought
to have brought these demands in ear-
lier sessions, The ruling was that the
Government should not wait for the
report of the PAC. He has not met
that point. The ruling also says that
each day of delay has to be accounted
for and explained. Either he has to
take shelter under ignorance of this
ruling and say that it escaped his
notice or he has to offer some other
satisfactory explanation why the Gov-
ernment failed to bring it up in earlier
sessions. This shows the height of
inefficiency on the part of the Gov-
ernment,

SHRI C. M. POONACHA : My hon.
friend wants me probably to take
shelter under ignorance according to
his arguments. That is not the case.



3119 D.EG.

[Shri C. M. Pooncha]
Rule 308(4) of the Rules of procedure
says : .

“If any money has been spent on
any service during a financial year
in excess of the amount granted by
the House for that purpose, the
Committee shall examine  with
reference to the facts of each case
the circumstances leading to such
an excess and make such recom-
mendations as it may deem fit.”

It is according to this Rule that the
excess expenditure -after having been
received from the audit is sought to
be placed before the Public Accounts
Committee which had gone through
them. The PAC functions as an
organ of this House and examines all
the facts relating to each excess
demand and had given its recommen-
dations. We are coming before the
‘House following that procedure and
neither in spirit nor in letter am I
deviating from past practices and the
rules laid down in this regard.

SHRI N. DANDEKER: With great
respect to the Minister’s understand-
ing of rule 308(4), I think he is con-
fusing two issues: rule 308 is con-
cerned with the functions of the
Public Accounts Committee. I have
no quarrel with any of it, and in
particular sub-rule 4 which he read:
“If any money has been spent on any
service” etc., “in excess of the amount
granted by the House..” “The Com-
mittee shall examine....” This is
concerned with what the Committee
shall do. It has nothing to do with
what the Ministers shall do. And the
ruling which my friend read out was
concerned with the responsibility of
the Government in respect of excess
expenditure such as could not, in the
ordinary course of business, have been
brought under a supplementary grant,
because in the last month expenditure
will be incurred; there will Dbe
excesses; it is not necessarily any-
body’s fault that excess expenditure
occurs; it does occur. And the ruling
which my hon. friend read out was to
the effect that as soon as it comes to
the notice of the Government that
excess expenditure has in fact been
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incurred,—whether it comes to their
notice from their own internal audit,
from their own accounts department,
from their Accountant-General or
Auditor-General, from any source
whatsoever,—it then becomes the
incumbent duty of the Department
concerned immediately, that is tosay,
forthwith,—within = the practicable
meaning of that word,—to come to the.
House -and seek sanction.

SHRI DATTATRAYA KUNTE: As
the hon, Member Shri Dandeker has
pointed out. this is a rule as regards
the functioning of the Public Accounts
Committee has got certain procedures
on jts own. It is now a question of
the financial procedure of this House;
I should like the Minister to point out
any rule in the financial business of
this House and not the Rules of Pro-
cedure,

SHRI RANDHIR SINGH (Rohtak) :
Just one minute. The thing is of a
very technical nature and it is some-
thing in which I find nothing wrong
anywhere. Immediately after a cause
of action has arisen,—

MR. DEPUTY-SPEAKER : Just one
minute. I will give you time after I
say just one word. Whether it is
technical or otherwise, this House has
to perform some duties, and so far as
the accounts are concerned, certain
provisions, constitutional as well as
procedural are there, and if they are
not adhered to, you must be vigilant.
It is not a technical matter in that
sense. Now., you can proceed, if you
have any points to make.

SHRI RANDHIR SINGH: I am
saying something which is quite in
tune with the procédure. What I
feel is, it is just like a client going
to the wrong court. The cause of
action has arisen on a certain date,
and in the course of that, there was
an audit objection which was raised
in February, 1967. The estimates
were under the scrutiny of the PAC
and the matter was being enquired
into by the PAC. I am told that
there was only a lapse of one month
at that time. When the matter was
before the PAC for more than a year,
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from February, 1967, there was only
one-month lapse. If a case is not
filed before the proper, court, and it
is filed before another court, then the
time consumed before the other court
is always deducted. That analogy
should be taken into account in this
case. If the time consumed by the
PAC is so much. that time should b2
deducted from the whole time. That
is my plea. One menth is not a long
period. The Minister has come before
the House in time and I feel no error
has been committed, and the whole
thing should be regularised.

MR. DEPUTY-SPEAKER: It is not
like the question of filing a suit in the
wrong court. That is not his plea.
The question is reference was made
to an earlier ruling, if I mistake not
by Speaker Mavalankar perhaps, and
he had gone into this matter from
the procedural and the constitutional
angle as well. He had made it cate-
gorically clear when Mr, M, C. Shah
raised this point as a matler of clari-
fication. I do not want to read the
whole of it because it is a lengthy
statement, but he had said : “It is not
my own ruling for the first time, that
the interpretation does not see to
warrant by the language of the rule.
‘Therefore, the Government ought not
to wait so long. As soon as it comes
to the notice of the Government they
must ask for regularising it.”

Now, the question is, what is the
practice. I cannot say it just now,
off-hand. If it is the practice that
once excess expenditure is incurred
and the audit note is presented to the
Public Accounts Committee, then,
- after the Public Accounts-Committee’s
recommendations if it comes before
the House, it contravenes the ruling
given by the Chair. So far as the
functions of the Public Accounts Com-
mittee are concerned they are defined
in the rule which you have read out
just now. I do not want to say any-
thing. on that. If it is the practice
and you have followed that practice
this time I would say even a little
delay could be excused. But if you
want to adhere to the ruling given
by the Chair earlier you ought 1o
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have come to the House as soon as
the audit note was ready. There is
no other way.

SHRI C. M. POONACHA : Sir, let
me try to understand this. Suppos-
ing I came before the House as soon
as the audit report was in my hands,
what would this House have decided
about. it ?

AN HON. MEMBER: We would
have passed it.

SHRI C. M. POONACHA : Either a
special committee would have to go
into the mattler. or the entire House
would have to consider it in detail
(Interrupicon). Sir. I am only making
a submission. As soon as we get the
report the Report and Appropriation
Accounts are 12id on the Table of the
House. If it is suggested for the
information of the House only the
matter should be brought before this
House or brought to the notice of this
House, then it is duly presented to
the House and the House is aware of
the fact that there have been certain
excess expenditures incéurred. If it is
a question of approving the excess
expenditure then a certain procedure
will have to be gone through and
before coming to this House it is
presented to the Public Accounts
Committee who have all the time with
them to go into every matter in
greater detail and with their recom-
mendations when it comes before the
House the House is in a better position
to apply its mind in greater detail and
come to its own conclusion. So it
facilitates the consideration by this
House in respect of these excess
demands.

MR. DEPUTY-SPEAKER: Unfor-
tunately, I do not want to go through
the entire ruling just now because it
is a very lengthy ruling. Shri T. N.
Singh and Shri ‘M. C. Shah were all
the time questioning and the Chair
was trying to meet their point in the
ruling that was delivered. I will read
only the relevant part of that ruling.
It was said:

“No doubt there is .some force in

this. But if the Public Accounts
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[Mr. Deputy-Speaker]
Committee looks into this imme-
diately and places the fact before
the House the House will have
material for the purpose of discuss-
ing the matter whether it ought to
allow the excess demands or not.
That would be an advantage to the
House. There is nq doubt about
that. But not to place it before the
House even in such cases which are
definitely known to the Government
saying that the Public Accounts
Committee has not sent its report is
not justified.”

It is a very lengthy ruling on this
point taking into consideration the
procedure and practice followed in
this House. But if the practice has
changed I cannot say off-hand just
now. As I have said, if there is some
justification or some excuse he may
advance that but so far as the pre-
vious ruling is concerned nobody can
challenge it on the floor of the House.

SHRI S. M. BANERJEE: Sir, my
only demand was, let the Minister
become humble and submissive and
let him tender an apology.

3123

MR. DEPUTY-SPEAKER : That is
not relevant.

SHRI S. M. BANERJEE : All right,
1 withdraw.

MR. DEPUTY-SPEAKER: He has
tried to explain the present practice
and he has justified it. But it is not
justified if you keep in mind the
ruling given by the Speaker taking
into consideration the procedure and
taking the point that he made regard-
ing examination by the Public
Accounts Committee. The ruling is
very clear (Interruption).

SHRI DEORAO PATIL (Yeotmal) :
A point of order has been raised and

you have given your ruling. Now
what is to be done?
MR. DEPUTY-SPEAKER : This

time he will explain the position and
those hon. Members who feel that
there is dereliction of duty might vote
against it. That is all. Nothing more
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Bill)
could be done. Now, does the hon.
Minister want to explain the other
points ?
SHRI S. M. BANERJEE: Let the
Minister realise the seriousness......

MR. DEPUTY-SPEAKER : No
question of drubbing him,
SHRI C. M. POONACHA: Shri

Goel- referred to the British Parlia-
mentary practice and all those things.
The excess expenditure now sought
for approval by this hon. House has
been explained in the papers that
have been circulated. I submit that
the Demands may be adopted.

MR. DEPUTY-SPEAKER :
question is:

“That the respective excess sums
not exceeding the amounts shown
in the third column of the Order
Paper be granted to the President
to make good the amounts spent
during the year ended 31st day of
March, 1966, in respect of the fol-
lowing demands entered in the
second column thereof—

Demands Nos. 2, 5, 8 and 15.”
The motion was adopted.

The

14.57 hrs.

GOLD CONTROL BILL

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Mr, Speaker, Sir,
I rise to move for consideration of the
Gold (Control) Bill, 1968. The Bill
has been considered by a Joint Com-
mittee of the two Houses and the
report of the Committee is already
before the House. I should remind
the honourable Members that the
present Bill, being in replacement of
the Gold (Control) Ordinance, 1968,
it is necessary that its consideration
by both the Houses of Parliament is
completed by 30th August at the
latest.

The Bill almost entirely follows the
arrangement and includes the provi-
sions as in the Ordinance which was
promulgated by the President on 29th
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June, 1968. The public, as also the
trade, therefore, have had time to
express- their views and make repre-
sentations. The representations
received were duly considered
and some améndments, particu-
larly in respect of provisions concern-
ing the goldsmiths, have been incor-
porated in the Bill during its consi-
deration by the Joint Committee.

I may mention at the outset that
the present Bill.does not seek to bring
about any change in the basic pattern
of Control as it obtained since Nov-
ember, 1966, when the 14-carat restric-
tion on the purity of ornaments was
withdrawn and certain modifications
were carried out in the pattern of
control in response to the opinions
expressed in Parliament and outside.
Briefly, the pattern of Control in this
Bill envisages that -there should be
no restriction of purity or otherwise
on manufacture, acquisition, posses-
sion or sale of gold ornaments, which,
when they exceed certain specified
limits, are only required to be declar-
ed. These limits have been pitched
fairly high so as to ensure that by far
the larger sections of people are not
required to make these declarations.
The private possession of primary

gold, that is gold in the form of in- -

gots, slabs, bars, rods, etc.. is banned.
There is no restriction on possession
of gold articles which were possessed
by persons at the time of introduction
of the Gold Control Rules in January,
1963 but there is a restriction on fresh
acquisition of articles, as distinct from
ornaments. An exception has, how-
ever, been made in favour of gold
coins to the extent of five in number
by way of gift or exchange, Business
in gold by dealers and refiners, as
hitherto, is controlled and regulated
by a system of licensing and pres-
cription of returns. Gold refineries
have been brought under stricter Gov-
ernment control and they manufacture
primary gold only in the form of
standard gold bars as prescribed. The
ultimate object is to bring the gold
refining work under State manage-
ment as soon as possible. A certified
goldsmith can accept work not only
L41L.SS/68—10
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from the public but also from licen-
sed dealers.” He can also take the
assistance of specialist goldsmiths like
diecutters, engravers etc. Special
facilities have been provided in case
of gold which forms part of the
structure of public religious institu-
tions and for ornaments and articles
owned by these institutions. ’

Besides these basic features some
new provisions have been introduced
in the Bill with a view to tightening
up the procedural aspects of the Con-
trol and eliminating certain adminis-
trative lacunae which had come to
notice during the course of the actual
working of the scheme of control. The
Notes on Clauses which were appended
to the Bill as introduced in the Lok
Sabha focus attention on these pro-
visions. However, I may make men-
tion here of two important provisions.
Consequent on the ban on private
Possession of primary gold, a tendency
was noticed for smuggled gold to be
disguised in the form of crudely made
ornaments which, in essence, were
nothing but gold bullion. It was also
observed that in several cases the
persons from whom dealers claimed to
gave acquired ornaments were either
fictitious or not traceable so that the
source of such gold which remained
unaccounted for, but which had none-
theless entered into circulation on a
substantial scale, could not be traced.
An ‘Explanation’ has now been added
to the definition of the term ‘orna-
ment’ with a view to ‘exclude crude
manufactures of gold from the facility
available in law for the acquisition,
sale and possession of genuine orna-
ments. Simultaneously, a provision
has also been made casfing a respon-
sibility on all licensed refiners, dealers
and goldsmiths to take all reasonable
steps to satisfy themselves as to the
identity of the persons from whom
they acquire any articles or orna-
ments. The second important provi-
sion requires every licensed dealer or
refiner to ‘declare all gold articles or
ornaments which belong to him or
which are in his possession, custody
or control. The exemption limits
permissible from the general publi¢
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in relation to the requirement of
declaration of ornaments will not be
available to the dealers and refiners.
It had been repeatedly observed tha:
licensed dealers,
possession of stocks of ornaments in
excess to- those entered in their pres-
cribed accounts, often took the plea
that these represented their personal
property. It was also noticed that
they kept the ornaments manufactured
by them clandestinely, at their resi-

. dences and other places and when
such stocks were detected, they

. claimed them as their personal pro-

. perty. It, therefore, became neces-
sary to provide for declaration of all
ornaments and articles possessed,
owned or controlled by dealers and
refiners. I may mention that this
provision does not apply to certified
goldsmiths. I may also make a refer-
ence to another new provision which
has been introduced with a view to
safeguarding the interests of the pub-
lic as also to check possible malprac-
tices. This requires licensed dealers
to stamp the purity df the ornaments
manufactured or sold by them. This

~ provision will again not apply to

" certified goldsmiths who only manu-
facture ornaments on orders of their
customers and do not, like the dealers,
buy or sell ornaments,

The Joint Committee, which consi-
dered the provisions of the Bill, taking
in account of the representations
received from various interests also
has made several changes in the Bill.
For instance, a certificate issued to a
goldsmith which is at present subject
to periodical renewal will now be valid
for his lifetime unless it is cancelled
earlier for reasons such as contraven-
tions of the law. A displaced gold-
smith who had taken rehabilitation
loan has been made eligible to apply
for grant ef a certificate if he so
desires. Similarly, a member of a
goldsmith’s family who was assisting
the goldsmith in his work for a period
of not less than one year before the
commencement of this Act can apply
for a certificate. Further, an artisan
working for a licensed dealer may
also apply for a certificate. The
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quantitative limit on primary gald
used by a goldsmith during the course
of manufacture of ornaments has been
raised from 200 grams to 300 grams.
He has also been permitted to engage
one hired labourer to assist him in
his work although such hired labourer
will not be eligible to receive a certi-
ficate. A provision has also been made
for reference to a High Court on
questions of law,

Soon after this Bill is passed, I
intended to arrange for a proper
publicity in the newspapers, etc. to
explain in layman’s language the
provisions of this Act as they affect
the public at large and the trade so
that the common man is made fully
aware of his rights and obligations
under this law,

I will now briefly deal with the
Minutes of Dissent which some hon-
ourable members have appended to
the report of the Joint Committee. A
particular point of criticism in several
of these minutes is about the lot of
the goldsmiths. It has been stated
that the Bill continues to be a measure
weighted against the goldsmith and
his children, that grant of certificates
only to such displaced goldsmiths as
have repaid the rehabilitation loan
will spell hardship, and that condi-
tions attaching to the issue of the
certificates are onerous. This line of
criticism causes me some surprise,
because the Bill, as reported on by
the Joint Committee, in fact meets
these as well as other points. The
amendments incorporated in the Bill
by the Joint Committee to which I
have already referred confer on the
goldsmiths very substantial further
concessions. I would urge for the
consideration of my friends who are
particularly concerned about the lot
of the goldsmiths that they might
closely examine the provisions of
Chapter VIII of the Bill.

I am gratified to see that while
appending their minutes of dissent,
majority of the members have none-
theless endorsed aims and objectives
of the policy underlying the Gold
Control measure. Shri Anbazhagan
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has in fact stated that “these s*atu-
“tory measures adopted in the past and
also provided in this Bill, do not go
far”. Perhaps this is so. Recognis-
ing, however, that a measure of socio-
economic reform which is aimed at
changing centuries-old traditions and
customs cannot be expected to become
‘fully effective within a short period,
Government, in deference -to public
opinion, decided to introduce the res-
trictions aimed at discouraging the
use of gold only gradually. Govern-
ment’s policy, however, remains
directed towards taking progressive
steps to wean people away from the
habit of acquiring gold and mobilise
for constructive utilisation the consi-
derable wealth in the country which
lies idle and inactive in the form of
gold hoardings. A point made in this
regard in the dissenting minutes was
that although there was sympathy for
the aims of the Government’s gold
policy, yet as the objectives of the
policy had not been achieved, the
measure should be opposed. I regret
I do not see the validity of this man-
ner of reason. First even in its
relaxed form, the Gold Control has
been valuable aid in the detection of
smuggling and has placed obstacles
and hurdles in the path of circulation
of smuggled gold Secondly, the
point that smuggling still persists is not
an argument against the Gold Con-
trol; on the contrary it reinforces the
need for stricter measures. If smug-
gling could persist in spite of control-
led conditions, the position resulting
from elimination of such a control
would be far more alarming. It would
be readily appreciated that our scarce
foreign exchange resources do not
permit of any liberties to be taken in
the matter.

A point has also been made that
smuggling, no matter what the com-
modity, is harmful and steps should
be taken preferably on other fronts
to prevent smuggling of gold as also
of other commodities and to plug
- leakages of foreign exchange parti-
cularly through under-invoicing and
over-invoicing of goods. I may assure
the House that the Government is
fully alive to the need to tighten up-.
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the measures simultaneously on those
fronts also. Various steps have been

-taken and are being taken in those

directions. I have also to remind
honourable members that whereas all
smuggling is bad and injurious for the
economy of he country, gold stands
in a class by itself. Because of its
easy vendibility, comparatively smailer
bulk for value and the continuing
urge to acquire gold, smuggling of
gold as a single commodity has been
causing the largest drain on our
foreign exchange resources and, there-
fore, needs special attention and more
drastic measures to combat it. It

. follows that general measures taken

on the anti-smuggling front are sup-
plemented by a system of detailed
control on the internal transactions in
gold such as 'this Bill seeks to impose.
I also see no force in the contention
that gold is the only safeguard against
inflationary tendencies and the
dwindling value of the rupee. The
hoarding of gold results in sterile
waste of resources. Even on purely
commercial considerations, the
advantage of investment in gold is
only illusory. If money is properly
invested in Small Saving and other
schemes, which are easily available to
the common man, the return on such
investments would be substantial over
a period, even more than the gain by
the rise in the price of gold. The
fact of the matter is that those who
choose to invest in gold in a big way
are not interested in obtaining return
on their investment, but to hide their
wealth. Then criticism has been made
of the regulation of trade in gold. I
do not see how we can do without
regulating business and trade in gold
if we have to have any sort of control.
The provisions of this Bill do not
interfere with the carrying on of

"legitimate business. Such restrictions

as have been imposed to regulate the
trade are minimum and absolutely
essential.

In some minutes of dissent, it has
been stated that no attempt has been
made to reduce the lure and demand
for gold from the public. The most
important weapon to bring this about
was the 14-carat restriction on purity
of ornaments which was withdrawn
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in deference to the views expressed
in the Parliament and outside. ‘The
other potent weapon to reduce this
lure and demand for gold is through
systematic public education. Here
again, the required degree of initiative
and guidance has not been forth-
coming from leaders of public opinion.
I would earnestly urge the honourable
members to exert their influence and
lend their active support towards
extensive public education so as to
wean the public away from the habit
of locking their resources in gold.

I would wind up by stating that
Government’s basic gold policy having
already been endorsed by the Parlia-
ment when it enacted the Gold (Con-
trol) Act, 1965, which was a far more
restrictive and stringent measure,
there ought to be no serious criticism
of the present Bill as reported by the
Joint Committee. With these words,
Sir, I move*:

*“That the Bill to provide, in the
economic and financial interests of
the community, for the control of
the production, manufacture, sup-
ply, distribution, use and possession
of, and business in, gold, ornaments

. and articles of gold and for matters
.connected therewith or incidental
thereto as reported by the Joint

Committee, be taken into considera-

tion.”

MR. DEPUTY-SPEAKER :
moved :

“That the Bill to provide, in the
economic and financial interests of
the community, for the control of
the production, manufacture, sup-
ply, distribution, use and possession
of, and business in, gold. ornaments
and articles of gold and for matters
connected therewith or incidental
thereto as reported by the Joint
Committee, be taken into considera-
tion.”

SHRI SRINIBAS MISRA (Cuttack):
On a point of order. The hon. Minis-
ter has just stated that this Bill does
not interfere with any profession or
with any business. I would draw
your attention to clause 39.

Motion
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MR. DEPUTY-SPEAKER : If he has
objection to any particular clause, he
can raise that point when .that clause
comes up. -

SHRI SRINIBAS MISRA: I am
raising the point under article 19 of
the Constitution. Kindly see what
clause 39 says. It reads thus:

“Save as otherwise provided in
this Act, no person shall commence,
or carry on, business as goldsmith
after the commencement of this Act,
unless he holds a valid certificate
recognizing him as a goldsmith.”.

So, there is a prohibition here. It
appears that the hon. Minister thinks
that this Bill is only for the present,
and no future generation will become
goldsmiths. Because of circumstances,
the calling of goldsmiths is a profes-
sion in this country to this extent
that a caste is specifically called as
goldsmiths. Article 19(1)(g) says
that :

“All citizens shall have the right
to practise any profession or to
carry on any occupation, trade or
business.”.

It can only be restricted under clause
(6) of article 19 which says thus:

“Nothing in sub-clause (g) of the
said clause shall affect the opera-
tion of any existing law in so far
as it imposes, or prevent the State
from making any law imposing, in
the interests of the general public,
reasonable restrictions on the cxer-
cise of the right....

MR. DEPUTY-SPEAKER: That is:
the point.

SHRI SRINIBAS MISRA : Reason-
able restriction on the exercise of the
right does not mean that we can
abolish the profession itself.

MR. DEPUTY-SPEAKER: It does:
not mean abolition; it is only restric-
tion. Whether it is reasonable or not
is a thing on which interpretations:
may differ.

SHRI N. DANDEKER (Jamnagar) =
His point is that in a generation the
profession of goldsmiths will be
abolished.

*Moved with the recommendations of the President.
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SHRI SRINIBAS MISRA: I am
<coming to that. Clause 39(4) says:

“On and from the commencement
of this Act, the following classes of
persons shall be eligible to apply
for the grant of a certificate,
namely :(—

(a) a person, who at the com-
mencement of this Act is a
member of the family of a certi-
fied goldsmith and had been
assisting him in his work as a
goldsmith for not less than one
year.”,

But what about the people who will
be born hereafter ? What about the
‘people who will be able to assist the
goldsmiths and who would take up
the profession of the father after
attaining majority. Those persons
are completely blocked out and they
.are being disabled from practising that
profession. It is actually killing the
profession; it is not regulating it or
restricting it but actually killing it
and eliminating such persons from
practising the profession of  gold-
smiths. So, this clause and the Bill
which contains such a clause cannot
be considered and it is unconstitu-
tional,

MR. DEPUTY-SPEAKER :
hon. Member has himself pointed cut
already, there can be reasonable
Testriction in public interest and it is
such a restriction that is sought to be
put on this particular profession. As
regards the interpretation which the
hon. Member has given it is a point
for debate whether it could be inter-
preted in that manner or in some
other manner. There is no point of
order.

‘SHRI SRINIBAS MISRA: The
Constitution authorises only restric-
‘tion but it does not authorise abolition
-of a profession so far as persons are
-concerned.

SHRI NAMBIAR (Tiruchirappalli) :
‘It goes against the fundamental rights
and the Constitution. Even the
Deputy Prime Minister cannot violate
the fundamental rights,

As the’
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SHRI MORARJI DESAI: In the
first place I would submit that there
have been several rulings by the
Speaker that the question of law,
namely whether it is within the
Constitution or not is not to be decided
by the House but it will be decided by
a proper court. Therefore, that point
of order does not arise at all.

But even when he says that this is
a fundamental right, I would submit
that it is a fundamental right for all
citizens, that is, those who are living,
not those who are to be born. How
can it apply to future generations ? 1
do not understand this. How could
it apply to those who are not existing
today ? I can argue about it in the
Supreme Court. But here we are not
competent™® I have no doubt however
that I can argue on this point even
before the Supreme Court and say
that this is a valid point. Therefore,
there is no merit in what he says.

SHRI NAMBIAR: This argument
is palpably wrong. My submission is
this. Knowing full well that the thing
is palpably wrong and prima facie
wrong, even though he says that it is
for the courts to decide, still as law-
makers, we cannot allow this kind of
thing to happen. We feel that it is
wrong and it is fundamentally opposed
to the Constitution. So, how can we
allow this Bill to be passed ? Let the
courts decide if there is a dispute.
But here the question of dispute does
not arise at all. We are so clear that
it is contrary to the Constitution.
Therefore, we want it to be interpre-
ted in a proper manner, and, there-
fore, I would submit that we should
not enter into any such legislation
here,

SHRI P. RAMAMURTI (Madurai):
I am interested in it as a worker. The
hon. Deputy Prime Minister has just
stated that fundamental rights are for
citizens.

SHRI MORARJI DESAI: That is
not the argument on which I am rely-
ing. I am relying on the Speaker’s
rulings.
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MR. DEPUTY-SPEAKER: I have
already said that it is a reasonable
restriction and it does not contravene
the Constitution....

SHRI NAMBIAR: You have not
vet given your ruling but you are yet
to give it.

MR. DEPUTY-SPEAKER: I . have
already given my ruling. If Shri P.
Ramamurti wants to argue on that
point, he will get an opportunity to
argue on it later,

SHRI P, RAMAMURTI: You may -

hear the point and then you may
decide,

MR. DEPUTY-SPEAKER :-If it is a
new point I can decide. h

SHRI P. RAMAMURTI : It is a new
point.

Clause 39(4) says:

“On and from the commencement
of this Act, the following classes of
persons shall be eligible to apply
for the grant of a certificate,
namely :—

‘(a) a person who at the com-
mencement of this Act is a
member of the family of a certi-
fled goldsmith and had been
assisting him in his work as a
goldsmith for not less than one
year.”,

Therefore, the profession of carrying
on the activities of a goldsmith and
his . work is confined only to a few
persons. I am concerned with this
from the point of view of a worker.
Suppose 1 am not a member of the
family of a goldsmith. But I may.
Jearn this as a profession or as a trade
as a person or a citizen to whom no
other avenue of employment is open.
In this country there is so much of
unemployment. So, suppose I am
learning this trade. Why should this
Bill totally and completely ban any-
body other than a member of the
family of a goldsmith from becoming
a certified goldsmith and carrying on
that profession ?
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I submit that this clause puts a total
ban. It is not a reasonable restric-
tion. Reasonable restriction - would
mean that you can carry on this pro-
fession or this trade only under certain
restrictions which may be spelt out.
But here there is no question of res-
triction. It is a total ban on all those
people, on the overwhelming majority
of persons or citizens of this country.
That is why I say that it is unconsti-
tutional,

SHRI MORARJI DESAI: My hon.
friend has not taken into account
clause 39(d)(4)(d) which reads thus:

“a person who belongs to a cate-
gory or class to which, in the opinion
of the Administrator, the certificate

may be granted in the public
interest.”
Therefore, any people could be

brought under this. So, there is no
total ban, it is a very reasonable
restriction. It is wrong. They forget
all the clauses and want to argue.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Another point....

MR. DEPUTY-SPEAKER: If vou
have any new point, then I will hear.

SHRI TENNETI VISWANATHAM:
Please hear me.

SHRI NAMBIAR: It goes against
the Constitution. Everybody has got
a point.

-SHRI TENNETI VISWANATHAM :
If the point which I make is not new, .
then you can say that it is old and
rule it out.

MR. DEPUTY-SPEAKER : You will
make the old point with a new
garb.....

SHRI TENNETI VISWANATHAM :
Let us see. This Gold Control Order
is like that; giving scope.to points of
order. What are we to do ? This Bill,
in the garb of restricting the use of
gold is preventing a person from
exercising his Fundamental Right of
owning, acquiring or disposing of
property here ‘God’; unless the Admi-
nistrator or Controller agrees, I can-
not own, I cannot purchase, I cannot
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agree to have, by sale, gift or other-
wise, any gold at all. Why? Gold
is a property. Gold is a supreme
property. Gold is not a kind of pro-
perty which people despise. This is
what the International Monetary Fund
requires, this is what America wants,
this is what France wants, and this is
what everybody wants:. What right
has this Government got in the face of
article 19 to say that we shall not
own gold. You can say, you shall
not own so much of gold; gold beyond
a specified limit. You can put a res-
triction, a ceiling.... (Interruption)
but this is a blanket clause saying,
you shall not own primary gold at
all What is the harm if I have it?
It I can have 1,000 tolas of gold in
the shape of articles, why can’t I have
it in the shape of bar? I cannot
understand this distinction, why it is
made and for whose benefit it is made.
The basic thing is that it is gold.
Ornament is only a shape, which is
a modification—false; only the gold is
true. “Vaachaarambham  Vikaaro
Naamadheyan.” This is what is said
in the upanishad. If I can hold it in
the shape of ornaments, I must be
able to hold it in the shape of pri-
mary gold. The fundamental point is
that this insidiously cuts at the very
root of article 19, the right to own
property. This is my fundamental
objection. In the name of, in the garb
of, in the pretext of, controlling
smuggled gold, it is cutting at the
very root of my Fundamental Right
to own propery, to possess property,
to get property, to exchange property,
to gift property. Here the property
aimed at is gold. It is a hopeless
thing.

SHRI SHRI CHAND GOEL: rose—

MR. DEPUTY-SPEAKER : No more
speeches, please. I have gone through
the section that was quoted earlier.
Is it the same point that he wants to
make ?

SHRI SHRI CHAND GOEL
(Chandigarh) : Please hear me.

' My submission is that I do not agree
with the Finance Minister when he
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says: let us pass an invalid law, let
us pass an illegal law and it will be
further. ...

MR. DEPUTY-SPEAKER : He never
said that,

SHRI SHRI CHAND GOEL: He
said that: let us pass a law, a piece
of legislation which infringes the
Fundamental Rights. Parliament will
not pass such a law if it is aware of
that. If we pass such a piece of legis-
lation in ignorance, that is a separate
matter. Sub-section (g) of article 19
of the Constitution clearly says:

“All citizens shall have
rights....”

the

All citizens, whether born today or to
be born hereafter; it applies to the
present generation as well as to the
posterity.

“All citizens shall have the right to
practise any profession or to carry
on any occupation, trade or business.”

Now clause 39 of the Bill says:

“Save as otherwise provided in
this Act, no person shall commence,
or carry on, business as a goldsmith
after the commencement of this Act,
unless he holds a valid certificate
recognizing him as a goldsmith.”

That means it is debarring all persons,
whether present today or to be born
hereafter, from taking up this trade.

MR. DEPUTY-SPEAKER : This
point was argued. If we accept the
social objective that has to be served
by the Bill, some restriction is neces-
sary.  Otherwise, there might be
spurious goldsmiths applying for a
certificate and by passing the law. I
have satisfied msyelf that it is absolu-
tely in order.

SHRI SHRI CHAND GOEL: I can
understand  reasonable  restriction
being placed against certain class of
people.

MR. DEPUTY-SPEAKER: This is
reasonable.
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SHRI SHRI CHAND GOEL: Here
every citizen who is to be born here-
after is being debarred from taking
up this profession or practising this
trade. Can this by any stretch of the
imagination be termed a reasonable
restriction ?

SHRI S. M. BANERJEE rose—

MR. DEPUTY-SPEAKER : Shri
Banerjee has come- on the scene just
now. We have covered a lot of
ground already.

As regards Shri Goel's point, I
would draw his attention to cl. 39(4)
(d) on p. 26:

“A person who belongs to a cate-
gory or class to which in the opinion
of the Administrator, the certificate
may be granted in the public
interest”.

So it does not bar.

- SHRI SHRI CHAND GOEL: This
certificate can be granted under sub-
cl.(4) on and from the commencement
of this Act. It says the following
classes of persons shall be eligible to
apply for the grant of a certificate.
Therefore, it debars all other persons
who are to be born hereafter. That
means it is not placing any reasonable
restriction against any disqualified
person.,

SHRI RANDHIR SINGH (Rohtak):
Shri Goel can get a certificate.

~ SHRI SHRI CHAND GOEL : My sub-
mission is that we are not competent
-to pass this legislation which contra-
venes the provisions of the. Constitu-
tion guaranteeing fundamental rights.
Therefore, we should apply our minds
and give serious thought to it.

SHRI S. M. BANERJEE (Kanpur):
The hon, Finance Minister has said
and talked about reasonable restric-
tions. When we talk of reasonable
restrictions to improve society or bring
about some social aim, sometimes
reasonable restrictions are necessary.
When this question of reasonable
restriction was raised in connection
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with the compulsory deposit scheme,-
the hon. Finance Minister pleaded the
same argument of reasonable restric-
tion. We contested it. Ultimately,
the Attorney General was summoned.
He addressed the House and we were
allowed to put him many questions
as to whether it was actually a reason-
able restriction or not. Since a very
important and big constitutional point
concerning my fundamental right, the
fundamental right of the goldsmiths,
is involged, I would request that. he
be summoned to explain this point. -

We have been granting certificates
to goldsmiths. They belong to the
backward classes. You remmeber
under this particular rule, when we
issue certificates to the scheduled
castes and scheduled tribes, we also

_issue certificates to backward classes.

Who will be the backward classes
according to the Administrator ? Only
those who get a certificate from the
Cantroller.. It means that 5 lakhs of
people in this—and 5 lakhs more are
to come—those people who are certi-
ficate-holders will also be regarded
as goldsmiths and they will be allow-
ed to take up this trade. This is
wrong in principle. .

I would urge upon you to summon
the Attorney General tomorrow and
address the House. Let us be con-
vinced that it is a reasonable restric-
tion. ' We are not convinced either hy
the Finance Minister or any other
member opposite. Let the issue be
thrashed out as I have suggested.

SHRI DATTATRAYA KUNTE
(Kolaba) : I am on a very small point.
I am referring to cl. 39(4) which says:

“On and from the commencement
of this Act, the following classes of
persons shall be eligible to apply
for the grant of a certificate :

(a) a person who, at the com-
mencement of this Act, is a member
of the family of a. certified gold-
smith....

(b) a person who has received
any loan from the Government...”

Provided that a certificate granted...
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- -(c)-an artisan if he surrenders
his identity card as.an artisan;

(d) a person who belongs to a
category or class to which, in the
opinion of the Administrator, the
certificate may be granted in the
public interest.”

I do not come in any of these cate-
gories. I do not know whether he
will put me in that class. Does it
mean that because this restriction is
going to be put, my fundamental
rights under article 19 are taken
away? If we are to say that this will
be done at the pleasure of the Admi-
nistration, even then there is not wide
scope. “The  Administrator has ‘to
decide whether I belong to a class or
whatever it is. I positively' will not
belong to that class.” What will a
court of law say about this... (Inter-
Tuptions.) ... .that Mr. Kunte does not
belong to that class.... X

AN HON, MEMBER: Thank God
you do not.

SHRI DATTATRAYA KUNTE: Are
we against caste or community ? Are
we not saying that there is equality
before law ? Having created equality
before law, why do they now talk of
categories and classes ? Unfortunately
or fortunately, I do not belong to
either of the categories or classes. But
to debar me from practising this
particular profession would positively
militate against article 19.............
(Interruptions.)

MR. DEPUTY-SPEAKER : On this
point I have heard enough. Whether
the restrictions are reasonable or not
will be decided by the court, if the
matter goes before the court.

SHRI C. K. BHATTACHARYYA
(Raiganj) : Those who are contending
here that it offends the provisions of
the Constitution should move a writ
petition in the Supreme Court
restraining Parliament from passing
this Bill,

SHRI NARENDRA KUMAR SALVE
(Betal) : It has been asserted times
without number that law is the same
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for everyone. That is an incorrect
assumption. Law is not the same for
everyone. Amongst equals the same
law will apply.

=t ot wXAAw  (Fvrs-afar)

I WEIET, AW OF swaEe v F;
T & 1 g sfene 13(2) wvafad
fata® 1 Iwr F F 91 A T]WE T
ATy F WA TEF TY IR A FI
a9 Hat ¥ w1 g fF R w4 =
9 fFar o @ anwfaam ¥ faars
F1§ w1 forar o <@ & A g A
s fout gUQ ST F |EE A
FT TAFT ST FEIT AT Tt 2 |
# qga dr w1 F 13( 2) F swrA
7g ¥ T ETE |

“The State shall not make any
law which takes away or abridges
the rights conferred by this Part
and any law made in contravention
of this clause shall, to the extent of
the contravention, be void.”

49 wifeFw T X wET W )
A 44 T FT IO 59 9w @
Aed ) mEanfeda FaR T ¢ :

“A licensed dealer may employ,
whether on a whole-time or part-
time basis or on payment of daily

wages or other remuneration, an
artisan....”

AR AT FT ATESAT F ER, T
g a%Far g, Tofe 99 39 | o=t
g & 1 o anfewwr 13(2) Y 9@
AT § AT T L FY I AG FT FA
T AT AfgFR F A &, A
FAE AN IE o 37 fA @
Ffasd # frlr o TOF F wG
st aYer &1 f A W FFw S
T FTATEY, T G FT g AMTHTT
A ¥+ g 39 FY AW AR 44 FY
fgd | Hegwmm g7 R w faw
IuFT forrY gu S FT FW 20 qgh
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[ ot wEE)
T @ § 1 fre o Ay w1 ag Far
fF T w71 T A faard
¥ A o oAk W W
FTAT F I TF G F BT qHA
T AT ? zw wfa ¥ 3w amw
FINFF AUT T & AT TH IT AT
FT qTAT FTAT VT |

ATt AT PR 15 FY o A

“The State shall not discriminate
against any citizen on grounds only
of religion race, caste, sex, place of
birth or any of them.”

I 44 W AEF, 39 FY Mad
a8 dre oz feafwfadmm fmm o <@t
1

MR. DEPUTY-SPEAKER: I have
seen it already. You are making the
same point. Your presumption is
that it contravenes the fundamental
right somewhere. 1 have seen these
clauses. I do not feel they contravene
the fundamental right. In ¢ase your
contention is correct, off-hand I cannot
just say what could be done. But my
feeling is that it does not contravene
the fundamental rights. (Interruption)

- SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : That is
not the case. If it is a question of
law. where, according to your inter-
pretation it contravenes, according to
my interpretation it does not. I will
carry on the debate. (Interruption)

SHRI SRINIBAS MISRA : As it is,
as things are, we are bringing out
paints to show that the Bill contra-
venes fundamental rights. Two points
have been brought out, and how, I am
bringing out a clear point to which
there can be no answer. Please refer
to clause 101, at page 49, which reads:

“no compensation shall be payable
for any reduction in the weight of
such sample by reason of any test,
assay ‘or analysis.”

This is taking away the property from
a citizen without any arrangement
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being made, or rather, it is confiscat-
ing the property without compensa-
tion. What answer is there ? Is there
any doubt about the fact that this is
a confiscatory clause ? !

MR. DEPUTY-SPEAKER: Is it a
new point? I have already ruled—

SHRI SRINIBAS MISRA: Not on
this. On the other point there is
some doubt.

MR. DEPUTY-SPEAKER : It is not
confiscatory in nature as you assume.
Shri Dandeker.

SHRI S. M. BANERJEE : There is
one point. I refer you to rule 340
of the Rules of Procedure. Under
that rule, I want to move that the
debate be adjourned.

MR. DEPUTY-SPEAKER: I am
coming to it. Shri Deven Sen has
given notice of a motion. Shri Deven
Sen may move his motion now.

i T @ (AT ) © AQ i
wamg R g s —

‘“Miee weM faw 9T fede wfm
@mrn

77 gg aofw gafae O ¢ fr go fawr
# 9 W a1 7 W faw & af@
a0 W F1 F1 T e Y, dar F
&t e § | faw &1 S Og 9v
fr S Y I 1 T AT, WEITER
F1 O 91T, Y W FT FwEteT Ear
2, Iwmr Q@ IY, AT F gy AW
w1 oY Wig & SEET geTay 9w AR fawy
F AT TOF ¥ G F] qGT F @A
g &, Sawt AR fwem w0 g
AN Ad ¢ T w o & ofd
 areht T &

o 7@ 7 & 5 7@ fawr & o
T w1 I g fer g qew F
& ot o % wnfa g qe aF &=
g @Y, qm, wfgw, TR 9k A
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MR. DEPUTY-SPEAKER : 1 will put
it to the vote now. It is not a regular
adjournment motion. No speeches
now. I have followed the procedure.
(Interruption)

SHRI S. M. BANERJEE rose—

MR. DEPUTY-SPEAKER: Order,
order. Whatever you want to say,
you may say it when you participate
in the debate. I will put the motion
of Shri Deven Sen straightaway.

MR. DEPUTY-SPEAKER: The
question is :

“That the debate on the Gold

Control Bill, 1968 be adjourned.”

The Lok Sabha divided :

AYES

[Division No. 15)

Abraham, Shri K. M,
Adichan, Shri P, C,
Amat, Shri D.

Amin, Shri R. K.
Anbazhagan, Shri
Badrudduja, Shri
Banerjee, Shri S. M.

Basu Shri Jyotirmoy
Berwa, Shri Onkar Lal
Brij Bhushan Lal, Shri
Chakrapani, Shri C. K,
Chandra Shekhar Singh, Shri
Chittybabu, Shri C. '
Dandeker, Shri N.

Dar, Shri Abdul Ghani
Daschowdhury, Shri B. K.
Deb, Shri D. N.

Deo, Shri P. K.

Deo, Shri R, R. Singh
Desai. Shri Dinkar
Esthose, Shri P, P.
Fernandes, Shri George
Gopalan, Shri P.

Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Joshi, Shri S. M.
Kachwai, Shri Hukam Chand
Kalita, Shri Dhireswar
Kamalanathan, Shri

*Wrongly voted for AYES.

Kameshwar Singh. Shri
Kandappan, Shri S.
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar Ali
Koushik, Shri K. M,
Krishna, Shri S. M.
Kuchelar, Shri G.
Kunte, Shri Dattatraya

Mayavan, Shri

Meena, Shri Meetha Lal
Menon, Shri Vishwanatha
Misra, Shri Srinibas
Mody, Shri Piloo
Mohamed Imam, Shri J.
Muthusami, Shri C.

Nair, Shri Vasudevan
Nambiar, Shri

Nayar, Shrimati Shakuntala
Nihal Singh, Shri
Pandey, Shri Sarjoo
Parmar, Shri D. R.
Patel, Shri J. H.

Patil, Shri N. R.
Ramamurti, Shri P.
Ramji Ram, Shri

*Rane, Shri
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Range, Shri

_Ray, Shri Rabi

‘Saboo, Shri Shri Gopal
Samanta, Shri S. C.’
‘*Savitri Shyam, Shrimati
Sen, Shri Deven

Sharma, Shri Beni Shanker
‘Sharma, Shri Yajna Datt

Ahirwar, Shri Nathu Ram
Arumugam, Shri R. S.
Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basumatari, Shri
Baswant, Shri

Besra, Shri S. C.
Bhandare, Shri R. D,
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal
Buta Singh, Shri
Chandrika Prasad, Shri
‘Chaudhary, Shri Nitiraj Singh
‘Choudhary, Shri Valmiki
Das, Shri N. T.

Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B.'D.

‘Deshmukh, Shri Shivajirao S

Dhuleshwar Meena, Shri-
Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
‘Ganesh, Shri K. R.
Ganga Devi, Shrimati
‘Ganpat Sahai, Shri
‘Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Heerji Bhai, Shri
‘Himatsingka, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Kahandole, Shri Z. M.
‘Kavade, Shri B. R.
Kedaria, Shri C. M.
Khanna, Shri P, K.
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
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Sharma, Shri Yogendra
Shastri, Shri Raghuvir Singh
Shastri, Shri Sheopujan
Tyagi, Shri O. P.
Vidyarthi, Shri R. S.
Viswanatham, Shri Tenneti
Xavier, Shri S,

Yadav, Shri Ram Sewak

NOES

Laskar, Shri N. R.

Lutfal Haque, Shri
Mahadeva Prasad, Dr,
Mahishi, Dr. Sarojini
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Marandi, Shri

Mrityunjay Prasad, Shri
Masurija Din, Shri

Mehta, Shri P. M.
Mohammad Yusuf, Shri
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S.
Naghnoor, Shri M. N.
Naidu, Shri Chengalraya
Oraon, Shri Kartik
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Parmar, Shri Bhaljibhai
Parthasarathy, Shri -
Patel, Shri Manubhai
Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri Deorao
Parmanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Raj Deo Singh, Shri
Raju, Shri D. B.

Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Reddi, Shri G. S.

Roy, Shri Bishwanath -
Salve, Shri N. K. P,
Sankata Prasad, Dr.
Sapre, Shrimati Tara

Sen, Shri Dwaipayan

Sen, Shri P. G.

*Wrongly voted for AYES.
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Shah, Shrimati Jayaben
Shambhu Nath, Shri
‘Shankaranand, Shri- B.
Sharma, Shri M. R.

Sharma, Shri Nawal Kishore
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinkre, Shri

Shiv Chandika Prasad, Shri
Siddayya, Shri
Siddheshwar Prasad, Shri

MR. DEPUTY-SPEAKER: The
result* of the Division is: Ayes: 78,
Noes : 110.

The Motion was negatived.

MR. DEPUTY-SPEAKER: There
are two motions for circulation. Are
they being moved ?

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : Sir, I beg to move:
“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st March, 1969.”(3)

SHRI YASHPAL SINGH (Dehra
Dun) : I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31lst December,
1968."(2)

MR. DEPUTY-SPEAKER : All
motions are before the House.

SHRI N. DANDEKER (Jamnagar):
Mr. Deputy-Speaker, Sir, it is quite
obvious from the views that have
been expressed so far on the preli-
minary points arising out of the Bill
that there is considerable public
opinion against it; and I would also
like to indicate my clear dissent from
the very principle of the Bill. I think
the Deputy Prime Minister overlooked

the
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Singh, Shri D. N.

Sinha, Shrimati - Tarkeshwari
Snatak, Shri Nar Deo
Sonavane, Shri
Sudarsanam, Shri M.
Suryanarayana. Shri K.
Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Virbhadra Singh, Shri’
Yadab, Shri N, P.

Yadav Shri Chandra Jeet

the Minute of Dissent which my hon.
friend, Shri Dahyabhai Patel, and
myself had recorded in this Joint
Committee’s Report and I will take
the liberty of reading it :

“In our opinion this whole project
of Gold Control is a very costly
exercise in futility, without the
virtue of being, demonstrably, so
much in the best national interest
as to make it worth attempting.”

15.47 hrs.

[SHRIMATI TARKESHWART SINHA in the
Chair.]

Madam, I am delighted that when we
are discussing about gold, gold orna-
ments and gold articles you are in
the Chair.

SHRI VASUDEVAN NAIR (Peer-
wade) : But the question i how many
carat is it?

SHRI N. DANDEKER : There are
two principal reasons of national
policy that have been advanced imn
support of the whole exercise in gold
control. The first is that it is designed
to save the drain on foreign exchange
and the second is that it will divert a
hoard of gold which now lies idle
towards the Reserve Bank of India or
towards the government for the pur-
pose of strengthening the currency on

*The following Members also

AYES : Sarvashri P. Viswambharan,
K. P. Singh Deo.

NOES : Sarvashri Rane, Tama.skar:
mati Savitri Shyam and Shrimati

recorded their votes :—

Bhagavan Das, Madhu Limaye, and

Maharaj Singh, Sitaram Kesri, Shri-
Laxmi Bai.
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[Shri N. Dandeker]

the one hand and thereby giving the
Reserve Bank a leeway in order to
take the shock of temporary
imbalances in foreign trade payments
and balance of payments,

Now, is either of these propositions
correct? They are not. My submis-
sion is going to be that the proposition
that gold control will save the drain
on foreign exchange is fundamentally
wrong, because it places the cart
before the horse. When any gold is
imported clandestinely, and in this
case only clandestinely, because legi-
timate import of gold is banned,—it
is not as if the smuggler goes to the
Reserve Bank of India and says, “I
have imported $ 10,000 worth of gold;
please, may I have $ 10,000?”. As a
matter of fact, the drain in foreign
exchange has already occurred first
and it is because there is already a
drain in foreign exchange that the
import and smuggling of gold is facili-
tated. 1 want to repeat this because
this is the crux of the whole argument.

It is suggested that the import of gold .

by smuggled channels constitutes a
drain on foreign exchange. I submit
this is not true. The drain on foreign
exchange has already occurred first
by other means. There is over-
invoicing of imports, under-invoicing
of exports, all manner of reasons by
which there occurs first a drain on
foreign exchange; and it is only then
that the foreign exchange becomes
available for the purpose of payment
by the smugglers who import gold
into the country.

Indeed, you can argue further that
way. One can even say,—I have told
people when I have explained this
proposition to them—that the drain
on foreign exchange that has already
first occurred is in a sense by these
means rectified, because wealth does
get imported which would otherwise
not have been imported; and what
‘would have otherwise happened to the
drain on foreign exchange which had
already occurred would be the impor-
tation of all kinds of mnon-durable
goods, consumer goods and so on. I
repeat the drain of foreign exchange
occurs first and then leads to the
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importation ef smuggled gold. To
put it the other way round and to
say that the smuggling of gold leads
to the drain on foreign exchange is,
as far as I am concerned, an utlerly
meaningless proposition. When I or
anybody else smuggles gold, he does
not thereby cause a drain on foreign
exchange. There is already available
illegitimate foreign exchange with
which he buys gold and brings the
gold into the country. Until the
fundamental basis of that which
causes the drain on foreign exchange
is stopped; until those holes in the
bucket, the various deviges that lead
to the drain on foreign exchange,—
are blocked; umtil those economic
policies which lead to the purchasing
power of the rupee to be constantly
lower than the international value
and which lead to the imbalances in
trade and all that mess that led to-
devaluation are reversed. until all
those factors of an economic character
that impose, on the one hand, a strain
on the balance of payments and, on
the other, lead to malpractices of
every kind which result in building up
of foreign exchange balances,—which
balances are used by the smugglers
to bring the gold into this country,—
until that chain is broken there is
never going to be a stop to the smugg-
ling of gold. If you succeed in stopp-
ing the smuggling of gold without
fundamental changes in basic econo-
mic policies, there will be other things
available for smuggling. Smugglihg
will go on so long as the drain on
foreign exchange which is otherwise
caused goes on.

I do not rely on this as just a
theoretical proposition, For those
who know the working of foreign
these
are obvious propositions. But never-
theless in 1966 there was appointed an
informal committee on gold control.
Something like four years after ‘gold
control came into force under the
Defence of India Rules in January 1963
this informal committee of officers,
highly competent officers, was appoin-
ted, towards the middle of the third

.quarter of 1966. This committee had

before them the specific question
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whether after 3} years of gold control
smuggling. had gone down. They
escaped answering that question. They
knew that smuggling had gone up;
but they said, “No; it is too early yet
to judge the effectiveness of gold
control for the purpose of preventing
smuggling.” My thesis, Madam, is
that smuggling will go on so long as
the drain on foreign exchange, caused
by other reasons, continues; and this
gold control is not going to stop
smuggling of gold. In 1966 they tried
to bypass the proposition, but subse-
quent statistics are perfectly clear to
the effect, at least, that the smuggling
of gold into the country has not dimi-
nished. Indeed there are good reasons
to suppose that smuggling of gold
into the country has in fact increased.

The second proposition on the basis
of which, fundamentally speaking
gold control is, as a matter of policy
being justified, is that if you could
inhibit people’s liking fpr gold, their
demand for gold, then their liking
for ornaments would diminish. Indeed,
if you reached a point at which people
begin to dislike—like yourself, Madam
—wearing of these things, then
perhaps gold will begin to flow as an
‘“undesirable” commodity into the
hands of Government and, through
the Government, into the Reserve
Bank of India to strengthen the
currency and to be available as a
cushion for the Reserve Bank of India
to absorb the shocks against temporary
movements in the balance of trade
unfavourable to us. I do not know
what kind of a dream is this. In this
country 80 per cent of the population
is rural. The national income and
the income per capita is so low that
this is the one thing out of which they
can get some joy in life. Everybody
insists that we are an undeveloped
country, we are poverty stricken. Of
course, we are; but the one thing from
which people get some joy is wearing
a little ornament. Sringar, as they
call it, or adorning the person. We
are now supposed to expect that the
whole mass of the - people in this
country are going to throw their
ornaments out of the window because

the Finance Ministry, the Reserve

. Bank of India, the Deputy Prime

Minister and the lot say that -this is
a jungle habit......

SHRI RANGA (Srikakulam) : They
have gone mad. ‘

SHRI N. DANDEKER : Our mothers,
our sisters, our daughters, all over
India, when they go to a function or
a ceremony, have been wearing for
years some ornaments.

MR. CHAIRMAN : Why do men not
adorn themselves ?

SHRI N. DANDEKER : We prefer to
adorn women! Of course, I could
have given the other answer. . Only
women need adornment !

St TRfiwten (e W) - 3%
e F qg yewr N W agAd
g

SHRI N. DANDEKER: Now,
Madam, the point is that we are sup-
posed. to be embarking upon an
exercise......

SHRI BAL RAJ MADHOK (South
Delhi) : Mr. Morarji Desai feels he
has no case and so he runs away.

AN HON. MEMBER : The Minister
of Parliamentary Affairs is here.

SHRI PILOO MODY (Godhra) : He
understands even less than the Deputy
Prime Minister. There is no point in
Mr, Dandeker continuing with his
speech till the Deputy Prime Minister
comes. I know the reason why he
!ms gone. I sympathise with him. It
is an inevitable function of life.

ot <fa ma (T) W g Ay
Afaat i §a? @t ag aF
fedz =fm <@

MR. CHAIRMAN : Let us leave it
to Mr. Dandeker, whether he would |,
like to contimue his speech....
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SHRI N. DANDEKER : Either Mr.
Morarji Desai or Mr. K. C, Pant should
be here. (Interruptions).

MR, CHAIRMAN : The Minister of
Parliamentary Affairs is here. The
Government is represented. The parti-
cular Minister may not be here. The
Finance Minister was here. He must
have gone out for some urgent reason.

SHRI PILOO MODY: Very simple
reason,

MR. CHAIRMAN : The Minister "of
Parliamentary Affairs represents the
Government, I expect the hon.
Members to exercise that kind of
wisdom and understanding.

SHRI PILOO MODY: I have a
compromise. Let Mr. Dandeker
continue his speech provided you step
down from the Chair and listen over
there. After all, we believe that you
have had some experience of this
particular subject. But we do not
believe that the Minister of Parlia-
mentary Affairs can understand the
subject.

MR. CHAIRMAN : I would appeal to
the hon. Members not to make too
much fuss about it. The Finance
Minister was here. He must have
gone out for some urgent reason.

SHRI BAL RAJ MADHOK : It'is a
technical subject. It is meant for the
Finance Minister. 1 have respect for
Dr. Ram Subhag Singh. If it were a
matter of communications, I can
understand. I doubt very much if he
knows something about gold ang gold
control.

MR. CHAIRMAN : Let Mr. Dandeker
continue his speech.

SHRI N. DANDEKER : May I make
my protest? It is a highly technical
subject : It is a subject upon which if
I have the ear of the Finance Minister
or of the Minister of State in the
Ministry of Finance, I can have some
hope.

MR. CHAIRMAN: The
Minister has come now.

Finance

AUGUST 20, 1968

Gold (Control) Bill 3156

16 hrs.

SHRI N. DANDEKER: I am glad
he is heré. I am not saying: this-in
flattery; I am saying this earnestly.
In the Select Committee there was.
a very responsible person to deal
with; no less than the Deputy Prime
Minister; and he was most responsive.
And, therefore, I was most anxious
that he should listen to whatever I
have to say here. Under this Bill,
it is hoped that over a period of time
the demand for gold will diminish;
tastes in this country will change;
women in this country will change,
and you will come to a time when
nobody wants to wear ornaments;
ornaments will then gradually flow

back into the Reserve  Bank's

coffers. ... .
SHRI RANGA : Then they would

become hippies. (Interruptions).

SHRI N. DANDEKER: But what
will happen, in the meanwhile, to a
class of craftsmen, goldsmiths and
artisans ? The word ‘artisan’ means
a man who does a work of art.
‘Artisan’ ‘does not merely mean - a
workman. The origin of the word
‘artisan’ is that he produces a work
of art.- Goldsmiths and artisans
working on gold and silver ornaments
in this country have, over the last
2,000 years at least, been producing
works of art which are a pleasure to
see, which everybody wants to -see,
which both outside this country and
inside this country, have the highest
reputation. And what does this Bill
seek to do? I do not contest here
the legality of it, the Constitutionality
of it or any such thing. I just want
to tell you what effect this Bill seeks
to achieve. It seeks to achieve this:
that over a period of time and not
longer than two generations at the
most. this class of craftsmen is going
to shrink, shrink and shrink, except
if the Administrator thinks that it has
shrunk perhaps too much and, there-
fore, to somebody not already engaged
in this trade he will give a goldsmith’s
licence. Because of this Bill the class
of goldsmiths is going to shrink; it is
deliberately designed to shrink it.-
Whether this is legal or illegal con-
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stitutional or unconstitutional is not
the point that I am making.
I am making this: point that,
assuming that this is legal, is it
desirable, that our class of goldsmiths,
artisans and craftsmen who have been
working on gold and silver should be
completely  eliminated from ‘this
country within a generation or at the
most two generations? It will be
disastrous. It will be disastrous if
our ideas of art are not the art which
these people produce, our ideas of
art are not the sculpture that we sce
in this country or the architecture
that we see in this country, but some
wretched thing which is called
“‘modern art’ which, if you hang it
upside down or sideways up will still
look exactly the same thing. Our
idea of art is enshrined in our orna-
ments, is enshrined in our temple
architecture, in our mosque architec-
ture, in our Church architecture, in
the numerous things for which people
come to this country to take a look
at us and our artisans and craftsmen,
and their works. We are going to
destroy all this. For what? Not
because the gold causes a drain in
foreign exchange, for it is the existing
drain in foreign exchange which
enables importation of gold; not be-
cause smuggling of gold is going to
be stopped for, on the contrary,
smuggling of gold has been going on;
not because there is going to be any
change, I hope, in the tastes of the
people of this country who like to
wear artistic things, but merely be-
cause this country’s affairs have been
so dreadfully mismanaged over the last
fifteen years_ so dreadfully mismanaged
that we have come to this sort of des-
picable devices whereby we try to
scratch the surface of the problem,
looking for a bit of gold here and a bit
of gold there. The ardinary public will
be harassed. 1 would not care parti-
cularly about the bigger dealers; they
can look after themselves though they
are also concerned in many respects
in this Bill. The ordinary members
of public, the goldsmiths, artisans, and
so on will be harassed.

I will not go at this stage into any
of the amendments that I have tabled.
LA41LSS/68—11
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I would like to explain, however, that
the large number of amendments in
my name, notwithstanding that I was
a member of the Joint Committee and
notwithstanding that the  Deputy
Prime Minister was good enough to
accept many of my amendments there,
is a consequence of the fact that this
Bill was rushed through the Joint
Committee at a blind speed—it came
on one Friday, we started on a Mon-
day and we finished by the next Mon-
day. Consequently I could only pick a
certain number of clauses for study.
I have subsequently had to pick other
clauses for study. I do not, therefore,
apologise for the large number of
amendments that stands in my name,
notwithstanding the fact that I was
a member of the Joint Committee. I
shall deal with these amendments as
they come; but here and now I
would sujgest to the House that this
Bill does not really deserve any fur-
ther consideration.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : I do not wish to make a
very long speech on this Bill. As to
why this Bill is necessary, the Finance
Minister has himself just now explain-
ed. While we appreciate the object
before Government that they want to
bring down the price of gold and
stop smuggling and would like to
bring out hoarded gold since we
require gold resources for our deve-
lopment activities—particularly when
we are faced with shortage of foreign
exchange, the dent in our foreign
exchange requiremenfts would also be
covered to a certain extent if we have
gold—while all these objectives are
good, to what extent the gold control
measure has really fulfilled the objec-
tive is a moot point,

Briefly speaking, there were four
main objectives before us when this
measure was adopted. One was to
reduce the price of gold. Why? I
do not need to go into that. As long
as the price of gold remains high,
there are all kinds of things that go
on behind it. Then we wanted to
stop the smuggling of gold. Thirdly,
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we wanted to decrease the private
demand for gold. The fourth objec-
tive was to bring out hoarded gold.

Without going into details, let us
see to what extent we have succeeded
in these four main objectives. As for
brmgmg down the price of gold, ever
since the Gold Control measure was
adopted, the prices of gold have gone
on rising and rising. So in that
objective, we have totally failed.

As for putting a stop to smuggling;
may be in some measure smuggling
might have been reduced. Govern-
ment may have some information on
that point. But as far as we lay
people are concerned, everyday we
read in the papers that somebody
has been caught smuggling at such
and such port or during transit.
Smuggling can and will continue as
long as the price of gold remains
high. High price and smuggling are
inter-connected, As long as we do not
succeed in bringing down the price, to
a certain extent smuggling will go on.

SHRI PILOO MODY : How do you
bring down the price ?

SHRIMATI SUCHETA KRIPALANI:
Ask the Finance Minister,

SHRI PILOO MODY : She is pass-

ing the buck. He does not know
either.

SHRIMATI SUCHETA KRIPALANT:
Smuggling has to be stopped not
merely by reducing the price of gold,
but by very careful vigilance at the
customs and ports. The' customs
authorities have to be very carefully
watched. I am afraid there is lack
o1 control at the customs which gives
rise to all sorts of mal-practices and
abuses.

As to how the smugglers get the
finance for doing this sort of thing is
a very important question. Shri
Dandeker . who spoke before me
pointed out one of the means by which
financing is done. Financing is done
by anti-social traders, by over-invoic-
ing and under-invoicing. By this it
seems enough resources can be raised

AUGUST 20, 1968

Gold (Control) Bill 3160

for the smugglers. Unless that loop-
hole is plugged, I am afraid smuggl-
ing cannot be stopped.

Therefore, in the first objective,
bringing down the price of gold, the
success of Government has been nil,
and as regards the second, may be
the Finance Minister may be able to
throw light on the degree of success

-achieved.

Coming to the third objective,
decrease in the private demand for
gold, the previous speaker waxed elo-
quent about it. I do not want to go
into details. But increasingly, the
private demand is decreasing. Because
the price is so high it is beyond the
reach of ordinary people. Now we
have come to the stage of using
costume jewellery. But side by side
with the decrease in demand, what
has happened ? I want to particularly

emphasise the huge unemployment
among the goldsmiths and gold
workers. These people, traditional

workers have been at this work for
hundreds of years. They are good
artists. Shri Dandeker spoke about
their workmanship which is appre-
ciated not only in India but outside.
A large number of these goldsmiths,
gold workers, were thrown out of
work. How have they been rehabi-
litated ? I had the misfortune, before
I came to this House, to run a Gov-
ernment, This was one of the problems
harassing me. There was the problem
of rehabilitation of refugees, people
coming from Burma, coming from
Ceylon,

SHRI PILOO MODY : Rehabilitation
of politicians.

SHRIMATI SUCHETA KRIPALANI:
That was not bothering me so much
because I was not the leader of the
party.

One of the troubles was the pro-
blem of rehabilitation of goldsmiths.
The Central Government had a sche-
me and we gave them money and
advances and loans; we gave their
children certain educational facilities.

.
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With all the measures we have not
touched the fringe of the problem of
rehabilitating them. This country is
already suffering from heavy unem-
ployment. We do not know how to
give employment to the people. My
plea is this: let us not add more to
the number of unemployed. After all,
the gold jewellery industry is a cott-
age industry; they are small workers
and they work in a small way. They
are craftsmen working in their small
houses. I tried to get the figure of
goldsmiths who became unemployed.
1 think there are at least twenty lakhs
of people who might have been ren-
dered unemployed, if I take the figure
of two or three States. In Delhi
alone, I am told there are about
150,000 goldsmiths unemployed. The
figure for U.P. is 2,50,000. I have no
governmental resources and so I do
not know about other States. We
have to depend on the figures from
the goldsmiths associations. In Ben-
gal I am told that more than two lakhs
of persons had been rendered unem-
ployed. If the number is less, I shall
be happy. There is another evil which
had been associated with it. This
kind of restriction has driven the
gold industry underground. Quite a
good deal of work is done in the
backrooms. Do we want that? I am
not against control but control should
be such that we do not stifle or kill
the industry and we do not render a
lot of people unemployed.

Another objective was to bring out
hoarded gold. In that too we have
not succeeded much. The gold bond
scheme has more or less failed. In
the beginning there was a certain
amount of enthusiasm for voluntary
contribution and surrender of gold.
Some gold did come but not in big
quantities. Therefore, I feel that this
Bill is not justified. It does not come
up to our expectations. There is need
to think radically about this problem,
in what way it can be tackled. We
want to bring out hoarded gold. Just
by saying so or introducing these
measures, it could not be done, There-
fore, I give only half-hearted support
to this measure; I am not happy abou
this matter. .
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I am glad that in the Select
Committee some good changes have
been made. But there are still some
clauses which we think will impinge
on the interests of the workers,
artisans and the goldsmiths. I have
given notice of certain amendments. I
should like to draw your attention,
Madam, to the fact that one of my
amendments does not feature in the
list which had been circulated. I
should like to know why it is not
there. 1 think it is an omission. I
should like that amendment to be
included in the list. I shall speak on
these amendments when the time
comes. Our main aim is to see that
the goldsmiths are not driven out of
their business, and are not compelled
to go underground and that unneces-
sary hardship is not placed on them.

MR. CHAIRMAN: Shri Viswana-
.tham. Before he begins to speak, I
wish to inform Prof Ranga that Mr.
Dandekar took twenty minutes and
I rang the Bell after he took twenty
minutes.

After Mrs. Kripalani took 12
minutes, I rang the Bell. He was
completely under a misunderstand-
ing.

st gow T FEAW (Iw)
guafa wErear, T g ¥ AR &«
F ¥ Zra #Y g Afew 47 A aam
TFT F 9 ¥ F g faar

awrafa s « I o £y gAE
& o frg =Y 7€) g § 7 W I
o fear 917 | 3 wEA ¥ dv @
I FY WY GAAT ITY Y AT AT
F g 7 it gAY Afew F For
¥ dradi #Y g g ag AfeF AR
AR 5 AT Y 7F I

SHRI TENNETI VISWANATHAM
{Visakhapatnam) : Madam Chairman,
1 thank you very much. This Bill
has been designed to stop smuggling.
But there is not a single section here
which deals with smugglers or smug-
gling. That is the beauty of it. It is
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calculated to kill a profession. The
Government do not want to say so
and therefore, they say ‘in national

interest’. What public interest is
served by sacrificing 25 lakhs of
people one cannot see? The persons

to. be sacrificed are not ordinary per-
sons. They are persons with skill; it
is not an ordinary skill. It is not
ordinary skill; it is not merely ordi-
nary skill but it is an ancient skill.
And it is not merely ancient but it is
an admired skill ngt merely in our
country, as has been said, but through-
out the world. The Minister says that
they will be rehabilitated. You can
rehabilitate people who have not com-
mitted suicide, but can you rehabili-
tate —assuming you rehabilitate every-
body,—the art? Has the art to go
away as a mythological story, the art
for which India has been famous, an

art to see which visitors come day in

and day out, and for which the Tourist
Departments make huge and elabo-
rate arrangements to show them these
artistic things in this country ? If India
has been known for  its ancient
grandeur, what is the evidence ? The
evidence is what is left by this com-
munity; the evidence is whatever you
see in India, the thing which has been
the product of these craftsmen. And
it is these craftsmen who are sought
to be killed now. I wonder why the
spirit of Aurangzeb has entered the
heart of our Deputy Prime Minister.
When I went to Fatehpur-Sikri, I saw
a room where every work of art had
been disfigured and the guide told me
that His Enlightened Majesty, Aurang-
zeb was against art, and therefore,
with a hammer he directly handled
them and broke the noses or ears of
the various beautiful artistic figures
which were there, which were the
creation of Akbar. Is it the annual
association, on the 15th of August,
with the Red Fort, that has brought
this spirit of Aurangzeb to go into the
heart of our Deputy Prime Minister, I
wonder. What is it that you are
supposed to do? Already. people who
know have said that smuggling has
not been stopped. In fact, this is not
an Act against smuggling. Smuggling
is takifig place by different persons
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under different set of circumstances.
Then, if you feel that there is chor
bazaar in these matters, then take
action against the chor bazaar, What
is the use of hitting the stomach of
the small artisans? It is a measure
which the people of this country have
not understood. The Members of
Parliament, in such a majority, have
not understood. In spite of the red
vote that the Government won a few
minutes ago, I venture to say that the
majority of the Members of Parlia-
ment have not understood the ration-
ale of this measure; the majority of
the people of this country have not
understood or accepted the rationale of
this measure.

Wherever 1 go, whether it is in the
trains or the aeroplanes, in my own
State or any other State, people have
always asked, Morarjibhai is a very
good man but why has he undertaken
this ? They use adjectives which I do
not like to use,

SHRI PILOO MODY: Use them
please. (Interruption).

MR. CHAIRMAN: My eyes were
there but my ears were for you. You
can continue,

SHRI TENNETI VISWANATHAM :
I submit that already certain other
reasons have been advanced why this
Bill should not go through. The
ownership of gold, as I have said, is
altogether' banned in this country.
How does it help the economy of this
country ? It is often said that gold
is hoarded by women. You, Madam
Chairman, seem to be proof to the
contrary. But several women in this
country do have gold on their bedies,
and it is only perhaps the very rich
ladies who do not wuse this gold as

. security or for banking purposes, But

the large majority of the lower middle
class, a large majority of the culti-
vating class, if they have got a little
gold upon them, use it for pledging.
Do not think for a moment that gold
is lying idle on their bodies. During
the sowing season, you go to any
town, and you will find that 20,000,
30,000 or 40,000 of them come to the
town, or go to the village sowcar or
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the gold merchant or the bullion
merchant and pledge their articles and
take money. This gold is serving
them. They give it as a pledge and
finance their cultivation; that is to
say the gold is not lying there unused.
All the money that is wanted by them
during the sowing season, or most of
it, nearly 70 per cent of it, is borrowed
by these persons. The banks are not
operating in this area. The Deputy
Prime Minister has not made any
special arrangements for them, and
that is why these poor people are
obliged to use the gold; and the gold,
therefore, is not lying idle as econo-
mists imagine. I am only pointing it
out to say that the argument that it 1s
always kept idle is wrong. Even in
the case of rich people it is the posses-~
sion of gold that help these persons to
go and get an overdraft. Merely on
personal security they do get over-
draft; gold gives that sense of security
to the Banker. That is to say, it is
there doing a banking operation. A
part of the banking operation is done
by the gold which is supposed to be
idle. It is there in the vaults. Why
do you respect the bonds of the
Reserve Bank? It is because in its
vaults there is some gold. Why do
you respect the International Mone-
tary Fund? It is because there is
some gold.

SHRI PILOO MODY: We do not
respect this Government because they
have no gold.

SHRI TENNETI VISWANATHAM:
Therefore, the arguments that are
advanced, as Shri Dandekar has said,
are like putting the cart before the
horse. The whole trouble is that the
objects which the Deputy Prime
Minister wants to achieve can be
achieved, will be achieved and should
be achieved through other means and
not by this so-called gold control
which prevents me from having gold,
which prevents the ordinary middle
class from using gold for their ordi-
nary banking operations and also
because it kills a community and an
ancient art, a great art for which this
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country has been so famous. There-
fore, 1 support the proposition that
this should be thrown out or at least
circulated for public opinion once
again. The public opinion, so far as
we know, has asserted itself against
it. It is only by the majority that
Government has been able to push
through the various regulations.
Therefore, I oppose this.

oY fagara qneE~  (TEWIT)

qIAAT #EEt 7 S sww g fagaw
7= fed § o &1 foo gwe o §,
ITHIAY AT e G | F wmar
g f5 gegr ot gfewior wer @ @
farge aTiFAKAT TET E 1 @W A
#1 g7 ¥ wifzd fa = s
q1s 7 o faggw wega frar @ aw @
Awhea 7 2, safka 7 &, wefa &
g, guefea ¥ 2, sfesfeqr 7 § o0
g § 1 afe gz gfesr swar s1g
AR 7w gftewior & 77 fadaw =1 awEr
T & § gazmar § & ose @ 5w
freed qv =T fF o fadew wg-
feg # &1 =afau & zw fagaw &1
gifes awaT FATE |

agA & wr wEet ¥ ww § R
FATFIE, AT C@AFITE JAHFT JIGH
ez g @ &) 39 fadggs ¥ A
TR o A &Y T &, qa F A
Z 1 g fawr wal wgew ¥ &€ e
F gry 57 fadaw #1707 weg@ fFaT g
Y g § F2 a1 3w faga® o3 faax
AT | I T F 9T @07 FT FAY
2 YT g 74 FY 99 W A § AR
ag ¥t A § fr e aga Wiy @ 9
B: T T T F N FT FT,
A 5@ T I ¥ g7 frar ome, O &
@I ER | g @ T Y W
g5 i & e A e 99T
g AT F W F F, TR/ Few
TEAR F gra A ¥ Sy sy
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TN &, ITHY I @ *7 faleai
F7 FT @I g 1 AfT 7g W
9% T2 T fadas F g oWy &
A FR T F gAY AT 7@,
T W I¥E g AT A F qwwar §
& a8 fadas mag ga 99 U et
aqr fag 4@t 7Ew I W9 F ne
TEgT A W | A8 ' § 5 oo
¥z AW F @0 & gfq il 1 A
) & T st & wiy wrer
gy @1 § AT o9 srmafawTe s
ar vl A e # e fRa ) 9w
W F s qEy wfT , W #Y @
FY AW FY IrawAFAT &, N F qHAIT
fr feaat WY 37 o ¥ wfy s A
Y U FT MV, TAF AYY AT HY
dfaq FT M 1 39 TR T8 EES
2 fr oY fadgs g fa= w& R
J w1 T 8, ST g9 wanr w1 |

THY & "2 A 7 ag WY FEA TEaT §
s @i fagaor oY fadas § ag #v7
F g FAT A ST AFATE | A
FHA FAAT AT A AT T AT
& FEFT S 8 F7 T gaT @ IEET
AT IIT, T T[T F e Y Frerar
I, @ F o EIT-Err F1 faem
T, 9% I2¥ T G &Y 90T 4 g9
FTFTIN FT[A § 6T FT AT Iaew
a4 ¢ fager 5 ST g @AW
WM A FETE | F A9 Aemw A
AT @ ¥ FAT FET AT
g fF & W ga fadas =1 F@ifaa
FE F GG HEH FE AT 9T &
it ¥ 5 a5 "garr g3 #T aifE
Tt & Wi oY /g S A § 98 ge oy
AR fom &Rt & e e 3% @ ga
2, 99 ¥ %@ % I SgRT TG FT F4T
g aifs ga 2w &Y anfas feafa S
&, T Y FRFF a1
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ag ot w1 fawr st ¥ v

WAIFA aga @ A A h L @

# aga ¥ qUE W § AR ST
# 9 GO TET FIX FT GHT AT,
T e faaram ) e g o
g o afed 5 s 2w ) wly-
W FATT & A g a1 faw & wiew
Y AT =Tfed | TR PR 9 FTR
T R A AT o F gwr
HEAYU T ERT | G FY F F
I ATIHT FTH T8 I Fhav §, IOt
etz Y Faer w8, s faRely
T F FE A A0TH A FQEIR @
faent & wmq IWHT gAY SUAT
F o g fr oo fdos dqro @
iy Ff5ArEal #1 g FW F gF geerar
ST BN AR fo S & e s
& gl ¥ ST 7 FT ATTRY, AT
T TEF FET G 1 TEF a9 ©
TR A FEFR §, Y WG g,
T TEA FT FTH FQ@ 3§, 30T IAHT FH
TEY faw @r § O aFR 7 3 afaea
g v 2 5 a7 g Qe ®,
9% Rt & fe ofe ax auf
gaEqT FT |

T § 48 99 & Fg g4 OF av
TR F A F, @IFRT §F TR F AN
FFAT ARATE 1 AT R FT @W-
FIX Jg31 ¥ 129 g0 F fag o,
gt fao At wgRm 9@, @1 e
G 5 fogw 47 o9 W § I §@
FT AGAT & ATGHT AL I, ATGHT @Y
23, 79 ¥ I AR IR AT 927
feRFae s FIIad F g g9 &
@R 9T I A1 ATTHT AT A
SEE D T IgE T A ) A g
g I ag o 3 & a8 @ 1 OF a9
& TWF T , MTF FT FEH F N
FAE | ¥ &0 AR & 5 99T swamm
gfeqq &), g et 3¢ afew I9F g
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TR AR F g e
TG St # femg 9@ 1 A @
F g 5 gAY A, a<ht -
FRA FT AR TAT AT F AT
I JET W gARA qEr , FA%
IR -IagTE a1 SR EwE "
it § T @ wifed fed ag 7w
TR fF ot T 9y wdw F AT @
¥ AT TRE A @
R

T wesl & 9 F oY g s
A frdias g Fivarr 8, ST A
FWIE |

st gaga wwt  (sMaER) s
¥ A FY ofemfa § @ 89 ¥
ar 7 faggs q@ 1 O § 990
TIASIEE & 9T AW AT 1 1962
# oY FEA a7 AT 9 § q9T W 9T
¥9 qHEA WY gU F S I qwrEAl
# GCFT A 39 19 7Y I F At
Y T FIA TS T AT 9T 9 FEA
F T gATR W F w@UF T A
AT gEX AN FT HGT FE AT AW
Y F® rEgiE FeAreal F1 aqwa
farar | TEr FTF 19651 1966
H 39 F9F | FE WA ge | o9«
%9 997 R R a¥ geEsRE ¥
gy 3@ fadas 1 @ @ g
gfufa #1 9 39 W AR FA@ 71 Q@
|97 ) fear T 1 sTEvEEar g9 A
#t 41 fF wgxa afafy «1 g fadws
qx fa=me F # for o o =1fed,
qr, fear st 1 S gww gEwr fman
T 9 AT 4T |

e @it &1 33 fadas st ST Fee
qEAN AT ATV FeATIAT G FA
Frar qr ar fo=E @Efaa a1 ST @
AYAT 9 TEA w1 FaEs famen =fge
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9T, ITHT ATEY Y AT, IR HoATH
FT FHAT AT AR 7 TOAET F IR
frrg s A T 1 &
T F A TG AT FT AR | F TqS
FT Y A Y BT | ATEERT A
TF AT FY WY 4T SFaT ¥ s R
T AR A9 30 F I AR F
oF faa= s frar smar | AR
qaT & 1966 ¥ 9z HAG ¥ I rfET
W Afgam & aveT 9 Ia F
SR fa=m frar At ggwT WA 9 ]
o Amife® ®7 § SwwE oA
FIIT TAT AR F GAT T D G
A F AEATFAT FAW AAT FGT
4t R amwr g T o g 5 R
FROl ¥ g fadus @@ o @ @
g FICT THA FIS G<g AGl, o AW
 Fq-smEE # gfee ¥ g fag
fearoig € 1 3| F AT F@A@r
BT T A IW FY AG-sqTE T
F fau s 9w fag @ @ R &R
T TFR ¥ W F < ;W F ufa
AT S FT A, qg Y gH T
& f wraT T ST ¥ TR F qE
T WA wEEE § 1 TSI
¥ § agwa g @R 7 9T qgT Far
g N FCF TG F F<L, W T
& gfd =T Tav T, TS W&
¥ T sy A A Al a8 Twm
fF W F 9 W IR AT FEm
ST GATT &Y A1 98 WX W &7
grafd, a8 gAR W FT A9 @9 qN
F ®T § 0 FY A-HATAT FY FARA
& fow graTfers, a1 i SR &1 gara
7% gURX & 39 F TEEHS FET A,
FEF gaR # g & v
AT FAT H T gAY qA G
JUIAT Y, qg IT I 3L A | AfFA
WM T wawma@
@ A gfa 4 e | fow ame
Y T F 4 W FT FFA A00T I @I
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§ 39 aTed F qIUAT I FTF F G
& | ozE W oawad 99 A
TR EE I T AR
M, AT AW FT UF FATHIL a7, favs-
F AW F g0 § 97 ga AT T,
TNy AEET, Fgarm A
T AT, St afwtal 1 ag
foee & smAm | SRE 9% aE=]
i@ &1 @aeg g, gt aF an
%1 fou T Sl F1 4 &, S9
ag FA g aF agl w1 el
TEHT ST FY B TF F A2 {4t
st afsrd § A8 2 & A
HITAT AT 3WTE F Jg qAT0 =MRaAT
g 9% 3uw qw ¥ faw A W E,
ag I AW F SeEE AN W &
# I H qAEN ARAT § AEL ¥
IR W, T F A W
gt W ¥g I NI d«dr g,
TEHY A avgH AFC 997 § A
R am F ey yomfas afaard
T qred T2 € fF 99 F ame o1 #%
G & gF | BRT TRy T I A
Y e ¥ Y WNR & | &9 &S
Tt #1 SASAT § T T
SR 9 @ & | whdi & g6 g
g & AR 99 @I g | T H
T TF T4 A1 39 F < AAam ¢ |
T FA F gRT A Q@OHI FTAAT
N T TFE Y | qTE wa-
BT H ¥g A 99 @I § | F
N FFR I A A OF 705 | Aw
I I TEHL FATI FT gH AFAT A8
g 91 a9 #1 WOF | 97 gO 0 S
= feafa &1 gure & g | @R
% wf 7g oft wafar o a3 @ E, T
W F s fRwi & S € a7 A
AT TR, I F FCOT J A F A Y
A 7T & AT ATy WY W ggt
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a7 @ 8, 98 ST W T /T S
R F oagdt g€ A oW A @i
T ST AFAT E, AT BT AT I § AR
AN F AT T HR BT 20 197 HY
AT F FIW, T F AN0qU Afaat
3 IO SATH STEHY F 7T 7 Y IRIEAT AT
T Y, ufw ¥ wfy g, afw
e ¥ gfa s, s o<
F 9fy srgeem, 9@ § WY Y T §,
T GIHEIX FT AT 947 F9 g AT
fear }, sofau & oy s fewn
&, Ao oo o) fewAr 81 1947 F
e o a7 @vr gfesam ¥ 93
T AW F I 9 WL ST ATE FAG
THR Ig ARE FC AG1 T | agai A
A T F FIW AR FL AW F
S & see< mer fFar | smofat
FUN T I F AT FT AT F AL
femar 1 o ¥ 318 T WY e &
FIT, AW F AL TFIE TG &% § |
g &I a1 3 qEy ¢ ey
ATSHIEHITH Tq LRI FT AFIF gL
5 oF oF F AT 9T 7 FT q@gEAT
FN ? fFA T FHETA ST A
ATt ¥ AT @ § R S A aH-
aferdi & o/ 9K FET F FIA A G
Y T g AYAT AT FT S AGL
T THY | T FHATY T6 TG
NI R} AR E ™ F g, @
IR @2 &Y T qIT FT @ &, T w4l
T X 9T § | OF UF iR B AR
ErEaT T FT gEwar | ghaar Y e
TER T A TF FH T 0F A
T qEEAT A FV | A AW HT A ¥
T TF T S AT T I A FLHTA
T T TF J[yfFT F a7 ani
AR 3@ T [ & FI F GG § q=9AT
T @ AT AT AfeEE dF
afae I geSEifedl ¥ 5@ @
w1 oF ofqa w1 F &0 F afg w7 F
frra figT & a9 39 0% 3 e
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fear & fo% sl & oF gRI W
3 faar @ o ag o, e § 0F
T ATAAW FT AT I F F A TG
ot 9w, AT gRem @ 9y Al @R
I S & 1§ |waa g, 9 SR
st & fog € g, aed St & fae
g1 A9 A gAR W\ qT ATFRO
faar, arfereama & stoswror fmam | @RI
Fafrar) sgosfafadxadid | T,
T gfem AR B 7E A A a9 o
F 759 9AR, W41 & afeat gart |
g § fq@ar @ wFm, oW ww A
fear 1 afew fawag |1 38 § fF a@
F IW A F7 EiF SIERT g T
WFi A AT Fe R g W
faer ag #g @ £ v 3w #7 aq-smaear
¥ FIT G & § Fear g 6 g F AW
AFAT 7w F EFE B FAT FQ
&1 S T AW ST
¥ & g #e 5 gH oW R A1 @
W 3B 3 F fAg Fa § | W w7 Au
&7 gfagra et & &5 3w &1 s &
T 3w 1 e EY A g, AW A Agw
q sar F var fear €

@ AW ¥ & 7 v A g fE
AT 29 I BT W TS T TR 6
FIE I 2 AT AG-SUAEAT F GIET
TEEER, 9 3 F OF Q¥ 51 g
A forw o w A gwwa § qw A
2w A FFA W groa | g7 AT Afaw
FHTO § Ag} @A AMRT | SFE av
2q & FL A W | AAEE Fo &o
o & TS GNT | ST e fear 9§
we & ¥ SN w5 g g
F # R IR AW T § g
T T AR &, @ F Y ofAfe
FT T ARA &, T A AL gH T
Wt 781 g1 AT g & | IR qFHI
RN T A AW ANeT TR

fadus & @ & @1 @AW, A ®
T uTd g gwE § v oy §
Fifh T T TN T 49T F qT
AT F, T QAR F, 7@ FW & o
gC FOF qErY F X @R FHd
FT T A, T T A €
T qg K F faafe &, g fow
TER ¥ g sEaw feg § &t
qt R # ag g g £ o e
qIET FA FV FT STE€IT 47 ? T ARKE
N oFr wE@ AT AT TG
FOA AW 5 g 5 T A FEA
 gUIq FW &, 98 @A & I, 7w
I oY, AP SR T F AT

9 A g IR ) Ag wwaw g |

Y oY w9 TW W & IR 9=
IET F GG FTA FT I ST AAT A
e & aei faawm mfswat §
fauma 1 gaTen W gU a8 aw T 5
F 3% W TR F TEgHE § W
affg F gawg AfgsRi ) AW
g § Tafay 5w i &, 5 fdew
F1 arfqg T =fgy wifs ag fagm
¥ faeg & SEwr w3 faeg R
gud fafgm, safw =1 fan @ q@9q
gfewrdi & faeg &1 AAAW SO
T 5y fF R T 1 QAT W g
NMaggma dad | s g &
AT § TWHT F AEHFIT F FRL
AR AR F 3L T THE & AT
AN TRET F FIT FEr A1 Fhav
g1 afen & farmagEs FgAr T
g o frafa & sox g sifo ) 2w &
AL FIA FT AR fFaam a8 W e,
A 1 gfaest fadt ag @ 8, w19
Freey FHA 5 e aRT W
T ¥F A9 @ E ! ¥ A A
FT AR 9 T &, T FFT H1- 90T
= @ ? Hift W WR 3 e
FREPE HX A TR F FT
T R E N AS i FE A
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AHZE IR §, TS TEFE F ALY
ST A AT EARE | 9 & . fag
THRF Ffawrl g 0 g9 W@HI s
@Y € 1 5 feafa & o & ag w0
g g fe 7 a wA A i o2, 7
FATL A FT FATHI A IS G, 7 3@
F AR CF A9 A Arfew ¥ T4
a1 @ & 9K magiw gfee ¥ =+
I W], st o Forma aifeeg Saen
A afas & afes @ & 91 afaws @@
§AT AT ATAT § IE FFFH T AR
e gfee ¥ 3w fagaw § Sfew
FNET FL | AW {Y o gMEA faw

§ 9T I qo fem @m0 F

g FIA AW & @uakd F a@"
¥ gfefwde 37 F1 9 srar Far @
R afaa ) R sr
I ¥ 99 49 A, IWF w4 ¥
@ fear o oFar | FER TR
Tifr s ¥ 1 @9 & I A} uF g
2 o I #1197 R HF & ATHTC
dw § @ oy g fF s
IR qgA AN AT § 1w
S IFT AGT ¥ IAF AR AT H
AR ST FAFY I8N ] | A HA
AEAWF § | T IS § 3g Y yEEE
foam mar f6 9@ g€ P F ¥@ L
T B @UR g A A FY
S ? SER Rl o #E § o
gz T Tfey T TEAE el
998 S8 arga, IEEr AT, SR
i@, e ame Bt @& &, @
FETe ag fedl ft F1E F o @, a9
AT F{TEA 9 TG, bEE T FAT W,
fopet WY FTET F FUR R IEF WA
1§ R FaEE ST § @Y 9 A7 FHaT
21

T4 Wkl % a1 ] IgW TEm F
T4 faga® F o=} § g7 qWgA g
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A R gEH e W wgw
ifiw & @ 2w ¥ sfagra § S W@
I g G @R AR @
F dei & o9 gC @ I ATAE IR
[T AR F )

=t taam : o fawat @ s faorw
TEARAd FAE & A { qB W
argw fear mar § @ S fA w @
¥ fau a1 9 fermm w1 aa WY
agar gy 1

awTafe wglad - &, g T2 A |

SHRIMATI 1LA PALCHOUDHURI
(Krishnagar) : 1 certainly support the
spirit of the Bill because what do we
seek to do by this Bill? We seek to
restrict non-monetary use of gold, to
bring out hoarded gold, to reduce the
internal prices of gold and to stop
smuggling of gold into the country.
These are some of the main things that
we want to do and these are causes
which are very laudable. So, as far
as the spirit of the Bill goes, I support
the Bill, but there are certain things
which I would like to bring to the
notice of the hon. Minister.

To bring out hoarded gold, Govern-
ment had issued gold bonds. Gold
bonds were issued. At that time,
according to the Reserve Bank’s esti-
mation, there was Rs. 1,800 crores
(international price) worth of gold
hoarded in India or Rs, 4,000 crores
(market price) worth of gold hoarded
in India. How much was brought out
by the gold bonds? The first series
of gold bonds issued between Novem-
ber 1963 and February 1964 brought
in Rs. 8.62 crores worth of gold at the
international price. The second series,
from March to May 1965, brought even
less; but even to that extent in bring-
ing out the hoarded gold it was
successful; that much I will say,
although it cannot be sgid to have been
very successful. This will show that
the people in India are not yet oriented
to gold bonds; they yet like gold
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ornaments. As my friends on the
other side have said, gold ornaments
do not really lie idle to the extent
that we make out to be, because in
the rural areas it is deposited and
money taken during the sowing sea-
son; just as you deposit the money in
the bank and take it out, gold orna-
ments are deposited and money taken.
So. they are not lying entirely idle,

In 1966, the hon. Prime Minister
had made a statement in this House.
She had sald this—I may be permitted
to read this out:

“All restrictions on making gold
ornaments of more than 14 carat,
imposed under the Gold Control
Order, will be withdrawn. This
will give relief to a large number
of goldsmiths.”

What relief will this Bill give to
goldsmiths ? You will see that there
are clauses in this Bill that really
militate against goldsmiths; I have
my own amendments on them and
I shall speak on them actually later
when the amendments come.

But, on the non-monetary use of
gold, I would like to make a sugges-
tion. The more effective method that
I would suggest is putting a big sales-
tax on gold ornaments; that will bring
money to the exchequer; that will
give you a certain amount of money;
as long as the rural population goes
on buying gold ornaments, they have
to pay tax; and this will channelise
that money into the coffers of Gov-
ernment for development purposes.

I will say that this Bill militates
against the goldsmiths which number,
at least in West Bengal alone—I do
not know if my figures are perfectly
right—2,22,000, and all over India it
will run into crores... (Interruptions)
It will be nearly a crore if you take
mnto account the goldsmiths and the
people who work with them and in
the various ancillary industries.
Actually, this Bill affects them. What
is going to happen to them? They
were maintaining themselves. This
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will throw them out of their jobs in
many ways because some of the
clauses militate against them wvery
much; particularly the clause I have
given my amendment to; I shall come
to that later.

The public itself is allowed to keep
2,000 grams of gold, but the goldsmiths
will not be allowed to keep that, This
is very funny. All over India, there
have been 200 to 300 cases of suicides
among goldsmiths. In Bengal, I know
there have been over 10 suicides of
goldsmiths. 8 practically in my own
constituency. There was a very
telling couplet. I want to repeat it
here so that those who know Bengali
can understand it:

“Kothay galo, Kothay ‘galo-sabai
deke bole, Sonar anga Shankra
bow, ache galar tale.”

‘Where is she ?’ Everyone is wonder-
ing where is the goldsmith’s wife.
The golden-skinned goldsmith’s wife.
She is under the water. She has
committed suicide because she could
not face the condition of her family
owing to the unemployment of the
goldsmith.

There are many clauses which need
redeeming in this Bill. I hope the
amendments will be considered. The
High Court of Calcutta has also passed
an order an injunction. Justice S. P.
Ghosh has passed an order causing
clause, all the amendments will be
operative. This is the same as cl. 48
of this Bill. So I hope that on that
clause, all the amendments will be
considered by the Finance Minister.

Lakhs of rupees will have to be
spent to rehabilitate goldsmiths.
Upto now, not one goldsmith has been
able to get a job in any government
concern or office or in any public
undertaking. If you give him some
money and say. ‘Go and learn brick-
laying’, how is it possible for him to
do this? In a traditional, artistic.
and creative work of imagination, you
cannot ask the man to gc and take to
another trade. I think India has come
to a stage when we should think in
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terms of entering the gold jewellery
export business in a big way. As it
is, without any boost from Govern-
ment, gold jewellery export has
earned Rs. 11 crores foreign exchange.
If it is boosted, it can earn far more.
In the International Fair held in
America in 1964, it was an Indian
goldsmith who won the award for the
maost exquisite work that he exhibited.

This exquisite art should not be
allowed to die out. We should see
that the goldsmiths are not thrown
out of work. We should see that
more incidents like the suicide of the
goldsmith’s wife who committed
suicide by drowning do not take place,

SHRI S. M. BANERJEE (Kanpur) :
1 once again rise to oppose this Bill.
1 submit that even as a member of
the Joint Committee, all the basic
amendments which we proposed were
rejected. So we have had to append
a minute of dissent. In that minute
of dissent signed by Shri Tridib
Chaudhuri, Shri Fernandez, Shri Z.
A. Ahmed and myself, we have made
this request :

“We, therefore, appeal to our
friends in Parliament to raise their
voices and see that this useless
piece of legislation is thrown out.
We are utterly dissatisfied with the
manner in which basic amendments
have been rejected.”

The Finance Minister has said that
some of the amendments moved in
the Joint Committee were accepted.
They were very minor ones. We
argued in the Committee that there
should be no summary trials. He
was not even prepared to accept it
and convert it into a regular trial. 1
shall deal with this point when we
come to the clauses.

What did we achieve? What was
the objective behind the Gold Control
Order? We were told here that there
would be no smuggling, or at least it
would be minimised, that the price of
gold here would be comparable to the
international price and last, but not
Jeast. concealed and hoarded gold
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would come to the surface. Did we
achieve any of these objectives? No.
As so ably explained by my hon.
friend Shri Dandekar, smuggling has
increased. Does the Finance Minister
think that the poor goldsmith is
smuggling gold? It has been found
that people who have got links with
big business houses, who ‘are connec-
ted with international gangs are
smugglers. Even Chief Ministers, ex
and present—they are the biggest gold
smugglers. The Finance Minister may
admit it or not but it has been proved
beyond doubt that in the Choti Sadri
gold smuggling case in Rajasthan the
present Chief M:nister is involved.
Any impartial enquiry will prove he
is in it, though he may deny it,

Another object with which this was
brought forward was that the price
of gold would go down. After the
Chinese aggression when the slogan
was given ornaments for armaments,
our wives, sisters and mothers readily
parted with their ornaments, in
certain cases even with their mangala
sutras and they thought that they
would be able to defend this country.
What has happened to that gold? 1
want an explanation from the hon.
Minister as to what happened to the
gold collected by various agencies
including Mr. Atulya Ghosh. We
have no account, I do not know if
the same fate that overtook our
national defence fund overtakes this
also; it must have happened like that
here also. Even after that, I would
have understood if gold had been
used for correct purposes. It was
never used like that. It was used for
boosting up their party purposes.

SHRIMATI SUCHETA KRIPALANI:
Has he any proof for what he says?
SHRI RANDHIR SINGH: He must
prove it. Or, it should be expunged.
s =eH wtaen ;. guEfT wEEE,
A ATAT FT AW § | Y AIHY A
A §ag a9 B fede A W
e @i q w1 AW g A
ferar s =nfg@
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Sl ®e Ao ¥ : & ¥ 37 FA
e ai e FiTmgan g ow ®
AR T qg TG AW ot e Frad i
& fear & faar @ & § @ faan
R, & 9@ § & AvAw fodew v &
faaa a1 #1 Foawe A @, 99
A AT ATF HI A | R FRTIA
ST Y 3 ST Y wew grn T fRar
| g AT

#ft o = Fop g9 AT 3 A
&, & 1% A & fF g w=r o

= wo o 7-Wl : a7 g TFAT §
fr =t <o fag & ) & @9 a7
&F T gar g, A 3 e
F T X FI 7 T AT, qH A qF
W TG 105w fod & Fg@rE R

e Ta  fersT  gwTafd wEIEd,
F 39 #Y =T AR |

MR. CHAIRMAN : He is not levell-
ing any charge against anybody; he
is asking what happened to the gold
bangles of his wife.

et wed fawwT AW AT § 1

SHRI NAVAL KISHORE SHARMA :
(Dausa) : He has levelled a charge
against the Chief Minister of a State.

MR. CHAIRMAN : You should have
raised this point at the time he did
s0.

=it =fa. ora : WigT w9 gErisar
FAR A N gW A AW W E
g
SHRI S. M. BANERJEE: I would
have answered their points but I did
not want to put you in an embarrass-
ing position.
MR. CHAIRMAN : You do not put
yourself in an embarrassing position.

SHRI S. M. BANERJEE: There
should be an enquiry into the whole
affair including Shri  Mohanlal

Sukhadia who is involved in Choti
Sadri.

MR. CHAIRMAN : Mr. Banerjee, it
has not been proved that he has been
involved, and therefore when he is
not here to defend himself, I think
you should not drag his name.

sf: o o FAl : F Fg e 41 &
WFATAFATT | TH Al 7 i v
T AT AT AT AT, X A G
& @ T, F ATl @ e, g
9 98 fF e SR a2 gAm ar
FA W | T ATAT FT A 3T
3G &1 1963 ¥ ¥ 7T AT qF A AT
g & FWAg g , R Awd
ANT I of g 78 T IR F qwW wW
BT I g IO & 9 3T AT |
af axfwerdt & fr 7z o 78 ga 1
# faer wefy it & gwr Trgan g i s
TgF dET ST E | WA FT
sfaesr &1 gam & ? gfc ag whawst w7
qarE g v ga A 8 1 IfE @
ag wfasst #7 @ad Ag & A1 Felt
AgRg #1  faw #1 afm dar
=fgd |

16.56 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Fit ¥ Aafsy aga =T g
QA=Y ¥ g 6 a9 @ue Iy
F AT AATT R AFE | qF
g & 5 oF Fads ¥ fAr & =
AFw fr fradt gegimar g afew
afaw WA @UwR ¥ F  AreaH
{7 g AW B AT AT I F
warfas AR W F TFIET 100 A
LIS CE S Gl o
g & strr F1 |7 gerEsn 99 w6t fraw
qrew @ ? # =gar § 5 s amenar
g 5 37 B qaraan fadew ar G
a7 fr 99 9 g ¥ 97 e #
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2 R FE gET W AT AR T
T FEA T AV FH F FRO TG
AT ARAGAT FLA @l 302 FT THSAT
@ faa #et F fees  wenan
AT A G FTA FET AT AT L
e mieT WA At ag d R
A G F Ao G Al T
g W @ T F a9 X ¥ FEA
arE F g g

99 ¥ qT FE IE T TH e
7 {5 ag Ouaw tegara g | Qe
WeammaramRNFgag -

MR. DEPUTY-SPEAKER : The hon.
Member's time is up.

SHRI S. M. BANERJEE:
hours have been allotted.

MR. DEPUTY-SPEAKER: If it is
the recommendation of the Business
Advisory Committee—I have no report
with me—it is all right. You may
take a little more time.

SHRI VASUDEVAN NAIR: The
Business Advisory Committee has
given it more time.

Gold (Control) Bill

Eight

= Fo Wlo =t : F %g @ 9T
Fifax ag e Ifegaem 7ar § ?
& s B, B F oA deaE
FNE FE AT A1 FS AT, A GAK A
g fadt e fergram 7 @ R 32 formr
T AN FIW &, I FIH FT A
W F4I T8 Fg F 5 TR 3718 ee
N EAT 1 ITF I o
EE AW IE Y IT A AT Y
A GH FA NG E 1 qF AT
AT 98 g7 X 5 39 & I Adaw
Wegww &3 1 W E 1 w4y a8 Q-
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tes FA SIFRER o 7 AR 99
IR #7 frar gy =g A "
7 G F e g & 6 g frw e
&1 Qe Weeana g1 ot qamas
e 3 I G 9 N FEEEd
fearfoe & fosfaer & | o9 @79 &@
J § 7 Y A o wfaam & s
FETTAT FCH AT HT AT 3 qHAT &
AR wHAT FFaT § 7 fad 9w A qEmn
ST, T I FGAATIETGT ) I T
daar  gaR faes geam ar wfew
I Mg A A A I @,
affr mmamsdtg R
g FT YT foem ) faw we ot arfes
L T F fed a7 T E 1 @AY
TF3a § 5 Junaw g § 1 @@
g ¥ 5 e A1 w1 dwifaw
Ffa & @ oW FE FT AT
FEEETET, TAT R | Y FHR FA
Fam o A 9T ¥ A9 IO A7 A
TR EE! A9 g Fa T
Fqg & | Fg ar 1000 AT 2000 To
TFLT F AU FIERE A A

@Y1 S T R g o

T FT AT Fw  ATFAL AT AL
gfivgfes anfeet 9@ wvar @@
& a9 39 A7 afefede faar s
AR Fgr FEAT & snw qw wfesw 6
T A9 qF 9g A a9 F Q9T
AN WA @ N a@m
W w9 ag T FT QG I
fr afefere 3/ a1 woE faat
FHAE I e N g o W AL Y
Iq FATFIH 9 9E9 gWl, Iq IR
TR IAFA N 5 T
fah a8t T e § 5 o= ey
AHTEE TS AT E 05 &, A F wwwwar
g i forey il oft 7 forr Y oo
AT geE, S TERT, =Y awed wi
AR gafaT a5, siwet o el
A T awErE F v vy § e o
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|UFR aen F1 e et
AT FCT TSI @I E 0

17 hrs.

AT faerse FRET F FaT ST T-sredY
F9 gorm & A g @ fr e
oY oY gree § =@ fae 1 @@ FW 9T
TEE FRAFFTAFAF
& AY 3G T THT A7AT AT HY <AV AT
AR AT FIY d5 FI AT A
@& et 1 T F AT ofase
[ ¥ foq 7 Fomar @ g A
fr sfaw WG o §9 1 FIET
% gy ofra 3% & forg govr o,
Mg fFag a9 @ gFar
g

7 @ foild & fomza § ¥ 3o v
AT g

“At the outset, the Chaj
mentioned to the Committee about
the receipt of a telegram from the
Madras Jewellers and Diamond
Merchants Association, Madras

requesting for being given a per-
sonal hearing by the Committee.”

T st o ofasy 3 ¥ faw g,
I FY g F o7 Fay W)

“At this stage, Shri Dahyabhai V.
Patel pointed out that certain
affected parties were already in the
capital and they should be given an
opportunity for a hearing by the
Committee.”

AT 37 /I Ay afadq 33 Tt
g e

“He was joined in this by some
other Members viz, Sarvashri Tridib
Chaudhuri, N. Shivappa, O. P.
Tyagi, Banka Behary Das and K. B.
Abraham, who suggested that the
Joint Committee might ask for an
extension of time instead of hustling
through the matter. After some
discussion, the Chairman ruled that
there was hardly any force in
reiterating the point in the context
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of the earlier decision of the Joint
Committee.”

Fgmam feell ¥ ab g, e
TGy @ 5 9 A qAm B ogww
T &1 I @ Tz, 3@ 9 aw,
Faifas  SHAl ¥ AR 9T A
g T AT 99T F I@E F1 GewRg
@ ¥ ¥ 39 F gy 9o SR
TEAT 918X 9, AfFT I 31 q€ Fg
ao Ag e e @ &
H 3@ fae Y 979 FT 7 AT F @
2 1 wfae TG @ §9 & |9
T, AGATENR, 5 AR faeelt &
AP qg7 9 AT F 1 faeet @ F
I T - e @, At
I7 & fAU % FT T@TET a7 9T
g T fF gw 3 St anfeda o fear
a7, T 9§ 99 F1 FEA AT Y
g Sfew a8 anfedw = oW fear
war ? 59 ¥ Fv faen ? oo Afed
fira AT F oo AMEH AT T 0
,All India Jewellers Association,
New Delhi.

Akhil Bhartiya Swarnakar Sangh,
Delhi.

All Delhi Sarafa Association, New
Delhi,

Meerut Bullion Association.

Vidarbh Mahajan Samiti, Nagpur.

The Federation of Andhra Pradesh

Chambers of Commerce and Indus-
try, Hyderabad.

MR, DEPUTY-SPEAKER : He need
not read the whole list.
SHRI S, M. BANERJEE : I am only

referring to this to show what great
injustice has been done to these

“people. They were knocking at the

doors of Lok Sabha Secretariat and
they were not heard. Is it justice ?
And, we are being asked to pass this
piece of legislation after these nefar-
ious activities. The Finance Minister
had the courtesy to consult the big
bankers before the Banking Law was
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passed. Their informal advice was
accepted formally. But in this parti-
cular case, I am sorry to say. all these
poor goldsmiths and their representa-
tives were not consulted. That is why
I say that no Member of this House
should be a party to the passage of
this by simply saying that in order to
remove the lure of gold the Gold
‘Control Bill will be there. Let us
decide, here and now that this piece
of legislation should be rejected out-
right and that there is no need for
this legislation,
ot Tl fog (dew) o fewdr
wFT AgET, W A B v ad
fr wiee w@w ¥ qafewsr s
AR T Y TR TF  qIHT-U-HTEEY
T J&L TF T a6 JAC 92T & |
¥ 7w fr 7 UF FA9 A @ ¥ s
I F R IV @A s aw
ot g Ifeaem fear &, fow O
fr gex B TR F q1g AW @)
UG qifF ¥ o ary &R X
W & fau I § o oS a=foa
F AR g ag 9 IR nfewm
T gA T AFTEET F U gWIR AT
T g &Y AR LR g ) AR FA
AT F IR T A T A @ AT
f oS AT F AT F R ST
@ &7 g faemT ¥ 1
ATT-FF FY 3T WA | g
¥ afar A AT T & T, wEY
# a1 @ &, WifF 97 F foag W\ A
Py W RE) WA oE
AT qEw @@ ¥ T W G v g,
S ¥ ¥ fox ¥ i, 78 § wwd
) qH I AT ¥ T e
AT arga § 6 g wrE ao faet
FAFEF| WIAA R a@S
faaras et § 3R 7 oF gy I
I IR WF WAL ama,
o 98 & o famam ot & 1 anR
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qiEf-are ¥ areraT g X FE Fw
o e &, &t 99 # o fenaa s
g1 R A ey dmwlw ¥ dfw
F AR AT F AW & For forefy ara
TR AL F AT @A &, A 99 T A
T R A g A dafe @
forar ST 21

@ fag g wrg 93 fow o< g
@ FT A 5 =17 = Trow Faw
1 TUHRT T qEAAT §, #7799 F1 AW
¥ W IR A § @A Ay e
AT AL TEA R 1 AT Y R F
T Ay qET qrE, @1 9% W R
TR F Ivd AR AW AT TAA F fAg
Ig FIW ISFT LT | g ag o
F fern a7l g f fegdy wrem fafeex
§ fret Safew o1 WAE amEdE &
T U Fa AT | I2 17 98 FaH
W & fgg & Jorar | @ FE oY AW
g 9 F9E ¥ fag gfame @ R
floda i a1, S gL F W ¥
B THFEES AT AeS AT 4T, 99
F1E gATA GTE@ AN & A GEE AgY
q7, I9 FHq ST WO WE X )|
FIW FOMAT |

TR wrg, off g, § 2@ faw @
I gu Fraw F faers @t AW I
Tl ) qw g @ i g wgatar
wft mifgar @ 3w & AU omw e
aatAz 2feld | WA A oF AG
i fr a9 WA gIAEy g &
R = WM X IJafa JE, @ Tes
F wfd g7 o W & a9 & fau
sy el M g d
AT g fRST ¥ fomw F o @
geaT AT, M g i A g 1 @ &
HEATAT I 3 AW ¥ T FET &,
A AFATE, VAT ¥ SATET AT
FETE @ RINAOANT E, W
T g ¥ SATET AITM &Y aat & ?
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B ane A §T A §, W S
&, Tt OF vt § o O e
| TERE 1 & 2w fomar &,
Foreran &, s foraran 8—= qegrr
WA T L ALY A0hER, g A Awen
T FT R G Y T @ QA
AT N ww ) wha
AR wiE ¥ o 2w faar 8, @@
TG AT 0 ¢, T AN FY A
FAT &, ST F UMK ¥ SqYET 67§y
FATE, WA g i1 37 &, WA

¥ 57 47 FTE, A g FRA-gFEAS

afgan AT 98, St AR F 9 F MNew
T | AT Mo’ AT IR T F 9RO
LA AMF AL KA AT E
Sl 7 &, Iag! 3w & . ame< A
AT 1 FAR ANH TF qXE FT FIQ-
feoq s T @, o @R S R
AR T Y A9 I g
foamr wites T afeaat & @, -
R ¥ O ATqd A AT T 2T
mEwgwe ) e
AH—Ig TG a9 &, ST AT G
S @t § fis e & fiad o aew
fear wrar & 98 smar W A @A
T 0% 9% F Faqq T I, a
I F e gtz Y st @7 @ AEr
¥ 1 @ e HT g SaTE
FTFR A AT E )
I A THET T AR AN
PR ad €, N Fw (3= B
IR ATt S a9 far @ AR
QU =T AT @A G, I qw T
¥g o 1 Ay § oF feam
& et X E, AQ 7 w9}, W
TE AT &, AT IFA W I3
* g Bt fear g, IR a9 A
arm & fod, 97 & Wiedew ¥ fod,

IR W AR

AT R AT FTIT T9d Y IR
Al qT w far & o wrd X F
f izt ¥ a9 o @ v A—y
g ¥ fod, ¥fFv 57 TER T 9w
& st 37 A wgew ¥ frr d—am
S qifedt & iy e w §—F @
R A1 5 e @ e ¥ AR
TF § A Fgar XA @@ aw
FEAT | Ig T9 9 I fET S
IIATF JgT A FT ¥ 2W & foR
ﬁ%eﬁ@a@aqwﬁ@a‘h i g
A ¥ fad e adt § fF aw amem
frran s @ e forem & AR
Ao Framagt ) AT AW
N F o F fod fa g dag &
Tt ata —FF ag FAET ety
# e sTaaw g | a7 S
? f¥ ez #009 § Y W 7E IR
B §—T9 T FE ga, T
FEA AT, IS AT FEE gam,
FE FATUT ATH ARE T FNT &}
TN gAT—THY AT AT I FY IFTAHT
F AT E, BART S, 37 FT 21T FEAT
I ) A 7 A Y AT qa
ggdY § 4T Ad qEEet §—T W
T TG FT G FIAT §, IW FY TAGY
FT R Y B TH FTH BT FTATZ0 |

fedt et wERa, AT F& WA
F MeE T * I ¥ 6 IFAF
gt 9 g Y @ awdw W
wif & Fg e g fr g av e
aTEt A FOE srefEEl qT eI ] )
9 A faw a7 & 79 Y W H IEA
2, T AT F g F @ v Ay
g W 7 Far—fwT I fa Swn
F O 1 7A §, I g aW qo
JET @ATEWT | FH T HFT Wgh
F THTEY T TSR G | wEd
q @ g Wi aga s A
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o€ 1 1 o a9 AT 8, &% a3AT
FRRIIA W E, 7 a8 qw & fad
da 7Y § fF e A =t F
e forew ¢ AT AWR 9T @,
Aifaai w1 I «wit 7 F< fod §, Frely
J wreEn & faar §, fRT A W
o geut < foan 8, Afew o aeae
FFRFIR @ AT F
ATYY g FEAT AEAT E fF A9 Jwy
& Y qE TAE 6 aT wE WiE
TE FTH FTAT AR § A F A,
IAH AT AN AR T TR | TF
o€ A N 77 T H—IF 7 FH
9T 3—FF s wYE wi§ 1@ A
afeqmny FT0 AT T I R}
® 39—40 F IY F¥ faar W=
a5 § 1 5@ fAd & Aaet wi @
g g f 5@ faw F Jga Ay
& I W F IO AL TR, T
frag, M€ qwo dYo a1 FEX WIE—WET
1 Y I WA F—R e o
F1 ¥ afe @ F@T AT § @
I # F fea fer g 1 & §W
A g@ I A e @
Y WX FT TRAAT {1 fwar wmw
Iq TH FAEAG GG FY ATE AT
Q@ & Y el o T Y 7w frew A
giefede fan oy A ga v 7 fan
JE—ag gfeg 7g &

sfa & Sra § A I FEAT INEr
g T o awg & wrel @wi A gRAw
@« @Y, F¥ mrEr gfewEE W]
AME T F I9E gU WAl
N T F @A TR @R
F A9 FAT I&TE Y, AT ag ¥ A
woreT st # Rgfafede =@
wma feded s A ok
FIFTCHY ZY ISTAT AT | I9 F F=a1
=% gfafaw 7 fufnlm fear s Ty,
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I ot w41 fear o afgd, 97w
T aE * §gfad o @fs ¥
fedfafode & a5 1

Nt 9 ¥ 5w faw # ar w%
At A B 8, IR R e fafaeT
gar @ aed Ay e F oane
WA i F T, A ag Toaa
fafree § ax d9fF  Sgew 9g @
w2, W Ffea & A Y, 50 AT
fegenfal & fog & fag o0 82—
wfed 7§ @ ¥ w9y & a9 gt
AT § 1 A AW FT T gD
@ F 77 wgw faae, o
I@ ¥ A FT G A FOIA
a1 ¥ qAE g g | R e S
6 oY Few go@T W@ @ @ | faE
T IS T X | H WA F@T
Ffrmaamn e WE
fag & fo, 1w ) wogm a7 ¥ fag,
RN A E | I N A
¥ gafes 2, 39 31 fidRR e
qT ¢, S FY qufEAT FY g FE ¥
fad g A g wag T fgd—
& tar A ) 5 ¥ o ga gfom aw
am, 97 # faacet 79t &, Aot
Fa i daRaI@
STETE FT FET TG AV SH I R}
e T 1

JuTers wERE, ¥ I9T WA g
T 7 74 faw qx e Fv v faam
§ R F9w § 39 faw F) feaa
F@ar g S agm fE R emEm )
AT WS M FGT

«f i v (T0) : Iyremw wEREm,
§ g e F faw F7 A1 SATTE
fode TN § a9 & g gW AW
F g Fmr @, 3§ & wEw faldw
@ ¥ el ggTgang
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SR WEET, T A qg  @WT
gt ¥ taomr T ¥ A qmdwe ot
q agg w98 wmw ¥ If@ R aw
2 FU g # fadw fear 21 ammaey,
Ieny wEYew, ag W A & fE
frey e ¥ aaw TRt ¥ F qTW
¥ 3@ uF AH-anfefaas aa N @
Y W gNE d AWy Wy W,
o o e ¥ oo fau wwe fod @
A g 97 fF @ a@ F Mo e
fam #Y 7w ¥ g A€ A fed
v @ g@ & FEm e R e
a-anfefnad faa qv fadet o &
N 1@ Y, IF 77 9 faw welt v
R AG R AR IFA AEIAFL
fergram & st gATC WiEEl & S
RN T 1 Suew  wEET,
& W g fFoaw W% @
F g vs 9% F71 e 1 QY
T EmE g oW AR F
fao et wERT ST FwEl gaRd
NI TR FA TR E
9 fa1 ¥ qr & s & 37 w@viErd
FT ART FTH T IT FT Fa7 AfT &H
&Y s e e oY faey vt wgiew
@ fa= ) gw TR F oAy fog
WHLGUE | & 19627 AT F g
F a1 < HTE A F FTLA F 99 T
foar welt wglw N ™ a@ ¥ faw
AF | 0F F qR T A7 Ig WA
aW qF T AR ITEH I AT
FrgagQr feqifae &w v gor fam
afe g7 e F219 F o JfTRwe
Y 7% g R T TG gY AR
faw & FEeR W g Mee FA
far =&l gArd F IR e famn
) v Ty vy ug faw WwF @
Iq 9 W g A 9§ g e A
f afz T & fag w5t &Y a8 7w
2 fr forgeama & <@ &1 & 3FT gardh
g7 A Aewd s fEr amar ¢

IT A g AT FET AN § @ ;W
THT TAOTHT T JEAT FY HT ¥ AT
&K 3 Fg7 17 97 fF g0 AR
HRr A gATC SR F FeaT ag frederd
NP wmaz aa @ A AFT A
& R AR Mg 7 st
g & I # gW e AT FCAA AW
fs ot 9% oF ¥, a§ Wl F
el sk FOafaat ¥ @2 &
g AT T MY F q@E AR FQ
§T %% I &Y 39 Ft Ay g3 fasar
Tfeq | GO AW AT aXE ¥ AT
TR 1 TAT 2T 79T O | GATC AT
gT ATy § fF a5 aewd s
Fraz w0 & forr g W & Re-
T g1 ¥ Afew dar & IgTEm
wgrem, Ity H E 5w
TR g ag 9 A wWy |
g W e sy § fr oS fE AR
&1 5t qo HYo a7 ATy H o
F ot fear fF 1100 AR AW X
FcAgeaT &< o7 | faw et wERT
e d fr gy faw & I@ 1100
St srewgen #¢ 9F § o fex @
fF o7 #Y seveT FA A WAT G
v g fe < 9 Fr 99 ¥ g
FFAE gE, IT FT AT FIHE FH
Y 7, 9= ¥ F9T Y 18 FEfA AT
EIFT I AICHEAT T AP AT 9T
# qraen g fF snowgeat 31 0F -
Y #r fer & W AW Y ARE-
gear wE Fh e A @w TR
get 7 qwra § £ 37 77 T A
9T faam AT 937 1

Ifew = faefay & & 9 #Y OF
g aqen g § fF s 1966
§F gvas 7 o afaw Wi w8
Y FT AfgIww gan A7 99 AfgAw
# sfiwe areaedr faver g OF AM-
arfefiae gead AW @ 7 Afew
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fanmarer . A& oW geE A AT
FHIT I FY &F FQ AT 3§ few
AP w3 T @ ww A
a-snfrfwas weae siwd T
forgr afadwa & «g Ot 99 awg A
FRAS AR ¥ 59 ¥ 77 ey far
f& 3 @Y 27 ¥ y=mE F Ao wEW
AT B T2 A AR Ifew ¥ AN A
o & € § I F 9 g7 St e
F Q& 1A FHAF AR X I
s fear fa o s ¥ 9w
¢ fqaw #<F & fou awger fear @
IR I AT 9T TF F FIRT AGAT a7
yee qfq| & fergr mar o Sran fE
[T AT § qENTER § wEE g
THTA IR FT AGATY FT T
qm feqr o e S@r O7 wEw
¥ W F v GHTHATE AT @
TR A AR T aAaw ¥
JEE O FTh AT IAAT S7 gEr
ANITRNTEL ) FwIE IR
& TEAT F1E T77 TG § FF g7
ar & 5 S Fow AR ¥ g
Fmvaves faar 91 5 W g g
zg < A3 fat ¥ faaw fear s
¥fFT @R AT F69 gUE faT 9
sEw AT F fao A Ay A A
M fag s mar gy

Jqr o ot T4 A FY IIWET
fF wrat #1 aeTe § A AW AT IF
W WX F I qEEN @ AT
¥ 1g oF I AN fF 1 S FED
FAEAFT AR ZH TR A ITF A
faaTe & 99 FY a8 @ A F grEy
freax & W AT I Y fEw
w1 A& A feay L g
aga et & sEgE FHA F ¥ ag faw
faFaar #C 89T ¥ T wWAE v
F faarad & € 1 F faw WY wghww
¥ g e § 5w faw s gy
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anferelT @@ § &1 &7 797 g o)
A gam § N 0N @w gew@ @
ot 9t g @ I 7 g fawr @ew
FawA X A | WY @) T T
M 7w w1 fadw fear Afew
v fe ww @ar @ faw o R
N@Ia N eI AN =
W WM g s@ € I8
FAE 1 TH ® Forg AT FY TR
& &Y AR AN § I F R g
g A1 9 g o s adf mew
&t @ i A s gF wT werTala
fega™ AT 57 & ImEm avw w
frar s & fag dae @ 3

IFAF I AF & F a1 A
foir # a8 S wfgw 1 ¥ §
g aga g fF o wfa dAig N
& 7 & fag faq ol & ;@7 F%
@ & ? @ wmfa ¥ e gwfa
N GFECBT FIA I o1 7g § A A
Nwaufadgfa NAagEsa N
TN 7 F fau a@R #1 A9 a8
FCEE I e @IaT g W
g E ¥ Mg FAN AT oHET FQ
& T 9reT Tga W W § I N8
FER T O ST GF g & 1 FaT
T & fF ag g AW @R a7 aET
YT FT TG & AT FE G139 T@
¥ TFeT FX @ & e e oy §
fFEaRO F N T T A I
fFaT @ET MewE g AT AR Tw
T & & Hell & TR T 5 Y IHC
e fogray faer of Afer e
fa=r ol off & AL s T e @)
HTHAT W7 AT HT a7y w1 e
qg WrE # AT { AT GARK AR §
g AR T IW I@ ¥ WA T
WAG TG E ) TN AN & amgEw
aifs A Iy FOWR § 1 TR
ot o F qg W AR faeaT
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9 foelt 7% & o qaw we & sfag
&1 g 5T afgan wATF AT § AR
IR A I Ig AT GATT AT
§1 T = faw & w0 99 A
T 8T 9T g T ) wR ;| A
S TH AN F @OE § 39 A
Y ST FATT FTOTY & 1A
g9 #1 Fwen & f5 faw welt St Y w1
F gfa #rf =fw 7 § a5 aw
eI sgfFrTIgues
T® @ gfa &1 9@ 9 A S
W B 3 39 &1 a7 &H FR F
g 38 7 7 | § @0 T 7|
T AT H1 o0 T @
P N T FwEn F IO E
R I FATHIL & ITHT FAT A qE
T I Q@ 1 TH a9 FToN A F faw
FTARIORT § faQw &1 Igan
§ | TF gra amEl i aRE § g
AT IFR G AT I F AT FH
T | &Y AT | Ay o g g R
faw et agiew 33 faw & 57 @1 ql
F FUHN A 39 39 faw w7 afew
A | AT Y ¥g I A faw #7 faw
FWT E

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : Many members who have
spoken before me have expressed their
concern over the unemployment of
the goldsmiths. I join them. I would
also like to point out that while all
sides of the House will, I think, agree
that the country is facing a very
severe economic crisis and that every
effort must be expended to see that
there is no further drain of foreign
exchange, we also equally feel anxiety
about the implementation of the
legislation before us.

I would like to quote from the same
report that Shri Dandeker quoted
from the report of the Informal Group
on Gold Control, given as far as I
know, in 1963.
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SHRI N. DANDEKER : The 1863
report is different from the 1966
report.

SHRIMATI SHARDA MUKERJEE :
This has got no date on it. I think
it is the 1963 report.

MR. DEPUTY-SPEAKER : She may
resume her speech tomorrow. We
shall now take up the Motion sche-
duled for discussion at 5.30 p.m.

17.28 hrs.

MOTION RE: MODIFICATIONS TO

INCOME-TAX (SECOND AMEND-
MENT) RULES, 1968

MR. DEPUTY-SPEAKER : We have
half an hour for this. Time will have
to be distributed. Ten minutes for
the mover; ten minutes will be taken
for reply.

SHRI S. S. KOTHARI (Mandsaur) :
I beg to move:

“This House resolves that in
pursuance of section 2968 of the
Income-Tax Act, 1961, the following
modifications be made in the Income-
Tax (Second Amendment) Rules,
1968, published in the Gazette of
India by Notification No. S.O. 1112,
dated the 18th March, 1968 and laid
on the Table on the 1st April, 1968,
namely :—

(1) in rule 2, in the proposed rule
11A, for ‘33-1/3 per cent.’ substitute
‘50 per cent’;

(2) in rule 2, in the proposed rule
11A, for ‘Rs. 20,000’ substitute Rs.
25,000°;

(3) in rule 5. in the proposed rule

19A, after sub-rule (5), the follow-
ing be added namely:—

‘(6) The resultant sum of capital
employed as on the first day of the
computation period, determined
under this rule, shall be increased
by—

(i) The average cost of the fixed
assets (including ships) acquired
during the computation period; and
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(ii) one-half of the net profits

after taxes for the computation
period :

Provided that if losses have been
incurred during such period, one-
half of such losses shall be deducted
from the aforesaid resultant sum of
capital employed.

(7) In this rule, ‘average cost’ in
relation to any asset means such
proportion of the actual cost thereof
as the number of days of the com-
putation period during which such
asset is used in the business bears
to the total number of the days
comprised in the said period.

This House recommends to Rajya

Sabha that Rajya Sabha do concur in

this resolution.”

I would like first to deal with the
second part of the Motion which is of
greater importance Sec. 80J of the
Income-tax Act provides that the pro-
fit of a new industrial undertaking
upto 6 per cent per annum on the
capital employed shall not be taxable
for a period of five years. The object
of this section is to stimulate capital
formation in the economy and also
formation of new undertakings, hotels,
acquisition of ships etc. The base for
the calculation of the 6 per cent is
the capital employed during the rele-
vant previous year. The previous
year, in simple terms, is just the
accounting year. What the Act con-
templates what this section contem-
plates, is that the capital employed
during the accounting year shall be
the base for calculation of the 6 per
cent. But the rules as framed provide
that only the capital employed at the
beginning of the year shall be taken
into account. It follows that if any
assets had been added during the
year, if ships had been purchased in
the relevant year or any additions had
been made to the hotels during the
year, they shall not form part of the
capital employed. It means that the
base would be eroded and if the base
is eroded, the amount of tax-free
profits to which the industry is legiti-
mately entitled according to law
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passed by Parliament would be
reduced. That means that the indus-
try would be getting a lesser amount
than what was actually intended by
law. In the rules as they existed
prior to this amendment_ the provision
was that the capital employed during
the year shall be computed by includ-
ing the value of the assets which had
been added during the year also.

Besides, may I submit that as an
industry functions, profits accrue and
if profits accrue, the funds are en-
hanced and the capital employed also
increases by that amount what is done
usually ? Profits are continuing to
accrue throughout the year. In order _
to find the amount of profit to be
added to the capital base or the capital
employed, half the net profits which
accrue during the year are to be
included. If it is loss, the capital
employed goes down legitimately. We
have no objection to that. But it is
necessary in all fairness and equity
that half the amount of profit which
accrues should be included. Here
again, I submit that in the rules as
they were existing_ this was provided.
1t is difficult to understand why when
the rules had been amended these two
provisions should have been elimi-
nated. I should deprecate particularly
the tendency of the Central Board to
take advantage of periodical amend-
ments of law or rules to tilt the
balance against the assessee and for
small advantages to the State frame
the rules in such a manner that the
letter and spirit of the law are not
observed. In this particular case,
even the letter of the law is not
observed, leave alone the spirit. That
is why I had to bring in this motion.
Besides, if the Central Board itself
does not set high examples, how does
it expect that the officers in the middle
and the lower ranks would do justice
to the people ? Therefore I earnestly
appeal to the Board and the Minister
concerned to ensure that the Board
acts in a manner which is fair and
impartial, which helps people and
gives them a fair deal, particularly
when amendments to the rules or the
law are effected. The earlier part of
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my motion concerns authors, play-
wrights, artists, musicians and actors.
I submit that it. would be a sad day
for democracy if intellectuals and
artists are not dealt with by society
liberally and fairly. Modern tax
laws weigh, heavily upon them. With
the heavy progression in taxation, the
greater part of their income in the
higher brackets is absorbed by the
State. These persons have a fluctuat-
ing income. In certain years consi-
derable income accrues to them. In
other years, they may not have that
much of income. Particularly in the
case of actors, they have an active
waorking life which extends to five or
ten years and after that their income
is reduced to atrickle. If taxation
absorbs or mops up the greater part
of their income during their active
working life, the consequence would
be that they would probably have to
starve during their old-age. There-
fore, it is necessary that they should
be liberally dealt with. If the amend-
ments that I have suggested are
accepted. it would mean that they
would be entitled to higher exemption
limits in respect of the qualifyins
amount which accrues on account of
the life insurance premium paid by
them. If they insure more and they
pay higher amounts, it means that
their tax will be reduced and the
savings would be greater and, may I
submit, that tax evasion would also
go down? That is a very important
point.

1 have always on a number of
occasions on the floor of the House
unequivocally condemned evasion of
tax. It should be strictly dealt with.
There can be no two opinions on this
score. But it is necessary that the tax
laws should be fair, just and equitable.
They should be such that society feels
happy and can stand up and say,
“Here is a just and fair and equitable
tax structure and let us obey all the
laws.” But basically, if the laws are
not just or if they appear to be
oppressive, the consequence is that in
the eyes of the people tax evasion
acquires a certain degree of respect-
ability and unfortunately that is
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exactly what has happened in this
country. Most unfortunately that is
something which cannot be checked.
But efforts should be made to render
tax laws equitable. The Government
should also bring about a modification
in the income-tax law itself, namely,
to the provisions in section 80C,
whereby higher exemption limits are
provided for actors, musicians and
others as it was in the earlier Acts,
that is, prior to the amendment which
was passed about two years, ago, when
they were treated in a preferential
manner. But the advantage which
was given to this class of people has

been taken away and according to the
law as it stands at present, there is no

distinction between ordinary indivi-
duals and others, that is. authers,
actors and the like. Therefore, I
would suggest that the amendments
that I have put forward should be
accepted, and differential treatment
should be accorded to this class of
people. 1 would also emphasise what
I have stated earlier in respect of the
computation of capital employed; this
should also be considered for accept-
ance because it is most fair and equit-
able.

One word more and I have done.
My hon. friend Shri Dar has given
another motion which seeks to reduce
the relief in respect of insurance
policies taken out prior to 1st March,
1964, by authors, artists and musicians.
In my opinion, this is a retrograde
step. I would request him to try to
appreciate the important role of intel-
lectuals and artists in our free, modern
society.

T e Y oAy @fE §EER
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.
PANT) : Mr. Deputy-Speaker, Sir,
with reference to the last statement
of my bhon. friend who spoke just now
there is no harm if a deaf person 1s
leading the blind. But it is dangerous
if the blind leads the deaf. So long
uoneen.nseewhereoneisgoing.l
think there is no harm.

The only statement of my very
senior colleague, Shri Abdul Ghani
Dar, with which I find myself in tota!
agreement is his wish that Ram Raj
should come to this country and 'that
people should pay their taxes in time.
About that I agree with him wholle-
heartedly. Beyond that, I am afraid,
itisdiﬁc!.lltformetoagreeontbe
substance of the amendment that he
has moved.

Ithhk.hewillagreewithmethat
authors, artistes, playwrights and
'odsersdxotﬂdnotbetreetedinaman-
ner which places them at a diamt-
age as compared to the generality of
cases, for two reasons. One is that their
incomes fluctuate; it is not a steady
income like that of others. The other
is&:tdxeyhnve.nsmyhontriex_md.
Shri Kothari, pointed out. short active
working lives. Take, for instance,
cinema stars. They may have a very
earning capacity for a few years but
after that their earning capacity goes

SRAVANA 29, 1890 (SAKA)
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down. Therefore some special consi-
deration does need to be shown to this
class of persons.

I am not sure whether he has
understood the purpose of the new
rule 11A. The new rule 11A pres-
cribes :—

“In the case of an individual
being an author, playwright, artist,
musician or actor the total amoumt
of savings in

cumulative time deposits in  Post
Office Savings Bank etc, which
qualify for tax relief’;

in other words, we enable them to
make certain savings in accepted and
approved media so that they have
these savings to assist them later on
in life. . They do not have pensions,
gratuities and so on.

The ordinary level at which the
generality of cases are given this
exemption is a limit of 30 per cent.
Everybody is given up to 30 per cent.
It would not be fair to give it up to
only 25 per cent for these cases.
Similarly, it is now up to Rs. 20,000
and it would hardly be fair to reduce
that to Rs. 15,000, particularly in
these cases. :

Now, we go to the other side of the
argument, that is, the argument of
my hon. friend, Shri Kothari, 1
appreciate the desires that have
prompted him to move in this matter,
but would ask him to consider what
exactly would be the effect of his
suggestion. He suggests that 33-1/3
per cent should be raised to 50 per
cent. Now let us take a practical
view of the matter and see what would
be the condition of a middle class
person or somebody in the middle
income brackets. Would he accept.
say, Rs. 60000 as a middle income
bracket for these people ? In that case
what he is suggesting is that half the
income should be allowed in the form
of these savings and out of the
half he would pay taxes and
paying taxes he is supposed to main-
tain a fairly high standard of living.
What , happens at the level of Rs.
60,0007 At the level of Rs. 60,000, if
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the saving is Rs. 25000 and not Rs.
30,000, even then, after paying taxa-
tion, the disposable income with
which this person is to live on is
Rs. 18,340 or about Rs. 20,000 a year,
that is, something a little over Rs.
1,500 a month. Is it suggested that
these people could live on an income
of about Rs. 1,500 per month? I do
not think that could be suggested
unless they have non-taxable income
from agriculture etc. or they have
some undisclosed income to fall back
upon. I hardly think that he can
advocate a case in which anybody has
undisclosed income to fall back upon.

Therefore one has to take a practical
view of this matter and considering
that we would like to give something
extra to them we have increased it
from 30 per cent to 33-1/3 per cent.
That is a concession given to these
people and, I think that is appropriate
when one considers the practical
aspect of the matter which I have
placed before the House.

His other proposal is to increase the
manetary limits from Rs. 20,000 to
Rs. 25,000. On that I see no great
objection, because that would mean
that at the level of Rs. 75,000, the
Rs. 25,000 limit would be reached and
I am prepared to say that even at the
level of Rs, 75,000 for this particular
group of people, it could be considered
an income which many of them enjoy
only for a short span of their lives.
But 1 would not consider it normal
for others. For them, I am prepared
to go to that extent.

SHRI S. S. KOTHARI : That means
you are accepting it.

SHRI K. C. PANT: Yes.

Apart from this, he talked about
Rule 18A. Rule 19A relates to income-
tax rules for computation of capital
and for calculating the exemption
from tax for the first few years of the
tax holiday that is given to new
industrial undertakings, ship and the
business of hotels which is of the
order of 6 per cent on the capital. He

-1 have
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probably knows that we have provid-
ed that in case there is loss in a
certain .year, the deficiency will be
carried over to next year and that
there has been a change in the com-
putation of capital employed. Now,
the debentures and other long-term
borrowings from banks and so specified
financial institutions for purpose of
acquirjing capital assets in India are
not treated as liability and, aecord-
ingly, are included in the capital
base. So_ this goes to increass the
capital base and, thereby, goes to give
the benefit which he has in mind.

He, probably, also knows that as
Mr. Bhoothalingam has suggested in
the course of his report on the simpli-
fication of tax structure, this is a
simplified calculation only upto 6 per
cent on the capital as on the first day
of the computation period. It is a
direct calculation. It does not involve
averages; it does not”involve calcula-
tion of disposals and acquisitions of
each asset, or half profit, etc. ete. All
these complications in the process
of calculating the 6 per cent, in the
process of computing the capital base,
I do not know, after going through all
the trouble of simplifying the tax
structure, if he would now like to
introduce changes in it which would
again bring back the old complicated
picture and which would undo what
good that has been attempted by Mr.
Bhoothalingam. Therefore, I would
appeal to him not to press all these
suggestions.

SHRI S. S. KOTHARI: My only
point is that in the Act, it is the
relevant amount during the year. The
rules may be inconsistent with the
section. That you may examine.
Otherwise, the rules will be ultra
vires, if somebody goes to the court.

SHRI K .C. PANT: We can, cer-
tainly, examine whatever he hag said.
put before him the broad
approach of Government that we
would not like to complicate the
computation which we bhave simplified
now in response to the request of all
sides of the House. So, I would
request him not to press his other
suggestions I accept his one suggestion.
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MR. DEPUTY-SPEAKER : Does the
hon, Member accept it ?

SHRI S. S. KOTHARI : I accept it.

MR, DEPUTY-SPEAKER : So, I am
putting the motion, as amended, to
the vote of the House.

The question is:

“This House resolves that in
pursuance of section 296 of the
Income-Tax Act, 1961  the following
modification be made in the Income-
Tax (Second Amendment) Rules,
1968, published in the Gazette of
India by Notification No. S.O. 1112,
dated the 18th March, 1968 and laid
on the Table on the 1st April 1968,
namely :(—

in rule 2, in the proposed rule
11A, for ‘Rs. 20,000’ substitute
‘Re. 23,000

This House recommends to Rajya
Sabha that Rajya Sabha do concur in
this resolution.”

The motion was adopted.
18 hrs.

MR. DEPUTY-SPEAKER : Now, I
shall put the other motion of Shri

Abdul Ghani Dar to the vote of the
House,

LAILSS/68—GIPF,
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The motion was, by leave, with-
drawn.

BUSINESS ADVISORY COMMITTEE
TWENTY-SECOND REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
I beg to present the Twenty-second
Report of the Business Advisory
Commitee.

MR. DEPUTY-SPEAKER : Now, the
House stands adjourned to meet again
at 11 AM. tomorrow.

18.01 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesdoy,
Awugust 21, 1968/Sravana 30, 1800

(Saka)
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